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1. Background

Hon’ble National Green Tribunal (NGT), Western Zone Bench, Pune passed an order in the matter of
Original Application No. 02/2025 (WZ) (Shri Ashutosh Kumar v/s Gujarat Flurochemicals Ltd. & Ors.)
on 13/01/2025. The matter is based on the Application made by the applicant before the Hon’ble National
Green Tribunal through email about gas leak incident at Gujarat Flurochemicals Ltd., GIDC Dahej
resulting in 4 people died. The main grievance of the applicant as mentioned in the above said order is
against M/s. Gujarat Flurochemicals Ltd., at plot no. 12-A, GIDC Dahej, Tal. Vagra, Dist. Bharuch
Gujarat. Copy of the said order dated: 13/01/2025 is placed as Annexure- 1.

Hon’ble NGT vide its said order dated: 13/01/2025 has constituted a three-member joint committee
comprising of representatives of the Gujarat Pollution Control Board (GPCB), the Directorate of Industrial
Safety and Health (DISH) and the District Collector, Bharuch. The said order also directed to visit the site
and submit its report within one month.

Relevant portion of the order of Hon’ble NGT dated 13/01/2025 is reproduced below:

“10. We are not aware as to whether any inquiry/investigation has been conducted to investigate
the present occurrence. Therefore, we deem it appropriate to constitute a Joint Committee
comprising one Member each of -

(i) The Gujarat Pollution Control Board (GPCB);

(ii) The Directorate of Industrial Safety and Health (DISH), and

(iii) The District Collector, Bharuch, Gujarat.

“11. The Committee is directed to visit the site in question and submit its report within one month
with respect to the following facts. -
(i). Inquiry/investigation reports;
(ii). Remedial measures, if any;,
(iii). Recommended actions,
(iv). Details of the persons, who died or got injured; their age; salary, nature of injury,
compensation paid, if any; and the period of hospitalization.

12. The Gujarat Pollution Control Board (GPCB) shall be the nodal agency for coordination and
logistic support.

13. The report in the matter be submitted by the GPCB through e-filing in the form of searchable
PDF/OCR Support PDF and not in the form of Image PDF.”

The Hon’ble NGT put up this matter for further consideration on 18.03.2025

2. Approach

In reference to the Hon'ble NGT order dated 13.01.2025 in the matter OA 02/2025 (WZ), a meeting was
held at Collector Office, Bharuch on 20.02.2025. Shri. Gaurang H. Makwana, IAS, District Collector, Mr.
Kishor N. Vaghamshi, Regional Officer, GPCB, and Ms. Jagrutiben Chuahan, Deputy Director, were
present during the meeting. The District Collector has nominated Shri. M.N. Manani (GAS), Deputy
Collector and Sub-Divisional Magistrate, Bharuch, as a committee member and representative of the
Collector's office.
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Hence the members of the Joint Committee are:
1. Shri. M.N. Manani (GAS), Deputy Collector and Sub-Divisional Magistrate, Bharuch
2. Shri Kishor N Vaghamshi, Regional Officer, GPCB, Bharuch
3. Smt. Jagrutiben Chauhan, Deputy Director, Industrial Safety & Health, Bharuch

During meeting it was examined the order dated 13.01.2025 of the Hon'ble NGT and discussed the further
action required in compliance of the order. Considering the timeline for submission of report of the Joint
Committee i.e. within a month, immediate actions need to be initiated. The minutes of the meeting are
annexed hereto as Annexure - 2.

As per NGT order para no. 11, “the committee is directed to visit the site in question and submit ts report
within one month with respect to the following facts:-
(i) Inquiry/investigation reports;
(ii)  Remedial measures, if any;,
(iii)  Recommended actions,
(iv)  Details of the persons, who died or got injured; their age; salary; nature of injury,
compensation paid, if any; and the period of hospitalization.”

Subsequent to the meeting, the Joint Committee undertook an inspection and monitoring of Gujarat
Flurochemicals Ltd. on 05/03/2025, in coordination with Shri M.N. Manani (GAS), Deputy Collector and
Sub-Divisional Magistrate, Bharuch, the representative of the District Collector, Bharuch. During the visit,
the committee also interacted with the representatives of the unit and requested for few information related
to Gas leakage at CMS-1 plant and other measures taken by the unit. The following members of Gujarat
Flurochemicals Ltd. were present during the visit:

Mr. Dinesh Kumar Singh — Senior General Manager (CMS Production)
Mr. Lallan Singh — Assistant General Manager (CMS Operations)

Dr Sanjay Gandhi — Corporate Head (Environment Compliance)

Mr. Satheesh Kumar — General Manager (PSM)

Mr. Sanath Kumar — Executive President

Mr. Jignesh Parmar — Deputy Unit Head

Dr Sunil Bhatt — Factory Manager

Mr. Maulik Shah — Chief Manager HSEF

Mr. Samir Parikh — Sr Manager HSEF

A A A Al ol e

The committee has reviewed the remarks/report of the Directorate of Industrial Safety & Health and the
inspection report of the Gujarat Pollution Control Board (GPCB), and the unit's investigation report
concerning the gas leakage incident at the CMS-1 plant. Additionally, the committee examined the unit's
profile, including product details, raw materials, manufacturing process, and implemented safety features.

In compliance with the Hon'ble National Green Tribunal's (NGT) order, the joint committee inspected
M/s. Gujarat Fluorochemicals Ltd. to assess the gas leakage at the CMS-1 plant. During this assessment,
the committee determined that source emission monitoring of the CMS-1 plant was necessary to evaluate
compliance with the norms prescribed in the Consent to Operate (CCA) issued by the GPCB. Accordingly,
source emission monitoring was conducted.

The proceedings of the interaction meeting between the committee and the industry representatives, along
with the committee's findings and observations from the site visit and monitoring results, are presented in
subsequent sections of this report.
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3. About the industry

Gujarat Fluorochemicals Limited (GFL) is a major producer of refrigerant gases in India. GFL's Dahej
facility has been operating a refrigerant gas and fluoropolymer plant since 2007. This plant manufactures
Polytetrafluoroethylene (PTFE) and other fluorochemicals, utilizing HCFC-22 as a feedstock. The facility
is located at Plot No. 12/A, Dahej GIDC Estate, Taluka Vagra, District Bharuch, Gujarat.

The coordinates of the site's corners are provided below.

Table: Latitude and Longitude

Corner | Latitude Longitude
A 21°41'42"N, 72°35'18"E
B 21°41'41"N, 72°35'50"E
C 21°41'32"N, 72°35'51"E
D 21°41'32"N, 72°35'50"E
E 21°41'30"N, 72°35'50"E
F 21°41'26"N, 72°35'47"E
G 21°41'24"N, 72°3527"E
H 21°41'33"N, 72°3520"E

— .,-;mj_...__‘ I.. Sy

Imaeoolelmae _

The total plot area of the unit is approximately 410,587.78 square meters and accommodates various
plants, including VDF, PVDF, FKM, and a Pilot Plant. A simplified area breakdown is shown below,

Table: Area Breakup
Sr. | Components Area
No. (In sq. mt.)
1. | Office/Adminbuilding/Lab 7000
Building
2. | Production Area 274600
3. | Finished Goods StorageArea 30409.89
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Sr. | Components Area

No. (In sq. mt.)

4. | Raw Material StorageArea 32409.89

5. | Hazardous waste Storage 2000

6. | ETP/STP/ MEE/ RO/spray 10000
dryer/etc. area

7. | Green Belt Area 29768

8. | Parking, Road Area andMargins 5000

9. | Security Cabin 500

10. | Utility Block 3000

11. | OHC 600

12. | Open area 300

13. | Others, if any waterstorage 15000

Total | 410587.78

The unit manufactures refrigerant gases, Polytetrafluoroethylene (PTFE) using HCFC-22, and other
fluorochemicals, with a production capacity of 114,934 MT/month. It also operates gas/coal based
COGEN power (54.5 MW), and gas-based CCGT power (37 MW).

The unit utilizes the following key utilities, both dedicated and shared, for plant operations:
a. Water Systems: Water, chilled water, cooling water, hot water
b. Thermal Systems: Steam, chilled brine, HCFC
c. Gas and Power: Compressed air, liquid nitrogen, electricity

Plants operate either as continuous or batch process systems. The unit holds a valid Consent to Operate
(CTO) with CCA No.: AWH-129478, issued on 04.10.2023 by the Gujarat Pollution Control Board, valid
until 15/022027. Details of the CTO and product profile are provided in the subsequent section of this
report.

4. Statutory Permissions

Gujarat Fluorochemicals Limited (GFL) holds required licenses and permits for its operations, in
accordance with legislation such as the Factories Act 1948, the Air Act 1981, the Water Act 1974, and the
Industrial Disputes Act 1947. The unit has obtained certifications from authorities including the Gujarat
Pollution Control Board and the Factory Inspectorate. Detailed permissions from statutory bodies are
listed in the following section.

4.1 Consent Details

M/s Gujarat Fluorochemicals Limited has obtained a Consolidated Consent and Authorization (CCA)
from the Gujarat Pollution Control Board (GPCB) vide Consent Order No. AWH-129478 dated
04.10.2023, valid until 15/02/2027, for the manufacture of Refrigerant Gases, Polytetrafluoroethylene
(PTFE) using HCFC-22, and other fluorochemicals. Details of products and their production capacity are
given in the CCA. A copy of the said CCA is provided in Annexure - 3.

4.2 Environment Clearance (EC)

A summary of the Environmental Clearances granted by the Ministry of Environment, Forest and Climate
Change (MoEF&CC) to the industry is presented in the following table:

Table: List of Environmental Clearances
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Sr. EC Number Date of Grant
No.

1. SEIAA/GUIJ/EC/5(1)/662/2024 14/05/2024

2. SETAA/GUJ/EC/5(1)/1205/2018 01/11/2018

3. SEIAA/GUJ/EC/5(1)/438/2017 28/04/2017

4, SEIAA/GUJ/EC/5(H)&1(d)/1717/2015 20/05/2015

5. SEIAA/GUJ/EC/5(f)/45/2012 27/02/2012

6. SEIAA/GUJ/EC/1(d)/17/2010 12/10/2010

7. SETAA/GUJ/EC/4(d)/22/2010 07/12/2010

8. SETAA/GUJ/EC/1(d)/56/2010 25/02/2010

The aforementioned Environmental Clearances are appended as Annexure-4.
4.3 PESO License

Petroleum and Explosives Safety Organisation (PESO) licenses for the storage of various chemicals have
been obtained by the unit from the Deputy Chief Controller of Explosives, Vadodara, and are summarized
in the following table:

Table: List of PESO Licenses

;‘; License No. Chemical Validity
1. S/HO/GJ/03/2054 (S93764) R-142b 30/09/2028
2. P/HQ/GJI/15/4798 (P184279) Methanol 31/12/2025
3. S/HO/GJ/03/1823(S73090) R-142b 30/09/2029
4, S/HO/GJ/03/2528(S104643) R-125 30/09/2028
5. S/HO/GJ/03/1778(S73093) VDF 30/09/2025
6. S/HO/GJ/03/953(S31114) HFP, R-22 and R-125 30/09/2025
G/HO/GJ/05/688 &
7 G/HO/GJ/06/678(G27680) HEP 30/09/2030
G/HO/GJ/05/586&
8. G/HO/GI/06/575(G22172) Hydrogen 30/09/2029
9. S/HO/GJ/03/1165(S35006) Liquid Nitrogen 30/09/2029
10. S/HO/GJ/03/2408(S103799) AHF 30/09/2028
1. G/WB/GJ/06/205(G47478) Ammonia 30/09/2027
12. | A/G/WB/GI/GCT/101(G128288) Chlorine 30/09/2034
13. S/HO/GJ/03/915(S30612) Chlorine 30/09/2029
G/HO/GJ/05/591& .
14. G/HO/G/06/305(G22655) Chlorine 30/09/2028

Documentation of the aforementioned PESO licenses is provided in Annexure-5.
4.4 DISH License

The unit has obtained a factory license for the use of the said premises of M/s. Gujarat Fluorochemicals
Limited situated at Plot No. 12/A, Dahej GIDC Estate, Taluka Vagra, District Bharuch, Gujarat, from the
Deputy Director, Industrial Safety and Health (DISH), Bharuch, vide license No. 15074 dated 01/02/2021,
with validity up to 31/12/2025. A copy of the factory license is annexed as Annexure-6.
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4.5 Boiler Certificates

The unit has obtained individual certificates for the use of boilers from the Gujarat Boiler Inspection
Department. The details of the boiler certificates are provided in the table below.,

Table: Detail of Boiler Certificates

Sr. No. R?Ig:ls;:'lz:gon cf;;lfi:y Certificate no Validity
1. GT-6924 2 TPH CA032022-20230035851 17/04/2025
2. GT-6041 90 TPH CA032023-20240043482 06/05/2025
3. GT-8091 90 TPH CA032024-20250044402 24/05/2025
4. GT-7237 10 TPH CA032024-20250047127 16/10/2025
5. GT-6472 20.25 TPH CA032023-20240043054 12/04/2025
6. GT-6488 20.25 TPH CA032023-20240043117 18/04/2025
7. GT-5526 2 TPH CA032024-20250046863 04/10/2026
8. GT-5527 1.5 TPH CA032024-20250044689 15/05/2026
9. GT-6923 2 TPH CA032022-20230035850 17/04/2025

Documentation of the aforementioned Boiler Certificates is provided in Annexure-7.

5. Incident (CMS-1) plant details

5.1. Product and raw material details of CMS-1 plant

The Chloromethanes plant (CMS) produces a range of products including chloroform, methylene
dichloride, carbon tetrachloride, 88% sulfuric acid, and hydrochloric acid in concentrations of 12% and
31%. These products are manufactured using key raw materials such as methanol, chlorine, and 98%
sulfuric acid.

5.2. Manufacturing Process

The process consists of the following stages:
a. Hydro-chlorination Unit
b. Chlorination Unit
c. Product Rectification Unit
d. Hydrogen Chloride Absorption Unit
e. Regeneration and Drying Unit
f. Acid and Alkali Storage Unit
g. Refrigeration Unit
h. Steam and Condensate Recovery System

In Hydro-chlorination unit, feedstock methanol and hydrogen chloride from thermal chlorination unit react
to produce methyl chloride. In thermal chlorination unit, feedstock chlorine and methylchloride from
hydro-chlorination unit react to produce a mixture of methylene dichloride, chloroform and carbon
tetrachloride. Most of the HCI from thermal chlorination unit is utilised in hydro-chlorination unit for
producing methyl chloride. Excess HCl is sent to absorber unit toproduce31% HCI. The off gas containing
HCl is neutralized with dilute caustic solution in scrubber. The product mixture from thermal chlorination
unit is rectified in rectification unit followed by acidity and moisture removal in azeo column.
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1. Hydro-Chlorination reaction:
CH30H + HCI —-CH3CI1+H20

2. Thermal Chlorination Reaction:
CH;Cl1 + Cl, —-CH2Cl+HCI
CH,Cl,+ Cl, -»CHCI; +HCl

CHCIl3+ Cl, —CCl4 +HC1

5.3. Environment Management System (EMS)

5.3.1. Water Management:

This unit has obtained CCA vide No. AWH-129478, valid up to 15/02/2027 for discharge of

domestic wastewater and industrial wastewater. As conditions mentioned in it are as under:

o CCA condition no. 3.3: 4374.72 KLD of industrial effluent shall be treated in ETP consisting
(Primary + Secondary + Tertiary treatment). After treatment, 1600 KLD of RO permeate (RO
1 permeate: 1180 KLD and RO 2 permeate: 420 KLD) shall be used for cooling tower and 20
KLD of treated water shall be used for dust suppression within premises. 3194.72 KLD treated
wastewater shall be discharged through own 5 MLD pipeline into the deep sea after

conforming norms prescribed in the condition no. 3.6 of previous CCA AWH-118244.

o CCA condition no. 3.3: Total 45 KLD domestic sewage shall be treated waste water shall be
used for gardening purpose after confirming norms prescribed in condition no. 3.5 of previous

CCA AWH- 118244.

The CMS-1 plant's manufacturing process generates no effluent. Water produced is recycled
within the process. Washing water, however, is generated and treated in our in-house ETP before

being discharged to the deep sea via separate 5 MLD pipeline.

5.3.2. Air Pollution Control Measures

Fuel consumption and stack details for flue gas and process gas emissions, as per the GPCB-issued CCA,

are provided in the tables below.

5.3.2.1 Fuel Consumption

Particulars Quantity
5.3.2.2 Flue Gas Emissions
Stack
Stack | Stack attached| Heightin | Air Pollution Permissible limit
No. to Meter Control Parameter
(From Measure
G.L.) (APCM)
1 Stack attached PM 50 mg/Nm?
Boiler ESP 71 ESP SO2 600 mg/Nm®
NOx 450mg/Nm’
Hg 0.03mg/Nm’
2 AFBC Boiler PM 50 mg/Nm?
(90 TPH coal 70 ESP SO, 600mg/Nm?
based) NOx 450mg/Nm’
Hg 0.03mg/Nm’
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5.3.2.3 Process Gas Emissions

Stack Height Air Pollution
Stack | Stack attached to in Meter Control Measure | Parameter Permissible
No. (From G.L.) (APCM) limit
3
| HCI Waste gas 34 Ventury HCl 35 mg/Nm
Scrubber (CMS) Scrubber

5.3.3. Hazardous Waste Management

The GPCB issued CCA outlines the generation of various hazardous and other wastes, including their
categories, quantities, and disposal modes. The unit provides a designated storage area for these wastes
before their disposal.

6. Inquiry/ Investigation

In compliance with the Hon'ble NGT order dated 13.01.2025 in OA 02/2025(WZ), the constituted joint
committee visited Gujarat Fluorochemicals Limited (GFL) on 05.03.2025. The purpose of the visit was to
obtain inquiry/investigation reports and details regarding individuals who died or were injured, including
their age, salary, nature of injury, compensation paid (if any), and hospitalization period, as specified in
the aforementioned order.

E BT /

Photographs taken by the site inspecti

on committee

¥ = =
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ke

Photographs of damaged valve (DISH visit after incident)
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The committee first inspected the CMS-1 plant, the site of the incident. GFL representatives indicated an
isolation valve near auto valve XCV-2209, leading to the leakage of Crude CMS (Chloro Methane
Substance). This isolation valve, located in the pipeline carrying Crude CMS from the Recycle Column
(T2202) to the Crude CMS Tank (V2204) at approximately 9 kg/cm?, was found to be damaged, with its
bonnet displaced. Crude CMS contains a mixture of Chloroform, Methylene Dichloride, and Carbon
Tetrachloride. During the site visit, the isolation valve was found to be repaired and ready for operation.
The committee inquired about the cause of the incident, specifically asking whether it resulted from a lack
of maintenance, the age of the valve, or other factors.

During committee visit, CMS-1 plant is found in operation and process stack sampling of the same plant
and analysis results shown HCI — 3.4 mg/NM? which is within permissible limit (limit — 20 mg/NM?)
given in consent. Analysis result of CMS-1 plant process stack sample is attached in Annexure-8.

Based on the unit's submitted records and the GFL representative's explanation, all sections of the CMS-
1 plant, including the G-section, were operational and functioning. The incident occurred during routine
operations in the G-section at 1950 hours on 28/12/2024, which recycles intermediate Methyl Chloride
and MDC to a recycle column.

In response, the GFL representative explained the incident and presented CCTV footage. All sections of
the CMS-1 plant were operational, and the process was under normal conditions. The incident occurred
during routine operations in the G Section. The CCTV footage showed a gaseous cloud for approximately
10-15 minutes, between 7:40 PM and 7:57 PM on 28/12/2024. The gas cloud formed throughout the CMS-
1 plant area, the control room area, and subsequently dispersed within the plant grounds. This incident
occurred due to the failure of valve. The pipeline coming from column is fed to reflux drum via heat
exchanger E-2207. There is an isolation valve preceded by a remotely operated valve and another isolation
valve. The bonnet of this isolation valve (before the remote operated valve) was found dislodged. The
typical probable reasons for failure of this isolation valve are:

1. Valve bonnet-bolts failures leading to gas release

2. Metallurgical failures of bolt material

Additionally, the representative stated that the instruction manual pertaining to the maintenance of the
valve, as supplied by the manufacturer, indicated that regular maintenance of the valve fittings was not
required. Furthermore, there had been no prior incidents involving these valves, reinforcing the conclusion
that this was an accidental and unexpected failure.

Joint committee members inquired about the operating mechanisms of the CMS-1 plant. In response, they
were informed that all production processes within the CMS-1 plant are controlled and monitored through
a Distributed Control System (DCS). The DCS system primarily monitors the following parameters in the
CMS-1 plant:

Temperature

Pressure

Flow rates

Level monitoring

Real-time trends and data logging

Nk W=

The committee verified data from the day the gas leakage incident occurred. The data indicated the
following: Feed cut rate 16-20 m*/hr, bottom rate 7000-8000 kg/hr, top feed rate 4000-4500 Nm?/hr, top
pressure 9-9.5 kg/cm?g, bottom pressure 9-9.8 kg/cm?g, and top temperature 82-87 °C. The DCS data

|11
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showed no gradual increase or decrease trends; instead, a sudden decrease was observed in all measured
parameters except temperature during incident. DCS report is annexed herewith as Annexure - 9.

The committee also inquired about the maintenance of valves and whether GFL conducted it regularly.
GFL has submitted its maintenance schedule from April 2024 to March 2025. The maintenance schedule
is annexed herewith as Annexure - 10.

The committee obtained details of incident valve, pipeline and approximate possible leakage of
gaseous mixture. Details of same are as follow:

Sr. Particulars Details
No.
Which was the line where the valve Valve was located at liquid outlet line of r?cycle
1 s located column condenser (E-2207) connected to its reflux
tank (V-2204)
2 | Length of the Pipeline 45m
3 | Dia of the Pipeline 200mm (0.2m)
4 | MOC of the Pipeline CS
5 | Valve Details TUFLINE Lined Plug Valves
6 Material in liquid phase or gas Gas phase
phase
7 | How much gas release from system | 35kg

The committee has reviewed the HAZOP study recommendations for the CMS-1 plant, for which the
auditee provided recommendations. GFL has addressed most of these recommendations and submitted a
compliance report, except recommendation 3: Review the closed sampling system from the V-2102
bottom valve. This recommendation will be completed by September 15" 2025. Other recommendations
include regular inspection of all Relief Devices (RDs), planned inspection of tubes, and regular sampling
of Hot Oil for methanol content, etc.

The committee observed that GFL had conducted a third-party safety audit by Versatile Envisafe Private
Limited in July 2023, and the third party suggested recommendations that need to be addressed by GFL.
Earlier, GFL carried out a safety audit by the agency Makzad Networks Private Limited in June 2022.

The committee inquired about the incident, and the sequential details are as follows:

Time Details
1950 hrs o Shift in-charge while he was in the routine field round, heard a noise and
[28.12.2024] observed gas leakage in the G-section of the CMS 1 plant.

o DCS Engineer has taken shut down of the plant and shift in-charge
confirmed that safe shutdown has been taken.

1950-1957 hrs o The operator shifted to the OHC at 2000 hrs and three contract workmen

[28.12.2024] working on scaffolding near Thermal B Section, out of which two workers
were brought to OHC by ambulance at 2020 hrs. The third contract worker
came on his own accompanied by his supervisor to the OHC

o The shift in charge alerted all sections and nearby plants, and evacuated
people to safe locations.

1957-2011 hrs o Affected individuals received primary treatment at the OHC as per the

[28.12.2024] medical requirements.

o They were under continuous observation and were in stable condition.
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0000 hrs o Four persons (one operator & three contract workers) started feeling
[29.12.2024] uneasiness and thus were referred to GIDC Hospital at Dahej and then to
Bharuch Multispecialty Hospital. The patients were immediately shifted as
per the recommendation of the attending doctors at Dahej hospital.
0154-0601 hrs o Despite treatment and efforts from medical professionals, Mr. Rajesh
[29.12.2024] Magnadia and Mr. Suchit Kumar passed away at 0154 and 0156 hrs
respectively and Mr. Mahesh and Mr. Mundrika Yadav passed away at
0221 and 0601 hrs respectively.

Post-Incident o Two more contract worker were referred for full medical checkups at
Bharuch Hospital (at around 0400 hours) and declared fit by the doctor.

Based on the information received, different government agencies have visited the site and made their
investigation reports consisting of the reason for the incident, duration, immediate actions, corrective
measures, and remedial measures taken, etc. Details of their investigation are explained in the subsequent
section.

6.1. Gujarat Pollution Control Board (GPCB)

Based on the information regarding the gas leak at Gujarat Fluorochemicals Limited, a team of officials
from GPCB, Regional Office, Bharuch inspected the Gujarat Fluorochemicals Limited to assess the status
of the leakage incident. The inspection report of GPCB, Regional Office- Bharuch dated: 29/12/2024 was
submitted to GPCB, Head Office, Gandhinagar for further necessary action. The copy of said inspection
report is places as Annexure-11.

Subsequently, the unit has been issued Direction u/s 31A of the Air Act, 1981 by GPCB vide order No.
GPCB/BRCH/CCA-1080(25)/ID:15136/850291 dated 03.01.2025. The directions include stopping the
use/ operation of CMS Plant-1, to carry out safety audit/ HAZOP study and root cause analysis for
accident, etc. The unit was also directed to pay Rs. 1 Crore as Environment Damage Compensation (EDC)
immediately through XGN portal and to submit a bank guarantee of Rs. 10 Lacs for compliance assurance
at the time of revocation. The copy of the said direction is placed as Annexure-12.

In compliance to the direction issued by GPCB, (1) the Unit has replaced the insolation valve near auto
valve XCV-2209 of the CMS-1 plant, (2) The Unit has carried out the HAZOP study and also carried out
root cause analysis for accident. The Unit has submitted the HAZOP study report and the root cause
investigating report to GPCB along with the compliance reply against the Direction issued by GPCB
dated: 03.01.2025. Additionally, submitted notorized U/T dated 10.01.2025 regarding implementation of
recommendation therein, and (3) paid EDC of Rs. 1 crore to GPCB through online vide transaction no.
ZICOCMX0A4GQES dated: 06.01.2025. (4) The Unit has also submitted bank guarantee of Rs.
10,00,000/- from ICICI Bank to GPCB vide BG no. 0003NDLG00234225 dated: 06.01.2025. GPCB
conducted an inspection on 16/01/2025, to verify the unit's compliance. Subsequently, GPCB revoked the
closure order via notification no. GPCB/BRCH/CCA-1080(25)/ID:15136/851480, dated 17/01/2025. The
copy of the said revocation is placed as Annexure-13.

6.2. Deputy Director, Industrial Safety and Health (DISH)

Following the investigation of the accident, a prohibitory order was issued on 29/12/2024, under the
Factories Act, 1948, prohibiting the production process in the CMS-I plant of Gujarat Fluorochemicals
Limited with immediate effect due to the fatal accident that occurred at the factory. The prohibitory order
is annexed as Annexure - 14.

Subsequently, a criminal case was lodged against the respondent occupier of Gujarat Fluorochemicals
Limited. The case, Criminal Case No. CC/75/2025, for the breach of sub-clause (a) of sub-section (2) of
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Section 7A of the Factories Act, 1948, is currently pending adjudication before the Hon'ble Judicial
Magistrate (First Class) Court, Bharuch. A copy of the said complaint is annexed herewith and marked as
Annexure — 15.

Worker who died due to accident (1) Shri Rajeshkumar Sureshchandra Magnadia was given an ex-gratia
compensation of Rs. 40,00,000/- and 12,28,025/- as WC compensation to the legal heir, 2) Shri Mahesh
Nandlal as ex-gratia compensation of Rs. 40,00,000/- and 12,50,000/- as WC compensation to the legal
heirs, 3) Shri Mudrika Thakorprasad Yadav as ex-gratia compensation of Rs. 40,00,000/- and 12,50,000/-
as WC compensation to the legal heirs, 4) Mr. Suchit Kumar Sugrimprasad as ex-gratia compensation of
Rs. 40,00,000/- and 12,50,000/- as WC compensation to the legal heir.

The factory management has removed the damaged valve and its pipeline and replaced them with a new
valve and pipeline. A test has been carried out for the safety of the valve and pipeline. The test report has
been submitted, and the findings have been complied by the Respondent. Test report of damaged valve
and its pipeline submitted by the unit is annexed as Annexure — 16.

7. Remedial measures

7.1. Remedial measures taken by M/s. Gujarat Fluorochemicals Limited:

During and after the accident, various steps were taken by the unit, as explained in the earlier Section 6.
The unit also conducted an internal investigation at their CMS plant and implemented corrective actions
accordingly, which are detailed below:

1. GFL have removed the damage valve and connected pipeline
after proper decontamination. M/s. Sri Krishna Descaler P Ltd., is
hired for performing this activity and DISH approved competent
agency M/s. ROLLSCOAX India Pvt. Ltd., is available at site for
inspection, testing and certification work.

2. GFL had avail the service of DISH approved competent agency
M/s. ROLLSCOAX India Pvt. Ltd., in CMS-1 Plant for carrying
out inspection, testing and certification of equipment which may
cause emergency or an emergency situation. All the relevant
certificate has been obtained.

3. Hydrostatic test / gamma scanning of pressure vessel and plant
is carried out and witness by DISH approved competent person.
4. GFL had conducted safety training from approved training
institute as per factory act 1948 section 111-A.

Inward documents as desired by DISH official during their site
visit on 07 & 08-01-2025

23-01-2025 | Inward answer to DISH against DISH letter Dtd., 10-01-2025 Annexure-19

08-01-2025 Annexure-17

10-01-2025 Annexure-18

= The deceased workers, including the contractual workers have been provided with an ex-gratia
compensation of Rs 40 lakh each for the financial security of their respective families and all their
pending wages and other dues such as insurance has also been cleared by the company as per the
applicable laws. Further, the company has decided to bear the expenses of further study of the ward
of one of the deceased (who was the employee of the company) and also assured him of employment
in the company.

= Re-HAZOP has been carried out for CMS-1 Plant and outcome recommendation has been
implemented.
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= The company has replaced the valves from the system following a rigorous decontamination process.
This activity was carried out by qualified and experience personnel and the process was also
supervised and inspected by DISH-Certified competent agency.

= All equipment and components which are vital in the safe operation of the plant has also been inspected
to safeguard the operations and ensure the safety of critical equipment.

= Hydrostatic testing and gamma scanning of the pressure vessels and associated plant equipment have
been carried out. The testing process conducted by qualified personnel from DISH-Approved agency,
verified that the equipment met all the required safety standard.

8. Details of Persons Died and Injured

Details of individuals who died/were injured and compensation provided by the unit, as per Para 11(IV)

of the Hon'ble NGT order:
Sr. Name of Age Designation Death/ | Compensation | Compensation
No. Employee Injured Ex Gracia WC
1 Shri Rajeshkumar 48 Utility Death Rs. 40,00,000/- | Rs. 12,28,025/-
Sureshchandra Operator
Magnadia
2 Shri Mahesh 25 Contract Death Rs. 40,00,000/- | Rs. 12,50,000/-
Nandlal Worker
3 | Shri Mudrika 30 Contract Death Rs. 40,00,000/- | Rs. 12,50,000/-
Thakorprasad Worker
Yadav
4 | Mr. Suchit Kumar 39 Contract Death Rs. 40,00,000/- | Rs. 12,50,000/-
sugrimprasad Worker
5 | Shri Chhel Bihari 31 Contract Injured -- --
Shahu Worker
6 | Shri Suryalal 44 Contract Injured -- --
Shahu Worker

Documents related to injured person medical report & compensation given to people died in the incident

is annexed as Annexure — 20.

9. Recommended Actions by Joint Committee

To prevent the recurrence of such incidents, these types of valves and pipelines must be maintained
in a safe condition. Routine examinations should be performed to ensure their continued safety.

GFL shall implement the remaining recommendations of the HAZOP study report and submit a
compliance report to the concerned authority.
The unit may be asked to carry out Occupational Health surveillance of all the workers on regular

basis and maintain record as per the Factories Act.

Development and Plant-Wide Implementation of Standard Operating Procedures (SOPs) for
Ensuring the Safe and Efficient Maintenance of Valves, tanks, pipelines and other Machinery also

and implement the same.

Establishment of a Comprehensive Environment and Safety Committee with Managerial Authority
to Ensure Regular Safety Audits and the Effective Implementation of Safety Standards.
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6. The unit may be directed to impart training to the employees on safety aspects like Chemical
Hazard, communication and emergency handling & mock drill activity with a scenario of Toxic
gas releases & other emergency situations on regular basis.

10. Conclusion

Incident Cause: A joint committee visited the GFL site on 05/03/2025, to inquire into and investigate the
incident. Joint committee aim was to determine the cause of the gas leakage, assess the remedial and post-

incident steps taken by GFL, and gain an overview of the plant, its manufacturing procedures, and safety
measures.

The committee noted that the CMS-1 plant operates entirely on a Distributed Control System (DCS).
requiring minimal human intervention. Any deterioration in plant conditions is identified through the DCS
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The committee found that the condition of the valves fitted in the plant had not been consistently
monitored by GFL, or was monitored only once a year (as gathered through communication), which is
believed to be a cause of the incident. It was also observed that GFL appears to be lacking periodic visual
inspections of the plant, which may have contributed to the incident. Consequently, the joint committee
specifically emphasized the importance of periodic visual inspections and maintaining records of these.

Governmental Response: Government bodies, including the Gujarat Pollution Control Board (GPCB)
and the Deputy Director, Industrial Safety and Health (DISH), had previously visited the GFL site on
29/12/2024. They issued a directive instructing GFL not to use the CMS-1 plant until precautionary
measures were implemented. In compliance with this directive, GFL submitted a compliance report and
supporting documents. Following verification, both government bodies issued a revocation of the
previously issued directive on 13/01/2025 (by DISH) and 17/01/2025 (by the GPCB).

Casualties and Compensation: Worker who died due to accident (1) Shri Rajeshkumar Sureshchandra
Magnadia was given an ex-gratia compensation of Rs. 40,00,000/- and 12.28,025/- as WC compensation
to the legal heir, 2) Shri Mahesh Nandlal as ex-gratia compensation of Rs. 40,00,000/- and 12,50.000/- as
WC compensation to the legal heirs, 3) Shri Mudrika Thakorprasad Yadav as ex-gratia compensation of
Rs. 40,00,000/- and 12,50,000/- as WC compensation to the legal heirs, 4) Mr. Suchit Kumar

Sugrimprasad as ex-gratia compensation of Rs. 40,00,000/- and 12,50,000/- as WC compensation to the
legal heir.

QY R ,
K. N. Vaghamshi J.J. Chauhan N. Managi (GAS)

EE & Regional Officer, Deputy Director, Industrial Deputy Collector and Sub-
GPCB, Bharuch Safety & Health, Bharuch Divisional Magistrate,

Bharuch
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Item No.7 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)

Original Application No.02/2025(WZ)

Shri Ashutosh Kumar
..... Applicant
Versus

Gujarat Flurochemicals Ltd. & Ors.
....Respondents

Date of hearing: 13.01.2025

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicant : Mr. Raj Panjwani, Senior Advocate along-with
Mr. Surender Sigh Hooda, Advocate & Others

ORDER
1. Issue raised in the present Original Application pertains to the gas
leak incident, which is said to have happened on 28.12.2024 at about
09:30 PM in the plant of respondent No.1- Gujarat Fluorochemicals Ltd.,
wherein as per the news item, which is annexed at page nos.36 to 38 of

the paper book, 4 workers died.

2. Learned senior counsel for the applicant has drawn our attention
to the Order/Judgment dated 08.06.2020 passed by the Tribunal in
Original Application No.22/2020 (WZ) (Aryavart Foundation through its
President vs. Yashyashvi Rasayan Put. Ltd. & Anr.), wherein large number
of directions were issued, which are contained in para no.8 of the said
Order/Judgment, some of which are also read out by him and stated that
nothing is found to have happened thereafter. He has also pointed out

the directions contained in para no.9 of the said Order/Judgment.
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Thereafter, he drew our attention to the Annexure A-5, annexed at page
nos.65-66 of the paper book, which is a similar kind of incident occurred
at different chemical factory in Gujarat, wherein S5 person died and 16
injured in a blast and states that this kind of incidence is happening now

and then but no concrete steps are being taken.

3. Prayers made in the present Original Application are that an
inquiry/investigation reports of the gas leak accident as described in the
application by the Central Crisis Group or the State Crisis Group or the
District Crisis Group or the Local Crisis Group or any other authority
may be called for; an Expert Committee may be constituted to investigate
into the circumstances, which led to the gas leak incidence; and also
appropriate compensation may be awarded to the dependent of the

deceased persons’ family members.

4. In view of above-mentioned facts, we find prima facie case adversely
impacting environment is made out, therefore, we deem it appropriate to

admit this application and accordingly admit the same.

5. Registry is directed to issue Notice to the respondents, returnable

within 04(four) weeks.

0. Applicant is directed to take necessary steps for service to the
respondents by both ways (Dasti as well as by Registered Post) and also
on available e-mail/WhatsApp and submit service affidavit within one

week.

7. Applicant is also directed to supply copy of the application and

relevant documents to the respondents within a week.
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8. Respondents are directed to submit their reply affidavits within
four weeks through e-filing portal of NGT and also circulate the same to

the applicant as also other respondents by available e-mail.

9. Rejoinder, if any, is directed to be submitted within one week

thereafter.

10. We are not aware as to whether any inquiry/investigation has been
conducted to investigate the present occurrence. Therefore, we deem it
appropriate to constitute a Joint Committee comprising one Member each

of:-

(i) The Gujarat Pollution Control Board (GPCB);
(i)  The Directorate of Industrial Safety and Health (DISH); and

(iij) The District Collector, Bharuch, Gujarat.

11. The Committee is directed to visit the site in question and submit

its report within one month with respect to the following facts:-

(i). Inquiry/investigation reports;
(ii). Remedial measures, if any;
(iii). Recommended actions;

(iv). Details of the persons, who died or got injured; their age;
salary; nature of injury, compensation paid, if any; and the

period of hospitalization.

12. The Gujarat Pollution Control Board (GPCB) shall be the nodal

agency for coordination and logistic support.

13. The report in the matter be submitted by the GPCB through e-filing
in the form of searchable PDF/OCR Support PDF and not in the form of

Image PDF.
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14. Applicant is directed to supply the required documents and copy of

the application to the Members of the Committee within three days from

today.

15. A copy of this order be communicated to the above-mentioned

Committee forth-with for compliance.

Put up this matter for further consideration on 18.03.2025

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM

January 13, 2025
Original Application No.02/2025(WZ)

P.Kr
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MINUTES OF MEETING

MINUTES OF MEETING DATED 20.02.2025 IN REFERENCE TO HON'BLE NGT ORDER
DATED 13.01.2025 IN MATTER OA 02/2025 (WZ) [SHRI ASHUTOSH KUMAR. V/S GUJARAT
FLUROCHEMICALS LTD. & ORS.)

In reference to the Hon'ble NGT order dated 13.01.2025 in the matter OA 02/2025 (WZ), a meeting
was held at Collector Office, Bharuch on 20.02.2025. Shri Gaurang H. Makwana, IAS, District
Collector, Mr. Kishor N. Vaghamshi, Regional Officer, GPCB, and Smt. Jagrutiben Chauhan, Deputy
Director (DISH), were present during the meeting. The District Collector has nominated Smt. M. N.
Manani (GAS), Deputy Collector and Sub-Divisional Magistrate, Bharuch, as a committee member and
representative of the Collector's office.

Hence the members of the Joint Committee are:

I. Smt. M.N. Manani (GAS), Deputy Collector and Sub-Divisional Magistrate, Bharuch
2. Shri Kishor N Vaghamshi, Regional Officer, GPCB, Bharuch.
3. Smt. Jagrutiben Chauhan, Deputy Director, Industrial Safety & Health, Bharuch

Durinng meeting it was examined the order dated 13.01.2025 of the Hon'ble NGT and discussed the
further action required in compliance of the order. Considering the timeline for submission of report of
the Joint Committee i.e. within a month, immediate actions need to be initiated.

As per NGT order para no. 11, “the committee is directed to visit the site in question and submit ts report
within one month with respect to the Jollowing facts:-

(i) Inquiry/investigation reports;

(i) Remedial measures, if any;

(iii)  Recommended actions,

(iv)  Details of the persons, who died or gol injured; their age; salary; nature of injury,
compensation paid, if any; and the period of hospitalization, "

In this reference, The Joint Committee shall carry out further site visit at site on Dt. 05/03/2025.

Necessary actions required by all other stakeholders in compliance of the order of Hon'ble NGT shall

not be limited to the above mentioned visit and further suitable measures/steps may be included
wherever required.

Smt. Jagrutiben Chauhan Kishor N Saghamshi, aurang H. ana (IAS)

Deputy Director, _ Regional Officer, GPCB, Collector & District Magistrate,
Industrial Safety & Health, Bharuch. Bharuch,

Bharuch.
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Annexure -3

GUJARATP TION CONTROL BOARD

%?

PARYAVARAN BHAVAN, SECTOR 10-A,

'\ GANDHINAGAR - 382010,
GPCB (T) 079-23232152
By R.P.A.D.
CONSOLIDATED CONSENT AND AUTHORIZATION (CC & A)
CCA NO: AWH- 118244
R A-1080(22 - DT: 09

[n exercise of the power conferred under Section-25 of the Water (Prevention and

Control of Pollution) Act-1974, under Section-21 of the Air (Prevention and Control of Pollution)
Act-1981 and Authorization under rule 6(2) of the Hazardous & Other Wastes (Management
and Transboundary Movement) Rules-2016, framed under the E{P)JAct-1986.

And wherecas Board has received consolidated application dated 16/02/2022 and

inward no. 212091 (or the consolidated consent and authorization {CC & A} of this Board under

the

provisions / rules of the aforesaid Acts, Consolidated Consent & Authorization is hereby

granted as under.

CONSOLIDATED CONSENT AND AUTHORISATION:
(Under the provisions / rules of the aforesaid Environmental Acts)

To,

\ ys (];ujarat Flurochemicals Ltd,
Plot No: 12/A, Dahej GIDC Industrial Estate, Tal: Vagra, Dist-Bharuch.

1.

Consent Order No.: AWH-118244 date of Issue 16/04/2022.
The consent under Water Act-1974 for conveying the industrial effluent discharge up to
the sca for final disposal at NIO designated point by own cffluent discharge pipcline of
5000 KLD, The consent under Air Act-1981 & Authorization under Environment
(Protection} Act, 1986 shall be valid up to 15/02/2027 to operate industrial plant to
manufacture following products:
Sr.No. Name of Preducts Quantity (MT/Month)
1 ‘Tetra Fluore Lithylene (TFE) 0
2 Paiytetralluoroe Ethylene (PTIE)* 1800
3 Lthyl Tetra Fluoro Ethyl Ether (ETFEE) 400
4 Carbon Dioxide-Food grade gas 2267
5 Carbon Dioxide-Dry Ice 533
6 Pentafluoroethane (HFFC -125}) A17
7 Chloroform 10090 |
8 Mcthylene Dichloride (MDC) 10090 ll
9 ! Carhon Tetrachloride (CTC)** 1 1440
10 '} Sulphuric Acid (70%- 88%) i 713 |
1 lydrochloric Acid (31 % +/- 1%) ; 37992 '
12 Caustic Soda {Dry Basis) 15500 :
13 A2 Chlorine Dry Basis 13167 :
142 . Hydrogen 464 :
15 lydrochloric Acid (31% + 1 %) 357 |
16 Sadium hypochlorite (10% chiorine) 132 |
17 Calcium Chloride 4750 |
18 | Dilute HF (20 % ) 1000 |

Clean Gujarat Gtgen Gujarat
Website : htips://gpcb.gujarat.gov.in
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A High Boiler of Chloromethane 200
20 0 HexaFluoro Propyiene (HFP) _ 300
21 letraﬂuoro Dlmethyl Amine (TFE DMA) %0
22| DichloroFluoromethanc (HCFC-21/R21) | 230
23 | __ Dichloropentafluoro Propane (11ICFC-225) _ 415
24 - Methyl Tetra Fluoro Ethyl Ether (MTFEE) 83
25 Brik thyleDlﬂuorDacctate (BrEDFA) 0
26 _ Tri luoromethane 21
27 l 1?Irujﬂonnenaﬂuoroprupanc(HCPC224ca] o 25
28 ~ Gypsum o 12768
29 _ Fluoro Elastomers (¥ KM] _ 300
30 PerfluoroAlkoxy (PIFA)* 200
31 _ Polyvenylidene Fluoride (PVDI )"‘ o 250
32 Fluorinated Lithylenc Propylene (FEP)* | 250
33 |  Intermediate Vinylidene Fluoride (VDF) 84
34 liydrofluosilicic Acid (20%) 2200
35 2, 6- Dichloro-4-Trifluoro Methyl Aniline (])(.II M{\] 65
36 | Trifluoro Methyl Aniline (TFMA) 20
1 I Ictra l Iuoro Beta Sulfonc _ o 25
39 [ctra F luorol thyl E ther { Propyl, Butyl ll Prople 80
40 Dl(Jﬂoro_lcualluoroeﬂwqugplhne ] 0
H . ISAN 20
12 _ lkﬂytjﬂoro [nlduorolthyﬂcne(PCIll) _ ¢ ;
13 ~ CAtoC34 Surfactant (Non-fluorinated) | 10 :
44 N R&D Products L 10 g
45 | Mono Chioro Difluoro Methane { R22) ‘ 1100 j
Total 117873 i
46 (,aq Based COGE N Powu 54.5 MW 1
47 Coal Based COGEN Power _ o j
o Gas Based CCGT Power IIMW |
Total ILSMW

PIELN. By suspension and dispersion grades including virgin/ compounded/ microsized and staning from
Fluorspar

FKM*- Including co-polymérs. wer-polymer grades and starting from R142b.

PVDF*- Including homo polymer, co-polymer grades and starting R142b,

FEP*- Including co-polyimers. ter-polymer grades and starting from R142b,

CIC**- All CTC will-be used for sale in approved end use industries. In casc, any excess C1C is lelt, same
shall be inginerated in theemal oxidizer set-up/ sake to third party authorized incinerators.

Specific conditions:
a) Unit shall comply with all the conditions stipulated by SEIAA in the order of

Environment Clearance issued vide letter no. SEIAA/GUJ/EC/5()/1205/2018 dated
01/11/2018.
b) Unit shall use fresh raw material only.
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c) All the conditions specificd in NOC, CRY Clearance shall be fully complied with by the
unit.

d} Unit shall install and operate continuous monitoring system at the discharge of pipeline
for on-line monitoring of parameters pH, TOC, Aow etc. and shall maintain record of it.

e} The unit shall provide online pll meter, flow meter & TOC/COD meter for online
monitoring of the effluent, An arrangement shall also be made for reflecting the online
monitoring results on the company’s server, which can be accessed hy the GPCB on real
time basis.

f]  Unit shall carry out monitoring of marine environment at the point of releasc of effluent
at least twice in a ycar to assess the impact of effluent on coastal environment.

g) Unit shall have to abide by the norms evolved by the concern authority for marine
disposal time to time.

h) Unit shall have to install the required system, keeping the provision, with built-in
mcasures for retrofitting, in case of the eventualities of unacceptable pollution load.

i) Unit shall preparc & implement an action plan for maintenance of pipeline, Manholcs,
pumping stations ctc.

j} Unit shall scll out their hazardous waste to authorized endusers who is having
authorization with valid CCA and rule 9 permission to receive this waste. Unit shall
make Mol) with such authorized endusers and submit Mol.

k) All the cfforts shall be made to send hazardous waste to cement industry for Co-
processing first & there after it shall be disposed through other option.

1) Unit shall follow spent solvent management guideline framed by board and shall make
Mol with outside distillation units, if any. Also submit the prescribed forms as per
guidelinc.

m) Unit shall strictly follow the Solid Fuel guideline framed by Board and shall install APCM
as per guidceline.

n} Unit shall follow coal handling guideline framed by Board and provide close ash
handling facility.

o) Umtshall strictly tollow the Fly Ash Notification for disposal of generated ash.

p) Unit shall install online Continuous Emission Monitoring Systems (CEMS) and link it
with the server of GPCB for real time data transter for boiler more than 8 TP capacity
or equivalent capacity of TFI.

3. CONDITION UNDER THE WATER ACT:
31 The guantity of total water consumption shall not exceed 13295.5 KLD as per below
break up!
a) Industrial: 13,193 KLD
h) Domestic: 52.5 KLL.D
) Gardening: 50 KLD
3.2 The quantity of total waste water genceration shall not exceed 4,444 KLD as per below
break up.
a) [ndustrial: 4399 KL.D
b) Domestic: 45 Ki.D

’ Clean Gujarat Gf¥en Guijarat
Website : htips://gpcb.gujarat.gov.in
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33

34

35

3.6

607

4399 KL of Industrial cffluent shall be treated in ETP consisting (Primary + Secondary
+ Tertiary treatment). After treatment, 1600 KLD of RQ permeate (RO-1 permeate: 1180
KLI> and RO-2 permeate: 420 KLD) will be used for cooling tower and 20 KLD of treated
wastewater will be used for dust suppression within premises. 3219 KLD treated
wastewater shall be discharged through own pipeline in to the deep Sea after confirming
applicable standard prescribed in condition no 3.5.

Treated waste water shall be disposed in installed Pipeline having capacity of 5 MLD,

onshore Length of pipeline shall be 9 km, diameter of pipeline shall be 315 mm and
route of pipeline shall be from the guard pond (pumping station) at M/s. GI'L premises
to landfall point, and offshore length of pipeline shall be 3 km, diameter of pipeline shall
be 280 mm, and route of pipeline shall be from landfall point to final outfall point
location 21° 39" 22.78" N and 72" 30" 45.46"E via submarine pipeline and diffuser system
off luvara coast at Dahej.

Total 45 KL domestic sewage shall be treated waste water shall be used for gardening
purposc after confirming following prescribed standards.

Parameters ) Norms
pil | 65t09
1TSS 2100 mg/l

Fecal Coliform (Most Probable Number | <1000 MPN/100m]
per 100mililiter, MPN/100 ml) S
BOD (3 days 27°C) | [ <30 mgn

The quality of industrial effluent shall conform to the following standards {as per GPCB
norms, whichever is applicable) {For discharge into the sca for final disposal at NIO

designated point by own installed dedicated deep sca pipeline of 5 MLD.
Sr. No. PARAMETERS PERMISSIBLE LIMIT
1 pl 609
Shall not exceed more than 5
2 Temperature o( above receiving water
temperature
3 Total Suspended Solids 100 mg/!
4 Qil and Grease 10 mg/1
5 Phenolic Compounds 5 mg/l
6 Cyanide (as N} 0.2 mg/I
7 Vluorides (as F) 15 mg/!
8 Sulphides {as P) 5.0 mg/1
9 ‘I'otal Residual Chlorine 1.0 mg/1
10 Ammonical Nitrogen (as N) 50 mg/l
11 Total Kjeldahl Nitrogen (TKN) 50 mg/1
12 Nitrate Nitrogen 50 mg/l
Biochemical Oxygen demand |3 day at
13 y§70CJ |3 day 100 mg/!
14 Chemical Oxygen Demand 250 mg/l
15 Arsenic (as AS) 0.2 mg/l
16 Mereury (as llg) (.01 mg/I
17 Lead (as Pb) 0.1 mg/]
18 Cadmium (as Cd) (.05 mg/l
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19 Trivelent Chromium 2.0 mg/I
20 liexavalent Chromium (as Crt 6) 0.1 mg/I
21 Coppcr {as Cu) 3.0 mg/I
22 Zinc (as 7n) 15 mg/]
23 Selenium (as Se) 0.05 mg/l
24 Nickel (as Ni} 3.0 mg/l
25 Mangancsc {(as Mn) 2 mg/]
26 Iron (as Fe) 3 mg/l
27 Vanadium {as V) 0.2 mg/l
. 90% survival of fish after 96
28 Bio assay test hours in 100% effluent

3.7 The effluent conforming to the above standards shall be discharged into the sea for final
disposal at NIO designated point by own installed dedicated deep seca pipeline of
Capacity 5 MLD.

38 Magnetic flow meters shall be installed at the various stages of inlet & outlet of pipeline
to measure the quantity of effluent at cach stage of conveyance.

39 IPS shall be provided with en-linc monitoring instruments along with SCADA system &
pl actuated valve at the final sump. Furthermore a third party monitoring shall be
conducted regularly.

310  The groundwater guality around the impervious guard ponds shall be monitored
regularly & data shall be submitted to the Board once in six months and shall also
comply with the instruction of GPCB in casec of deterioration.

3.11  Unit shall provide state of the art composite samplers & set up testing laboratory
facilities for collection, analysis of samples under the supervision of competent technical
personnel who shall report to the chief executive.

312 The Environmental Management unit /Cell be setup to ensure implantation and
monitoring of Environmental safe guards and other conditions stipulated by statutory
authoritics. The environmental Management unit / Cell dircctly report to the Chief
Exccutive of the organization and shall works as a focal point for internalizing
environmental issues. These Cell's /Units shall also coordinate the exercise of the
cnvironmental audit and preparation of the environmental statements,

3.13  The Environmental audit shall be carried out yearly and the environmental statemoents
pertaining to the previous year shall be submitted to the GPCB latest by 30th September
every year,

3.14  Unit shall intimate the occurrence of any accident cevent resulting in discharge of
poisonous, noxious or poiluting matter or the likely hood of the same into a stream or
well to the Regional Office under the intimation to the Member Secretary in accordance
with the Section 31(1) of the Water Act.

3.15 The pipeline 0 be laid shall comply with all seismic design parameters based on the
guidelines for the scismic design ol pipelines systems and complied in right perspective
with true spirit,

3.16 The cflluent release shall be through an adequately designed multiport submerged
diffuser to achicve characteristic dilution of at least 100-200 time during spring low
water and times during spring high water for quick dispersion for which diffuscr having
low water and times during sprint high water for quick dispersion for which diffuser
having ports discharging at an with jet velocity shall be provided to minimize adverse
impact on the Gulf ecology as per the NIO report.

’ Clean Gujarat Grgen Gujarat
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3.18
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3.20

3.21

3.22

3.23
3.24

3.25

3.26

3.27

3.28

3.29

3.30

609

The efftuent pipe line shail be buried below the scour level in the intertidal area as well
as atleast up to the breaker zonc in the sub tidal segment as recommended by NIO.

The sub tidal segment of the pipeline shall be laid on the scabed and the scabed
contours shall be maintained after the pipeline is laid.

Considering strong currents and prevailing movement of the bed material the pipeline
anchoring system shall be carcfully designed. Morcover there being a distinct possibility
of scouring under the pipeline leading to spanning and ultimate rupture adequate
protection for the same shall be incorporated in the design.

The sub-sca pipeline shall be designed in such away so as to incur minimal damage in
case of any unforescen accidents like grounding of a ship, undetected corrosion, fatiguc,
instability of substratum, natural calamities like cyclone, carthquake cte. and intentional
third party interference.

Internationally accepted codes and practices shall be followed through proper
inspection, frequent evaluation and intensive testing of all critical components of the
pipeline system, similarly, the vulnerable unit's such as flanges, couplings, joints ctc.
shail be rigorously tested and certificd for their reliability and safety over the design life
of the pipeline,

Duc care shall be taken to minimize damage to marine ecology duc to improper design,
lack of maintenance, faulty operation and release into shallow waters due to un foreseen
accidents.

The entire pipeline shall be protected from external corrosion.

Pretreatment to the pipes such as coating, concreting etc, and other fabrication jobs
shall he undertaken in a yard on land located sufficiently away from the CRZ and the
transfer of materials to the site shall be thorough a predefined corridor, Similarly, the
movement of construction barges, machinery etc. shall be restricted to the predefined
operational area. However, the region shall not be crowded with too many vessels and
construction machinery to avoid accidents and subscquent spillages of materials and
fuel.

After completion of the job work, the intertidal and supratidal arca shal! be restored to
their original contours after the pipe-laying activities are completed. General clean - up
along the corndor, adjacent arca and internat and sub tidal regions shall be taken-up
and cxtrancous materials such as drums, sacks, metal scrap, topes, excess sediment,
make shift huts and cabins shall have to be cleared from the site,

It shall be ensured that valves, pumps, sub-sea pipeline, MOF system cte, are periodically
inspected for their integrity and to guarantee their proper functioning. Accurate records
of all inspection, unusual findings, actions taken etc. shall be strictly maintained as a part
of the overall reeord system.

A comprehensive marine and estuarine quality monitoring program shall be
implemented as recommended in the NIO report.

Pump station, scafloor stability, navigational aids, pipelines, diffusers, valves etc. Shall
be regularly inspected as per standard codes and practices. Records of all inspections,
unusual finding, actions taken etc. shall be maintained properly. '

Control rooms equipped with SCADA computers, wireless system, telephone system,
emergency vehicle, shall be provided. The control room will be manned for 24 hours
found the clock.

[solation valves shall be provided on the pipeline for better monitoring and control of
flow operation.
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3.31 Nccessary clearances for the adequacy & safety measurces shall be obtained from the
concerned authority.

3.32  Unit shall comply with the provisions of all the laws of land including safety, disaster
managemernt.

3.33  Unit shall submit regular progress reports to the GPCB and other concerned authorities
regarding the construction, progress, commissioning and opcration of the pipeline.

3.34 In casc of change of ownership/management the name and address of the new
owners/partners/directors/proprictor shall immediate to the Board.

3.35  Unit shall however, not without the prior consent of the Board bring into use any new or
altered outlet for the discharge of effluent or gaseous emission or sewage waste from
the proposed industrial plant. GIDC required to make application to this Board for this
purpose in the prescribed forms under the provisions of the Water Act - 1974, the Air
Act 1981and the Environment (Protection) Act- 1986.

3.36  Unit shall be required to make storage facilities to store the effluent for at least 48 hours
by providing acid proof brick lined impervious tanks/11DPE tanks.

3.37  Unit shall implement & follow communication plan so that respected work can be done
in minimum responsc time in case of cmergencies.

3.38  Unit shall provide online monitoring system for pll, TOC and Other parameter with
recorder & magnetic flow meters for flow measurement of treated wastewater, if
applicable as per CPCB norms.

3.39  Unit shall have only one authorized outlet over the ground with full access from outside
the premises.

340  In case of shut-down of plant for more than three (3) days for any reason, unit shall
inform to GPCB well in advance for the hetter operation & management of pipeline.

341 Unit shall make fixed arrangement for discharge of the effluent from their Final
collection tanks to the Effluent discharge pipeline with capacity of 5 MLD (installed by
unit} up to deep sea disposal. Unit shall not keep any by-pass line or system or loose or
flexible pipe line for discharge of the cffluent into underground drainage network of
Pipeline,

3.42  Unit shall provide adequate / safe effluent sampling facility for the effluent being stored
in final collection / discharge tank of ETP or being discharged into effluent discharge
pipeline with capacity of 5 MLD (installed by unit) up to decp sea.

343  Unit shall put up at the entrance a board displaying the name of unit, particulars of the
products/ process, the name of propriclor/partners /directors of the unit, the electricity
consumer number as on the record of DGVCl.

344  Unit shall have to display on-line data outside the main factory gate with regard to
and nature of hazardous chemicals being handled in the plant, inciuding waste water
and air emission and solid hazardous waste gencrated within the factory premises, if
applicable as per CPCI3 norms.

3.45  Unit shall gither stop or curtail its production activitics if the effluent is not conforming
to the discharge standards.

3.46  Unit shall have to keep accurate records of quality & quantity of effluent discharged into
elfluent discharge pipeline with capacity of 5 MLD (installed by unit) Separate logbook
shall be maintained for recording the data & shall be made available lor inspection as &
when asked.

3.47-O Unit shall keep accurate records of quantity of production of cach product, quantity of
water consumption, quantity of effluent gencrated and consumption of electricity

’ Clean Gujarat Gften Gujarat
Website : hitps://gpcb.gujarat.gov.in
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348

349

3.50

351

3.52

3.53

4.2

611

on day to day basis and required to submit the complied record of each month to
GPCB on or before fifth day of the succeeding month.

Disposal system for storm water shall be provided scparately. In no circumstances
storm water shall be mixed with the industrial effluent.

l.eachate from the hazardous solid waste, if any shall alse be connected into a
collection tank through leachate collection facilities and shall be treated along with
industrial effluent and final treated effluent shall be discharged to the effluent discharge
pipeline with capacity of 5 MLD (instalicd by unit).

The Environmental Management Unit/Cell shall be sctup to ensure implementation on
and monitoring of cnvironment safeguards and other conditions stipulated by statutory
authorities. The Environmentat Management Cell / Unit shall directly report to the Chief
Executive of the organization and shall work as a focal point for internalizing
environmental issued. These Cells also coordinate the exercise of environmental audit
and preparation of environmental statements.

The Environmental audit shall be carryout yearly, if applicable. The environmental
statements pertaining to the previous year shall be submitting to this State Board latest
by 30t September every year.

Adequate plantation shail be carried out all along the periphery of the industrial
premises in such a way that the density of plantation is at least 1000 trees per acre of
land and a green belt of 5 meters width is developed.

The Board reserves the right to review and/or revoke the consent and / or make
madifications in the conditions which it seems fit in accordance with provisions of
Waler Act-1974.

CONDITIONS UNDER THE AIR ACT:
The following shall he used as fucl:

Sr. No. Name of fuel Quantity
1. ~ Ceal o ) 1270.16 MT/Day
L2 ... NatralGas |~ 50000SCM/Day
3. ~_LDO o R 10 KLD

The flue gas emission through stack shall conform to the following standat}’ds;

[ Stack . . ‘ '
. Air Pollution !
| stack | Stackattached | Height | o) Permissible
5 to in Meter Parameter .
| No. (From Measure | | limit
; G.L.) (APCM) |
| CPP Plant _
1 OwasteHeat | 30 | |
| |\Recovery Boiler- | low Nox Burner |
| A ! : _
| 2 Waste Jleat | 30 | M [ 150mg/Nm?3
; Recovery Botler- . Low Nox Burner | SOy i 100 ppm
: 3 \ NOx | SOppm
- 3. | Stackatached to 30 : !
Boiler i ],?w Nox B"ur_ncr f
| 1 Rotary Kiln_ 42 l.ow Nox Burner
| 5. Rotary Kiln 42 JLow Nox Burner

Page 8 of 14
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PTEE Plant o
6. Steam Ileater 30 B ' S
Furnace -1 | Low Nox Burner PM 150mg/Nms3
| B O N 50, 100 ppm
7. Steam Heater 30 NOx 50ppm
Furnace -2 Low Nox Burner
. TFE-2 S B
Coal Based Power Plant o |
8. | Stackattached | PM 50 mg/Nm? |
Boiler KSP 71 ESp 50, 600 mg/Nm3
: NO, 450mg/Nm?
] o g 0.03mg/Nm?
9. Thermal . PM 150mg/Nm3
Oxidizor 30 “’S"Ctr:;‘;';?" 50, IUOifpm
I . . B _NOx 1 50ppm |
10. AFBC Boiler PM 50 mg/Nm?
{90 TP coal 70 ESp SO, 600 mg/Nm3
based) ’ NOy 450mg/Nm?
o e e | Hg | 003mg/Nm:
11. D.G. Set- 1010
KVA 11 --
(Standby) | T
12. | D.G.Set-1010 11 '
KVA -~
(Standby) | ] )
13. D.GSet-1010 11
KVA --
Stand b )
14. D.(G.Sct - g())o 11 M 150mg/Nm:
S0, 100 ppm
| KVA - NO 50ppm
| (Stand by) S
15. D.G.Set - 500 11
KVA --
~ (Stand by)
Chlor-Alkali Plant ) - o o
16| Causti Soda 30 - NOx 50 ppm
4.3 The Process emission through various stacks/ vent of reactors, process, vessel shall
clonfnrm Itﬂ_l:hcfr}llo\f"u'_ing standards: _ o _ o ‘
| ‘ Hjit:lf:‘i“ Air Pollution |
I Stack | Stack attached Control Permissible |
No. | to Meter Measure Parameter limit
| (From APCM)
| G1.) (ArC
| PTFE PLANT ) e
1 | PITE Reactor- 20 -- . 5
Nitrogen NOx zsmg/Nm

Clean GujaratGfeen Gujarat
Website : htips:/gpcb.gujarat.gov.in



613

oo |Purging | ;
2 Absorption 45 .-
Tower {4F
Msyy ey | |
3 Induced Draft 15 Cyclone
Fan C-752 A/ o Separater
4 Induced Draft 15 Cyclone
. fYanC-752A/8 | | Separator |
S PTIE Reactor- 20 -
Nitrogen
.. .| Purging _i _ _
6 Ahsorption 40 --
Tower
(41 MSU}
7 HICl Waste gas 34 Ventury
_ scrubber (CMS) | _ Scrubber
8 HCIl Waste Gas 34 Ventury
Scrubber Scrubber
(ems2) |
9 Induced Draft 15 Cyclone
FanC-752C ~ Scparator
10 | Induced Draft 15 Cyclione
_ FanC-7521D | ~ Scparator
11 Induced Draft 15 Cyclone
Fan C-752E | Separator
12 | Induced Draft 15 Cyclone
Fan C-752 F ) ~ Scparator
13 | Tail Gas 30 Wet Alkali
... JScrubber-1 o - _.Scrubber |
14 | Back End 15 Ventury
Serubber Scrubber
System
(For
emergency) | I ]
15 | PTFE Nitrogen 20 --
Purging
_. .| Reactor - § _ -
Chlor- Alkali Plant _
16 | Caustic
Chlorine Plant 21 Ventury
_ + Hypounit | _ ._.Su'ubhcr
17 | HCl Scrubber 21 Ventury
: | System ___Scrubber
OTHERS o )
o hgeteeion | 30| bustColiceor

P P ———— - e 1
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NOx

¥

HCI

1Cl

PM

PM
’M

S0,

PM

NQOx

Chlorine
Hel

Chlorine
HCI

PM

150 mg/Nm?

|

i

150 mg/Nm3

06 mg/Nm3

150 mg/Nm3

25 mg/Nm3

6 mg/Nm3
35 mg/Nms3
35 mg/Nm?

150 mg/Nm?
150 mg/Nm?
150 mg/Nm?*

150 mg/Nm3

40 mg/Nm?
- 6:mg/Nm?

150 mg/Nm?

25 mg/Nm3
ISﬁlg/Nmi*
35 mg/Nm3

1Sh1g;‘Nmffm
35 mg/Nm3
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| System
Dust Collection
18 | System Above 30 Dust Collector PM 150 mg/Nm3
Spar Silo _ . A S
19 | Scrubber 20 Woet Alkali - HA 35 mg/Nm?
System Central | =" | Scrubber I - 6mg/Nmi_
20 | Tail Gas 30 Wet Alkali - SOx _ 40 mg/Nm?
scrubber | ) ~_ Scrubber - HF 6 mg/Nm?#
1.4 The concentration of the following parameters in the ambient air within the premises of

the unit shall not exceed the limits specified hereunder.

Sr. No. Parameters ~_ Permissible Limit (microgram /m?)

. o | _Annual 24 HoursAverage _
1. Particulate Matter (PMyo) | .60 100
2. Particulate Matter (PM.s) 40 _ 60
3. Oxides of Sulphur (S0y) _ 5D 80
4. | Oxides of Nitrogen (NO,) _ 40 80

. Annual arithmetic mean of minimum 104 measurements in a year at a particular

site taken twice a week 24 hourly at uniform intervals.
. 24 hourly or 08 hourly or 01 hourly monitored values, as applicable, shall be

complied with 98% of the time in a year. 2% of the time, they may exceed the
limits but not on two consecutive days of monitoring.

1.5 Unit shall operate industrial plant / air pollution control equipment very efficiently and
continuously so that the gascous emission always conforms to the standards specified as
above,

1.6 The consent to operate the industrial plant shall lapse if at any time the parameters of
the gascous emission arc not within the tolerance limits specified as above.

4.7 Unit shall provide portholes, ladder, platform ctc at chimney(s) for monitoring the air
emissions and the same shall be open for inspection to/and for use of Board's staff. The
chimney(s) vents attached to various sources of emission shall be designed by numbers
such as §-1, §-2, ete. and these shall be painted/ displayed to facilitate identification.

4.8 Unit shall take adequate measures for contro} of noise levels from its own sources
within the premises so as to maintain ambient air quality standards in respect of noise
to less than 75 dB(a) during day time and 70 dB (A) during night time. Daytime is
reckoned in between 6a.m. and10 p.m. and nighttime is reckoned between 10 pm. and 6
a.m.

4.9 All efforts shalllbe made to control VOC emissions and odor problem, if any,

5 GENERAL CONDITIONS: -

5.1 In case-of change of ownership/ management the name and address of the new
ownership/ partners/ directors/ proprictor should immediately be intimate to the
Board. Also any change in cquipment or working conditions as mentioned in the
consents form/ order should immediately be intimated to this Board.

52 Adequate plantation shall be carried out all along the periphery of the industrial
premises in such a way that the density of plantation is at least 1000 trees per acre of
land and a green belt of 5 meters width is developed.

) Clean Gujatat Green Gujarat
: Website : https://gpcb.guijarat.gov.in
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6.1
6.2

615

Unit shall put up at the entrance a board displaying the name of unit, particulars of the
products/ process and the name of proprietor/partners fdirectors of the unit and the
clectricity consumer number as on the record of DGVCL.

AUTHORISATION FOR THE MANAGEMENT & HANDLING OF HAZARDOUS WASTES

Form-2 (See rule 6(2)).

Number of authorization: AWH-118244 date of Issue 16/04/2022.
M/s. Gujarat Flurochemicals Ltd is hercby granted an authorization to operate facility
for following hazardous wastes on the premises situated at  Plot No: 12/A, Dahej GIDC

Industrial Estate, Tal: V.

r.

S
No

6.

8.

Name of Haz.
Waste

Used 0il

Empty
Barrels/Disca
rded Carboys/

Drums

JCyhinders

Spent Resins
from DM Plant

TP Sludge

Sludge from
wet scrubber

Spent Catalyst

Process Waste/
Dist. Residue

PTFE Residue

1 Distillation

agra, Dist-Bharuch.

Category Quantity
Number per Year
5.1 85.4 K.
331 25 MT
35.2 25 MT
353 A562 MT
S
16.2 i 2MT
i
17.2 2872 MT
- i
36.1 2369 MT
_ |
1.4 ! 170 MT
|
...... r . . .
20.3 24 MT
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Facility

Collection, Storage, Reuse,
Transportation and Disposal by
sending W authorized recycler/
refiners,

Collection, Storage,
Decontamination / Detoxification,
Reusce, Transportation and
Disposal by sending to authorized
Decontamination facility
Collection, Storage,
Fransportation and Disposal at
approved CHWIE/TSDE Site/ co-

j processing.

Collection, Storage,
Transportation and Disposal at
approved TSDI site. _

Collection, Storage,
Transportation and Disposal at
approved TSDF site/ Incineration

at  approved cuwil  /Co-
processing facility. _
Collection, Storage,

Transportation and Disposal at
approved TSDF site/ Incineration

at  approved  CHWIF  /Co-
processing tactlity. _
Collection, Storage,
Transportation and Incineration
at  approved  CHWIF  /fCo-
| processing tacility. _
Collection, Storage,

Transportation and Disposal at
approved TSDF site/ Incineration

at  approved  CHWIF  /Co-
r processing facility,
i Collection, Storage,
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Residuc _ ' ' '['ransljortation and lncineration

at  approved CHWIF  /Co-
_ _L processing facility.
Non- Hazardous waste

Collection, Storage,
10, Brinc Sludge -- 10734 MT | Transportation and Disposal at
approved SLF. )
Collection, Storage,
11 Insulation -- Transportation and Disposal at
Waste o .| _250MT  |approved TSDIFsite
Collection, Storaéé,"
Transportation and Disposal by
12. Ash -- 60-65 send to  brick manufacturer

MT/Day industry/ Cement  industry/
| Filling in low lying area.

6.3 The authorization is granted to operate a facility as above.

6.4 The authorization shall be in force for a period up to 15/02/2027.

6.5 The authorization is subject to the conditions stated below and such other conditions as
may he specified in the rules from time to time under the Environment (Protection) Act-
1986.

7. TERMS AND CONDITIONS OF AUTHORISAT]ON:

71 The authorised person shall comply with the provisions of the Environment (Protection)
Act, 1986, and the rules made there under.

7.2 The authorisation or its renewal shall be produced for inspection at the request of an
officer authorised by the Gujarat Pollution Control Board.

7.3 The person authorised shall not rent, lend, sell, transfer or otherwise transport the

hazardous and other wastes except what is permitted through this authorisation.

74 Any unauthorised change in personnel, cquipment or working conditions as mentioned
in the application by the person authorised shall constitute a breach of his authorisation.

7.5 The person authorised shall implement Emergency Respense Procedure (ERP) for
which this authorisation is being granted considering all site specific possible scenarios
such as spillages, leakages, fire ctc. and their possible impacts and also carry out mock
drill in this regard at regular interval of time;

7.6 The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on “Implementing Liabilities for nvironmental Damages due
to Handling and Disposal of llazardous Waste and Penalty”

7.7 It is the duty of the authorised person to take prior permission of the Gujarat Pollution
Control Board to close down the facility.

7.8 The imported hazardous and other wastes shall be fully insured for transit as well as for
any accidental occurrence and its clean-up operation.

79 The record of consumption and fate of the imported hazardous and other wastes shall
be maintained.

710 ‘Fhe hazardous and other waste which gets generated during recycling or reuse or

recovery or pre-processing or utilization of imported hazardous or other wastes shall be
treated and disposed of as per specific conditions of authorization.

7.11 The importer or exporter shall bear the cost of import or cxport and mitigation of
damages if, any.

7 Clean Gujatat Gréen Gujarat
Website : https.//gpcb.gujarat.gov.in



7.12

713

7.14

7.15

7.16

7.17

617

An application for the rencwal of an authorization shail be made as laid down under
tazardous & Other Wastes (Management and Transboundary Movement) Rules-2016.
Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Change or Central Pollution Controt Board from time
to time.

Annual return shall be filed by June 304 for the period ensuring 31+ March of the ycar.
Unit shall have to display the relevant information with regard to hazardous waste
as indicated in the Court's order in W.P. No. 657 of 1995 dated 14t October 2003,

Unit shall have to display on-line data outside the main factory gate with regard to
and nature of hazardous chemicals heing handled in the plant, including waste water
and air emission and solid hazardous waste generated within the factory premises.

Unit shall have to manage used or spent oil; empty or discarded barrels / containers /
liners contaminated with hazardous chemicals / wastes, process waste as per
lMazardous & Other Wastes (Management and Transboundary Movement) Rules-2016,
framed under the E(P)Act-1986 and shall apply Authorization for ail applicable waste.

FOR AND ON BEHALF OF
GUJARAT POLLUTION CON'RROL BOARD
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GUJARAT P@T UTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A
W~ 3 3
=Y 4
N GANDHINAGAR - 382010,
GPCB (T) 079-23232152
By R.P.A.D.
CONSOLIDATED CONSENT AND AUTHORIZATION(CC & A - Amendment)
CCA AMENDMENT NO: AWH- 129478
NO: GPCB/BRCH/CCA-1080(23)/ID-15136/ DT: /11/2023
To,

M/s. Gujarat Fluorochemicals Limited
Plot No. 12-A, Dahej GIDC Industrial Estate,
Tal: Vagra, Dist: Bharuch.

SUB: Amendment in Consolidated Consent & Authorization [CC&A) under various
Environmental Acts/ Rules.

REF: (1) Your application No.281507 dated:26/06/2023.
(2) CCA No. AWH-118244dated: 87/09/2022.
(3) CTE Amendment No. 126044 dated: 02/09/2022.(For change in Product Mix)

This has reference to the CCA order No: AWH-118244, issued vide letter no.
GPCB/BRCH/CCA-1080(22)/1D-15136/682404,dated: 07/09/2022under the provisions of the
various Environmental Act/ Rules, which stands amended as under.

The validity of this order shall be up to 15/02/2027.

1. The list of proposed products to be manufactured shall be as follows:
Sr. Products Quantity (MT/Mounth)
No. Existing | Proposed | Total (After
Change in
Product Mix)
1. PolytetraFluoro Ethylene (PTFE)* 1800 0 1800
2. Ethyl Tetra Fluoro Ethyl Ether (ETFEE) 400 -200 200
3. Carbon Dioxide-Food grade gas 2267 -2267 0
4. Carbon Dioxide-Dry Ice 533 -533 0
5. Pentafluoroethane (HFC -125) 417 233 650
6. Chloroform 10090 0 10090
7. Methylene Dichloride (MDC) 10090 0 10099
8. Carbon Tetrachloride (CTC)** 1440 0 1440
9, Sulphuric Acid (70%- 88%) 713 0 713
10. Hydrochloric Acid {31 % +/- 1%) 37992 0 37992
11. Caustic Soda (Dry Basis) 15500 0 15500
12. Chlorine Dry Basis 13167 0 13167
13. Hydrogen 464 0 464
14, Hydrochloric Acid (31% + 1 %) 357 0 357
15, Sodium hypochloritc? {10% chlorine) 132 0 132
caustic
16. Calcium Chloride 4750 0 4750
17. Dilute HF (20 %) 1000 0 1000
18. High Boiler of Chloromethane 200 0 A 200

Page1lof5
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19. HexaFluoro Propylene {HFP) 300 0 300 i
| 20. | Tetrafluoro Dimethyl Amine (TFE DMA) 90 -45 45 i
21, chhloroFluoromgtll;ane (HCFC-21/R- 230 0 230
22, Dichloropentaﬂuzozrso)Pmpane {(HCFC- 415 5 410
Methyl Tetra Fluoro Ethyl Ether
23. (MTFEE) 83 -73 10
24. Tri fluoromethane 21 0 21
1,1,3Trichlorotetrafluoropropane
25, (HCFC 224ca) 23 0 25
26. Gypsum 12768 0 12768
27. Fluoro Elastomers (FKM)* 300 100 400
28. PerfluoroAlkoxy (PFA)* 200 125 325
29. Polyvenylidene Fluoride (PVDF)* 250 -100 150
30. | Fluorinated Ethylene Propylene (FEP)* 250 -75 175
31. | Intermediate Vinylidene Fluoride (VDF) 84 0 84
32. Hydrofluosilicic Acid (20%) 200 0 200
2, 6- Dichloro-4-Trifluoro Methyl
33. Aniline (DCTFMA) 65 0 65
34. Trifluore Methyl Aniline (TFMA) 20 -19 1
35. lodurate 1 0 1
36. Tetra Fluoro Beta Sulfone 25 -25 0
37, Tetra Fluoro Ethyl Ether ( Propy], butyl, 80 55 95
TF Propyl)
38. Di Chloro Tetra Fluoroethoxy aniline 10 -10 0
39. I-SAN 20 0 20
40. | Poly Chioro Tri fluoro ethylene(PCTFE)} 4 0 4
41. | €4 to C34 Surfactant (Non-fluorinated) 10 0 10
42. R&D Products 10 0 10
43. | Mono ChloroDifluoro Methane (R-22) 1100 0 1100
44, Proton Exclﬁnge Membrane incl 0 10 10
onomer
Total 117873 -2939 114934
45. Gas Based COGEN Power
16. Coal Base COGEN Power SASMW | 0 54.5 MW
47. Gas-Base CCGT Power 37 MW 0 37 MW
91.5
Total MW 91.5 MW

PTFE#- By suspension and dispersion grades including virgin/ compounded/ microsized and starting from

Fluorspar.

FKM*- Including €o-polymers, ter-polymer grades and starting from R142b.
PVDF*- Including homo polymer, co-polymer grades and starting R142b,
FEP*- Including co-potymers, ter-polymer grades and starting from R142b,

CTC¥*- All CTC will be used for sale in approved end use industries. In case, any excess CTC is left, same

shall be incinerated in thermal oxidizer set-up/ sale to third party authorized incinerators.

. Page 2 of 5
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SPECIFIC CONDITIONS:-

Unit shall install and implement of Online Continuous Monitoring System (OCMS)
with at least 95% uptime connected to the servers of the Central Pollution Control
Board and State Pollution Control Board to report the quantity and quality of
emission and discharges as per the notification.

Unit shall comply GPCB’s office order dated 31/05/21 and MoEF& CC's notification
dated 02/03/21.

There shall not be increase in pollution load due to proposed change in product mix.
There shall not be any change in plant building, equipments& machineries to
manufacture the proposed new preducts after change in product mix.

Unit shall not carryout any activity / production without prior permission that
attracts EIA Notification dated 14/09/2006 amended from time to time.

There shall be no increase in water consumption, wastewater generation, fuel
consumption, flue gas emission and process gas emission.

In the case of submission of the false or misleading data, this CCA amendment will be
forfeited immediately.

Unit shall comply with Ozone Depleting substance (Regulation and control) Rules.
2000 amended from time to time.

CONDITION UNDER THE WATER ACT:

The condition No. 3.1 for Water Consumption under Water Act of the CCA order No:
AWH-118244, issued vide letter no. GPCB/BRCH/CCA-1080(22)/1D-15136 /682404,
dated: 07/09/2022is amended and shall now be read as under.

Water Water consumption
{(Qty:KL/day) | Existing | Proposed Total
Domestic 525 0 52.5
Industrial 13193 -20.6 13172.4
Gardening 50 0 50

Total 13295.5 -20.6 132749

The condition No. 3.2 for Wastewater Generation under Water Act of the CCA order No:
AWH-118244, issued vide letter no. GPCB/BRCH/CCA-1080(22)/1D-15136/682404,
dated: 07/09/2022is amended and shall now be read as under.

Water Wastewater Generation
(Qty:KL/day)| Existing | Proposed Total
Domestic 45 0 45
Industrial 4399 -24.28 4374.72

Total 4444 -24.28 4419.72

The condition Ne. 3.3 for Mode of disposal of treated effluent under Water Act of the
CCA order No: AWH-118244, issued vide letter no. GPCB/BRCH/CCA-1080(22)/1D-
15136/682404, dated: 07/09/2022is amended and shall now be read as under.

*.(4374.72 KLD of Industrial effluent shall be treated in ETP consisting (Primary

+Secondary+ Tertiary treatment).After treatment, 1600 KLD of RO 13eate (RO-1
Page30of S
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permeate: 1180 KLD and RO-2 permeate: 420 KLD) shall be used for cooling tower
and 20 KLD of treated wastewater shall be used for dust suppression within
premises. 3194.72 KLD treated wastewater shall be discharged through own 5 MLD
pipeline in to the deep Sea after confirming norms prescribed in condition no. 3.6 of
previous CCA AWH- 118244,
e Total 45 KLD domestic sewage shall be treated waste water shall be used for
gardening purpose after confirming norms prescribed in condition no. 3.5 of previous

CCA AWH- 118244.
4. CONDITIONS UNDER THE AIR ACT:
4.1 The condition No. 4.1 for Fuel Consumption under Air Act of the CCA order No: AWH-
118244, issued vide letter no. GPCB/BRCH/CCA-I080[22]/1D-15136/682404, dated:
07/09/2022is amended and shall now be read as under.
Sr. Quantity

[ No. Name of fuel Existing Proposed Total
1 Coal (MT/Day) 1,270.16 -1.82 1,268.34
2 Natural Gas (SCM/Day) 50,000.00 0.00 50,000.00
3 LDO(KL/Day) 10.00 0.00 10.00

5. CONDITIONS UNDER HAZARDOUS & OTHER WASTES (MANAGEMENT &
TRANSBOUNDARY MOVEMENT) RULES, 2016.

5.1 Unit shall comply with provisions of Hazardous & Other Wastes (Management
&Transboundary Movement) Rules-2016.

52 The condition No. 6.2 under authorization for Hazardous & other wastes of the CCA order
No: AWH-118244, issued vide letter no. GPCB/BRCH/CCA-IO80(22]/1D-15136/682404.
dated: 07/09/2022is amended and shall now be read as under.

Sr. Category | Quantity in MT/Year
No. Name of Waste Numgber Exi. Pro. | Total Facility
85.4 Collection,  Storage, Reuse,
1. Used 0il 5.1 ) 0 |85.4 KL | Transportation and send to
KL .
authorized recycler/ refiners.
Empty Collection, Storage,
Barrels/Discard 25 Decontamination/Detoxification,
2. ed Carboys/ 33.1 0 25 MT | Reuse, Transportation and send
MT . o
Drums to authorized decontamination
/Cylinders facility
. Collection, Storage,
3. ffgslnl;&egigit 35.2 sﬁ. 0 25 MT { Transportation and Disposal at
approved CHWIF/TSDF Site.
Collection, Storage,
4. ETP Sludge 353 453,2 0 4512.2 Transportation and send to
common TSDF site.
Collection, Storage,
g Transportation and send for Co-
Sludge from wet processing facility to cement
5 scrubber . ZMT ) . industry registered with
XGN/CHWIF / Common TSDF
site.
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Collection, Storage,
Transportation and send for Co-
28,72 | -0.01 | 28.72 processing facility to cement
6] Spent Catalyst 172 | MT | MT | MT |industry registered  with
XGN/CHWIF / Common TSDF
site.
Collection, Storage,
Transportation and send to
2358 authorized  Actual end-user |
7 Process Waste/ 36.1 2369 | -10.58 47 " | having Rule-9 permission &
) Dist. Residue ) MT MT valid CCA after making MoU/
MT ) o
send for Co-processing facility to
cement industry registered with
XGN/ CHWIF.
. 170 170 | Collection, Storage,
8 PTFE Residue 14 MT 0 MT __ | Transportation and send for Co-
processing facility to cement
9 Distillation 203 24 0 2.4 | industry registered with
’ Residue ' MT MT | XGN/CHWIF / Common TSDF
site.
6. All other conditions of CCA order No: AWH-118244, issued vide letter no.

GPCB/BRCH/CCA-

unchanged.

1080(22)/1ID-15136/682404, dated: 07/09/2022 shall remain

For and on behalf of

GUJARAT POLLUTION CONT BOARD
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ENVIRONMENTAL

CLEARANCE

PARIVESH

(Pro-Active and Responsive Facilitation by Interactive,

and Virtuous Environmental Single=-Window Hub)

62 3\n nexure-4

Government of India
PT Ministry of Environment, Forest and Climate Change
#aw (Issued by the State Environment Impact Assessment
Authority(SEIAA), GUJARAT)

Arada

To,
The SR VP HSEF
GUJARAT FLUOROCHEMICALS LIMITED-DAHEJ COMPLEX

12/A, GIDC Dahej Industrial Estate Taluka Vagra, Dist.Bharuch-392130,
Gujarat. India -392130

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted-to the: SEIAA vide proposal number
SIA/GJ/IND3/451851/2023 dated:30 Dec-2023..The particulars of the environmental
clearance granted to the project-are as below.

1. EC Identification No. EC24B021GJ172442

2.  File No. SIA/GJ/IND3/152411/2023

3. Project Type Expansion

4. Category B

5. Project/Activity including 5(f) Synthetic organic chemicals industry
Schedule No. (dyes & dye intermediates; bulk

6. Name of Project Guijarat Fluorochemicals Ltd. proposed

expansion by increasing the existing
production quantum and addition of new
products.

7. Name of Company/Organization = GUJARAT FLUOROCHEMICALS
LIMITED-DAHEJ COMPLEX

8. Location of Project GUJARAT
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Asav P. Gadhvi
Date: 20/05/2024 Member Secretary
SEIAA - (GUJARAT)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC24B021GJ172442 File No. - SIA/GJ/IND3/152411/2023 Date of Issue EC - 20/05/2024 Page 1 of 15



ASAV P,

GADHVI]

MEMBER SECRETARY
SETAA (GUJARAT)

No. SEIAA/GUJ/EC/5(f) 662_

Sub:

Ref:

12024

GOVERNMENT OF INDIA

MOEF & CC
STATE ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY
GUJARAT
Date: 1 Y ByRPAD
4 MA mzl' Time Limit

Environment Clearance to M/s. Gujarat Fluorochemicals Ltd for setting up of expansion of manufacturing plant

for ‘Synthetic Organic Chemicals’ at Plot No.:12/A, Plot No.: E-50/1,
Bharuch. in Category 5{f)} of Schedule annexed with EIA Notification dated 14/09/2006.

Your Proposal No. SIA/GJ/IND3/451851/2023.

Dear Sir,

Environment Impact Assessment Notification, 2008.

Dahej GIDC Estate, Tal.:

Vagra, Dist.:

This has reference to your application along with EIA report dated 10/11/2023, seeking Environmental Clearance under

The proposal is for Environmental Clearance to Mfs. Gujarat Fluorochemicals Ltd for setting up of expansion of
manufacturing plant for ‘Synthetic Organic Chemicals’ at Plot No.:12/A, Plot No.: E-50/1, Dahej GIDC Estate, Tal.: Vagra,
Dist.: Bharuch. It is an existing unit for manufacturing following products, which falls in the category - 5(f) of the schedule of the
EIA Notification-2006:

Existing Proposed Total
Sr. CAS Quantity as ota
No. | Name of Products Number | per CC&A (Mﬁ;t;?“h) (MT/Month) End Use
(MT/Month)
A_ Tetra Fluoro Ethylene (TFE} Based Products
Polytetra Fluoro Ethylene a4 Polymer Product
1 (PTFE) # 9002-84-0 1800
Used as a Chemical
2 Ethy:ETr? tra E#?é% Etbyl 512-51-6 400 Reagent in different
ther ( ) chemical industries.
Refrigerant, Fire
Suppressing agent, HFC-
125 can be used to protect
a wide range of
Pentafluoroethane (HFC applications from sensitive
3 -125) 354-33-6 417 electrical equipment to
industrial applications.
HFC125 fire suppression
agent is used with Fike's
B total flooding systerms.
4 HexaFlu(oP:?:rl:)ropylene 116-15-4 300 Monomer, Chemicals
Tetrafluoro Dimethyl Speciality Chemicai in
> Amine (TFE DMA) 1950-50-1 %0 -926 3170 different Process
Dichloropentafluoro LOR. Refrigerant gas
6 Propane (HCFC-225) 135151-86-1 415
Methyl Tetra Fluoro Ethyl Used as a Speciality
! Ether (MTFEE) 425-88-7 83 Chemical
g | 1.1.3Trichlorotetrafluorop | canea £q o 25 Speciality Chemical
ropane (HCFC 224ca)
8 | Perfluoro Alkoxy (PFA)* | 63585-09-1 200 Polymer for Pipes and pipe
- lining, water resistance
sheets, valves Gaskets,
Membrane, thin tube
Fluorinated Ethylene pipes, thick tube pipes,
10 Propylene (FEP)- 25067-11-2 250 Medical Application as
Graft Application, NonStick
Pan and decorative
| crockery, Lubricants,
/ﬁe ‘m;&‘?.{mdurate 154-65-4 9 Speciality Chemical
} _'g;- .:L.. S

%
tijarat Pollution Control Board, "Paryavaran Bhavarf’ Scctor-10 A, Gandhinagar-382010
.c245021GHhomlio KT N2 3B GHURESA BRI Wae 250, E@EDA32:H22784 20/05/2024

E-mail : msselaagj@gmail.com, Website:- www.seiaa.gujarat.gov.in
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Tetra Fluoro Beta 62_5
12 Sulfone 697-18-7 2
13 Tetra Fluora Ethyl Ether ( 512-51-6 80 Palymeric Chemical
Propyl, butyl, TE Propyl}
14 Bi Chloro Tetra 104147-39-2 10 Speciality Chemical
Fluoroethoxy aniline
15 Proton Exchange _ 0 lon Exchange Membrane
Membrane
' Total {(A) 4096 -926 3170
B. Vinylidene Flucride (VDF} Based Products
Fluoro Elastomers Polymer
0 (FKM)*/ FERM’ See6Tr2 300 I
17 Polyven(yllalii(c[a)r;%fluonde 94937-79.9 250 101 735 Special Purpose Paolymer
Intermediate Vinylidene Monomer, Chemicals
'8 Fluoride (VDF) 75387 84
Total (B) 634 101 735
C. Hexafluoro Propylene {HFP) Based Products
' Polymer Catalyst
Perfluoro Propyl Vinyl ¥
19 Ether (PPVE) 1623-05-8 0
200 200 : : :
oo | HexaFiuoroPropylene | 4o 5o 4 0 g manomer for
Oxide (HFPQ)
fluoropolymers
Total (C) 0 200 200
D. Other Products
Carbon Dioxide-Food Sale to soft  drinks
21 grade gas 124-38-9 2267 0 2267 manufacturing Industry.
22 | Carbon Dioxide-Dry lce | 124-38-9 533 0 533 I';‘r’; e manufacturing - of
23 Chloroform 67-66-3 10090 0 10090 i ﬁAS araw malelf ial ;Er/aﬁ. "
- - ifferent chemica pr q‘
24 Methylene Dichloride 76-00-2 10090 . 0 10090 ;
— (MDC)
Carbon Tetrachloride
25 (CTC)* 56-23-5 1440 0 1440
Sulphuric Acid (70%-
26 88%) 7664-93-9 713 0 713
: - 3
27 | Mydrochlofic Aeid 31% | 7647.019 37992 0 37092 e
+/- 1%) \*:Ee
28 | Caustic Soda (Dry Basis) | 1310-73-2 15500 0 15500 d'ﬁAS atra: m?telf"a' for
ifferent chemical process.
29 Chlorine Dry Basis 7782-50-5 13167 0 13167
30 Hydrogen 1333-74-0 464 0 464
1 i 4,
31 | Mydrochlone 0 BT 1 7647.010 357 0 357
Sodium hypochlorite
32 (10% chlorine) 7681-52-9 132 0 132
33 Calcium Chloride 10043-52-4 4750 0 4750 d*\ﬁf a triw ,m&]!terial for
ifferent chemical process.
34 Dilute HF {20 % ) 7664-39-3 1000 0 1000
High Boiler of
35 Chloromethane B 200 0 200
DichloroFluoramethane Refrigerant gas.
36 (HCFC-21/R-21) 75-43-4 230 0 230
37 Tri fluoromethane 75-46-7 21 0 21 d'ﬁAs atrar\:v m;atelrial for
ifferent chemical process.
38 Gypsum 13387-24-5 12768 0 12768
Hydrofluosilicic Acid
36 (20%) 16961-83-4 200 0 200
. . Speciality Chemical
2, 6- Dichloro-4-Trifluoro
40| Methyt Aniline (DCTFMA) | 24279-39-8 65 0 65
Trifluoro Methyl Aniline
41 (TFMA) 455-14-1 20 ¢ 20

Office : Gujarat Pollution Control Board, “Paryavaran Bhavar® Sector-10 A, Gandhinagar-382010
EC Identification No. - EC2480218h9n9M49- - (@ N&3 23l @hARG IS 1835058 -7 33882 8¢ - 20/05/2024

E-mail ; msseiaagj@gmail.com, Website:- www.seiaa gujarat.gov.in
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42 I-SAN - 626 0 20 o
Poly Chloro Tri Fluera an_ Polymer
43 Ethylene (PCTFE) 5002-83-9 4 0 4
C4 to C34 Surfactant Polymer Additives
44 (Non fluorinated) 11024-24-1 10 0 10
45 R&D Products - 10 0 10 New Development
Mono Chloro Difluoro Refrigerani Gas
46 Methane (R-22) 75-45-6 1100 0 1100
1,8- Battery Chemical
47 Divinylperflusrchexane 1800-91-5 o 100 100
{C6DV)
Lithium Ferrous
48 Phosphate-LiFePos 15365-14-7 O 500 500
{LFP)
49 Potassium Fluoride 7789-23-3 0 872 872 _As a raw materiai for
different chemical process.
50 Potassium lodide 7681-11-G D 150 150
Total {D) 113143 1622 114765
Total (A+B+C+D} 117873 997 118870
51 Gas Based COGEN
54.5 MW 1] 54.5 MW
52 Coal Base COGEN
53 Gas Base CCGT 37 MW 0 37 MW
Total 91.5 MW 91.5 MW
PTFE#- By suspension and dispersion grades including virgin/ compounded! microsized and starting from Fluarspar.
FKM*- Including co-polymers, ter-polymer grades and starting from R142b.
PFA*- Including co-polymers, ter-polymer grades and starting from R142b.
PVDF*- including homo polymer, co-polymer grades and starting R142b.
FEP*- Including co-polymers, ter-polymer grades and starting from R142b.
CTC** All CTC will be used for sale in approved end use industries. [n case, any excess CTC is left, same shall be incinerated
in thermal axidizer set-up/ sale to third party authorized incinerators.

# Brief Note of Product Profile:

1. No of Manufacturing Plants: 24 plants

2. Brief Note regarding number of Products to be manufactured considering plant capacity: A total of 118870
MT/Month products will be manufactured ( Existing 117873 MT/Month + Proposed 997 MT/Maonth} and a total
power of 81.5 MW (Existing 91.5 MW + Proposed 0 MW) will be generated

jliTﬂe project activity is covered in 5(f) and is of ‘B’ Category. Since, the proposed project is located in nofified industrial
__aseﬁégé;wiic consultation is not required as per paragraph 7() (Il1) (i) (b) of the Environment Impact Assessment Notification-2008.
et
The SEAC, Guijarat vide their letter dated 04/04/2024 had recommended to the SEIAA, Gujarat, to grant the
Environment Clearance for the above-mentioned project based on its meeting heki on 13/02/2024. The proposal was considered
by SEIAA, Gujarat in its meeting held on 29/04/2024 at Gandhinagar. After careful consideration, the SEIAA hereby accords
Environmental Clearance to above project under the provisions of EIA Notification dated 14th September, 2006 subject to the
compliance of the following conditions.

A CONDITIONS :
A 1SPECIFIC CONDITION :

1. PP shall carry out CER activity of their project cost, as per their submission vide OM of MoEF & CC dated 1.5.2018
and its amendment of Rs 121 Lakhs.

2. PP shall provide total Green area of 33 % as per their submigsion.

3. PP shall provide STP having capacity of 60 KLD for treatment of domestic wastewater.

4. PP shall provide ETP having capacity of ETP-1 {100 KL.D Existing), ETP-2 {2400 KLD Existing), ETP-3 {350 KL.D
Existing), ETP4 (764 KLD Existing), ETP-5 {985 KLD Existing), ETP-6 {552 KLD Existing), ETP- 7 (1000 KLD
Proposed) for treatment of domestic wastewater.

5. Proponent shall provide ali fire prevention and safety measures for fire control, even though fire NOC is not
mandatory of labour and skilled department, to control & prevent industrial accident,

6. Project Proponent shall send any hazardous waste to those users, who had obtained necessary GPCB
permissions under Rule-9 of Hazardous waste rule 2016 & its amendment etc. PP shall maintain complete records
for sending of hazardous waste in this regard.

7. Proponent shall submit approved conservation plan from competent authority for schedule | species, as per their
submission having total conservation budget of Rs 10,87,000

e
Office : Gujarat Pollution Control Board, "Paryavaran Bhavar® Sector-10 A, Gandhinagar-382010 Page 3 ol 14
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8. Proponent shall strictly comply all EC conditionﬁZe?by order dated 01.11.2018. X
9. For Concentrated Stream {1002 KLD), generated from process shall be treated in ETP-1, ETP-3 and ETP-6 and
treated effluent shall be discharged into deep sea through own 5 MLD pipeline.
10. PP shall submit necessary permission for disposal of treated effluent to be disposed to deep sea through own 5
MLD pipeline, within 10 Days’ time period issued by competent authority for conveyance of treated effluent.
11, For Dilute Stream (5031.54 KLD), effluent generated from cooling (428 KLD), boiler blow down (361 KLD), washing
{135 KLD)}, from process (3542.54 KLD) and RO system 2 {565 KLD) shall be treated in existing ETP-2, ETP-4, ETP-
5 and proposed ETP-7 and 1160 KLD treated effluent from ETP-2 shall be reused in RO system-1 and 20 KLD to
coal dust suppression and remaining 3851.54 KLD treated effluent shall be disposed through after treatment to
deep sea through own 5 MLD pipeline.
12. Overall production capacity after expansion shall not exceed 114765 MT/ Month.
13. PP shall not carry out necessary remedial measures for solvent management to recover solvent should not be
less than 98%. Further recover solvent shall be completely reused in process within premises.
14. PP shall strictly comply Ozone depleting substance Rule, 2000 & its amendment from time to time.
15. PP shall obtain necessary permission from Ozone cell of MOEF & CC, Delhi before commencing for their
cxpansion plant.
16. PP shall obtain all necessary permission for their expansion plant before commencing the project.
17. PP shall ohtain GIDC permission for drawl of water of 16399.6 KLD & submit copy to this office before
commencing of plant.
18. PP shall obtain GIDC permission for discharging of treated effluent of 4853 KLD and submit permission to this
office.
19. Unit shall install CEMS [Continuous Emission Monitoring System] in line to CPCRB directions to all SPCB vide letter no.
B-29016/04/06PCI1-1/5401 dated 05/02/2014 for effluent discharge and air emission as per pollutants dischargefemission
from respective project and an arrangement shall also be done for reflecting the online monitoring results on the
company's server, which can be assessable by the GPCB/CPCB on real time basis. [For Small/lLarge/Medium (Red
Category} & Whichever {Air emission & Effluent discharge) is applicable].
20. {a) The pollution load of R & D products shall remain the same as committed. {h) Project proponent shall not take
continugusfcommercial production of the R & D materials. Necessary approvals shall be obtained from the concemn
authorities prior to commercial production of R & D materials. (¢} Unit shall submit relevant details of R & D products like
raw materials, its safety measures to the regulatory authority well before R & D activity. (d) Unit shall submit relevant
details of R & D products like different wastes generated {Quantity & Quality) and its management to the regulatory
authority within a month of R & D activity.
21. The National Ambient Air Quality Emission Standards |ssued by the Ministry vide G. S. R. No. 826 (E) dated 16th
November, 2009 shall be complied with.
22, National Emission Standards for Organic Chemicals Manufacturing Industry issued by the Ministry vide G. §. R. 608 (E)
dated 21/07/2010 and amended from time to time shall be followed. T
23. Unit shall have to adhere to the prevailing area specific policies of GPCB with respect to the discharge of pollu
shall carry out the project development in accordance & consistence with the same. f
24. All measures shall be taken to avoid soil and ground water contamination within premises, '
25, Safety & Health: y 3
a. PP shall cbtain PESCG permission for the storage and handling of hazardous chemicals. {If applicable). ' \
PP shall provide Qccupational Health Centre (OHC) as per the provisions under the Gujarat Factories Rule 68-047 ™

¢. PP shall obtain fire safety certificate / Fire No-Objection certificate (NOC) from the concern authority as peri’ﬁ'&
prevailing Rules / Gujarat Fire Prevention and Life Safety Measures Act, 2016.

d. Unit shall adopt functional operations/process automation system including emergency response to eliminate risk
associated with the hazardous processes.

e. PP shall carry out mock drill within the premises as per the prevailing guidelines of safety and display proper
evacuation plan in the manufacturing area in case of any emergency or accident.

f. PP shall install adequate fire hydrant system with foam trolley attachment within premises and separate storage of
water for the same shall be ensured by PP.

g. PP shall take all the necessary steps for control of storage hazards within premises ensuring incompatibility of storage
raw material and ensure the storage keeping safe distance as per the prevailing guidelines of the concerned authority.

h. PP shall take al} the necessary steps for human safety within premises to ensure that na any harm is caused to any
workerfemployee or labour within premises.

i.  Flame proof electrical fittings shall be provided in the plant premises, wherever applicable.

j.  Unit shall never store drum/Marrels/carboys of incompatible material/chemical together.

k. Unit shall provide effective Isolation for Process area and storage of hazardous chemicals.

w
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. The project management shall prepare a dﬁiz 8saster Management Plan {DMP) for the project as per the
guidelines from Directorate of Industrial Safety and Heatth.

m. Unit shall obtain all required permissions from the Narcotics Control Bureau for manufacturing, sterage and handling
of Acetic Anhydride & any such ¢chemicals.

n. Provide double earthling to solvent storage tanks: (1} Unit shall provide effective fire hydrants, water monitors & foam
application system at solvent storage tank farm area. {2) Unit shall provide adequate safety system such as water
sprinklers, water curtains, foam pouring system etc. to restrict cascade fire emergency in solvent tank farm.

Unit shail provide water sprinkler to the ammconia storage cylinder.
Unit shall provide chlorine leakage cantrol emergency kit and FRP hood with scrubber system for chlorine safety.

g. Unit shall provide safety valve and rapture disc, as well as auto dump or auto guench/, suppress system for
exothermic reaction vessel safety.

26. Total water requirement for the praject shall not exceed 18068.6 KLD. Unit shall reuse 1669 KLD of treated effluent within
premises. Hence, fresh water requirement shall not exceed 16399.6 KI.D and it shall be met through GIDC water supply
only. Priar permission from concerned authority shall be obtained for procurement of water.

27. The industrial effluent generation from the project shall not exceed 6033.54 KLD.

28. Management of Industrial effluent shall be as under:

Concentrated Stream (1002 KLD)
¥ 1002 KLD high COD effluent generated fram process shall be treated in ETP-1, ETP-3 and ETP-6 and treated effluent

shall be discharged into deep sea through own & MLD pipeline.

Bilute Stream {5031.54 KLD}:

* 503154 KLD Low COD effluent generated from cooling (428 KLD), boiler blow down {361 KLD), washing {135 KL.D),
from process (3542.54 KLD) and RO system 2 (565 KLD) shall be treated in existing ETP-2, ETP-4, ETP-5 and
proposed ETP-7 and 1160 KLD treated effluent from ETP-2 shall be reused in RO system-1 and 20 KLD to coal dust
suppression and remaining 3851.54 KLD treated effluent shall be dispesed through after treatment to deep sea
through own 5 MLD pipeline.

29. Domestic wastewater generation shall not exceed 49 KL/day for proposed project and it shail be treated in STP.It shall not
be disposed off into soak pit. Treated sewage shall be utilized for gardening and plantation purpese within premises after
achieving on-land discharge norms prescribed by the GPCB.

30. During monsoon season when treated sewage may not be required for the plantation / Gardening / Green belt purpose, it
shall be stared within premises. There shall be no discharge of waste water outside the premises in any case.

31. Unit shall provide buffer water storage tank of adequate capacity for storage of treated waste water during rainy days.

32. Unit shall pravide STP and ETP with adequate capacity.

33. The unit shall provide metering facility at the inlet and outlet of ETP and maintain records for the same.

34. Proper logbaoks of ETP; reusef recycle of freated/ untreated effluent; chemical consumption in effluent treatment; quantity

,‘,H _ & quality of treated effluent sent to common facilities; power consumption etc. shall be maintained and shall be furnished
.o the GPCB from time to time.

L 35. Unit shall not exceed fuel consumption for Boilers, Rotary Kilns, Thermal Oxidizer, Steam Heater Furnaces, AFBC Boiler,
* Caustic Soda Flaker and D G Sets as mentioned below.

Types of
3; 2;‘::;?0‘:: Stack height{m} T;;;:::;: f Quantity of Fuel | emission i.e., APCM
Air Pollutants
v EXISTING
CPP Plant
Waste Heat
1 Recovery Boiler- 30 7000 SCM/ Day --
A with GT 13.5 MW
Waste Heat SPM
2 | Recovery Boiler- 30 Ng;“sra' 7000 SCM/ Day SO, -
B with GT 13.5 MW NOx
Stack attached to
3 Boiler with GT 4.5 30 3300 SCMW/ Day -
MW
A&H Plant
4 Rotary Kiln 42 Ngtgal 8040 SCM/ Day Low Nox Burner
5 Rotary Kiln 42 | 8040 SCMW/ Day Low Nox Burner
6 | Thermal Oxidizer 30 Natural | 400 soM/ Day Wet + Alkali
Gas Scrubber
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629

PTFE Plant
5520 SCM/day
7 Fu?rt:;?::‘ I:!le_?::eEr_ 1 30 Natural SPM Low Nox Burner
Gas SO,
Steam Heater 5520 3CM/da NOx
8 Furnace -2 TFE-2 30 Y Low Nox Burner
Coal Based Power Plant
Stack attached SPM
] Boiler ESP (80 71 Coal SO, ESP+Dry Scrubbing
TPH) 1281.16 MT/day NOx
AFBC Boiler
10 {90 TPH coal 70 c ESP+Dry Scrubhing
cal
hased)
14 D.G.Set - 1010 1 2500 liters per _
KVA* day
12 D.G.Set - 1010 11 2500 liters per _
KVA* Deisel day
13 D.G.Set - 1010 11 2500 liters per _
KVA* day
14 D.G.Set — 500 » 1250 liters per _
KVA* day
15 D.G.Set — 500 11 1250 liters per B
KVA* day
Chlor-Alkali Plant
Caustic Soda Natural
16 Flaker 30 Gas 5400 SCM/day Nex |
Proposed Additional
. SPM
17 15&1;2'_33;’9" 14D Coal - ng ESP+Dry Scrubbing
X
36. PP shall use approved fuels only as fuel in Boiters, Rotary Kilns, Thermal Oxidizer, Steam Heater Furnaces, AFBC Boiler,

Caustic Soda Flaker and D G Sets.

37.
38.

Unit shal! provide adequate APCM with flue gas generation sources to achieve the norms prescribed by GPCB.
Unit shali provide adequate APCM with process gas generation sources as mentioned below.
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e
Sr. . Type of Stack Height o\
No. Source emission emission (m) APCM ,f/;g
PTFE PLANT ;é“
1 | PTFE Reactor- Nitrogen Purging NOx 20 - =| SEI
2 Absarption Tower (4F MSU) (TFE-2} HF 45 - ’ §
' Cyclone %
3 Induced Draft Fan C-752 A/B PM 15 Separator >
Cyclone
4 Induced Draft Fan C-752 A/B PM 15 Separator
5 PTFE Reactor- Nitrogen Purging NOx 20 --
Absorption Tower
6 | @aFmsy) (TFE-1) HF 40 -
Ventury
7 HCI Waste gas scrubber (CMS) HCI 34 Scrubber
HCl Waste Gas Scrubber Ventury
8 (CMS-2) HCI 34 Scrubber
Cyclone
g Induced Draft Fan C-752 C PM 15 Separator
Cyclone
10"““ Induced Draft Fan C-752 D PM 15 Separator
Cyclone
1M Induced Draft Fan C-752 E PM 15 Separator
Cyclone
12 | Induced Draft Fan C-752 F PM 15 Separator
. S0 Wet Alkali
13 | Tail Gas Scrubber-1 TS 30 Scrubber
Back End Scrubber System (For Ventury
14 emergency) PM 15 Scrubber
15 PTEE Nitrogen Purging Reactor NOx 20 --
CHLOR ALKALI PLANT
16 | Caustic Chloring Plant [ Chlorine ] 21 [ Ventury
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+Hypo Unit 630 HCI Scrubber

17 | HCI Scrubber System Chlorine 24 Ventury
HCI Scrubber
QTHERS

18 Dust Collection in Spar Drying System PM 30 Collzi):;tors
19 | Dust Collection System Above Spar Silo PM 30 Cofl):;tors
HCI Wet Alkali

__20 Scrubber System Central HF 30 Scrubber
21 | Tail Gas scrubber SOx 30 Wet Alkali
HF Scrubber

38. The fugitive emission in the work zone environment shall be monitored. The emission shall conform to the standards
prescribed by the concerned autharities from time to time (e.g. Directors of Industrial Safety& Health). Following indicative
guidelines shall also be followed to reduce the fugitive emission.

» Internal roads shall be either cancreted or asphalted or paved properly la reduce the fugitive emission during vehicular
movement.

»  Air borne dust shall be controlled with water sprinklers at suitable locatians in the plant.

¥ A green belt shall be develaped all around the plant boundary and also along the roads to mitigate fugitive & transport
dust emission.

40. Regular monitoring of Volatile Organic Compounds (VOCs} shall be carried out in the work zone area and ambient air.

41. For control of fugitive emission, VOCs, following steps shall be followed :

a. Closed handling and charging system shall be provided for chemicals.

b. Reflux condenser shall be provided over Reactors / Vessels.

¢. Pumps shall be provided with mechanical seals to prevent leakages.

d. Air borne dust at all transfers operations/ points shall be controlled either by spraying water or providing
enclosures.

42 Solvent management shall be carried out as follows:

¥ Measures shall be taken to reduce the process vapors emissions as far as possible. Use of toxic solvents shall be
minimum. All venting equipment shall have vapour recovery system

104 wReactor shall be connected to adequate chilling system to condensate solvent vapors and reduce selvent losses.

ctor and solvent handling pump shall have mechanical seals to prevent leakages.
v Y¥p\condensers shall be provided with sufficient HTA and residence time so as to achieve maximum solvent recovery.
v ents shall be stored in a separate space specified with all safety measures.
v gfer earthing shall be provided in all the electrical equipment wherever solvent handling is done.
v Séfent storage and handling area shall be flame proof. The solvent storage tanks shall be provided with breather valve
prevent losses.

43. Close loop solvent recovery system with adequate condenser system shall be provided to recover solvent vapours in such
a manner that recovery shall be maximum and recovered solvent shall be reused in the process within premises.

44. Leak Detection and Repair (LDAR) program shall be prepared and implemented as per the CPCRB guidelines. LDAR
Logbocks shall he maintained.

45. Regular monitoring of ground level concentration of PM10, PM2.5, S02, NOx, HCI, Chlorine, HF and VOCs shall be
carried out in the impact zone and its records shall be maintained. Ambient air quality levels shall not exceed the
standards stipulated by the GPCB. If at any stage these levels are found to exceed the prescribed limits, necessary
additional control measures shall be taken immediately. The location of the stations and frequency of monitoring shall be
decided in ¢onsultation with the GPCB.

A.4 SOLID f HAZARDOUS WASTE:

48. All the hazardous/ solid waste management shall be taken care as mentioned below.

Specific Existing
Source of Cata.engdory Quantity Proposed Total
Sr. Type of generation as per Extra ;
Schedule {MT/An Disposal Method
No waste (Namt-:\ ?f the | o per HW CC&A {(MT/Annu num)
Activity, Rules (MT/Annu mj
Product etc.) ) m)
Collection, Storage,
Used Oit o Transporiation and Disposal by
1 (KLi¥ear) Machineries 5.1 85.4 200 285.4 Reuse in plant & machinery as
lubricant or sell it 1o autharized re-
refiners / recycler.

e R e
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Collection, Storage,
Emply_ Decontamination and Sgeuse in
Barrals/Disc house or send it to authorized
2 arded Raw Material 33.1 25 18 43 recycler/ Send it directly to SPCB
Carboys/ and product ' ycier send It Qrectly 1o
Drums app_rovgd common _
[Cvlinders decontamination facll_lty fsend it
yln back ta supplier.
P —
Collection, Collection, Storage
Spent Wat d di Tra?sfgsrl:l%ign d
. ater and disposal a approve
3 Rgi:lnglgrc:;" treatment 36.2 25 10 35 ~ Commen ‘
TSDF/Incineration/Coprocessing
facility/Actual end user.
Collection, Storage Transportation
and dispasal at SPCB approved
4 | ETP Sludge ETP 353 4562 1800 6362 Common
TSDF/Incineration/Coprocessing
facility/Actual end user. -
Collection, Storage Transportation :
Sludge from and disposal at SPCB approved
5 wet APCM 16.2 2 1 3 Common f
scrubber TSDF/Incineration/Coprocessing
facility/Actual end user. .
Collection, Storage Transportation
- and disposal at SPCB approved
6 Csa?:lr;l;t Ma:‘r‘;zgg‘;‘"g 17.2 28.72 130523 | 1334 Common
: TSDF/Incineration/Coprocessing
facility/Actual end user.
Collection, storage, transportation
and disposal by sending to
b authorized actuat user having
rocess . Rule-9 permission for recyclin
7 | Waste/ Dist. Ma”‘r"g‘;‘s“;’"g 36.1 2369 3136 5605 | under ScheduleIV of the HWM
Residue P Rules and with a valid CCA and
appropriate MolU/ by sending for
co processing to a cement
industry or to a CHWIF. e
Collection, Storage Trans g
; and disposal at SPCB 4k
8| Reside | om0 | 14 170 129 299 Common, §
TSDF/Incineration/Cogjigtegsing
facility/Actual endgike iy E_
Collection, Starage Trai on
Byictilla . and disposal at SPCB agigMed
o | e | Moruacumd | 203 24 0 24 | Common TSDF/ncinerRpps
processing :
facility/Actual end user.
. Collection, storage and reused in
10 | Reopersd | Manutacuing - 0 22834.1 | 22234 | manufacturing process within the
premises.
98483,
. _ 98483.44 44 Collection, sterage and sent to
11 | Bleed Liquor APCM 0 KL/Year KLfYea ETP for treatment.
r
NON-HAZARDOUS WASTE MANAGEMENT MATRIX
Specific
S Type ::_‘";r:::igi Existing as Proposed Total after EC
No of (Name of the per CCA Extra Expansion Disposal Method
waste Activity, {MT/Annum) {MT!Annum) {MT/Annum)
Product etc.) o
. glrir;e Manufacturing 10734 0 10734 Collection, Storage,
"é 9 process Transportation and Disposal at SLF.
Insulat Collection, Storage, Transportation
2 ion Storage area 150 150 300 and Disposal at GPCB
Waste approved common TSDF site.
. 60-65 61-66 Disposed as per Fly Ash management
3 | Ash Boiler (MT/Day) 1 (MT/Day) (MT/Day) Rule 2009, Selling Ash to Cement

e —— S
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632 Plants/Brick Making industries/Filling

I iow lying area.

5TP
i 4 Sludg STP ) 3 3 Will be used as a soil conditioner for
I e gardening.

47. Authorized end-users shall have permissions from the concerned authorities under the Rule 9 of the Hazardous and Other
Wastes (Management and Transboundary Movement) Rules 2016.

48. Unit shall explore the possibilities for environment friendly methods like co-processing of hazardous waste for disposal of
Incinerable & land fillable wastes before sending to CHWIF & TSDF sites respectively.

49. The project proponent has to obtain membership of TSDF site & CHWIF before obtaining CTO of GPCB.

50. STP sludge shall be collected and used as manure in gardening activity or send to TSDF site for landfilling.

51. Management of fty ash shall be as per the Fly ash Notification 2009 & its amendment time to time and it shall be ensured
that there is 100% utilization of fly ash to be generated from the unit.

52. The unit shall submit the list of authorized end users of hazardous wastes along with Mol signed with them at least two
months in advance prior to the commencement of production. In the absence of potential buyers of these items, the unit
shall restrict the production of the respective items.

83. The project proponent shall carry out the activities of amount of Rs. 121 Lakhs {Construction of water reservoir in nearby
villages of Dahej, Ambetha, Lakhigam and Luvara village, Provision of roof top solar panel system in Primary Health
Centre, Dahej village Primary Health Centre, Lakhigam village, Provision of roof top solar panel system in Primary School,
Dahej Primary School, Lakhigam, Greenbelt Development in Ambetha village and Greenbelt Development in Dahej
village) proposed under CER and it shall be part of the Environment Management Plan (EMP) as per the McEF&CC’s OM
no. F. No. 22-65/2017-1A.111 dated 30.09.2020. This shall be monitored and the monitoring report shall be submitted to the
regional office of MoEF&CC as a part of hali-yearly compliance report and to the District Collector. The monitering report
shall be posted on the website of the project proponent.

54. As proposed, at least Rs. 108.7500 lakhs shall be allocated for the conservation plan Schedule- | species. (MoEF&CC) (In
case of Sch-I species)

55. All the recommendations, mitigation measures, environmental protection measures and safeguards proposed in the EIA
report of the project prepared by M/s. Anand Environmental Cansultants Pvt. Ltd. and submitted by the project proponent
and commitments made during presentation before SEAC and proposed In the EIA report shall be strictly adhered to in
letter and spirit.

. ZProject proponent shall ensure that surrounding environment shall not be affected due to construction activity.

Q*'Construction materials shall be covered during transportation and regular water sprinkling shall be dene in vulnerable

BN areas for controlling fugitive emission.

W {8 All required sanitary and hygienic measures shall be provided before starting the construction activities and to be
maintained throughout the canstruction phase.

59. First Aid Box shall be made readily available in adequate gquantity at all the times.

60. The project proponent shall strictly comply with the Building and other Censtruction Workers' (Regulation of Employment &
Conditions of Service) Act 1996 and Gujarat rules made there under and their subsequent amendments. Loca! bye-laws of
concern authority shall be complied in letter and spirit.

61. Ambient noise levels shall conform to residential standards both during day and night. Incremental pollution load on the
ambient air and noise quality shall be closely monitored during construction phase,

62. Use of Diesel Generator (DG) sets during construction phase shall be strictly equipped with acoustic enclosure and shall
conform to the EPA Rules for air and noise emission standards.

63. Safe disposal of waste water and municipal solid wastes generated during the censtruction phase shall be ensured.

64. All topsoil excavated during construction activity shall be used in horticultural / landscape development within the project
site.

65. Excavated earth to be generated during the construction phase shall be utilized within the premises to the maximum
extent possible and balance quantity of excavated earth shall be disposed off with the approval of the competent autharity
after taking the necessary precautions for general safety and health aspects. Disposal of the excavated earth during
construction phase shall not create adverse effect on neighbouring communities.

66. Project proponent shall ensure use of eco-friendly building materials including fly ash bricks, fly ash paver blocks, Ready
Mix Concrete [RMC] and lead free paints in the preject.

67. Fly ash shall be used in construction wherever applicable as per provisions of Fly Ash Natification under the E.P. Act,
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1986 and its subsequent amendments from time to tﬁ3 3

68. “Wind — breaker of appropriate height i.e. 1/3rd of the building beight and maximum up o 10 meters shall be provided.
Individual building within the project site shall also be provided with barricades.

69. “No uncovered vehicles carrying construction material and waste shall be permitted.”

70. “No loose soil or sand or construction & demolition waste or any other construction material that cause dust shall be left
uncovered. Uniform piling and proper storage of sand to avoid fugitive emissions shall be ensured.”

71. Roads leading to or at construction site must be paved and blacktopped (i.e. — metallic roads).

72. No excavation of soil shall be carried out without adequate dust mitigation measures in place.

73. Dust mitigation measure shall be displayed preminently at the construction site for easy public viewing.

74. Grinding and cutting of building materials in open area shall be prohibited.

75. Construction material and waste should be stored only within earmarked area and road side storage of construction
material and waste shall be prohibited.

76. Construction and demolition waste processing and disposat site shall be identified and required dust mitigation measures
be notified at the site. {If applicable).

B.2 OPERATION PHASE:
B.2.1 WATER:

77. The water meter shall be installed and records of daily and monthly water consumption shalf be maintained,
78. Ali efforts shall be made to optimize water consumption by exploring Best Available Technology (BAT). The unit shall
continuously strive to reduce, recycle and reuse the treated effluent.

B.2.2 AR:

79. In case of use of spray dryer, the unit shall provide the adequate & efficient APCMs with spray dryer so that there should
not be any adverse impact on human health & envirenment. Unit shall carry out third party monitoring of the proposed
Spray dryer & it's APCM through the credible institutes and study report for impacts on Environment and Human Health
shall be submitted to GPCB every year along with half yearly compliance repoﬁ

80. Acoustic enclosure shall be provided to the DG sets {If applicable} to mltlgate the noise pollution and shall conform to the
EPA Rules far air and noise emission standards.

81. Stack/Venis (Whichever is applicable) of adequate height shall be provided as per the prevailing norms far flue gas
emission/Process gas emission.

82. Flue gas emission & Process gas emission {If any) shall conform to the standards prescribed by the
GPCB/CPCB/MoEF&CC. At no time, emission level should go beyond the stipulated standards.

83. All the reactors { vessels used in the manufacturing process shall be closed te reduce the fugitive emission.

B.2.3 HAZARDOUS/SOLID WASTE:

84. The company shall strictly comply with the rules and reguiations with regards to handling and disposal of Hazardous waste ___

85. Hazardous wastes shall be dried, packed and stored in separate designated hazardous waste storage facility wnhg ccs E"
bottom and leachate collection facility, before its disposal.

86. The unit shall obtain necessary permission from the nearby TSDF site and CHWIF. (Whichever is applicable)

87. Trucks/Tankers used for transporation of hazardous waste shall be in accordance with the provisions under the mr_:‘,&g
Vehicle Act, 1983, and rules made there under. T

88. The design of the Trucksftankers shall be such that there is no spillage during transportation

89. All possible efforts shall be made for Co-Processing of the Hazardous waste prior to disposal inte TSDF/CHWIF.

90. Management of fly ash {If any) shall be as per the Fly ash Netification 2009 & its amendment time to time and it shall he
ensured that there is 100% utilization of fiy ash to be generated from the unit.

B.2.4 SAFETY:

91. The occupier/manager shall strictly comply the provisions under the Factories Act 1948 and the Gujarat Factories Rufes
1963

92. The project authorities shall strictly comply with the provisions made in Manufacture, Storage and Import of Hazardous
Chemicals Rules {MSIHC) 1988, as amended time to time and the Public Liability Insurance Act for handling of hazardous
chemicals etc. Necessary approvals from the Chief Controller of Explosives and concerned Govt. Authorities shall be
obtained before commissioning of the project. Requisite Cn-site and Off-site Disaster Management Plans have to be
prepared and implemented.

93. Main entry and exit shall be separate and clearly marked in the facility.

94. Sufficient peripheral open passage shall be kept in the margin area for free movement of fire tender/ emergency vehicle
around the premises.

95. Storage of flammable chemicals shall be sufficiently away from the production area.

Office : Gujarat Pollution Control Board, "Paryavaran Bhavar® Sector-10 A, Gandhinagar-382010  Page 106 of 14
EC Identification No. - EC24B0218baneMo.:- (BTY N33 2-8id/FaARD4hsbh Haxdde. - (97 a33<2d78¢ - 20/05/2024  Page 11 of 15

E-mail : msseiaagj@gmail.com, Website:- www.sciaa.gujarat.gov.in



98. Sufficient number of fire extinguishers shall be prﬁi34&r the plant and storage area.

897. All necessary precautionary measures shall be taken to avoid any kind of accident during storage and handling of taxic /
hazardous chemicals.

98. Ali the toxic/hazardous chemicals shall be stored in optimum quantity and all necessary permissions in this regard shall be
cbtained before commencing the expansion activities.

93. The project management shall ensure to comply with all the environment protection measures, risk mitigation measures
and safeguards mentioned in the Risk Assessment report.

100.0nly flame proof efectrical fittings shall be provided in the plant premises.

101.Storage of hazardous chemicals shall be minimized and it shall be in multiple small capacity tanks / containers instead of
one single large capacity tank / containers.

102 All the storage tanks shall be fitted with appropriate controls fo avoid any leakages. Bund/dyke walls shall be provided for
storage tanks for Hazardous Chemicals.

103.Handling and charging of the chemicals shall be done in ¢losed manner by pumping or by vacuum transfer so that minimal
human exposure occurs.

104.Tie up shall be done with nearby health care unit / doctor for seeking immediate medical attention in the case of
emergency.

105.Personal Protective Equipments (PPEs) shall be provided to workers and its usage shall be ensured and supervised.

106.First Aid Box and required Antidotes for the chemicals used in the unit shall be made readily available in adequate
quantity.

107 Training shaifl be imparted to all the workers on safety and health aspects of chemicals handling.

108.0ccupationat health surveillance of the workers shall be done and its records shall be maintained. Pre-employment and
periodical medical examination for all the workers shall be undertaken as per the Factories Act & Rules.

109.Transportation of hazardous chemicals shall be dene as per the provisions of the Motor Vehicle Act & Rules.

110.The company shall implement all preventive and mitigation measures suggested in the Risk Assessment Report.

111.Necessary permissions from various statutory authorities like PESO, Factory Inspectorate and others shall be obtained
prior to commissioning of the project.

B.2.5 NOISE:

412.The overall noise fevel in and arcund the plant area shall be kept well within the standards by providing noise control
measures including engineering controls like acoustic insulation hoods, silencers, enclosures etc. on all sources of noise
generation. The ambient noise level shall confirm to the standards prescribed under The Environment (Protection) Act,
1986 & Rules.

B.2.6 CLEANER PRODUCTION AND WASTE MINIMISATION:

113.The unit shall undertake the Cleaner Production Assessment study through a reputed institute / organization and shall
form a CP team in the company. The recommendations thereof along with the compliance shall be furnished to the GPCB.
he company shall undertake various waste minimization measures such as :

a.Metering and control of quantities of active ingredients to minimize waste.

b. Reuse of by-products from the process as raw materials or as raw materials substitutes.

¢. Use of automated and close filling to minimize spillages.

'E&\d . d.Use of close feed system into batch reactors.
* {,-'/ e. Venting equipment through vapour recovery system.

f Use of high pressure hoses for cleaning to reduce wastewater generation.
g. Recycling of washes to subsequent baiches.
h. Recycling of stearmn condensate.
I. Sweeping / mopping of floor instead of floor washing to avoid effluent generation.
J. Regular preventive maintenance for avoiding leakage, spillage etc.
115.The unit shall develop green belt within premises as per the CPCB guidelines. However, if the adequate land is not
availabte within the premises, the unit shal} take up adequate plantation on road sides and suitable open areas in GIDC
estate or any other open areas in consultation with the GIDC / GPCB and submit an action plan of plantation for next three
years to the GPCB.
116.Drip irrigation / low-volume, low-angle sprinkler system shall be used for the green belt development within the premises.
117.The PP shall develop green belt [64012.6 Sq m (12.44 %) inside plant premises + 105725.97 Sq m (20.55%) at GIDC
(Outside plant premises) = Total: 169738.57 Sq. m.) i.e. 33 % of total plot area) as submitted before SEAC. Green belt
shall be developed with native plant species that are significant and used for the pollution abatement as per the CPCB
guidelines. It shall be implemented within 3 years of operation phase in consultatian with GPCB.

B.3 OTHER CONDITION:

18.The prajects covered under category 5(f) shall undergo the safety and environment audit regularly as per the standards
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iaid down by the GPCB and CPCB. 635

119.PP shall carry out the safety audit and Risk Assessment Report as per the prevailing guidelines of safety.
120.Management of Fly Ash shall be as per the Fly Ash Notification 2009 & its amendment from time to time and it shall be
ensured that there is 100 % utilization of fly ash to be generated from the unit.
121.EMP should invariably include provisions for environmental Monitoring and measures for noise pollution control measures.
122.In EMP proponent should seperately indicate majors of occupaticnal health, fire and safety measures.
123.Prior EC is granted is subject to the propenent receiving all statutory permission / clearances / certificates and membership
of respective agencies / authorities which ever applicable. Proponent shall inform progress from time to time, in six
monthly compliance report to MCEFCC / SEIAA / SEAC/ GPCBfailing to which this provisional EC will stand withdrawn.
124. Wherever waste water or chemical water to be collected by tankers and transported to CETP etc. any diversion and
disposal in open drainage (nallah) etc. causing human and environmental damage or loss will make it liable for action
under the law.
125 All transport movement by tankers etc has to be done with maintenance of gate pass and logbook it should be verified by
the inspecting authorities.
126.Non-hazardous waste data shall be informed to GPCB time to time so as to make an assessment and tie-up with industry
far generating sustainable power from the waste.
127 .All chemical pharma industry etc. should ensure predictive and preventive maintenance of factory / boiler and reactive
show as to avoid incident of fire and safety hazards,
128.EMP should include STP and detail cost including maintenance, transportation of waste water to CETP / CMEE ete as well
as transportation cost or transit cost.
129.1n LDAR preventive and predictive maintenance plan.
130.In LDAR leakage component, source of equipment leak, detention method should be given in table form.
131.1n storage component should be shown separately in terms whether inflammable, toxic, corrosive, reactive etc.
132.1n case of Fly Ash generation its management and disposal shouid be as per Government of India Notification and 100 %
utilization should be ensured.
133.Project proponent shall install alt environment management systems as per the CPCB/GPCB directives regarding the
effluent discharge and air emission in working condition.
134.Project proponent shall display the copy of Envirenment Clearance at the site prominently.
135.Project praponent shall prepare and follow regular and preventive maintenance plan. The copy of same shall be submitted
to SEIAA.
136.Project Proponent will have to display the safety procedure In working area.
137.The project proponent shall obtain all required permissions for safety, health and fire from competent authorities i
PESOfFire Authority etc. and intimate SEIAA. '
138.Project Proponent will intimate SEIAA/SEAC/GPCB after obtaining the membership of common facilities like CETP
{ CHWIF / CMEE / Common Spray Dryer as the case may be. '
139.Extra care will be taken by PP to avoid any accidental blast in boiler, reactor or any machinery in the plant.
140.Environment monitering, training and disaster management plan should be undertaken and complied at regular inte
141.Integrated Regional Cfiice of MoEF&CC,Gandhinagar and GPCB will monitor all environment, safety & health nol
per the prevailing rutes. '
142, The PP has to maintain the logsheets / registers / manifest / gate pass for discharge through tankers and SCADA system
for pipeline discharge for the waste water generation and its disposal data and submit to the GPCB every quarter. GPCB
shall verify the same on regular basis and inform SEIAA and take leagal action in the cases of non compliance.
143.Unit shall comply afl the applicable standard conditions prescribed in Office Memorandum {OM} published by MoEF&CC
vide no. F. No. 22-34/2018-tA.Yl dated 09/08/2018 for Pharmaceutical and Chemical industries mentioned at (Sr. no. XX).
144 The project proponent shall allocate the separate fund for Corporate Environment Responsibility {CER) in accordance to
the MoEFCC's Office Memorandum No. F.No.22-85/2017-1A.11l dated 01/05/2018 to carry out the activities under CER in
affected area around the project. The entire activities proposed under CER shalt be monitored and the monitoring report
shall be submitted to the regional office of MOEFCC as a part of half-yearly compliance report and to district collector. The
monitoring report shall be posted on the website of the project proponent.
145.Rain water harvesting of surface as welt as rooftop runoff shall be undertaken and the same water shall be used for the
various activities of the project to conserve fresh water as well as to recharge ground water. Before recharging the surface
run off, pre-treatment must be done to remove suspended matter.
146.The unit shall join and participate financially and technically for any common environmental facility / infrastructure as an‘d
when the same is taken up either by the Industrial Association or GIDC or GPCB or any such authority created for this
purpose by the Govt. / GIDC. . o
147 Application of solar energy shall be incorporated for illumination of common areas, lighting for gardens and street lighting
in addition the provision for solar water heating system shall also be provided.
W——“—_’——#—#
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148 The area earmarked as green area shall be used %&ntation and shall not be altered for any other purpose.

149.All the commitments / undertakings given to the SEAC during the appraisal process for the purpose of environmental
protection and management shall be strictly adhered to.

150.The project proponent shall afso comply with any additional condition that may be imposed by the SEAC or the SEIAA or
any other competent authority for the purpose for the envirenmental protection and management.

151.In the event of failure of any poliution control system adopted by the unit, the unit shall be safely closed down and shall not
be restarted until the desired efficiency of the control equipment has been achieved.

1562.The project authorities must strictly adhere te the stipulations made by the Gujarat Poliution Contral Board (GPCB), State
Government and any statutory authority.

153.0uring material transfer there shall be no spillages and garland drain shall be constructed to avoid mixing of accidental
spillages with domestic wastewater or storm water.

154.Pucca flooring / impervious layer shall be provided in the work areas, chemical storage areas and chemicat handling areas
to minimize soil contamination.

155 L eakages from pipes, pumps shall be minimal and if occurs, shali be arrested promptly.

156.No further expansion or modifications in the plant likely to cause environmental impacts shall be carried out without
obtaining prior Environment Clearance from the concerned authority.

157 The above conditions will be enforced, inter-alia under the provisions of the Water {Prevention & Control of Pollution)
Act, 1974, Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection} Act, 1986, Hazardous Wastes
{Management, Handling and Transboundary Movement} Rules, 2008 and the Public Liability Insurance Act, 1891 along
with their amendments and rules,

158.The project proponent shall comply all the conditions mentioned in “The Companies (Corporate Social Responsibility
Policy) Rules, 2014” and its amendments from time te time in a letter and spirit.

159.The project management shall ensure that unit complies with all the environment protection measures, risk mitigation
measures and safeguards recommended in the EMP repert and Risk Assessment study report as well as proposed by
project proponent.

160.The project authorities shall earmark adequate funds to implement the conditions stipulated by SEIAA as well as GPCB
along with the implementation schedule for all the conditions stipulated herein. The funds so provided shall not be diverted
for any other purpose.

161.The applicant shall inform the public that the project has been accorded environmental clearance by the SEIAA and that
the copies of the clearance letter are available with the GPCB and may also be seen at the Website of SEIAA/ SEAC/
GPCB. This shall be advertised within seven days from the date of the clearance letier, in at least two lacal newspapers

;:‘(:; .. that are widely circulated in the region, one of which shall be in the Gujarati language and the other in English. A copy
gach of the same shall be forwarded {o the concerned Regicnal Office of the Ministry.

$’! hall be mandatory for the project management to submit half-yearly compliance report in respect of the stipulated prior

Erwlronmental clearance terms and conditions in soft copies to the regulatory authority concerned, on 1st June and 1st

,_December of each calendar year.

4:Concealing factual data or submission of false/fabricated data and failure to comply with any of the conditions mentioned

.m;z a;.\‘:i?’jrabove may result in withdrawal of this clearance and attract action under the provisions of Environment (Protection) Act,
w® 1986,

164.The project authorities shall also adhere to the stipulations made by the Gujarat Pollution Control Board.

165.The SEIAA may revoke or suspend the clearance, if implementation of any of the above conditions is not found
satisfactory.

166.The company in a time bound manner shall implement these conditions. The SEIAA reserves the right to stipulate
additional conditions, if the same is found necessary.

167.The project authorities shalf inform the GPCB, Regional Office of MoEF and SEIAA about the date of financial closure and
final approval of the project by the concerned authorities and the date of start of the project.

168.This environmental clearance is valid for Ten years from the date of issue.

169.Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, within a period of
30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

170.Submission of any false or misleading information or data which is material to screening or scoping or appraisal or
decision on the application makes this environment clearance cancelled.

B.4 COMPLIANCE OF ENVIRONMENT CLEARANCE/REPORTING/ADMINISTRATION/APPEAL:

171.Project proponent shall submit Certified Compliance Report of IRO, Gandhinagar for Existing EC obtained Within 10 days.

172 .Project propenent shall inform to all the concerned authorities including Municipal Corporation and District Collector and
shall also give wide publicity through advertisement in minimum two local newspapers within seven days, about the
Environment Clearance order accorded.

173 Project proponent shall appoint a key person in the organization who shall be responsible for compliance of above
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conditien fully on behalf of the proponent. It will n0163 Zat appointing a key person will exempt the project proponent
from the responsibility of compliance. Any change in key person shall immediately be informed to SEIAA and all
concerned authorities.

174.Designated key person shall submit six monthly compliance report to SEIAA/SEAC, MOEF&CC, GPCB and Nodal
Department of the Government.

175.The Nodal Department or any authority or officer authorized by MOEF&CC/SEIAA can inspect the site of the project and
all the facilities, for verification of compliances of envirocnment clearance conditions.

1786.in case of violation reported upon, the project propanent shall be responsible for all the legal actions as per Envircnment
Protection Act, 1986 including SEIAA may cancel, withdraw or keep in abeyance, the Environment Clearance accorded.

177.Any person including the project proponent affected by this Environment Clearance order may file appeal to Honorabie
National Green Tribunal West Zone branch, Pune, preferably within a period of thirty days from the date of issue of
Environment Clearance as prescribe under section 16 of National Green Tribunal Act 2010.

178.All complaints and pubfic grievance or representations may be addressed to SEIAA/SEAC in the email addresses (a)
msseiaagj@gmail.comé& (b) seacqujarat@gmail.com

{ASAV P. GADRHVI)
Member Secretary

Issued to:

M/s. Gujarat Fiuorochemicals Ltd

Plot No_:12/A, Plot No.: E-50/1, Dahej GIDC Estate,
Tal.: Vagra, Dist.: Bharuch

Copy to:-

1. The Secretary, SEAC, C/Q. G.P.C.B. Gandhinagar - 382010.

2. The Additional Chief Secretary, Forests & Environment Department, Govt. of Gujarat, Block 14, 8th floor, Sachivalaya,
Gandhinagar-382010.

3. The Chairman, Central Poliution Control Board , Parivesh Bhavan, CBD -cum-Office Complex, East Ariun Nagar, New
Delhi-110032

4. Scientist C, Integrated Regional Office, Ministry of Environment and Forests, Aranya Bhavan, Sector-10, Gandhinagar -
382010.

5.  Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhavan, CGO Complex, New Delhi-110003.
6. The Member Secretary, Gujarat Pollution Control Board, Paryavaran Bhavan, Sector-10 A, Gandhinagar-382010
7. Select File

Signature Not Verified
Dlgltally S|gne y’ Aav P. Gadhvi
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STATE LEVEL ENVIRONMENT

S. M. SAIYAD, I¥s IMPACT ASSESSMENT
MEMBER SECRETARY O AUTHORITY
SEIAA (GUJARAT) GUJARAT
Government of Gujarat
%
No. SEIAA/GUJ/ECIS(f)/|2.0572018 Date: { 1 NGV 2018  BYRPAD
Time Limit

Sub: Environment Clearance to M/s Gujarat Fluorochemicals Ltd. for setting up in expansion of Synthetic Organic

Chemicals manufacturing plant at Plot No.:12/A, Dahej GIDC Estate, Tal.: Vagra, Dist.: Bharuch. In Category 5(f) of
Schedule annexed with EIA Notification dated 14/09/2006.

Ref: Your Proposal No. SIA/GJ/IND2/22220/2017.

Dear Sir,

s

et

! ey S r
This has reference to your appfication along with EiA report dated 18!05!2018.,‘ submjtted to SEIAA, - seeking
Environmental Clearance under Environment Impact Assessment Nofification, 2006 and a&@}tjgp I inforrnation}/-‘iibcuments
submitted vide letter dated 19/09/2018 to the SEAC. o A

Nabey o,
The proposal is for Environmental Clearance to Mis Gujarat Fluarochemicals Ltd. for setting up in expansion of
Synthetic Organic Chemicals manufacturing plant at Plot No.:12/A, 'Dahisj'GIDC Estate, Tal.: Vagra, Dist.: Bharuch . It is
an existing unit for manufacturing following products, which falls in the category - 5(f) of_the schedule of the EIA Notification-2006:

Sr, Name of the Products CAS no. / CI "7 Quantity MT/Month - End-use of the
no. u nho. Existing | Proposed [ Total products
(A) Poly Tetra Fluore Ethylene Plant (PTFE)
1. Chtoroform 67-66-3 10090 0 10090
2. Methylene Dichloride (MDC) 75-09-2 10090 0 10090
3 Sulphuric Acid {70%- 88%) 7664-93-9 713 4] 713 As a raw material
Hydrochloric Acid - for chemical
4 {12 % + 1%) 17502 0 17502 process in
1 Hydrochloric Acid -- different chemical
12 3% 1% | 37992 0 37992 Industries.
Carbon Tetrachloride 56-23-5
. 0 440
6 €10 @ 1440 1
Sub-Total(A) T | 77827 0 77827
(B) /[‘Chlor - Alkali-Plant KR _
7. ('f Caustic Soda H 1310-73-2 15500 |0 15500
_ ‘_(_Dry Basis) e L As a raw material
8 & * Chlorine Dry Basis - - N 7782-50-5 13187 0 13167 for chemical
9 [Mydfogen; it =" 7 1333-74-0 464 0 464 process n
10. Hyc‘l’rochlonc Acid _ as7 0 357 different chemical
(831d"’° b L%) o industries.
odium hypochlorite
1-52- 132 0 132
"] (10% chiorine) L 7681-52-9
Sub-Total(B) ~. -, ~ 29620 0 29620
(C) | Other Products
As a raw material
for chemical
12. Calcium Chloride 10043-52-4 4750 0 4750 process in
different chemical
Industries.
Sale to cod
— . drinks
_,i e!,q,‘r a rbon Dioxide-Food grade gas | 124-38-9 2267 0 2267 manufacturing
: .§_ ‘% Industry.
faf &= For the
Wi g ::;'“ d - A ey .
Sl SR obipn Dioxide Dry loe 124-38-9 §33 0 533 manufacturing of
D\
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639 Dry s
Sale to PTFE
15. Tetra Fluoro Ethylene (TFE) 116-14-3 300 0 300 manufacturing
Industry.
Used for fine
suspension in
. Hepta FI P -89-
16 epia Fluoro Propane (HFPPR) 431-89-0 150 0 150 different Coating
Industries.
17. Telomer lodine NA 100 0 100 As a raw material
18. Telomer Alcohal NA 100 0 100 for chemical
19. Dilute HF {20 %) 7664-39-3 1000 0 1000 process in
. _ different chemical
20. High Boiler of Chloromethane - 200 0 \ 200 Industries.
.. | Used in-
I _;.:house and sale to
21 Hexa Fluoro Propylena (HFP) 116-15-4 300 0
Inch..u;‘.trle'.%*'*‘x :
For ;sV the
H .
22, | Mexa Fluoro Propylene Oxide | o0 o 4 15 0 manufacturing of
{HFPQ) L -3
i PPF monomer.
Tetrafluore Dimethy! Amine (TFE o _ Sale to different
23, DMA) 1550-50-1 90 D 90 | Agro  Chemical
i j ' industries.
24, Anhydrous Potassium Fluoride 7789-23.3 200 0 200 industries
(APF) ..
| Dichlore Fluoromethane ' Sale as a
25| (HCFC-21/R-21) 75-43-4 230 0 230 refrigerant gas,
Used /\lh,, '
Ethyl Tetra Fiuoro Ethyl Ether ' Chem":a’/s
26. (ET:;EE) y 512-51-6 417 0 417 Reagent '
different chem ﬂ !
industries.
Dichloropentafluoro Propane ' As 3 Refrigésgnt | |
27. (HCFC-225) 135151-96-1 415 0 415 gas N
Pentafluoroethane
28, (HFC -125) 354-33-6 417 G 417
R Used as a
| P - Chemical
£F .
20, {.} :::_:tng'I;etra Fluoro Ethyl Ether | 425887 83 0 83 Reagent in
G ' “l - different chemical
. industries.
& - e Sale to
30. (Br EDF A) wa NA 25 0 25 _Pharmgceulucal
L industries.
: For the
39, | Tetra Fluoresthylene 116-14-3 20 0 20 manufacturing of
(TFE Tetramer) P
S PTFE.
s As a raw material
for chemical
32. Tri lugromethane 75-46-7 21 0 21 Process in
different chemical
' Industries.
Sub-Total {C) 11768 0 11768
{D) Expansion of existing products & addition of new products
For the
manufacture  of
33, | Poitetra Fluoro Ethylene (PTFE) | 5105 a4 4 1500 +500 2000 Heat Resistant
polymer
products.
34, Gypsum 13387-24-5 10529 +2239 12768 As a raw material

w_
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E I ‘u for chemical

process in
different chemical
Industries
35. Flucro Elastomers (FKM) * 5666-77-2 150 +150 300 Sale to
' 0-Rings
38. Perfluoro Alkoxy (PFA) * 63585-09-1 100 +100 200 manufacture
Industries
In the
: Polyvenylidene Fluoride (PV
37. |, oyvemt voride (PVOF) | »4657.79:9 100 +150 250 manufacture
process of Metal
Paints
Fluorinated Ethyl P |
38. \ yiene TIOPYene | as067-112 | 100 +150 . [ 250 Manufacture — of
(FEP) | Cables
Int i i Fluori
38, (:1, ;::r;:edaate Vinylidene Fluoride 75.38-7 0 +84 ’ N Manufacture of
40__| Difluoromethane (HFC—32) 75105 0 +750 750 AS B Taw matenal
o for.. . chemical
R R i
41, Hydrofluosilicic Acid (20%) -83- 2
_ ¥ icic Acid (20%) 16861-83-4 0 +200 2%(1. different stiemical
= industries.
75-10-5 Y As a refrigerant
42 R-410 blend
enas 354-33-6 500 gas
. : - Sale to
1,1,3Trichlorotetrafluoropropane he .
43. (HCHC 224ca) 53063-53-9 0 . +2$ o 25 ggroch.emrcai
| . W5 PR A industries
;...\ _ Sub- Total (D) 12479 ‘#4848 17327
4]\, | GRAND TOTAL(A+B+C+D) 131694 +4848 136542
\\\ﬁP wer Plant
4.\ [ Gas Based COGEN - - 285MW T 0 28.5 MW 3 f capfi
AA [}Z] | Coal Base COGEN - BWW |0 2BMwy | Source of capiive
Gas Base CCGT - 7MW [0 amw | P
& / Total g1s5MwW [0 p1.5 MW
g

The project activity is covered in 5(f) and is of 'B' Category. Since, the proposed praject is located in notified industrial
area, public consultation is nét required as per paragraph 7(i) (i} i) {b) of the Environment Impact Assessment Notification-2006.

The ‘SEAC, Gujarat vid:g‘rtheir letter dated 29{'.-10{201_8 had recommended to the SEIAA, Gujarat, to grant the
Envirop_n}ent Cleéraﬁggg for the abo»)'b—_nién\tioned project b:-ijsed on its meeting held on 20/09/2018. The proposal was considered
by SEIAA, Gujarat in its meeting heid-t n':‘_3.0_f_101201_§«git-"Gandhinagar. After careful consideration, the SEIAA hereby accords
Envir'gn_fpental Clearance to above project‘@\: r g};g’pﬁrovisions of EIA Notification dated 14™ September, 2006 subject to the

compliante of the.followifig conditions. } v
2 e s ‘)0

A. CONDITIONS [T o
A. 1 SPECIFIC CONDITION :

1. Leak Detection and Repair (LDAR) program shail be prepared and implemented as per the CPCB guidelines,

2. Closeloop solvent recovery system with adequate condenser systern shall be provided to recover solvent vapors in such
a manner that'efe\oovery_"isfh'all not be less than 98. percent and recovered solvent shall be reused in the process within
premises., ‘ -

3. Spent solvenis (5'1'8' MT/Month) shall be recovered by in-house distilfation in such a manner that recovery shall not be
less than 95 percent and recovered solvent shall be completely reused in the process within premises or Spent solvents
shall be sent to authorize Solvent Recovery units having necessary permissions from the concern Authority as per the
HW Rules 2016,

4. Ontine Continuous emission and discharge monitoring facility shall be installed for Air emission and treated waste water
discharge and all-time records shall be maintained by the PP.

Unit shall strictly complying Ozone Depleting Substances Rules 2000 and its amendments time to time.

6. Priority for disposal of incinerable hazardous waste shali be Co-processing.

W2 WATER :

7. Total water requirement for the project shall not exceed 14971.5 KLD. Unit shall reuse 1645 KLD of treated waste water
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from RQ permeate for cooling tower, coal du3164e'*ion and gardening purpose within premises. Hence, fresh water
cansumption shall not exceed 13326.5 KLD and it shall be met through GIDC water supply only. Prior permission from
the concerned authority shall be obtained for withdrawal of water,

8. The industrial effluent generation from the project shall not exceed 4419 KLD. ( 4109 KLD existing & 310 KLD proposed)

9. Industrial effluent shall be treated in in-house Primary, Secondary, Tertiary treatment and RQ plant treatment.

10.  Unit shall reuse 1600 KLD of RO permeate far cooling tower, 45 KLD of treated sewage for gardening & plantation, 20
KLD of treated waste water for coal dust suppression through within premises.

11. Total 3239 KLD treated waste water shall be discharged into deep Sea through GIDC drainage line after achieving
norms prescribed by GPCE.

12. The unit shall provide adequate effluent treatment plant (ETP) & RO system for treatment of industrial efffuent and it
shall be operated regularly and efficiently so as to achieve the GPCB/CPCB/MoEF&CC norms,

13. Domestic wastewater generation shall not exceed 45 KL/day for proposed project and it shall be treated in STP. Treated
sewage shall be utilized for gardening and plantation purpose within premises Qéﬁer.a;crgj_gving on-land discharge noms
prescribed by the GPCB. b '

Ny T
14. During monsoon season when treated sewage may not be required for the plantation / Garde

it shall be stored within premises. There shall be no discharge of waste water outsid ::gbe prem)i,s‘_g

‘Green belt purpose,
chse.,

_ R L. F
15. Unit shall provide buffer water storage tank of adequate capacity for storage of treated'-év\astg;\gater during ra_iny;déys.
16. The unit shall provide metering facility at the inlet and outlet of the ETP & RO system arigi_fpai'ntain records for the same.

17. Proper logbooks of ETP, chemical consumption, quantities and qualities of effiue
consumption etc. shall be maintained and shall be fumiishéd

18. Unit shall not exceed fuel consumption for TFH, Steam Boiler and stand-by DG set as mentioned below:

ischarge and reuse, power

- Stack Quantity of | 1YPeof Air Pollution
Sr. Source of emission . Type of emissions
. . Height Fuel . ) Control Measures
no. With Capacity (meter) Fuel MT/Da i.e. Air (APCM)
° Y | pollutants e
: - ol i_‘.'.l;.
o | ExtsTING ; f;( -
CPP Plant | e
1. [ Waste Heat Boiler (GT-1) 30 - Coal Coal: 1008 SPM Low Nox Bumet | 4
2. | Waste Heat Bailer (GT-2) 30 MT/Day Low Nox BurngrCly
3. | Waste Heat Boiler (GT-3) 30 Natural 50, Low Nox Burng(»3¥ i
4. | Gas Engine-1 30 Gas Natural Gas: R
1 @) N _ | 50000 NOx Low Nox Burner
57| Gas Ehgine-2 (GE-2) . 30 | LDO SCM/Day Low Nox Burner
28. | Waste Heat Recovery Boiler-A, - 30 Low Nox Burner
{.7. | Waste Heat Recovery Boiler-8 | - 30 LDG: 10 Low Nox Burner
X ] 730 KL/Day Low Nox Burmner
1 a4z Low Nox Bumer
42 Low Nox Bumer
11. | Diese! Generator 3 15 -
PTFE Plant -
12. | Stearn Heater Eurpagii:ﬂ PTFE-1 30 SPM {.ow Nox Burner
13. | Steam Heater:Fumace -1 TFE-1 30 Low Nox Burner
14. | Steam Heater Fumace -2 TFE-2 30 802 Low Nox Burner
15. | Steam Heater Fumace -2 PTFE-1 30 NOx Low Nox Burner
16. | Steam Heater Furnace ~A 30 Low NOx Burner
17. | Steam Heater Furnace -B 30 Low NOx Burner
Coal Based Power Plant
18. | Stack attached Boiler ESP 71 SPM ESP
19. | Diesel Generator 15 —
20. | Thermal Oxidizer 30 50; Wet + Alkali
NOx Scrubber
21. | AFBC Boiler 70 ESP
{90 TPH coal based)

%
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| 9
23. | D.G.Set— 1010 KVA™ 642

23. | D.G.Set - 1010 KvA* 11 --

24. | D.G.Set — 1010 KVA* 11 --

25. | D.G.Set - 500 KVA™ 11 -~

26. | D.G.Set - 500 KVA** 11 --

27. | Crusher House Dust Callector 30 Bag Filter

28. | Bunker House Dust Collector 30 Bag Filter

29. | Bunker House Dust Collector-New 30

Coal Boiter Bag Filter

Chlor-Alkali Plant

30. | Caustic Soda Flaker 30 Hydrogen 22800 NOx | -
miday |

¢ | PROPOSE ADDITIONAL 5 L

31. | Steam Boller-60 TPH 62 coal Coal: 315 -‘,\'SF"M"--«-,‘\ . ESP
MT/Day 802 ™~

z:.ﬁox y

**The stated DG sets are standby units to support continuous manufacturing operatlbn m
non-availability of grid based power supply. ;

19. Unit shall provide adequate APCM with flue gas genei tion sources as mentioned above
20. Coal consumption for the proposed steam Boiler (Cap 60 TPH) shall not exceed 315 Mdeay for the proposed
expansion project.

21. Unit shall provide ESP as ACM for the proposed steam Boiler.

22. Sulfur and ash content of the fuel to be“used shall be analyzed and its record shall be maintained.

23. A long term study of radio activity and heavy metals contents on coalllignite to be used shall be carried out through a

reputed institute and results thereof analyzed regularly and reported along with monitoring reports. Thereafter

mechanism for an in-built continuous menitoring for radio activity and heavy metals in coallignite and fly ash {Including

bottom ash) shall be put in place. '

flue gas stack of 62 m height (Minimum) shall be provided with online manitoring system to proposed Steam Boiler.

ercury emissions from stacks shall also be monilored on periodic basis. However, unit shall comply the specific

condition no. 13 above regarding height of the Boiler stack.

5. High efficiency Electro Static Precipitators (ESP) with efficiency not less than 99.9% shall be instatled for control of flue
gas emission from the proposed Boilers. The ESP shall be operated efficiently to ensure that particulate matter emission

Af emls:smq from ESP exceeds the specified s;andard prescribed in the Environment (Protection) Rules, 1986 as
& ‘amended from time to time, }.}tlllzatlon of boiler. cépaaty shall reduce so that flue gas emission from the stack meets with
3 the specified slandards or bouler shall %hut down totally.
26 Thil'd pany Enomtgring of the functlomng of»the ESP along with its efficiency shall be carried out once in a year through a

it/ Orgaufifét@n

The company shall prepare schedule and cary out regular preventive maintenance of mechanical and electrical parts of
ESPs and assign responmb!lﬁy of preventive maintenance to the senior officer of the company.

28. Unit shall provide adequate’APCM for process gas generation sources as mentioned below:

27.

ir Pollution Control
8r. Spesilf' ic: Sourc’g of emission Type of StackfvVent Alr ol’ﬂ:alsures
no. {Name of t the Product & Process) emission Height (meter) (APCM)
EXISTING STACKS / VENTS
PTFE PLANT
1 HCI Scrubber System Chlorine 21 Ventury Scrubber
HCI
2 PTFE Reactor- Nitrogen Purging NOx 20 --
3 | Absorption Tower (4F MSLU} HF 45 -=
4 | HCl Waste Gas Scrubber HCI 34 Ventury Scrubber
5 1| Induced Draft Fan C-752 A/B PM 15 Cyclone Separator
6 | Induced Draft Fan C-752 A/B PM 15 Cyclone Separator
7 Induced Draft Fan C-753 A/B PM 15 Bag Filter

ﬂ
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8 [ HCI Scrubber System TFE Plant 6 4ﬁ"%ine 12 Scrubber
!
g PTFE Reactor- Nitrogen Purging NOx 20 --
10_| PTFE Reactor- Nitrogen Purging NOx 20 --
11 | Absorption Tower HF 40 -
(4F MSW)
12 | HCI Waste gas scrubber (CMS) HCI 34 Ventury Scrubber
13 | Induced Draft Fan A/B PM 15 Cyclone Separator
14 | Emergence Thermat Oxidation PM 12 Ventury Scrubber
HCI +
80, Water Scrubber
Co
15 | HCI Waste Gas Scrubber HCI 34 Ventury Scrubber
(CMS-2) '
16 | Induced Draft Fan PM 15 Cyclone Separator
17 | Induced Draf Fan PM 15 Gyclone Separator
18 | Induced Draft Fan PM 15 Cyclone Separator, [
19 [ Induced Draft Fan PM 15 . Cyclone Separater,..
20 | Induced Draft Fan (x) PM 15 Y, % Cyclone Separator-
21 | Induced Draft Fan (y) PM 15 %,:€yclone Separator
22 | Induced Draft Fan (z) “PMa., “Cyclone Separator
23 | Tail Gas Scrubber 80Qs, . Wet-Alkali Scrubber
HF:y L
24 | Back End Scrubber System PM L% Ventury Scrubber
{For emergency) \ o e
25 | HCI Scrubber System HCI 23 ~ Ventury Scrubber
26 | HCl Waste Gas Scrubber HCI 35 Ventury Scrubber
27 | PTFE Nitrogen Purging Reactor NOx 20 -
CHLOR ALKALI PLANT
28 | Caustic Chlorine Plant+Hypo Unit Chlorine 21 Ventury Scrubber /§
HCI . 2
28 | HCI Scrubber System Chlorine 21 Ventury Scrubber | ™7
HCI ' :
30 | HCI Scrubber System Chiorine 21 Ventury Scrubber
- HCI
31 | HCl Scrubber System ~ HCi 21 Ventury Serubber
_ OTHERS \ B f%éﬁ’j
1 32 T Reaction Vessel 17 HG
Chlorine
SPMm
SO0x
NOx
33 | Scrubber System Chicrine 21 Ventury Scrubber
{Additional for emergency purpose) HC! +
SPM Water Scrubber
SOx
: NOx
34 | Dust Collector Attached to the Spray SPM 21 Dust Collectors
Dryer S0x
. NOx
35 | Dust Collection in Spar Drying System PM 30 Dust Collectors
36 | Dust Callection System Above Spar PM 30 Dust Collectors
Silo
- 37 | Gypsum Scrubber PM 20 Water Scrubber
38 | Scrubber System Central HCI 30 Wet Alkali Scrubber
HF
38 | Scrubber System Central HCi 30 Wet Alkali
HF Scrubber
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40 | Tail Gas scrubber |§ Is%x 30 Wet Alkali

HF Scrubber
PROPOSED STACKS / VENTS
For PTFE

1 HCI Scrubber System Chtorine 21 Ventury Scrubber

HCI
2 | PTFE Reactor- Nitragen Purging NOx 20 -
3 | Absorption Tower (4F MSU)y HF 45 -
4 | HCI Scrubber System TFE Plant Chlorine 12 Scrubber

HCI

For H;SiFg

5 | Tail Gas Scrubber S0, 30 Wet Alkali Scrubber

HF o

For Gypsum
6 | Gypsum Scrubber | PM | 20
Central System
7 | Scrubber System Chlorine 21
(Additional for emergency purpose) 3
A
8 | Scrubber System Central 30 'et Alk\égi& Scrubbs
Y
L

.

29. The existing process reactors and refated ancillaries shill b used for the proposed expanﬁgfi" and there shall be no
additional process stack / vent after proposed expansion. " N _ .

30. The fugitive emission in the work zoné environment shall be monitored” Tha emission shall conform to the standards

prescribed by the concerned authorities from time to time {e.g. Directors of Industrial Safety & Health). Following

indicative guidelines shall also be foflowed to reduce the fugitive emission.

» All process pumps handling HAP.chemicals with low V.Ps shalf be seal tess, ensuring no emissions.

» Storage tanks storing HAP chemicals are provided with Breather valve assembly. Set pressure of breather
valves is kept above the vapor pressures of stored material to avoid fugitive emission. Tank Pressure
equalization is applied for tanker loading and ‘unloading. Closed transfer system shall be provided. Loading/
unloading of liquid materials in tanks shall be done through pipeline. It shall be done in a closed system. Hopper
shall be provided for transfer of solid material. _

¥ Temperature and pressure conditions shall be stringently controlled as per the process requirement. DCS
control shall be adopted for the expansion.

- % “Welded pipes to be used wherever feasible. Suitable gasket material to be  used Suitable gland packing to be

i  usedin valves ' |

3‘.\1. Spillages shall be strictly prevenlgd_ by __us}ng‘ proper handling equipment and procedures, roof top ventilators, Spill

* control procedures and equipment shall be provided
Sz\\ﬁeﬁuiér dnitoring of Vofatile Organic Compounds (VOCs) shall be carried out in the work zone area and ambient air.
33. For contal of fugitive en%‘i;e.sié_n, VOCs, following steps shall be followed *
a. Closed handling and-charging system shall be provided for chemicals.
b. Reflux condenser shall be provided over Reactors / Vessels.
¢. Pumps shall be provided with mechanical seals to prevent leakages.
d. Air boﬂr‘ne_ _:_dufﬁt:"at alt transfers operations/ points shall be controlled either by spraying water or providing
enclosures.

34. Regular monitoring of ground level concentration of PM10, PM2.5, SO2, NOx, HCE, NH3 and VOC shall be carried out in
the impact zone and its records shall be maintained. Ambient air quality levels shall not exceed the standards stipulated
by the GPCB. If at any stage these levels are found to exceed the prescribed limits, necessary additional contral
measures shall be taken immediately. The location of the stations and frequency of monitoring shall be decided in
consultation with the GPCB.

A. 4 SOLID / HAZARDOQUS WASTE:

35. All the hazardous waste management shall be taken care as mentioned below:

R e R —
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Sr. | Type/Name of Specific Cat Quantity (MT/Annum) Disposal Method
no. | Hazardous Source of and
waste generation Schedule as |Existing |Proposed | Total
(Name of the per HW
Activity, Rules.
Product etc.)
1 Used Oil Various 5.1 80.9 KL +5 KL 85.4 Collection, Storage,
machineries KL Transportation and
Disposal by selling to
Registered Refiners,
2 Empty Handling of 331 20 +5 25 Collection, Storage,
Barrels/Discarded | Haz. chemicals Transportation and
Carboys/ Drums and wastes, Disposal by seling to
{Cylinders etc. authorized recyclers.
3 Spent Resins DM water plant 35.2 205 Collection, Storage,
from DM Plant Transportation and
=~ _Disposal at TSDF site of
-~ Mis, BEIL Ankleshwar .
4 ETP Sludge Effluent 35.3 4560 .Collection, Storage,
Treatment T anéportationa and
Plant .fDi§BosaI at TSD?ﬁe of
Mrs. BEIL AnKleshwar
5 Brine Sludge Manufacturing 16.3 10734 7| Collection, -+ Storage,
process of . Transportation and
caustic soda . 3 Disposal at own SLF
and chlorine > 3 site located at D-
_‘2!9;ﬂ-173,222. GIDC
.Dahej, Vagra , Bharuch.
6 Sludge from wet |  Air pollution 18.2 2 - Collection, Storage,
scrubber control Transportation and
equipments Disposal at TSDF site of
Mis. BEIL Ankleshwar.
7 Spent Catalyst Manufacturing 17.2 25 +4.2 +29.2 | Collection, Storage,
process Transportation and
Disposal at TSDF site of
M/s. BEIL Ankleshwar .
8 Process Waste/ | Manufacturing 36.1 2160 +258 2418 | Collection, Storagé .
Dist. Residue process/ Transportation 'Q\%
Purification of incinerated aséﬁgg’
products common incingration
facility develop
M/s.
_ Ankleshwar, (lncmﬁ 3
o ! co-processing) " v
(3| PIFEResidus | Manufacturing 4 123 +66 189 | Collection,  Storage, ;
i process ' Transportation and™
“ . Disposal of M/s. BEIL
i Ankleshwar.
W s A {Incineraton [/ Co-
] th, _ processing)
10 | Insulation Waste | Thsulation of 33.1 120 +30 150 | Collection, Storage,
..pipes Transportation and
- Disposal at TSDF site of
o M/s. BEIL Ankleshwar .
11 Distillation |-~ Distillation of 203 - +2.4 24 Collection, Storage,
Residug® " Solvents Transportation and
incinerated as the
COMIMon incineration

facility developed by
M/s. BEIL Ankleshwar .

36. Authorized end-users shalt have permissions from the concerned authorities under the Rule 9 of the Hazardous and
Other Wastes (Management and Trans beundary Movement) Rules 2016.

37. All the recommendations, mitigation measures, environmental protection measures and safeguards proposed in the EIA
report of the project prepared by M/s: Anand Environmental Consultants Pvt. Ltd.; Ahmedabad was submitted by project
proponent vide letter no. NIL dated 18/05/2018 and commitments made during presentation before SEAC and proposed
in the EIA report shall be strictly adhered to in letter and spirit.
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B. GENERAL CONDITIONS: 646
B.7"CONSTRUCTION PHASE:

38. Water demand during construction shall be reduced by use of curing agents, super plasticizers and other best
construction practices.

39. Project proponent shall ensure that surrounding environment shall not be affected due to construction activity,
Construction materials shall be covered during transporlahon and regular water sprinkling shall be done in vulnerable
areas for controliing fugitive emission.

40. All required sanitary and hygienic measures shall be provided before starting the construction activities and to be
maintained throughout the construction phase.

41. First Aid Box shall be made readily available in adequate quantity at all the times.

42. The project proponent shall strictly comply with the Buikling and other Construction Workers’ (Regulation of Employment
& Conditions of Service) Act 1996 and Gujarat rules made there under and their subsequent amendments. Local bye-
laws of concern authority shall be complied in letter and spirit.

43. Ambient noise levels shall conform to residential standaids both during day and:
ambient air and noise quality shall be closely monitored during construction phase\ 3

44. Use of Diesel Generator (DG) sets during construction phase shall be strictly eqmpped with acous}lc e : and shall
conform to the EPA Rules for air and noise emission standards. : e T~ ”

45. Safe disposal of waste water and municipal solid wastes generated during the constructlon phase shall be epsured

46. All topsoil excavated during construction activity shail- be used in horticultural / Ianclscape éavelopment within the project
site. 5

47. Excavated earth to be generated during the construclidrj Hase shall be utilized within the :premises to the maximum
extent possible and balance quantity of excavated earth shall be &ﬁibosed off with the approval of the competent
authority after taking the necessary precautions for general safety and health aspects Dasposal of the excavated earth
during construction phase shall not create adverse effect an netghbounng commumties

48. Project proponent shail ensure use of eco- friendly building materials including fly ash bricks, fly ash paver blocks, Ready
Mix Concrete [RMC] and iead free paints in the project. _

49. Fly ash shall be used in construction wherever applicable as per pravisions of Fly Ash Notification under the E_.P. Act,
1986 and its subsequent amendments from time to time.

o7 3.2 OPERATION PHASE:

8,21 WATER:
1.} The water meter shall be installed and records of daily and manthly water consumption shall be maintained.

All efforts shail be made to optimize water consumption by exploring Best Available Technology (BAT). The unit shall

continuously strive to reduce, recycle and reuse the treated efluent.

not be any adverse impact B -human health & enwronment Umt shall carry out third party monitoring of the proposed
Spray dryer & it's APCM through the;qredlble )nsulutes and study report for impacts on Environment and Human Health
, ‘shall be submltted to GPCB every\bear élopg with half yearly compllanoe report.

EPA Rt 'atr and nolse emlssmn standards

54. Stack/Vents (Whichever is :applicable) of adequate height shall be provided as per the prevailing norms for flue gas
emission,-‘F'rocess gas emission. -
GPCBIC PC B:‘Mcf'" F&CC. At no time, emission level should go beyond the stipulated standards.

56. All the reactors / vessels used in the manufacturing process shall be closed to reduce the fugitive emission.

8.2.3 HAZARDOUS/SOLID WASTE:

57. The company shall strictly comply with the rules and regulations with regards to handling and disposal of Hazardous
waste in accordance with the Hazardous and Other Wastes (Management and Transboundary Movement) Rules 2016,
as may be amended from time to time. Authorization of the GPCB shall be obtained for collection / treatment / storage /
disposal of hazardous wastes.

58. Hazardous wastes shall be dried, packed and stored in separate designated hazardous waste storage facility with pucca
bottom and leachate collection facility, before its disposal.

59. The unit shall cbtain necessary permission from the nearby TSDF site and CHWIF. (Whichever is applicable)

80. Trucks/Tankers used for transportation of hazardous waste shali.be in accordance with the provisions under the Motor
Vehicle Act, 1988, and rules made there under.

61. The design of the Trucks/tankers shalf be such that there is no spillage during transportation :

%
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62. All possible efforts shall be made for Co-Procedf 4l?e Hazardous waste prior to disposal into TSDF/CHWIF.
63. Management of fly ash (If any} shall be as per the Fly ash Notification 2009 & its amendment time to time and it shall be
ensured that there is 100% utilization of fly ash to be generated from the unit.

B.2.4 SAFETY:

64. The occupier/manager shall strictly comply the provisions under the Factories Act 1948 and the Gujarat Factories Rules
1983

65. The project authorities shall strictly comply with the provisions made in Manufacture, Storage and import of Hazardous
Chemicals Rules (MSIHC) 1989, as amended time to time and the Public Liability Insurance Act for handiing of
hazardous chemicals etc. Necessary approvais from the Chief Controller of Explosives and concerned Gowvt. Authorities
shall be obtained before commissioning of the project. Requisite On-site and Off-site Disaster Management Plans have
to be prepared and implemented.

86. Main entry and exit shall be separate and clearly marked in the facility.

67. Sufficient peripheral open passage shall be kept in the margin area for free movement of ﬁre tender/ emergency vehicle
around the premises. by

68. Storage of flammable chemicals shall be sufficiently away from the production area.

89. Sufficient number of fire extinguishers shall be provided near the plant and storage area . _—

70. All necessary precautionary measures shall be taken to avoid any kind of accident durmg sto ’fgé/ and han Img; of toxic/
hazardous chemicals. '4\ - #

71. All the toxic/hazardous chemicals shall be stored in optlmum quantlty and all necessary- permussmns in this regard shall
be abtained before commencing the expansion actmlres :

72. The project management shall ensure to comply with aII the enwronment protection measurés risk mitigation measures
and safeguards mentioned in the Risk Assessment report.

73. Only flame proof electrical fittings shall be provided in the plant premises. ::\‘\T

74. Storage of hazardous chemicals shall be minimized and it shall be in multiple smal! capacity tanks / containers ms’tea of
one single large capacity tank / containers. / ;;,-‘

75. All the storage tanks shall be fitted with appropriate controls to avoid any leakages. Bund/dyke walls shall be p‘;i'
for storage tanks for Hazardous Chemicals. 2

76. Handling and charging of the chemicals shall be done in closed manner by pumping or by vacuum transfer sp
minimal human exposure occurs. ' e"‘&’g

77. Tie up shall be done with nearby health care unit / doctor for seeking immediate medical attention in the case "of
ernergency. _

78. Personal Protective Equipments (PPEs) shall be provided to workers and its usage shall be ensured and supervised.

79. First Aid Box and required Antidotes for the chemicals used in the unit shall be made readily available in adequate
quanlity,

Bf‘fOccupahonal health survelllance of the workers shall be done and its records shall be mamta:ned Pre-employment and

I,{ periodical medical examination for.al) the. workers shall be undertaken as per the Factories Act & Rules.

82+ «Transportation:of hazardous chemicals shall be done as per the provisions of the Motor Vehicle Act & Rules.

T riy:S hali: [rnpleiﬁent ali preventive and mitigation measures suggested in the Risk Assessment Report.

84. Neeessary penmss1ens frorn various statutory authorities like PESO, Factory Inspectorate and others shall be obtained
prior to commissioning of thepro;ect.

85. The overall noise level m and around the plant area shall be kept well within the standards by providing noise control
measures mcludmg engmeenng controls like acoustic insulation hoods, silencers, enclosures etc. on all sources of noise

generation. The ambient noise level shall confirm to the standards prescribed under The Environment (Protection) Act,
1986 & Rules.

86. The unit shall undertake the Cleaner Production Assessment study through a reputed institute / organization and shall
form a CP team in the company. The recommendations thereof along with the compliance shall be furnished to the
GPCB.

87. The company shall undertake various waste minimization measures such as -

a. Metering and control of quantities of active ingredients to minimize waste.

b. Reuse of by-products from the process as raw materials or as raw materials substitutes.
¢. Use of automated-and close filling to minimize spillages.

d.Use of close feed system into batch reactors.

%
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e. Venting equipment through vapour recoveﬁsy4:§. :

f. Use of high pressure hoses for cleaning to reduce wastewater generation.

g. Recycling of washes te subsequent batches.

h. Recycling of steam condensate.

1. Sweeping / mopping of floor instead of floor washing to avoid effluent generation.
j.” Regular preventive maintenance for avoiding leakage, spillage etc.

88. The unit shall develop green belt within premises as per the CPCB guidelines. However, if the adequate land is not
available within the premises, the unit shall take up adequate plantation on road sides and suitable open areas in GIDC
eéstate or any other open areas in consultation with the GIDC / GPCB and submit an action plan of plantation for next
three years to the GPCB.

89. Drip irrigation / low-volume, low-angle sprinkler system shall be used for the green belt development within the premises.

B3'0OTHER CONDITION: :

90. The project proponent shall allocate the separate fund for Corporate Envrronmem ﬁespnnsiblllty (CER) In accordance to
the MoEFCC's Office Memorandum No. F.No.22-65/2017-1A.1ll dated 01/05/2018 toacarry otit the actwlr!es under CER in
affected area around the project. The entire activities preposed under CER shall be monitored and:the.; “_'nltqggg report
shall be submitted to the regional office of MOEFCC as a part of half-yearly oomplla ce re gitand 1o ‘dis gl_“&‘dl ector.
The monitoring report shall be posted on the website of the project proponent. ’, ? '

91. Rain water harvesting of surface as well as rooftop rl‘rnoff shall be undertaken and the safme water shall be used for the
various activities of the project to conserve fresh water as. well as to recharge ground: t‘vater Before recharging the
surface run off, pre-treatment must be done to remove suspended matter

:}.\. 92. The unit shall join and participate financially and technrcaliy for any common environmental faéilit'y' { infrastructure as and

’f.rd.. when the same is taken up either by the industrial Assocaatron or GIDC or GPCB or any such authority created for this

-\ purpose by the Gowt. / GIDC. S

3, rﬁrppllcatfon of solar energy shall be incorporated for illumination of common areas, lighting for gardens and street lighting

= jin addition the provision for solar water heating system shall also be provided.

' : The area earmarked as green area shall be .used only for plantation and shall not be altered for any other purpose.

. All the commitments / undertakings given to the SEAC during the appraisal process for the purpose of environmental

protection and management shall be strictly adhered to.

96. The project proponent shall also comply with any additional condition that may be imposed by the SEAC or the SEIAA or
any other competent aulhbrity for the purpose for the environmental protection and management.

97. In the event of failure of any pollution control systern adopted by the unit, the unit shall be safely closed down and shall
not be restarted untit the desired efficiency of the control equipment has been achieved.

28. The prpject authorities must strictly adhere to the stipulations made by the Gujarat Polluticn Control Board {GPCB),

State Government and any: sta’tutory authority.

uring materizl transfer there shall be no sprllages and garland drain shall be constructed to avoid mixing of accidental
‘ splllages with domestic wastewater or storm water,

1[]0 Pucca ﬂoonng 1 mpemous Iayer shali be provided in the work areas, chemical storage areas and chemicat handling

“areas ton mmrze soil eonlaminatlon '

101. Leakages fro'm pipes, pumps shall be mmimal and if occurs, shall be arrested promptly.

102.No further expansion or modifications in the plant likely to cause environmental impacts shall be carried out without
abtaining prior Environment Clearance from the concerned authority,

103.The above conditions will be enforced, inter-alia under the provisions of the Water (Prevention & Control of Pollution)

Act, 1974, Air (Preventron & Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous Wastes

(Management. Handling and Transboundary Movement} Rules, 2008 and the Public Liability insurance Act, 1991 along

with their amendments and rules,

104.The project proponent shall comply all the conditions mentioned in “The Companies (Corporate Social Responsibility
Policy) Rules, 2014" and its amendments from time to time in a letter and spirit.

105.The project management shall ensure that unit complies with all the environment protection measures, risk mitigation
measures and safeguards recommended in the EMP report and Risk Assessment study report as well as proposed by

project proponent. .

106.The project authorities shall earmark adequate funds to implement the conditions stipulated by SEIAA as well as GPCB
along with the implementation schedule for all the conditions stipulated herein. The funds so provided shall not be
diverted for any other purpose.

107.The applicant shall inform the public that the project has been accorded environmentat clearance by the SEIAA and that
_
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the copies of the clearance letter are avaitable PCB and may also be seen at the Website of SEJAA/ SEAC/
GPCB. This shall be advertised within seven days from the date of the clearance letter, in at least two local newspapers
that are widely circulated in the region, one of which shall be in the Gujarati language and the other in English. A copy
each of the same shall be forwarded to the concerned Regional Office of the Ministry.

108.1t shall be mandatory for the project management to submit half-yearly compliance report in respect of the stipulated
prior environmental clearance terms and conditions in hard and soft copies to the regulatory autherity concerned, on 1st
June and 1st December of each calendar year.

109. Concealing factual data or submission of falseffabricated data and failure to comply with any of the conditions mentioned
above may result in withdrawal of this clearance and attract action under the provisions of Environment (Protection) Act,
1986.

110.The preject autharities shall aiso adhere to the stipulations made by the Gujarat Pollution Control Board.

111.The SEIAA may revoke or suspend the clearance, if implementation of any of the above conditions is not found

satisfactory.
112.The company in a time bound manner shall imptement these conditions. The\SEIAA\Hreserv the right to stipulate
additional conditions, if the same is found necessary. e e

AU
113.The project authorities shall inform the GPCB, Regional Office of MoEF and SEIAA about the-date of ﬁnanczal closure

and final approval of the project by the concerned authorities and the date of start oft pro;ect‘
A

114.This environmental clearance is valid for seven years from the date of issue. {K o .
115.Any appeal against this envirenmental clearance shal! lle wath the National Green Trlbunai =if preferred, wllhm a period of
30 days as prescribed under Section 16 of the Nat;onal Grefm Tr_tbunal Act, 2010. “

116.Submission of any false or misleading information or data whlch is. matenal to screenlng or scoping or appraisal or
decision on the appllcat:on makes this environment clearanoe canoelled """

With regards,

Youws sincerely,
&

éﬂf

—t al

L5t
(5. M. SAIYAD)3
Member Secretar

Issued to:
M/s Gujarat Fluorochéimicals Ltd.
Dr. Sharad Potghan

Plot No.:12/A, Dahej GIDC Estate,
Tal.: Vagra, Dist.: Bharucfg;_.,_ .

-_—
h
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STATE LEVEL ENVIRONMI

DARPANA DHIMMAR Iy H'f\ T ASS) LI N |
MEMBER SECRETARY S MIER R RGN .
SETAA ((}{E_]ARAT) UL TA TN |'
Government of Gujarat
No. SEIANGUJ/EC/5(F)&1(d)/1717/2015 Date: 20-05-2015  BY R.P.A.D

Amendment to Environment Clearance Order No:-
(Under Lhe provision of Environmenlal Impact Assessmenl (EIA) Notificalion, 20006)

In exercise of the power conferred under the provision of Environmental Impact Assessment (EIA) Notificalion, 2006
under sub-rule (3) of Rule 5 of the Environment (Protection) Rules, 1986, lhe Environment Clearance granted 1o
M/s Gujarat Fluorochemicals Lid. at Plot no : 12/A GIDC Estate Dahej Ta : Vagra Dist : Bharuch with a condilion
lo use Natural gas to the tune of 7,189,128 SCM/day as a fuel in utilities like boiler, Rotary Kiln, Steam Heater, Furnaces,
Thermal Oxidizer and gas base power plant.

And whereas SEIAA has granted Environment Clearance vide office order letter no, SEIAA/GUN/EC/5(1)/45/2012 dated
27/02/2072 under the provisions of the aforesaid Naotificalion

And whereas M/s. Gujarat Fluorochemicals Lid has applied for amendment in the environmental clearance vide s
latter dated 11-06-2014 vide their lelier GFL/Dahej/EPD/SLEAC/2014/01 /07/2014/01, .

And whereas SEIAA has received recommendation from SEAC, for the amendmenl of Envirenment Clearance under
the provision of the aforesaid Notification. The proposal was considered by SEIAA, Gujarat in its maeling held on
08.05.2015 at Gandhinagar. After careful consideration. Environment Clearance order dated 27.02.2012 is hereby
amended as under, subject to amendment with respect to change the following condition only.

Condition no. 16 on Page 3 is here by amended and shall be now read as follows

Condition no. 16:
(1)

8. Matural gas shall be used in all the uilities like Boiler, Rotary Kiln, 2 Nos, of Steam Heater Furnaces, Thermal
Oxidizer & Hot Alr Generator for Spray Dryer and adequate stack height as per the prevailing norms shall be
provided, The natural gas consumplion after the proposed change shall not axcead 50,000 SCM/day,

b,  Additionzal Imported coal 504 MT/ day shall be used as fuel for the 80 TPH steam Boiler,

c. A flue gas stack of 70 m height shall be provided with oniine monitering system to 90 TPH steam voiler.

High efficiency Eleclro Static Precipitator (ESP) with efficiency not less than 99.9% shall be installed and
aperated 1o ensure that particulate matter emission does not exceed the norms prascribed by the GPCE.

e Third party monitoring of the functioning of the ESP along with its efficiency shall be carried oul ance in ayear
through a reputed institute / organization.

f. Lime stone injection technology shall be adopted to control SO, and it shall be ensured that SOz levels in the
ambient air do not exceed the preseribed standards, :

g. The DCS system shall be suitably programmed to ensure that as & when the SPM emission from the flue gas
stack exceeds 150 ppm the steam Boiler shall shut down automatically and an interlocking system shall be
adopted for ensuring this purpose,

h. Online monitoring system shall be installed to monitor the SOx, NOx and SPM in the flue gas siack.

I.  The ambient ai¢ quality shall be monitered in and around the project area, and the location of ambient air
quality monitoring stations shall be reviewed in consultation with the GFCB and additional stations shall be
installed, if required in the downwind directions as well as where maximum graund level concentrafions are
anticipated. .

.. Adequate storage facility for the fly ash in terms of closed silos shall be provided at site. No ash pond shall be
constructed. ) =

k. Handling of the fly ash shall be through a closed pneumatic system.
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I.  Ash shall be handled only in dry state,

m. The unit shall strictly comply with the Fly Ash Naotification under the EPA and it shall be ensured that there is
100% ulilization of fly ash to be generated from the unit.

n, The fugilive emission in the work zone environment shall be monitored. The emission shall confirm to the
slandards prescribed by ihe concernad authorities from time to lime (e.g. Direcloraie of Industrial Salely &
Health). Following guidslines shall be followad lo reduce he fugitive emission:

»  Enclosure shall be provided al all loading and unloading operations.

» Adequale dust extraction system such as bag filter, waler spray system In the dusty area like fly ash
handling area and other vulnerable areas shall be provided.

~  All transfer points shall be fully enclosed.

»  Accumulated coal dust /fly ash on the ground and other surfaces shall be removed / swept regularly and
watar the area after sweeping.

> Internal road shall be either paved properly lo reduce the fugitive emission during vehicular movement.

»  Alr borne dust shall be controlled with water sorinklers at suitable interval in the plant.

(i) Adaitional installation of 5 numbers ol D.G. sels having tolal capacity of 4030 KVA [8 no.s of 1010 KVA and 2
nos of 500 KVA] shall be used as standby facilily to support their continuous manufacturing process in case of
emergency and non availability of power from giid, LDO shall be used as fuel,

» Diesel shall ba used in DG sets.
» Tne gasecus emissions from DG set shall be dispersed through adequate stack height as per CPCB
standards. Acoustic enclosure shall be provided to the DG sets to mitigale the noise pollution,

Rest of all the conditions of the Enviranment Clearance order na, SEIAA/GUJEC/5(i)/45/2012 dated 27/02/2012 shall
remain unchanged.

Vifith regards,
Yours sincerely,

¥

(DARPANA DHIMMAR)
Membher Secretary

issued fe:

Wir. Pritesh Trivedi

M/s.Gujarat Flurechemicals Limited
12/4,GIDE Dahej Industrial,
Ta:Vagra,

Dish:Bharuch-392130

Copy ta:-

1.
&
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The Secretary, SEAC, C/O. G.P.C.B. Gandhinagar - 382010.

The Chairman, Central Pollution Control Board , Parivesh Bhavan, CBD -cum-Office Complex,

East Arjun Magar, New Delhi-11 0032 ' ' ‘

The Chief Conservator of Forests (Central), Ministry of Environment & Forests,

Regional Office (WZ), E-5, Arera Colony, Link Road-3, Bhopal-462016, MP

Moritoring Gell, Ministry of Environment and Forests, Paryavaran Bhavan, CGO Complex, New Delhi-110003.

The Member Secretary, Gujarat Pollution Conlrol Board, P&ya\taaan Bhavan, Sector-10 A, Gandhlnagar -382010
Selact File. .

wld, e

(DARPANA DHINMMAR)
Member Secretary

Phone No.:- (079) 232-32152,232-4 1514 Fax No.:-(079) 232-22784

Femail = sefaavnitovahoo.com. Wehsite:- www seiaa.ouiaral. coviin’




STATE LEVEL ENVIRONMENT

R.G. SHAH IMPACT ASSESSMENT
MEMBER SECRETARY AUTHORITY
SEIAA (GUJARAT) e et GUJARAT
Government of Gujarat
No. SEIAA/GUJ/EC/5(f)/ /2012 Date:

Time Limit

Sub: Environment Clearance to M/s. Gujarat Fluorochemicals Limited for expansion in production
capacities as well as manufacturing of new additional products within the existing premises located

at Plot No. 12/A, GIDC Estate, Dahej, Tal: Vagra, Dist: Bharuch.......... in Category 5(f) of Schedule

annexed with EIA Notification dated 14/9/2006.

Dear Sir,

This has reference to your application in form-1, EIA report & Risk Assessment Study Report, Additional
documents / information submitted vide letter no. GFL/Dahej:SLEAC: EP(O): 2011-12/01 dated 02/08/2011, Letter no.
GFL — Dahej / Expansion (Project-3) / 02 dated 11/08/2011 regarding generation of two grades of HCI, Letter dated
29/09/2011 regarding modes of reuse / disposal of two grades of HCI, Records of HCI sell and reuse submitted vide
letter no.GFL:Dahej:EHS:001-2012 dated 06/01/2012 submitted to the SEAC, seeking Environmental Clearance under
Environment Impact Assessment Notification, 2006.

The proposal is for Environmental Clearance of M/s. Gujarat Fluorochemicals Limited for expansion in
production capacities as well as manufacturing of new additional products within the existing premises
located at Plot No. 12/A, GIDC Estate, Dahej, Tal: Vagra, Dist: Bharuch. This is an existing unit proposing
expansion in production capacity of PTFE unit as well as production of additional products within the existing premises.
There will not be any expansion in production capacity of Chlor-alkali Plant. The unit has applied for expansion in
production capacity of PTFE unit as well as manufacturing of additional products within the existing premises as shown

below :

Sr. Product Name Existing Proposed Total After

No. Production Production Proposed
Capacity Capacity Expansion
MT/Month MT/Month MT/Month

POLYTETRAFLUOROETHYLENE

01. Polytetra Fluoro Ethylene (PTFE)# 1170 2070 3240

02. Chloroform 6700 3390 10090

03. Methylene Dichloride (MDC) 6700 3390 10090

04. Gypsum Nil 12767 12767

05. Sulphuric Acid 88% 475 238 713

06. Hydrochloric Acid (12% + 1%) 7765 13737 21502

07 Hydrochloric Acid (31% + 1%) 14686 25983 40669

08. Carbon Tetrachloride (CTC)@ 600 840 1440

09. HFC — 32 ( Refrigerant Gas) Nil 750 750

CHLORALKALI

10. Caustic Soda (Dry Basis) 16895 Nil 16895

11. Chlorine Dry Basis 13167 Nil 13167

12. Hydrogen 464 Nil 464

13. Hydrochloric Acid (31 = 1%) 357 Nil 357

14. Sodium hypochlorite (10% chlorine) 132 Nil 132

ADDITIONAL PRODUCTS

15. Calcium Chloride 94% 4750 Nil 4750

16. Tetra Fluor Ethylene 170 470 640

17. Hexa Fluoro Propylene 150 Nil 150
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18. Hexa Fluoro Propylene Oxide 655 Nil 75

19. Hepta Fluoro Propane 75 75 150
20. Tetrafluoro Dimethyl amine 45 Nil 45
21. Tetra Fluoro Propanol 75 300 375
22. Telomer lodine 100 Nil 100
23. Telomer Alcohol 100 Nil 100
24, Dilute HF (20 %) Nil 1000 1000
25. Hydrofluosilicic Acid (20%) Nil 100 100
26. High Boiler of Chloromethane 100 100 200
27. HFC-125 Nil 417 417
28. Anhydrous Potassium Fluoride Nil 100 100
CAPTIVE POWER PLANT
29. Gas based Plant COGEN 28.5 Nil 28.5
30. Coal based Plant COGEN 26.0 Nil 26
31 Gas based Plant CCGT 37 Nil 37
Note :

# : PTFE by suspension and dispersion grades, including virgin or compounded will be manufactured.
@ : CTC and related phase — out program:
All the CTC will be used for sale for use in approved end use applications.
In case, any excess CTC is still left, the same shall be destroyed in the Thermal Oxidizer Set—up or send it outside for
incineration (Authorized by the GPCB).

The proposed activities fall under category 5(f) of the schedule of the EIA Notification, 2006. As the project is
situated in notified industrial estate, it falls in Category B. The project is located within the notified industrial estate
and hence does not require public consultation as per para 7(i) Ill (b) of EIA Notification 2006.

The SEAC, Gujarat had recommended to the SEIAA, Gujarat, to grant the Environment Clearance to this project
for the above-mentioned products. The proposal was considered by SEIAA, Gujarat in its meeting held on 04.02.2012
at Gandhinagar. SEIAA hereby accords Environmental Clearance to above project under the provisions of EIA
Notification dated 14" September, 2006 subject to the compliance of the following conditions.:

A. SPECIFIC CONDITIONS:

1. Entire quantity i.e. 21502 MT/Month of Hydrochloric Acid (12%) shall be converted to Calcium Chloride and in no
case it shall be sold outside after the proposed expansion.

2. Out of 40,669 MT/Month generation of Hydrochloric Acid (31%) after the proposed expansion, maximum 22,555
MT/Month shall be sold to actual consumers having valid authorization from the GPCB whereas remaining
quantity will be reused in Chloro-methanes Plant and manufacturing of Calcium Chloride.

3. The Spent Sulphuric Acid (88%) shall be sold only to the actual consumers having valid CC&A from the GPCB
for manufacturing of Single Super Phosphate, Phospho Gypsum, Dyes & Intermediates, etc.

4.  Hydrochloric Acid (31%) and Sulphuric Acid (88%) shall be transported only in dedicated tankers owned by the
company or hired tankers registered with the GPCB. The tankers shall be equipped with GPS (Geographical
Positioning System) to monitor real time tanker movement. Records of reuse / sell of Hydrochloric Acid (31%)
and Sulphuric Acid (88%) shall be maintained and submitted to the GPCB at regular intervals.

5. Fresh water requirement of 12,880 KLD after the proposed expansion shall be met with the GIDC water supply
only. No ground water shall be used for the project.

6. The industrial wastewater generation shall not exceed 3,279 KLD after the proposed expansion.

7. Effluent generated from different plants shall be segregated based on its COD & TDS load. Different effluent
streams, based on COD & TDS load, shall be treated in separate ETPs for low COD effluent, high COD effluent
and high fluoride effluent.

8. Domestic waste water shall be treated along with industrial effluent in the existing low COD effluent treatment
facility.

9. The ETPs shall be operated regularly and efficiently so as to achieve the GPCB norms at the final outlet.

10. Treated waste water conforming to the GPCB norms shall be discharged into the GIDC's effluent collection pond
by pipeline for its ultimate disposal into the deep sea.
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11. The unit shall provide metering facility at the i6t5|6utlet of the ETPs and maintain the records of the same.
The unit shall also provide on line pH meter and TOC meter for online monitoring of the treated effluent.

12. A proper logbook of ETP operation and also showing the quantity of effluent generated, utilized for plantation /
gardening etc. shall be maintained and furnished to the GPCB from time to time.

13. Regular performance evaluation of the ETP shall be undertaken every year to check its adequacy, through
credible institutes like L.D. College of Engineering, NPC or such other institutes of similar repute, and its records
shall be maintained.

14. The unit shall join and participate financially and technically for any common environmental facility /
infrastructure as and when the same is taken up either by the GIDC or GPCB or any such authority created for
this purpose by the Govt. / GIDC.

15. Process emission like PM, HF, HCI, SO,, NOx etc. shall be controlled with the air pollution control equipments
(APCE) as proposed in the EIA Report of the project viz. bag filters, cyclone separators, alkali scrubbers, venturi
scrubbers, water scrubbers etc. These APCEs shall be operated efficiently and effectively to achieve the norms
prescribed by the GPCB at stack outlets.

16. Natural gas shall be used in all the utilities like Boiler, Rotary Kiln, 2 Nos. of Steam Heater Furnaces, Thermal
Oxidizer & Hot Air Generator for Spray Dryer and adequate stack height as per the prevailing norms shall be
provided. The natural gas consumption after the proposed expansion shall not exceed 7,19,128 SCM/day.

17. Online monitoring system shall be installed on the process stacks to monitor the pollutant concentrations. An
arrangement shall also be made for reflecting the online monitoring results on the company's server, which can
be accessed by the GPCB on real time basis.

18. All the vessels used in the manufacturing process shall be closed to reduce the fugitive emission.

19. The fugitive emission in the work zone environment shall be monitored. The emission shall conform to the
standards prescribed by the concerned authorities from time to time.

20. Regular performance evaluation of the air pollution control systems shall be undertaken every year to check its
adequacy, through credible institutes like L.D. College of Engineering, NPC, ATMIYA and other such other
institutes of similar repute, and its records shall be maintained.

21. Regular monitoring of ground level concentration of SO,, NOx, Cl,, HCI, HF, VOC, PM;o and PM;5 shall be
carried out in the impact zone and its records shall be maintained. Ambient air quality levels shall not exceed
the standards stipulated by Gujarat Pollution Control Board. If at any stage these levels are found to exceed the
prescribed limits, necessary additional control measures shall be provided immediately. The location of the
monitoring stations and frequency of monitoring shall be decided in consultation with GPCB.

22. The company must strictly comply with the rules and regulations with regards to handling and disposal of
Hazardous waste in accordance with the Hazardous Waste (Management, Handing and Transboundary
Movement) Rules 2008, as may be amended from time to time. Authorization from the GPCB must be obtained
for collection / treatment / storage / disposal of hazardous wastes.

23. ETP sludge, brine sludge, wet scrubber sludge, and spent catalyst sludge shall be stored in separate designated
hazardous waste storage facility with pucca bottom and leachate collection facility, before its disposal.

24. The unit shall dispose its ETP Sludge, Spent Catalyst, Spent Resin from D.M. Plant and Glass Wool / Insulation
at the common TSDF.

25. PTFE Residue shall be sent to the Common Hazardous Waste Incineration Facility.

26. The gypsum waste shall be sold only to the authorized cement manufacturers.

27. Discarded containers / barrels / bags / liners shall be either reused or sold only to the authorized recyclers after
decontamination.

28. Used oil shall be sold only to the registered re-refiners.

29. Hydrochloric Acid (12% & 31%) and Sulphuric Acid (88%) shall be managed as depicted in the Specific
Conditions [i.e. conditions no. 1 to 4].

30. Provisions of the Manufacture, Storage & Import of Hazardous Chemicals Rules, 1986 & Factories Act, 1948
shall be strictly complied with.

31. Recommendations made in the Risk Assessment Study Report submitted by the project proponent shall be
vigorously implemented.

32. All necessary precautionary measures shall be taken to avoid any kind of accident during storage and handling
of toxic / hazardous chemicals, especially chlorine, hydrogen, methanol, ethanol etc.

33. All the materials especially chlorine, hydrogen etc. shall be stored in optimum quantity and all necessary
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permissions in this regard shall be obtained b5507mencing the expansion activities.

34. Storage and use of hazardous chemicals shall be minimized to the extent possible and all necessary
precautions shall be taken to mitigate the risk generated out of it. Storage of hazardous chemicals shall be in
multiple small capacity tanks / containers instead of one single large capacity tank for safety purpose.

35. During material transfer, spillages shall be avoided and garland drain be constructed to avoid mixing of
accidental spillages with domestic wastewater or storm water.

36. All the storage tanks shall be fitted with appropriate controls to avoid any leakages. Bund/dyke walls shall be
provided for storage tanks for Hazardous Chemicals. Close handling system for chemicals shall be provided.

37. Tie up shall be done with nearby health care unit for seeking immediate medical attention in the case of
emergency, regular medical check up of the workers and keeping its record etc.

38. Personal Protective Equipments shall be provided to workers and its usage shall be ensured and supervised.

39. First Aid Box and required antidotes for the chemicals used in the unit shall be made readily available in
adequate quantity.

40. Training shall be imparted to all the workers on safety and health aspects of chemicals handling.

41. Occupational health surveillance of the workers shall be done and its records shall be maintained. Pre-
employment and periodical medical examination for all the workers shall be undertaken as per the Factories Act
& Rules.

42. Handling and charging of the chemicals shall be done in such a manner that minimal human exposure occurs.

43. Transportation of hazardous chemicals shall be done as per the provisions of the Motor Vehicle Act & Rules.

44. To minimize the noise pollution the following noise control measures shall be implemented:

v Selection of any new plant equipment shall be made with specification of low noise levels.

v' Manufacturers / suppliers of major noise generating machines / equipments like air compressors, feeder
pumps, turbine generators, etc. shall be instructed to make required design modifications wherever possible
before supply and installation to mitigate the noise generation and to comply with the national / international
regulatory norms with respect to noise generation for individual units
Regular maintenance of machinery and vehicles shall be undertaken to reduce the noise impact.

Noise suppression measures such as enclosures, buffers and / or protective measures shall be provided.
Employees shall be provided with ear protection measures like earplugs or earmuffs.

RN

Proper oiling, lubrication and preventive maintenance shall be carried out of the machineries and equipments
to reduce noise generation.

AN

Construction equipment generating minimum noise and vibration shall be chosen.

v' Ear plugs and/muffs shall be made compulsory for the construction workers working near the noise generating
activities / machines / equipment.

v' Vehicles and construction equipment with internal combustion engines without proper silencer shall not be
allowed to operate.

v Construction equipment meeting the norms specified by the EP Act, 1986 shall only be used.

v" Noise control equipment and baffling shall be employed on generators especially when they are operated near
the residential and sensitive areas.

v" Noise levels shall be reduced by the use of adequate mufflers on all motorized equipments.

45. The overall noise level in and around the plant area shall be kept well within the prescribed standards by
providing noise control measures including acoustic insulation, hoods, silencers, enclosures, vibration dampers
etc. on all sources of noise generation. The ambient noise levels shall confirm to the standards prescribed under
the Environment (Protection) Act and Rules. Workplace noise levels for workers shall be as per the Factories Act
and Rules.

46. The project proponent shall install energy efficient devices and appliances conforming to the Bureau of Energy

Efficiency norms.

47. The energy audit shall be conducted at regular intervals and the recommendations of the audit report shall be
implemented.

48. The project proponent shall implement the application of solar energy which shall be utilized as solar lighting for
illumination of common areas, lighting of internal roads and passages in addition to utilization of solar water
heating systems.

49. The transformers and motors shall have minimum efficiency of 85 %.
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50. Variable frequency drives shall be installed. 658

51. Energy conservation measures shall include use of electronic lighting system, use of CFL tubes to minimize
energy use, use of programmable timers for pumping system and lighting, water level controllers for water
pumps, centralized cooling etc.

52. Energy saving practices as follows shall be practiced:-

» Constant monitoring of energy consumption and defining targets for energy conservation.

» Adjusting the settings and illumination levels to ensure minimum energy used for desired comfort level.

»Use of solar cells for lighting.

»Use of solar water heater for canteen & washing area.

»Proper load factor shall be maintained by the unit.

»Provision of day light roof to utilize maximum natural light in the production plant instead of electrical lighting.

»Use of electronic ballast to save energy.

»Automatic switching system for lighting & water tank pumping shall be used.

»To the maximum extent possible and technically feasible, energy efficient equipment like motors, pumps, air
conditioning systems shall be selected.

» Gravity flow shall be preferred wherever possible to save pumping energy.

»Promoting awareness on energy conservation.

»Training to the staff on methods of energy conservation and to be vigilant for this.

53. The unit shall undertake the Cleaner Production Assessment study through a reputed institute / organization and
shall form a CP team in the company. The recommendations thereof along with the compliance shall be
furnished to the GPCB.

54. The company shall undertake following waste minimization measures:

a) Metering and control of quantities of active ingredients to minimize waste.

b) Reuse of by-products from the process as raw materials or raw materials substitutes in other process.
c) Use of automated and enclosed filling to minimize spillages.

d) Use of close feed system into batch reactors.

e) Dry cleaning / mopping of floor instead of floor washing

f)  Use of high pressure hoses for cleaning to reduce wastewater generation

g) Regular preventive maintenance for avoiding leakage, spillage etc.

55. The unit shall develop green belt within premises as per the CPCB guidelines. However, if the adequate land is
not available within the premises, the unit shall take up adequate plantation on road sides and suitable open
areas in the GIDC estate, nearby schools, gram panchayat areas and any other open areas in consultation with
the GIDC / local bodies / GPCB and submit an action plan of plantation for next three years to the GPCB.

56. In the event of failure of any pollution control system adopted by the unit, the unit shall be safely closed down
and shall not be restarted until the desired efficiency of the control equipment has been achieved.

57. The company shall strictly follow all the recommendations mentioned in the Charter on Corporate Responsibility
for Environment Protection (CREP) published by the Central Pollution Control Board, as may be applicable.

58. Pucca flooring / impervious layer shall be provided in the work areas, chemical storage areas and chemical
handling areas to minimize soil contamination.

59. Leakages from the pipes, pumps, shall be minimal and if occurs, shall be arrested promptly.

60. All the recommendations made in the EIA/EMP and other documents submitted by the project proponent shall
be strictly implemented.

61. The project proponent shall also comply with any additional condition that may be imposed by the SEAC or the
SEIAA or any other competent authority for the purpose of the environmental protection and management.

62. No further expansion or modifications in the plant likely to cause environmental impacts shall be carried out
without obtaining prior Environment Clearance from the concerned authority.

63. The project authorities shall earmark adequate funds to implement the conditions stipulated by SEIAA as well as
GPCB along with the implementation schedule for all the conditions stipulated herein. The funds so provided
shall not be diverted for any other purpose.

64. The applicant shall inform the public that the project has been accorded environmental clearance by the SEIAA
and that the copies of the clearance letter are available with the GPCB and may also be seen at the Website of
SEIAA/ SEAC/ GPCB. This shall be advertised within seven days from the date of the clearance letter, in at least
two local newspapers that are widely circulated in the region, one of which shall be in the Gujarati language and
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65.

66.
67.

68.

69.

70.

the other in English. A copy each of the sa659be forwarded to the concerned Regional Office of the
Ministry.

It shall be mandatory for the project management to submit half-yearly compliance report in respect of the
stipulated prior environmental clearance terms and conditions in hard and soft copies to the regulatory authority
concerned, on 1st June and 1st December of each calendar year.

The project authorities shall also adhere to the stipulations made by the Gujarat Pollution Control Board.

The project authorities shall inform the GPCB, Regional Office of MOEF and SEIAA about the date of financial
closure and final approval of the project by the concerned authorities and the date of start of the project.

The SEIAA may revoke or suspend the clearance, if implementation of any of the above conditions is not found
satisfactory.

The above conditions will be enforced, inter-alia under the provisions of the Water (Prevention & Control of
Pollution) Act,1974, Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986,
Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008 and the Public Liability
Insurance Act, 1991 along with their amendments and rules.

This Environmental Clearance is valid for five years from the date of issue.

With regards,

Yours sincerely,

(R.G.SHAH)
Member Secretary

Issued to:

Mr. J. S. Bedi, Executive President (Operations)
Gujarat Fluorochemicals Limited,

Plot No. 12/A, GIDC Estate, Dahej,

Tal: Vagra, Dist: Bharuch - 392130.

Copy to:-
1. The Secretary, Department of Environment and Forests, Govt. of Gujarat, Secretariat, Gandhinagar-382010.
2. The Chairman, Central Pollution Control Board , Parivesh Bhavan, CBD -cum-Office Complex,
East Arjun Nagar, New Delhi-110032
3. The Chief Conservator of Forests (Central), Ministry of Environment & Forests, Regional Office (WZ), E-5, Arera
Colony, Link Road-3, Bhopal-462016, MP
4. Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhavan, CGO Complex, New Delhi-110003.
5. The Member Secretary, Gujarat Pollution Control Board, Paryavaran Bhavan, Sector-10 A, Gandhinagar-
382010.
6. Select File.
(R.G.SHAH)
Member Secretary
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STATE LEVEL ENVIRONMENT

DARPANA DHIMMAR - IMPACT ASSESSMENT
MEMBER SECRETARY CAUTHORITY
SEIAA (GUJARAT) GUJARAT

] Government ofCujarat
No. SEIAA/GUJ/EC/5(f)&1(d)/1717/2015 Date: 20-05-2015  BY R.P.A.D

v
Amendment to Environment Clearance Order No:-
(Under the provision of Environmental Impact Assessment (EIA) Notification, 2006)

in exercise of the power conferred under the provision of Environmental Impact Assessment (E1A) Notification, 2006
under sub-rule (3} of Rule 5 of the Environment (Protection) Rules, 1986, the Environment Clearance granted to
M/s Gujarat Fluorochemicals Ltd. at Plot no : 12/A GIDC Estate Dahej Ta : Vagra Dist : Bharuch with a condition
to use Natural gas to the tune of 7,19,128 SCM/day asa fuél in utilities tike boiler, Rotary Kiln, Steam Heater, Furnaces,
Thermal Oxidizer and gas base power plant.

And whereas SEIAA has granted Environment Clearance vide office order letter no. SEIAA/GUJ/EC/5(1)/45/2012 dated
27/02/2012 under the provisions of the aforesaid Notification.

And whereas M/s. Gujarat Fluorochemlcals Ltd has applied for amendment in the envirénmental clearance vide their
letter dated 11-06-2014 vide their ietter GFL/Dahef/EPO/SLEAC/2014/C01 /07/2014/01.

And whereas SEIAA has received recommendation from SEAC, for the amendment of Environment Clearance under
the provision of the aforesaid Notification. The proposal was considered by SEIAA, Gujarat in its meeting held on
08.05.2015 at Gandhinagar. After careful consider'ation. Environment Clearance order dated 27.02.2012 is hereby
amended as under, subject to amendment with respect to change the following condition only.

Condition no. 16 on Page 3 is here by amended and shall be now read as follows

Condition no. 16:
"

a. Natural gas shall be used in all the utilities like Boiler, Rotary Kiln, 2 Nos. of Steam Heater Furnaces, Thermal
Oxidizer & Hot Air Generator for Spray Dryer and adequate stack height as per the prevailing norms shall be
provided, The natural gas ¢consumption after the proposed change shall not exceed 50,000 SCM/gay.
Additional Imported coal 504 MT/ day shall be used as fuel for the 90 TPH steam Boiler. '

. A flue gas stack of 70 m height shall be provided with online monitoring system to 80 TPH steam boiler.

d. High efficiency Electro Static Precipitator {ESP) with efficiency not less than 99.9% shall be installed and
operated fo ensure that particulate matter emission does not exceed the norms prescribed by the GPCB,

e. Third party monitoring of the functioning of the ESP along with its efficiency shall be carried cut once in a year
through a reputed institute / crganization.

f.  Lime stone injection technology shall be adopted to control SOz and it shall be ensured that SOz levels in the

~ ambient air do not exceed the prescribed standards. : )

g. The DCS system shall be suitably programmed to ensure that as & when the SPM emission from the flue gas
stack exceeds 150 ppm the steam Boiler shall shut down automatically and an intertocking system shall be
adopted for ensuring this purpose.

h. Online monitoring system shall be installed to monitor the SOx, NOx and SPM in the flue gas stack.

i. The ambient air quality shall be monitored in and around the project area, and the location of ambient air
quality monitoring stations shall be reviewed in consultation with the GPCB and additional stations shall be
installed, if required in the downwind directions as well as where maximum ground level concenirations are

- anticipated.

}  Adequate storage facility for the fly ash in terms of closed silos sha!! be provided at site. No ash pond shall be
constructed, ' ' ‘

k. Mandling of the fly ash shall be through a closed pneumatic system.

e ——— e ——
M
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N ' )

. Ash shall be handied only in dry state. o gt .

m. The unit shail strictly comply with the Fiy Ash: Notification under the EPA and it shall be ;én ':'ured that there is
100% utilization of fly ash to be generated from the unit. ' o | .

n. The fugitive emission in the work zone environment shaii be monitored. The emission shall confirm to the
standards prescribed by the concerned authorities from time to time (a.g, Directofaté of Industrial Safety &
Health). Following guidelines shall be followed to reduce the fugitive emission;

*  Enclosure shall be provided at all loading and unloading operations.

» Adeguate dust extraction system such as hag filter, water spray system in the dusty area like fly ash

‘ handling area and other vulnerable areas shall be provided. : : b L

*  Altransfer points shall be fully enclosed. o , ,

¥ Accumulated coal dust /fly ash an the ground and other surfaces shall be removed / swept regularl%r ‘and
water the area after sweeping. . -' '

# Internal road shall be either paved properly to reduce the fugitive emission during thiculér movemenjt. _

*  Air borne dust shall be controlled with water sprinklers at sultable interval in the plant. a

(i Additional installation of 5 numbers of D.G., sets having total capacity of 4030 KVA [3 no.s of 1010 KVA énd 2
nos of 500 KVA} shall be used as standby facility to support their continuous manufacturing process in case of o~
emergency and non availability of power from grid. LDO shall be used as fual.
» Diesel shall be used in DG sets. ,
> The gaseous emissions from DG set shall be dispersed through adequate stack height as per CPCB
standards. Acoustic enciosure shall be provided to the DG sets to mitigate the noise pollution, o

Rest of all the conditions of the Envirenment Clearance arder no. SEIAA/GUNEC/5()/45/2012 dated 27/02/2012 shall
remain unchanged. '

With regards, -

Yours sincerely,

D.P Glimy.

{DARPANA DHIMMAR)

Member Secretary

Issued to: :

Mr. Pritesh Trivedi : _

M/s.Gujarat Flurochemicals Limited —~
12/A,GIDC Dahej Industrial, o . -~
Ta:Vagra, ' '

Dist:Bharuch-392130

Copy to:- . : .
1. The Secretary, SEAG, C/Q! G.P.C.B.:Gandhinagar - 382010.. - . s hunogidid go 5l
2. The Chairman, Central Pcllution Control Board , Parivesh 'Br.'navan!ICBD -cum-Office Complex,
East Arjun Nagar, New Delhi-110032 ' R
3. The Chief Conservator of Forests (Central), Ministry of Envirqnmgnt & Forests,
Regional Office (WZ), E-5, Arera Colony, Link Road-3, Bhopal-462018, MP _
4. Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhavan, CGO Complex, New Delhi-110003. e
5. The Member Secretary, Gujarat Pollution Control Board, Paryavaran Bhavan, Sectot-10 A, -Gandhinagar-SBngE’
6. Select File. e L ) o
O Wlemmid___
(DARPANA DHIMMAR)
Member Secretary
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STATE LEVEL ENVIRONMENT

R.G. SHAH IMPACT ASSESSMENT
MEMBER SECRETARY AUTHORITY
SEIAA (GUJARAT) GUJARAT
Government of Gujarat
No. SEIAA/GUJ/EC/1(d)/ /2010 Date:
Time Limit

Sub: Environment Clearance for coal based captive power plant of 37 MW [18.5 MW x 2] capacity at
Plot No. 12/A, GIDC Dahej, Tal Vagra, District Bharuch by M/s. Gujarat Fluorochemicals
Limited,..... in Category 1(d) of Schedule annexed with EIA Notification dated 14/9/2006.

Dear Sir,

This has reference to your application made along with Form-I and Rapid Environment Impact Assessment
Report, Risk Assessment Study Report and Additional Information submitted to SEAC, seeking Environmental
Clearance under Environment Impact Assessment Notification, 2006.

The proposal is for Environmental Clearance for coal based captive power plant of 37 MW [18.5 MW x 2]
capacity by M/s. Gujarat Fluorochemicals Limited, Plot No. 12/A, GIDC Dahej, Tal Vagra, District Bharuch.
The unit is located in notified industrial estate of GIDC-Dahej. Total land acquired for the purpose is 22,000 sq.
m. The total cost of the project would be Rs. Rs 91 crore.

The project activity is covered in 1(d) and is of ‘B’ Category. Since the proposed project is located n the
notified industrial estate of GIDC-Dahej, it does not need Public Consultation as per Para 7(i) lll. Stage (3) (b) —
Public Consultation of EIA Notification, 2006.

The SEAC, Gujarat had recommended to the SEIAA, Gujarat, to grant the Environment Clearance to
this project for the above-mentioned products. The proposal was considered by SEIAA, Gujarat in its meeting
held on 09.09.2010 at Gandhinagar. Since the EIA/ EMP Report was found to be adequate and complete and the
public consultation is not required for the project, the SEIAA hereby accords Environmental Clearance to above
project under the provisions of EIA Notification dated 14™ September, 2006 subject to the compliance of the
following Specific, General conditions.:

A. SPECIFIC CONDITIONS:
A.1 WATER:

=

Water consumption for the project shall not exceed 2400 KL/day and it shall be met through the GIDC water
supply. No ground water shall be used for project.

2. Industrial wastewater generation from proposed CPP shall not exceed 92 KL/day, out of which 72 KL/day
shall be utilized for plantation purpose. The remaining 20 KL/day effluent shall be treated in the ETP and
discharged into GIDC underground drain.

3. Domestic waste water generation from the proposed CPP shall not exceed 3.8 KL/day and it shall be treated
along with industrial effluent in the ETP.

4. The existing ETP shall be upgraded in order to take care of effluent generation to be increased due to the
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proposed CPP, before commencing the [6630PP operation.

5. The upgraded ETP shall be operated efficiently to achieve the norms prescribed by the GPCB.

6. Rain water harvesting of surface as well as rooftop runoff shall be undertaken as proposed in the EIA project
of the project and the same water shall be used for the various activities of the project to conserve fresh
water as well as to recharge ground water. Before recharging the surface run off, pre-treatment must be done
to remove suspended matter.

7. Natural gas shall be used as a fuel and its consumption shall not exceed 8280 Sm*/hour.

8. Adequate stack height as per the GPCB norms shall be provided.

9. The flue gas emission shall conform to the standards prescribed by GPCB. At no time the emission levels
shall go beyond the stipulated standards. In the event of failure of pollution control system adopted by the
unit, the respective unit shall not be restarted until the control measures are rectified to achieve the
prescribed standards.

10. Online monitoring system shall be installed to monitor at least SOx & SPM concentrations in the flue gas
emission and the results shall be displayed at strategic locations within and outside the premises, including at
main gate of the company premises.

11. Gaseous emission at work places shall be controlled and kept below the limits prescribed by the Factories

Act and Rules. Their records shall be maintained.

A.3  SOLID/HAZARDOUS WASTE:

12.

13.

14.

15.
16.

The company shall strictly comply with the rules and regulations with regards to handling and disposal of
Hazardous waste in accordance with the Hazardous Waste (Management, Handing and Transboundary
Movement) Rules 2008, as may be amended from time to time. Authorization from the GPCB shall be
obtained for collection / treatment / storage / disposal of hazardous wastes.

The hazardous wastes shall be and stored in separate designated hazardous waste storage facility with
impervious bottom and leachate collection facility, before its disposal.

The exhausted resins shall be disposed off into the nearest TSDF after necessary permission from the
GPCB.

Used oil shall be sent only to the registered recyclers / rerefiners.

Discarded carboys/drums/cylinders shall be sold only to the authorized recyclers after its decontamination.

A.4  SAFETY:

17.

18.

19.

20.
21.
22.
23.
24,
25.

26.
27.
28.

Hydrocarbon leak detection system, automatic shut down valve, critical switches and alarm, regular pipeline
inspection and fire fighting facilities shall be installed to enhance the safe handling of Natural Gas.

The Natural Gas facility shall be equipped with an extensive array of gas detection and flame detection
equipment.

Hydrocarbon / methane gas detectors shall be placed at the strategic locations in area where Natural Gas is
being handled.

Adequate fire fighting facilities shall be provided at the proposed CPP.

Flameproof fittings shall be provided in the manufacturing plant.

Proper ventilation shall be provided in the work area.

All risk mitigation measures suggested in the Risk Assessment Study Report of the project shall be taken.
Storage and use of toxic chemicals shall be minimized to the extent possible.

During material transfer, spillages shall be avoided and garland drain be constructed to avoid mixing of
accidental spillages with domestic waste and storm water drain.

Personal Protective Equipment shall be provided to workers and its usage shall be ensured and supervised.
First Aid Box shall be made readily available in the unit.

Occupational health surveillance of the workers shall be done and its records shall be maintained. Pre-
employment and periodical medical examination for all the workers shall be undertaken on regular basis as
per Factories Act & Rules.
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29. To minimize the noise pollution the following noise control measures shall be implemented:

v
v

AR NIENEN

<

v
v

v

Selection of any new plant equipment shall be made with specification of low noise levels.

Manufacturers / suppliers of major noise generating machines / equipments like air compressors, feeder
pumps, turbine generators, etc. shall be instructed to make required design modifications wherever
possible before supply and installation to mitigate the noise generation and to comply with the national /
international regulatory norms with respect to noise generation for individual units

Regular maintenance of machinery and vehicles shall be undertaken to reduce the noise impact.

Noise suppression measures such as enclosures, buffers and / or protective measures shall be provided.
Employees shall be provided with ear protection measures like earplugs or earmuffs.

Proper oiling, lubrication and preventive maintenance shall be carried out of the machineries and
equipments to reduce noise generation.

Construction equipment generating minimum noise and vibration shall be chosen.

Ear plugs and/muffs shall be made compulsory for the construction workers working near the noise
generating activities / machines / equipment.

Vehicles and construction equipment with internal combustion engines without proper silencer shall not
be allowed to operate.

Construction equipment meeting the norms specified by EP Act, 1986 shall only be used.

Noise control equipment and baffling shall be employed on generators especially when they are operated
near the residential and sensitive areas.

Noise levels shall be reduced by the use of adequate mufflers on all motorized equipment.

30. The overall noise level in and around the plant area shall be kept well within the prescribed standards by
providing noise control measures including acoustic insulation, hoods, silencers, enclosures, vibration dampers
etc. on all sources of noise generation. The ambient noise levels shall confirm to the standards prescribed under
the Environment (Protection) Act and Rules. Workplace noise levels for workers shall be as per the Factories Act
and Rules.

A.6 GREEN BELT AND OTHER PLANTATION:

31.

32.
33.

The unit shall carry out green belt development in 1,35,494 sq.m (33%) area, as committed in their letter
dated 23/6/2010.

Drip irrigation system shall be used green belt development.

The unit shall also take up adequate plantation at suitable open land on road sides and other open areas
in nearby villages or schools in consultation with the Gram Panchayat / GIDC / GPCB and submit an
action plan for the same for next three years to the GPCB.

B. GENERAL CONDITIONS:

34.

35.

36.

37.

38.

39.

40.

41.

At no time, the emissions shall exceed the prescribed limits. In the event of failure of any pollution control
system adopted by the unit, the unit shall be immediately put out of operation and shall not be restarted
until the desired efficiency has been achieved.

A separate Environment Management Cell equipped with full fledged laboratory facilities and qualified
personnel shall be set up to carry out the Environment Management and Monitoring functions and a
separate budget shall be allocated for this purpose.

The funds earmarked for environment protection measures shall be maintained in a separate account
and there shall not be any diversion of these funds for any other purpose. A year-wise expenditure on
environmental safeguards shall be reported.

Pucca flooring / impervious layer shall be provided in the work areas, chemical storage areas and
chemical handling areas to minimize soil contamination.

Leakages from the pipes, pumps, shall be minimal and if occurs, shall be arrested promptly.

During material transfer, spillages shall be avoided and garland drain be constructed to avoid mixing of
accidental spillages with domestic wastewater or storm water.

The project management shall also comply with all the environment protection measures, risk mitigation
measures and safeguards recommended in the EIA Report, Risk Assessment Study Report as well as
other submission made by them.

All the recommendations of CREP guidelines as may be applicable from time to time shall be followed
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43.

44,

45.

46.

47.

48.

49.

50.

51
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The unit shall take up socio-economic upliftment activities as Corporate Social Responsibility and shall
submit list of activities with annual budget allocation to the SEIAA.

The project proponent shall also comply with any additional condition that may be imposed by the SEAC
or the SEIAA or any other competent authority for the purpose of the environmental protection and
management.

The applicant shall inform the public that the project has been accorded environmental clearance by the
SEIAA and that the copies of the clearance letter are available with the GPCB and may also be seen at
the Website of SEIAA/ SEAC/ GPCB. This shall be advertised within seven days from the date of the
clearance letter, in at least two local newspapers that are widely circulated in the region one of which
shall be in the Guijarati language and the other in English. A copy each of the same shall be forwarded to
the concerned Regional Office of the Ministry.

It shall be mandatory for the project management to submit half-yearly compliance report in respect of
the stipulated prior environmental clearance terms and conditions in hard and soft copies to the
regulatory authority concerned, on 1st June and 1st December of each calendar year.

The project authorities shall also adhere to the stipulations made by the Gujarat Pollution Control Board.
The project authorities shall inform the GPCB, Regional Office of MOEF and SEIAA about the date of
financial closure and final approval of the project by the concerned authorities and the date of start of the
project.

The SEIAA may revoke or suspend the clearance, if implementation of any of the above conditions is not
found satisfactory.

No further expansion or modifications in the plant likely to cause environmental impacts shall be carried
out without obtaining prior Environment Clearance from the competent authority.

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention &
Control of Pollution) Act,1974, Air (Prevention & Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1986, Hazardous Wastes (Management, Handling and Transboundary Movement)
Rules, 2008 and the Public Liability Insurance Act, 1991 along with their amendments and rules.

. This Environmental Clearance is valid for five years from the date of issue.

With regards,

Yours sincerely,

(R.G.SHAH)
Member Secretary

Issued to:

To,

M/s. Gujarat Fluorochemicals Limited,
Plot No. 12/A, GIDC Dahej,

Tal Vagra,
District Bharuch.
Copy to:-
1. The Secretary, Department of Environment and Forests, Govt. of Gujarat, Secretariat, Gandhinagar-
382010.
2. The Chairman, Central Pollution Control Board , Parivesh Bhavan, CBD -cum-Office Complex,
East Arjun Nagar, New Delhi-110032
3. The Chief Conservator of Forests (Central), Ministry of Environment & Forests,
Regional Office (WZ), E-5, Arera Colony, Link Road-3, Bhopal-462016, MP
4. Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhavan,
CGO Complex, New Delhi-110003.
5. The Member Secretary, Gujarat Pollution Control Board, Paryavaran Bhavan,
Sector-10 A, Gandhinagar-382010.
6. Select File.

(R.G.SHAH)
Member Secretary
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STATE LEVEL ENVIRONMENT

R. G. SHAH IMPACT ASSESSMENT
MEMBER SECRETARY AUTHORITY
SEIAA (GUJARAT) GUJARAT
Government of Gujarat
No. SEIAA/GUJ/EC/1(d)/ /2010 Date:

Amendment to Environment Clearance Order No:-

(Under the provision of Environmental Impact Assessment (EIA) Notification, 2006)

In exercise of the power conferred under the provision of Environmental Impact
Assessment (EIA) Notification, 2006 under sub-rule (3) of Rule 5 of the Environment
(Protection) Rules, 1986, the Environment Clearance granted to M/s. Gujarat
Fluorochemicals Limited vide this office order letter no. SEIAA/GUJ/EC/1(d)/17/2010

dated 12/10/2010, is being subjected to amendment for the following condition only.

And whereas SEIAA has granted Environment Clearance vide office order letter no.
SEIAA/GUJ/EC/1(d)/17/2010 dated 12/10/2010 under the provisions of the aforesaid
Notification.

And whereas SEIAA has received your letter dated 14/10/2010, for the amendment of
Environment Clearance of this SEIAA under the provision of the aforesaid Notification.
Environment Clearance is hereby amended as under, subjected to amendment for the

following condition only.

The Environment Clearance order no. SEIAA/GUJ/EC/1(d)/17/2010 dated 12/10/2010

shall be read henceforth as under.

The subject on page 1 of the order is amended as “Environment Clearance for gas based
captive power plant of 37 MW [18.5 MW x 2] capacity at Plot No. 12/A, GIDC Dahej, Tal
Vagra, District Bharuch by M/s. Gujarat Fluorochemicals Limited,..... in Category 1(d) of
Schedule annexed with EIA Notification dated 14/9/2006..”, in place of “Environment
Clearance for coal based captive power plant of 37 MW [18.5 MW x 2] capacity at Plot No.
12/A, GIDC Dahej, Tal Vagra, District Bharuch by M/s. Gujarat Fluorochemicals Limited.,.....
in Category 1(d) of Schedule annexed with EIA Notification dated 14/9/2006..”
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The line 4 on page 1 of the order66anded as “The proposal is for Environmental
Clearance for gas based captive power plant of 37 MW [18.5 MW x 2] capacity by M/s.
Gujarat Fluorochemicals Limited, Plot No. 12/A, GIDC Dahej, Tal Vagra, District Bharuch.”,
in place of “The proposal is for Environmental Clearance for coal based captive power
plant of 37 MW [18.5 MW x 2] capacity by M/s. Gujarat Fluorochemicals Limited, Plot No.
12/A, GIDC Dahej, Tal Vagra, District Bharuch.”

The other conditions of the Environment Clearance order no. SEIAA/GUJ/EC/1(d)/17/2010
dated 12/10/2010 shall remain unchanged.

The Environment Clearance is subject to the conditions as may be specified in the rules
from time to time under the Environmental Impact Assessment (EIA) Notification, 2006 and

Environment (Protection) Rules, 1986.

With regards,

Yours sincerely,

(R.G.SHAH)
Member Secretary

Issued to:

To,

M/s. Gujarat Fluorochemicals Limited,

Plot No. 12/A, GIDC Dahej,

Tal Vagra,

District Bharuch.

Copy to:-

1. The Secretary, Department of Environment and Forests, Govt. of Gujarat, Secretariat, Gandhinagar-
382010.

2. The Chairman, CPCB , Parivesh Bhavan, CBD -cum-Office Complex, East Arjun Nagar, New Delhi-
110032

3. The Chief Conservator of Forests (Central), Ministry of Environment & Forests, Regional Office (WZ), E-
5, Arera Colony, Link Road-3, Bhopal-462016, MP

4. Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhavan, CGO Complex, New Delhi-
110003.

5. The Member Secretary, Gujarat Pollution Control Board, Paryavaran Bhavan, Sector-10 A, Gandhinagar-
382010.

6. Select File.

(R.G.SHAH)
Member Secretary

Office : Gujarat Pollution Control Board, “Paryavaran Bhavan” Sector-10 A, Gandhinagar-382010
Phone No.:- (079) 232-32152,232-41514 Fax No.:-(079) 232-22784
E-mail : seiaaguj@yahoo.com, Website:- www.seiaa.gujarat.gov.in




STATE LEVEL ENVIRONMENT

R.G.SHAH IMPACT ASSESSMENT
MEMBER SECRETARY AUTHORITY
SEIAA (GH]ARAT) GUJARAT
Government of Gujarat
No. SEIAA/GUJ/EC/4(d)/ /2010 Date:
Time Limit
Sub: Environment clearance for expansion in production capacities as well as manufacturing of new

additional products within the existing premises by M/s. Gujarat Fluorochemicals Limited at Plot
No. 12/A, GIDC Estate, Dahej, Ta:Vagra, Dist :Bharuch,.....in Category 4(d) of Schedule annexed
with EIA Notification dated 14/9/2006.

Dear Sir,

This has reference to your application made along with Form-I, Pre - feasibility study report, REIA report
and Risk Assessment Study submitted to SEAC, seeking Environmental Clearance under Environment Impact
Assessment Notification, 2006.

The proposal is for Environmental Clearance for expansion in production capacities as well as
manufacturing of new additional products within the existing premises by M/s. Gujarat Fluorochemicals Limited,
Plot No. 12/A, GIDC Dahej, Tal Vagra, District Bharuch. The unit is located in notified industrial estate of GIDC-
Dahej. The proposed project will be commissioned within the existing premises of 367462.21 m2. The total cost
of the project would be Rs. Rs 475 Crores

The unit has applied for expansion in existing production capacities and the manufacturing of new additional
products as under :

Products:

Sr. | Product Existing capacity Proposed capacity Total capacity

No. MT/Month MT/Month MT/Month
Chlor-Alkali Plant

1 Chlorine(dry basis) 3750 9417 13167

2 Caustic Soda(dry basis) 4083 12812 16895

3 Hydrogen (dry basis) 105 (1143240 Nm3) | 359 (2636760 Nm3) | 464 (3780000 Nm3)
4 Hydrochloric Acid (100 %) 27 92 119

5 Sodium hypo chloride 30 102 132

(in terms of 10 % chlorine)
Poly Tetra Fluoro Ethylene (PTFE) Plant

1 Poly Tetra Fluoro Ethylene 500 670 1170
(PTFE)#

2 HCF 134a Refrigerant Gas* 833 -833 0

3 HCF 32 Refrigerant Gas* 750 -750 0

4 Chloroform 2000 4700 6700

10 Sulphuric Acid (88%) 285 190 475

11 Gypsum* 4666 -4666 0

12 Hydrochloric Acid (100 %) 2008 4242 6250

13 Carbon Tetrachloride 167 433 600
(99.5%) @

14 Methylene Dichloride 1302 5398 6700

Additional New Products

15 Calcium Chloride 0 4750 4750

16 Tetra Fluoroethylene (TFE) 0 170 170

17 Hexa Fluoro Propylene (HFP) 0 150 150

18 Hexa Fluoro Propylene Oxide 0 75 75

(HFPO)
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19 Hepta Fluoro Propane (HFPP) 75 75

20 1,1,2,2 — Tetrafluoro N-N 0 45 45
Dimethylamine (TFE DMA)

21 2,2,3,3 Tetrafluro Propanol 0 75 75
(TFP)

22 Telomer lodide 0 100 100

23 Telomer Alcohol 0 100 100

24 High Boiler of Chloromethane | 0 100 100

# PTFE by suspension and dispersion grades, including virgin or compounded will be manufactured.

*  After the said expansion, HCF 134a Refrigerant Gas, HCF 32 Refrigerant Gas and Gypsum will not be
manufactured.

@ CTC and related phase-out program : All the CTC will be used for house consumption as well as for sale for use in
approved end use applications. In case, any excess CTC is still left, the same shall be destroyed in own Thermal
Oxidizer Set-up or shall be sent outside for incineration. CTC can be converted into chloroform or Methyl
Dichloride as required.

The project activity is covered in 4(d) and is of ‘B’ Category. Since the proposed project is located n the
notified industrial estate of GIDC-Dahej, it does not need Public Consultation as per Para 7(i) lll. Stage (3) (b) —
Public Consultation of EIA Notification, 2006.

The SEAC, Gujarat had recommended to the SEIAA, Gujarat, to grant the Environment Clearance to
this project for the above-mentioned products. The proposal was considered by SEIAA, Gujarat in its meeting
held on 29.11.2010 at Gandhinagar. Since the EIA/ EMP Report was found to be adequate and complete and the
public consultation is not required for the project, the SEIAA hereby accords Environmental Clearance to above
project under the provisions of EIA Notification dated 14th September, 2006 subject to the compliance of the
following Specific, General conditions.:

A. SPECIFIC CONDITIONS:
A.1 WATER:

1. No ground water shall be used for the project. Water requirement of 10277 KLD after the proposed expansion
shall be met with the GIDC water supply only.

2. The industrial wastewater generation from the project shall not exceed 2640 KLD after the proposed
expansion.

3. The effluent shall be treated efficiently in the ETP consisting of primary, secondary and tertiary treatment
facilities so as to achieve the GPCB norms. The domestic wastewater generation shall not exceed 31 KLD,
which shall be treated along with the industrial effluent in the ETP.

4. Treated waste water conforming to the GPCB norms shall be discharged into the GIDC underground drain for

its final disposal into the deep sea.

5. The unit shall provide metering facility at the inlet and outlet of the ETP and maintain the records of the same.
The unit shall also provide on line pH meter and TDS meter for online monitoring of the treated effluent.

6. A proper logbook of ETP operation and also showing the quantity of effluent generated, utilized for plantation
/ gardening etc. shall be maintained and furnished to the GPCB from time to time.

7. Regular performance evaluation of the ETP shall be undertaken every year to check its adequacy, through
credible institutes like L.D. College of Engineering, NPC, ATMIYA and other such other institutes of similar
repute, and its records shall be maintained.

8. The unit shall join and participate financially and technically for any common environmental facility /
infrastructure as and when the same is taken up either by the GIDC or GPCB or any such authority created
for this purpose by the Government / GIDC.

9. Process emission like Cl,, HCI, SO, NO,PM etc. shall be controlled with the air pollution control equipments
(APCE) as proposed in the EIA Report of the project. These APCE shall be operated efficiently and
effectively to achieve the norms prescribed by the GPCB at stack outlet.
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10.

11.

12.

13.

14.

Natural gas shall be used as a fuel in 167eOHigh Boiler and Caustic Soda Flaker and adequate stack
height as per the prevailing norms shall be provided. The natural gas consumption after the proposed
expansion shall not increase 1,19,04,000 cubic meter per month.

All the vessels used in the manufacturing process shall be closed to reduce the fugitive emission.

The fugitive emission in the work zone environment shall be monitored. The emission shall conform to the
standards prescribed by the concerned authorities from time to time.

Regular performance evaluation of the air pollution control systems shall be undertaken every year to check
its adequacy, through credible institutes like L.D. College of Engineering, NPC, ATMIYA and other such other
institutes of similar repute, and its records shall be maintained.

Regular monitoring of ground level concentration of SO,, NOx, Cl,, HCI, HF, CO, PM;q and PM,s shall be
carried out in the impact zone and its records shall be maintained. Ambient air quality levels shall not exceed
the standards stipulated by Gujarat Pollution Control Board. If at any stage these levels are found to exceed
the prescribed limits, necessary additional control measures shall be provided immediately. The location of
the monitoring stations and frequency of monitoring shall be decided in consultation with GPCB.

A.3 HAZARDOUS WASTE:

15.

16.

17.

18.

19.
20.

The company must strictly comply with the rules and regulations with regards to handling and disposal of
Hazardous waste in accordance with the Hazardous Waste (Management, Handing and Transboundary
Movement) Rules 2008, as may be amended from time to time. Authorization from the GPCB must be
obtained for collection / treatment / storage / disposal of hazardous wastes.

ETP sludge, brine sludge, wet scrubber sludge, and spent catalyst sludge shall be stored in separate
designated hazardous waste storage facility with pucca bottom and leachate collection facility, before its
disposal.

Unit shall dispose its ETP sludge, brine sludge, wet scrubber sludge, and spent catalyst sludge at secured
landfill facility GEPIL, Surat.

Discarded containers / barrels / bags / liners shall be either reused or sold only to the authorized recyclers
after decontamination.

Used oil shall be either reused as a lubricant or sold only to the registered recycler.

Process waste / distillation residue shall be sent to Common Incineration Facility developed by GEPIL -
Surat.

A.4  SAFETY:

21.

22.

23.

24.

25.

26.

27.

28.

29.
30.

Provisions of the Manufacture, Storage &Import of Hazardous Chemicals Rules, 1986 & Factories Act, 1948
shall be strictly complied with.

Recommendations made in the Risk Assessment Study Report submitted by the project proponent shall be
implemented.

All necessary precautionary measures shall be taken to avoid any kind of accident during storage and
handling of toxic / hazardous chemicals, especially chlorine, hydrogen, methanol, ethanol etc.

All the materials especially chlorine, hydrogen etc. shall be stored in optimum quantity and all necessary
permissions in this regard shall be obtained before commencing the expansion activities.

Storage and use of hazardous chemicals shall be minimized to the extent possible and all necessary
precautions shall be taken to mitigate the risk generated out of it. Storage of hazardous chemicals shall be in
multiple small capacity tanks / containers instead of one single large capacity tank for safety purpose.

During material transfer, spillages shall be avoided and garland drain be constructed to avoid mixing of
accidental spillages with domestic wastewater or storm water.

All the storage tanks shall be fitted with appropriate controls to avoid any leakages. Bund/dyke walls shall be
provided for storage tanks for Hazardous Chemicals. Close handling system for chemicals shall be provided.

Tie up shall be done with nearby health care unit for seeking immediate medical attention in the case of
emergency, regular medical check up of the workers and keeping its record etc.

Personal Protective Equipments shall be provided to workers and its usage shall be ensured and supervised.
First Aid Box and required antidotes for the chemicals used in the unit shall be made readily available in
adequate quantity.
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31.
32.

33.

34.

Training shall be imparted to all the workﬁz ;Iifety and health aspects of chemicals handling.
Occupational health surveillance of the workers shall be done and its records shall be maintained. Pre-

employment and periodical medical examination for all the workers shall be undertaken as per the Factories
Act & Rules.

Handling and charging of the chemicals shall be done in such a manner that minimal human exposure

occurs.

Transportation of hazardous chemicals shall be done as per the provisions of the Motor Vehicle Act & Rules.

A.5 NOISE:

35. To minimize the noise pollution the following noise control measures shall be implemented:

v
v

AN

AR

v
36.

Selection of any new plant equipment shall be made with specification of low noise levels.
Manufacturers / suppliers of major noise generating machines / equipments like air compressors, feeder
pumps, turbine generators, etc. shall be instructed to make required design modifications wherever
possible before supply and installation to mitigate the noise generation and to comply with the national /
international regulatory norms with respect to noise generation for individual units
Regular maintenance of machinery and vehicles shall be undertaken to reduce the noise impact.
Noise suppression measures such as enclosures, buffers and / or protective measures shall be provided.
Employees shall be provided with ear protection measures like earplugs or earmuffs.
Proper oiling, lubrication and preventive maintenance shall be carried out of the machineries and
equipments to reduce noise generation.
Construction equipment generating minimum noise and vibration shall be chosen.
Ear plugs and/muffs shall be made compulsory for the construction workers working near the noise
generating activities / machines / equipment.
Vehicles and construction equipment with internal combustion engines without proper silencer shall not
be allowed to operate.
Construction equipment meeting the norms specified by EP Act, 1986 shall only be used.
Noise control equipment and baffling shall be employed on generators especially when they are operated
near the residential and sensitive areas.
Noise levels shall be reduced by the use of adequate mufflers on all motorized equipment.

The overall noise level in and around the plant area shall be kept well within the prescribed standards by

providing noise control measures including acoustic insulation, hoods, silencers, enclosures, vibration
dampers etc. on all sources of noise generation. The ambient noise levels shall confirm to the standards
prescribed under the Environment (Protection) Act and Rules. Workplace noise levels for workers shall be
as per the Factories Act and Rules.

A.6  ENERGY CONSERVATION:

37.

38.

39.

40.

41.
42.

43.

The project proponent shall install energy efficient devices and appliances conforming to the Bureau of
Energy Efficiency norms.

The energy audit shall be conducted at regular intervals and the recommendations of the audit report shall
be implemented.

The project proponent shall implement the application of solar energy which shall be utilized as solar
lighting for illumination of common areas, lighting of internal roads and passages in addition to utilization of
solar water heating systems.

The transformers and motors shall have minimum efficiency of 85 %.

Variable frequency drives shall be installed.

Energy conservation measures shall include use of electronic lighting system, use of CFL tubes to
minimize energy use, use of programmable timers for pumping system and lighting, water level controllers
for water pumps, centralized cooling etc.

Energy saving practices as follows shall be practiced:-

» Constant monitoring of energy consumption and defining targets for energy conservation.

» Adjusting the settings and illumination levels to ensure minimum energy used for desired comfort level.
» Use of solar cells for lighting.

» Use of solar water heater for canteen & washing area.
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Proper load factor shall be maintairﬁiZyZe unit.

>

» Provision of day light roof to utilize maximum natural light in the production plant instead of electrical
lighting.

» Use of electronic ballast to save energy.

» Automatic switching system for lighting & water tank pumping shall be used.

» To the maximum extent possible and technically feasible, energy efficient equipment like motors,
pumps, air conditioning systems shall be selected.

» Gravity flow shall be preferred wherever possible to save pumping energy.

» Promoting awareness on energy conservation.

» Training to the staff on methods of energy conservation and to be vigilant for this.

A.7 WASTE MINIMIZATION AND CLEANER PRODUCTION:

44. The unit shall undertake the Cleaner Production Assessment study through a reputed institute /

organization and shall form a CP team in the company. The recommendations thereof along with the
compliance shall be furnished to the GPCB.

45. The company shall undertake following waste minimization measures:

a) Metering and control of quantities of active ingredients to minimize waste.

b) Reuse of by-products from the process as raw materials or raw materials substitutes in other
process.

c) Use of automated and enclosed filling to minimize spillages.

d) Use of close feed system into batch reactors.

e) Dry cleaning / mopping of floor instead of floor washing

f)  Use of high pressure hoses for cleaning to reduce wastewater generation

g) Regular preventive maintenance for avoiding leakage, spillage etc.

A.8 GREEN BELT AND OTHER PLANTATION:

46. The unit shall develop green belt within premises as per the CPCB guidelines. However, if the adequate land

is not available within the premises, the unit shall take up adequate plantation on road sides and suitable
open areas in the GIDC estate, nearby schools, gram panchayat areas and any other open areas in
consultation with the GIDC / local bodies / GPCB and submit an action plan of plantation for next three years
to the GPCB.

B. ADDITIONAL CONDITION:

47. The unit shall provide online monitoring system on process vent for HCL, CI2 SO2, NOx parameters.

C. GENERAL CONDITIONS:

48.

49.

In the event of failure of any pollution control system adopted by the unit, the unit shall be safely closed
down and shall not be restarted until the desired efficiency of the control equipment has been achieved.

The company shall strictly follow all the recommendations mentioned in the Charter on Corporate
Responsibility for Environment Protection (CREP) published by the Central Pollution Control Board, as may
be applicable.

. Pucca flooring / impervious layer shall be provided in the work areas, chemical storage areas and chemical

handling areas to minimize soil contamination.

. Leakages from the pipes, pumps, shall be minimal and if occurs, shall be arrested promptly.

All the recommendations made in the EIA/EMP and other documents submitted by the project proponent
shall be strictly implemented.

. The project proponent shall also comply with any additional condition that may be imposed by the SEAC or

the SEIAA or any other competent authority for the purpose of the environmental protection and
management.

. No further expansion or modifications in the plant likely to cause environmental impacts shall be carried out

without obtaining prior Environment Clearance from the concerned authority.

. The above conditions will be enforced, inter-alia under the provisions of the Water (Prevention & Control of

Pollution) Act,1974, Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986,
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56.

57.

58.

59.

60.

61.

62.

63.

64.

65.

66.

67.

68.

69.

Hazardous Wastes (Management, Hanﬁ]ﬁ Transboundary Movement) Rules, 2008 and the Public
Liability Insurance Act, 1991 along with their amendments and rules.

A separate Environment Management Cell equipped with full fledged laboratory facilities shall be set up to
carry out the Environment Management and Monitoring functions.

The applicant shall assign specific budget for socio-economic upliftment of the surrounding villages and shall
undertake eco-developmental measures including community welfare program most useful in the project area
for the overall improvement of the environment in consultation with the District Development Officer / District
Collector.

At no time, the emissions shall exceed the prescribed limits. In the event of failure of any pollution control
system adopted by the unit, the unit shall be immediately put out of operation and shall not be restarted until
the desired efficiency has been achieved.

The project management shall also comply with all the environment protection measures, risk mitigation
measures and safeguards recommended in the EIA / EMP report as well as other proposals and the
undertaking submitted by them.

The applicant shall also comply with any additional condition that may be imposed by the SEAC or the SEIAA
or any other competent authority for the purpose of the environmental protection and management.

The project authorities shall earmark adequate funds to implement the conditions stipulated by SEIAA as well
as GPCB along with the implementation schedule for all the conditions stipulated herein. The funds so
provided shall not be diverted for any other purpose.

The applicant shall inform the public that the project has been accorded environmental clearance by the
SEIAA and that the copies of the clearance letter are available with the GPCB and may also be seen at the
Website of SEIAA/ SEAC/ GPCB. This shall be advertised within seven days from the date of the clearance
letter, in at least two local newspapers that are widely circulated in the region one of which shall be in the
Guijarati language and the other in English. A copy each of the same shall be forwarded to the concerned
Regional Office of the Ministry.

It shall be mandatory for the project management to submit half-yearly compliance report in respect of the
stipulated prior environmental clearance terms and conditions in hard and soft copies to the regulatory
authority concerned, on 1st June and 1st December of each calendar year.

The project authorities shall also adhere to the stipulations made by the Gujarat Pollution Control Board.

The project authorities shall inform the GPCB, Regional Office of MOEF and SEIAA about the date of financial
closure and final approval of the project by the concerned authorities and the date of start of the project.

The SEIAA may revoke or suspend the clearance, if implementation of any of the above conditions is not
found satisfactory.

The six monthly compliance reports on the conditions mentioned hereinabove shall be furnished regularly to
the GPCB, SEIAA and the Ministry of Environment and Forests, Government of India at their Regional Office
in Bhopal.

The company in a time bound manner shall implement these conditions. The above conditions will be
enforced, inter-alia under the provisions of the Water (Prevention & Control of Pollution) Act, 1974, Air
(Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act 1986, Hazardous Wastes
(Management and Handling) Rules, 2003 and the Public Liability Insurance Act, 1991 along with their
amendments and rules.

This Environmental Clearance is valid for five years from the date of issue.

(R.G.SHAH)
Member Secretary

Issued to:

To,

M/s. Gujarat Fluorochemicals Limited,
Plot No. 12/A, GIDC Dahej,

Tal Vagra,

District Bharuch.
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Copy 0- 674

1. The Secretary, Department of Environment and Forests, Govt. of Gujarat, Secretariat,
Gandhinagar-382010.

2. The Chairman, Central Pollution Control Board , Parivesh Bhavan, CBD -cum-Office Complex,
East Arjun Nagar, New Delhi-110032

3. The Chief Conservator of Forests (Central), Ministry of Environment & Forests,

Regional Office (WZ), E-5, Arera Colony, Link Road-3, Bhopal-462016, MP

Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhavan,

CGO Complex, New Delhi-110003.

5. The Member Secretary, Gujarat Pollution Control Board, Paryavaran Bhavan,
Sector-10 A, Gandhinagar-382010.

6. Select File.

P

(R.G.SHAH)
Member Secretary
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WmlGovemment of India
IO 3R ST WA/ Ministry of Commerce & Industry

g Ut frepie® JR&M o (U /Petroleum & Explosives Safety Organisation (PESO)

ot #ifSra, ureh WreTEw, TEWR

FSIeT- 390012
9th Floor, Park Paradise, Vadsar,
Vadodara - 390012

é—ﬂ?f:lE-mail !

jtcce.vadodara@explosives.gov.in
I / T e /Phone/Fax No : 0265 - 2361035

I ¥./No : SIHO/GJ/03/2054(S93764) f-i®/Dated : 22/08/2023

4T HiTo,

fawg sub :

HEISa/Sir(s),

M/s. GUJRAT FLUOROCHEMICALS LIMITED,

12/A, GIDC DAHEJ INDUSTRIAL ESTATE, TAL. VAGRA, BH,
VAGRA,

Bharuch,

Taluka: Vagra,

District: BHARUCH,

State: Gujarat

PIN: 440015

Plot No, 12/A,, GIDC DAHEJ INDUSTRIAL ESTATE, BHARUCH, Vagra, Taluka: Bharuch, District:
BHARUCH, State: Gujarat, PIN: 392130 fRd R 142b, ¥ % fEa ar / art  sisrwr & g AR o
Tifer=iter g9 U ( ram, 2016 & ortie Wia srgwfe W@ S/HO/GJ/03/2054 & A w0 Hay

L IStorage of NR 142b gas in pressure vessels at Plot No, 12/A,, GIDC DAHEJ INDUSTRIAL ESTATE,
BHARUCH, Vagra, Taluka: Bharuch, District: BHARUCH, State: Gujarat, PIN: 392130 - Licence No :
S/HO/GJ/03/2054 grant in form LS-1A of SMPV(U) Rules, 2016-Renewal of Licence Regarding

FUT ATUF foIH ; 18/08/2023 F UF FEIT: OIN1414174 F1 T UgU $Y I/Please refer to your application
No.OIN1414174 dated 18/08/2023 .

STIT T : SIHOIGJI03/2054 F1 TSR faids 30th cdeR 2028 b R 38D A ARG BT W1 W1 © |
Licence Number: S/HO/GJ/03/2054 is renewed and is valid upto 30th September 2028 is forwarded herwith.
fa=ie 30/09/2028 . § M SR TR 8g IWiad gy & g9 55 & WAy o1 urer fdar sy | e
e O 99 o ed & Ty o ST auT o gt Hfdad 3@ : 30 fidey, 2028 G The Jt. Chief
Controller of Explosives, Vadodara Circle, Vadodara # S Ugd 1 =IfgU |

The provisions of the Rule 55 of the above said rules shall be followed for further renewal of the licence
beyond 30/9/2028. The renewal application along with fees, Original licence and other documents shall reach

in the Office of The Jt. Chief Controller of Explosives, Vadodara Circle, Vadodara, latest by 30th
September,2028 to avoid late fee.

U1 ST WK &1 iadl € 1/Please acknowledge the receipt of the licence.
Haerg/Yours faithErlly,

((STRR.

“ﬁﬂé:;\!enu?pal}) .

Jt. Chief Controller of Explosives

Joint Chief Controller of Explosives,Vadodara

(31 STRHRY SR e BT FRURT, e a1 o faaRoT & AT 8URT 39978¢ : http://peso.gov.in )

(For more information regarding status,fees and other details please visit our website http://peso.gov.in)
Note:-This is system generated document does not require signature.



HEEA AR
FORM LS-1A/W®Y - Tol@H-1%
(See Rules 50, 51, 54 and 55)/(f*aw 50 , 51, 54 30X 55 3&)
Licence to Store Con‘_np;essad as in pressure vessel or vessels S A £
19 UTA U1 urEl # WS T vusRewor % R sy P -
3G HiLicence No. : SIHOIGJ/03/2054(S93764) WY FUU/Fee Rs. 50000/- per year/yfd ay
Licence is hereby granted to GUJRAT FLUOROCHEMICALS LIMITED, 12/A, GIDC DAHEJ INDUSTRIAL ESTATE,
TAL. VAGRA, BH \VAGRA,Bharuch, Taluka: Vagra, District: BHARUCH , State: Gujarat PIN: 440015 valid only for the
storage of compressed gas in 1 Number(s) of pressure vessels as indicated below in the licensed premises
described below and shown in the plan No.S/HO/GJ/03/2054(593764) dated 22/08/2023 subject to the provisions of
the Indian Explosives Act, 1884 (4 of 1884) and the rules made thereunder and to the further conditions of this
licence.
! GUJRAT FLUOROCHEMICALS LIMITED, 12/A, GIDC DAHEJ INDUSTRIAL ESTATE, TAL. VAGRA, BH
VAGRA,Bharuch, Taluka: Vagra, District: BHARUCH , State: Gujarat PIN: 440015 ! =Iaf afdfa argare uReest # aiR
H@AT S/HO/GJI03/2054(S93764) dated 22/08/2023 H WRHY favwies sifufam, 1884 (1884 7 4) 3R Iu&
mﬁ#%mﬂqﬁ'qﬁmnwamﬁ g Tral u¥ 1 g U / urEl § §difEe A9 F woeror & forg TR B

|
Tg ST 30 RideR 2028 7@ yge W@l
The Licence shall remain in force till the 30th September2028.

ater Capacity [Max. working
Vessel No./df@Name of Gas/ [State of Gas/ |in cubic meter/ Pre.(kg/cm?)/
i ot Rufa ftrmaw

GELd AT T T &
(a.4t.) TR
26V0101B R 142b Ciquified 39.5014.5 | 42516
Total Water capacity 39.50)

July 1, 2021

For ChiefController of Explosives
HQ, Nagpur

$d 7oA fqwpies gas
DESCRIPTION AND LOCATION OF THE LICENSED PREMISES/SWw TRER &1 fagwur ok st

The licensed premises, the layout boundaries and other particulars of which are shown in the attached approved plan No.
S/HO/GJ/03/2054 dated 22/08/2023 are situated at VagraBHARUCH and consists of 1 Number(s) vessel(s) for storage of 3/

W IRER, WaRia € ok o fqavor S Yaw Srmifed Y@ifed #.8/HO/GJ/03/2054 AT 22/08/2023 T q¥IT 7T §
VagraBHARUCH TR fRya § 3R 397 1 Jua i g1

a) Flammable/Corrosive/Toxic Gases :/Saei==ile / &R / fadch 1=
b) Non-Toxic Gases :/3ffd¥elt 7% : R 142b

and is situated at PlotNo : 12/A, , Village/Town : VagraBHARUCH, Police Station : BHARUCH, District : BHARUCH, State :
Gujarat , Pin : 392130.

AT AT PlotNo : 12/A, , 79 IT 7R : VagraBHARUCH, H&"ﬂﬂ YT : BHARUCH, el : BHARUCH, I3 Guijarat , Pin :
392130 ¥ fRYT 7

SPACE FOR ENDORSEMENT OF RENEWALS/AAI®RV & YBIE & forg =
Date of Expiry/ Elgnature and stamp of the

Date of Renewal/ censing autharity/S{J3T4-
et [ O T ot 5 e o
aRINEEIRIEY

This licence shall be
renewable without any
concession in fee for
three years in the
gbsence of
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ontravention of the
rovision of the Indian E

xplosives Act, 1884, or
he Static and Mobile
ressure Vessles r‘F‘V/
DrrR.Venugopal

Unfired) Rules,2016, ECE

ramed thereunder or of . .
he conditions of the 22/08/2023 30/09/2028 ::'T?i?f‘? rRHeEsf 4

icence..‘i’ﬂilﬁ, YROH Jm it Chief Co losives Vadudara
el SN, 1884 ﬂe“m‘]

a7 3ud i el §91Y
"TT FRR ud fasfie g
T (3fsaferd) ﬁuﬂ.aﬁ
D016 TT 59 S
7l &7 SeEH A 5 BT
e ®, wi § fae it

§a€?ﬂ={aﬁaﬁﬂdﬁqm

This licence is liable to be cancelled if the licenced premises are not found conforming to the description and conditions
attached hereto and contravention of any of the rules and conditions under which this licence is granted and the holder of
this licence is also punishable with |mpr|scnment for the term which may extend to two years or with fine which may extend

to three thousand rupees or with both./af& FET & G0 o URER 3U9 IUTeS 3av0r 3R Xcl & %Y e urdl Sl &
3R o e ok @il & ol 1% ﬁﬁﬁﬁmﬁwﬁwm%ﬁwmﬁuﬁmﬁﬁﬁw
UHdl g AR I BT YRS HRIE™ Yafdy &) 9 G B 8 G, T GAM I, Wl dF gR UL ddb bl §1 Ybl, 1

a1 § qusig W grml

Note:-This is system generated document does not require physical signature.



Government of India

aiftr=w 3 3aT AR
Ministry of Commerce & Industry
aur farEes gIam '@ (4
Petroleum & Explosives Safety Organisation (PESQ)
, T FAW fawdh, a7
FEETT- 390020

8th Floor, Yash Kamal Building, Sayajigunj,
Vadodara - 390020

E-mail : dyccebaroda@explosives.gov.in
Phone/Fax No : 0265 - 2225159

HEAT No. | PIHQIGJ/15/4798 (P184279) i /Dated : 14/10/2015
#ar # [To,

M/s Gujarat Fluorochemicals Limited, Q\QQ }f_\(_) g \.‘\

12/A,GIDC Dahej Industrial Estate,,

Tal-Vagra,
haruch,
District: BHARUCH,

State: Gujarat
PIN: 392130

fawar /Sub : Plot No, NA, Plot No. 13, GIDC Estate Area,, Dahej,, District: BHARUCH, State: Gujarat, PIN: 999999 3 g e dgifrasr aot

A 3REua # FgEfd @ PIHQIGU/15/4798 (P184279) & AAGROT & FEsy aF |
Existing Petroleum Class A Installation at Plot No, NA, Plot No. 13, GIDC Estate Area,, Dahej,, District: BHARUCH, State: Gujarat,
PIN: 999939 - Licence No. PIHQ/GJ/15/4798 (P184279) - Renewal regarding.

Helgd /Sir
(s), ‘

FUAT HUS 9T FHIE GFLDa/EPICCOE/Methanol/2015/5 A 17/09/2015 1 Iaelid=l T |
Please refer to your letter No.: GFL/Da/EP/CCOE/Methanol/2015/5, dated 17/09/2015

HAA TEAT PIHQ/GI/15/4798 (P184279) R’ATH 06/06/2011 & Raieh 31/12/2025 A% adieiipd @ 36 U & €Y HA®G A o

e
Licence No. P/HQ/GJ/15/4798 (P184279) dated 06/06/2011 is forwarded herewith duly renewed upto 31/12/2025.

mﬁaﬁmmzoma?mﬂammﬁmuaﬁaw?uﬁﬁmwm:#mﬁzﬂaﬁﬁmaﬂm%ﬁm
EETdSt B A B duar FHE A A AT F FA4 § FA 30 E7 @@ FEew B g Ft

Please follow the procedure strictly as laid down in rule 148 of the Petroleum Rules, 2002 and submit complete documents for the
Renewal of the licence so as to reach this office on or before the date on which Licence expires.

FUAT radr &)
Please acknowledge the receipt.

G /Yours faithfully,

e

[ 7 e\V)
i

(R FAR)
(VINOD KUMAR)
3q Fmr o=
Dy. Chief Controller of Explosives
EEiCT

Vadodara

(3& TSR S8 Hdea & A, gew awr =g avor & fav =A@ d9w@Ee | hitp://peso.gov.in )

(For more information regarding status,fees and other details please visit our website: http:/peso.gov.in)



™

Government of India

aiforsg X 3eaT HAwd M*‘ -Z_{‘,/
Wamistry of Commerce & Industry —i”
GEL

TIET Favee (4
Petroleum & Explosives Safety Organisation (PESO)
are- faTwtEs T

Formerly Department of Explosives
giaal dd, U-sdlTe, ﬁr.—yﬁaﬁm\ﬁgﬁw afa=ir Tea

5th Floor, A-Block, CGO Complex., Seminary Hills,
STETYL (Nagpur (M.S)) - 430006 ) :
EP Z.Ad (E-mail|: explosivesiexplosives.gov.in
®I | ‘h‘cﬁq (Phone / Fax) 2510248 / 2510577

HEAT (No.k PIHOQ/GI/1S/4T8(P184279) aE (Date): 6/6/2011

R # (o), _—
/’l‘rf((“l”urui Fluorochemicals Limited
Se—" [Z/A.GIDC Dhahey Industrial Estate., Tal-Vagra.

Bharuch. District - BHARUCH . PIN - 392130
State © Gujarat

fawr - Plot No 13, GIDC Estate Area, Dahey. T&8T BHARUCH U580 Gujarat # faezaa 9gfeaa @@t A" §@mds & H@ae Heaf & 3epafea
Ea PHQ/GY15/4T798(P184279).
Subjeet - Fxisting Petreleum Class " A" installation at Plot No. 13, GIDC Estate Area, Dahej. District : BHARUCH | State * Gujarat - Licence No.
HEET (Sir) PTQ/GI/1S/4TI8(P184279) - Reg Amendment of

AT H9S OF FHF GFL/Dahe)/ ER(O)Methanol 12011 . e 16/5/2011 HT 3o e i
Please refer ta vour letter No. GFL/Dahe) ER(OMethanal 12011 | dated 16/5.2011

fewTia 311122012 7 A% HTaAfe FEAT PAIQ/G15/4798(P184279), Rt 5/1/2007 Freafafle doifams ggrf & it aur Amn & signaor & A @or wefoa
FT ZH UT F Hra S5 o ot @

Licence No P/HOQ/GH1S4798(P184279) dated 5712007 vahid upio 31/12/2012 s returned herewith duly amended for the storage of following kinds and quantities of petroleum
products
agifeea @ faator Taeiet 7 Heareel AT
[ Description of Petroleum) {Quantity licenced in K.L.)
at & ugs 5 ;
240
il’gll(ﬂuuutl.ﬂ-w‘\luhuH\) o _____________________W_'_}tl:} ________________
& & gua FfTw A B . ;
_tI_‘_el_rn_iu_u‘n_{'I.ls_k_a\_ otherwise than inbulby “\_“}{ e e g
@it ® g geifEma :
Nil
) ePctro]_e_1.|r_n_¢!_‘\_ss_Bmhu]kl S _ﬁ_tﬂ_ﬂﬁc__l_} ______________________
4 @ el veEEA | & BT | E—
(Petroleum lem B. otherwise thaninbulk) ) B o “\_m }_ o
@t 71 gue deifauH s
( Petroleum tlnss C m bulk) I _ o _[SII’_
it a1 st dRfAan § Ao A (Nil)
(Petroleum Class C. otherwise than in bulk) X
Fo HAAT (Total Capacity) 240 FrareieT (KL)
v §
HIUF TIE SIN0-FRETEE # 9 A v #F gl sepafea & [ seae e s
Your Balanee Amount with the Departiment is Rs.53300/-, which “will be used for processing of the same Licence in future, /
HIE (Your's faithfully).
(S K Shukla )
a3 F: (Deputy Chief Controller of E xplosives )
Fd ATy farweE ATTE
for Chiel Controller of Explosives
ST e (Copy forwarded 101 -

I

wyFd HEw RAvees Args ofaary 598 wﬁaﬁﬁmﬁﬁmﬁﬁmﬂtmmmmmﬁwmuﬁw
The Jt Chief Controller of Explosives West Circle  Mumbai FHAFRT AT AT
2 an wEr Brees BuEs 39 3wd §2E The same may please be kept along with copy of licence and approved drawings. The earlier office copy of
2 5 ) T licence & drawings may be replaced
The Dy Chief Comroller of Explosives  Vadodara Sub Circle frenee = es
Office  Vadodara .

(N FAFL SR Ides A R o i & U gAY d=aTET hupi/peso.govin &)

o el "mi;i%
| For more information regarding status.fecs “and other details please visit our website hitp://peso_gov.in) for Chief.C z S



(T IAHA T IHATSG 6 8W0)
FORM
' . see Article 6 of the First Schedule)
HEATTAT A & mard 3R HSREROT & v
LICENCE TO IMPORT AND STORE PETROLEUM IN INSTAL ON

HMET . (Amendment No.) | &=T1e (dated) 6/6/2011
A . (Licence No.) - PPHQ/GJ/15/4798(P184279) B FIT (Fees Rs.) 3850 /- Ffel aF (Per year)

I M/s Gujarat Fluorochemicals Limited, 12/A,GIDC Dahej Industrial Estate,, Tal-Vagra, Bharuch, BHARUCH, Gujarat, PIN - 392130 FT
Faer sad 7T R o3 F 3k AmEni § doftwe 240 R s R F e 3k 3w o aftla s st AR
HEAT PIHQ/GY/15/4798(P184279) TR 6/6/2011 St % 0% 3urag &, # v 71v vy @ sfsrawor & fow, 9o sftfaws, 1934
& IuEUT a7 3UF FUE ST AT AGHT Gur §W IeTTea H1 HfaREa wl & e W §U IF i djacd S S

Licence is hereby granted to M/s Gujarat Fluorochemicals Limited, 12/A,GIDC Dahej Industrial Estate, Tal-Vagra,
Bharuch,BHARUCH, Gujarat, PIN - 392130 valid only for the importation of 240 K.L Petroleum of the classes and quantities as herein
specified and storage thereof in the place described below and shown on the approved plan No P/HQ/GJ/15/4798(P184279) dated 6/6/2011
attached hereto subject to the provisions of the Petroleum Act, 1934 and the rule made thereunder and to the further conditions of this
Licence.

Tg FefATCT 31 RgFaR 2012 9% 9qcd &l

The Licence shall remain valid upto 31st day of December 2012

aZfaraH & faaRor fepoiefext # IHelered &THAT
(Description of Petroleum) (Quantity licenced in K.L.)
Ff & g9 dfeaH
o Pt Ul A iU o oo oo MIPRERIRKD
o & wor Qe & e s (Nil)
__(Petroleum Class A, otherwise thaninbulk)
T @ wgs deifeEs fRrée NI
_________ .lP_f-'!r_D_l?P_ﬂ)%l_aﬁ_sﬁ_i_n_!?u!ls}_ Do A L T
a9 @ g 9gifeaH | e B (Nil)
... (Petroleum Class B, otherwisethaninbulk) . .
gt a1 yqor ggiferad 4 ;
_ (Petrolewm ClaseClbuly. (o T scoEeReeN)
gt a1 g ﬂgif?rem q ﬁ#ﬁ' BrF (Nil)
(Petroleum Class C. otherwise than in bulk)
Fo &3 (Total Capacity) 240 fFaveley (KL)

AT f&ATH (Licence Date) : 5/1/2007 / V

for Chief Controller of Explosives

T IRl &1 Rawer AR sraeu=
DESCRIPTION AND LOCATION OF THE LICENSED PREMISES

s aRER e e @A g fafircar goeer spAifea 7 & fe@Ig 915 & Plot No. 13, GIDC Estate Area,

Dahej,, BHARUCH, Gujarat, T1d W 3afeud § aur 384 Reafaf@a afFafaa & -Three aboveground Petroleum Class A
storage tanks together with other connected facilities.

The licensed premises, the layout, boundaries and other particulars of which are shown in the attached approved plan are situated at Plot No.
13, GIDC Estate Area,. Dahej,, BHARUCH, Gujarat, and consists of Three aboveground Petroleum Class A storage tanks together

with other connected facilities.
3//12/2025 Rjvp 10 3///2 /2075

L (Y 1 S AR -
oy eI
vHE Wnses Fneme, wda
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AT FEAT- (Licence No. ) PHQ/GJ/15/4798(P184279)

AdieEoT & qeeia % AT U
SPACE FOR ENDORSEMENT OF RENEWALS

Seifaga wfufaas, 3y & IgE-UT 4T Wamf@ﬁ ﬂﬂm”ea@' FAE ot & gEmr 3R
3ot FfiA @ATC AT AT AT S/ A b
#1 o dt &1 Jodud o g FT I H AE

AT fibw & Rer fredt ge & de oy
% FAdihd T ST Heball.

I'he licence shall be renewable without any Date of Date of Signature and office stamp of the
concession in fee for three vears in the absence of Renewal Expiry licencing authority.

contravention of any provision of the Petroleum
Act, 1934 or of the rules framed thereunder or of
any of the conditions of this licence.

1) 29/10/2009 31/12/2012

Freles; fAE (Ashendra Singh)

{Controller of Explosives)

afe e aReX sad 3ueg fRarer 3R ot & weRw a6 9w o @ AR e et 3R et & ader a8
HeTAfe AT # 7 ¥ 3 @ FRwr F Soeiga g Y G H A AT TG B S @Al ¢ AT IegACTURY S>H
FRY F AT FURT FREE V. S U6 A % g1 T 8. & JAA A, ST T §oR 98 T &1 qehahl ¢. A1 el A,
3R w% qeaTEEdT FWY F AT FURYT FREE § S AT AW TF & Fhdl £ AT A q, A 9F gAR T TF @
Hehcl §. 41 2l A gUsHIa gl

I'his licence is liable to be cancelled if the licensed premises when inspected are not found conforming to the description and
conditions attached hereto and contravention of any of the rules and conditions under which this licence is granted and the holder of this
licence is also punishable for the first offence with simple imprisonment which may extended to one month, or with fine which may
extend to one thousand rupees. or with both and for every subsequent offence with simple imprisonment which may extend to three
months. or with fine which may extend to five thousand rupees or with both.



aie (av & @95 it aitey gud auiaer ﬁ:rﬁﬁyg % @ oY Y] 9C AR € AR for e o wdl %
sefi Te igaft o @ g @, A 9 5 @7 Seewa e 6 w4 7 IF W@ BT T wHA @ IR IR gern
T TS A O HHRY BRI A, WY 0% H1Y 3@ @1 81 Fhal @ U1 A b9, S U6 TR 00 T B 8 Jhal 8, A7 <
# 3 yrde grarad] surm & Y HMRY BRI 8, 91 9 59 76 ST 9B, 91 R 4 7 0" g9R S0 a6 &
¢ wam ar el | gugHra | an
The licence is liable to be cancelled if the licensed are not found conforming to the description and condition atta
ched hereto and contravention of any of the rules and conditions under which this licence is granted and the holder of
this licence is alo punishable for the first offence with simple imprisionment which may extend to one month or with fine
which may extend to one thousand rupees, or with both and for every subsequent offence with simple impriscnment
which may extend to three months, or with fine which may extend to five thousand rupees, or with both.

Id
CONDITIONS

1 e 9iRERT @ SuATT 4 s @) faled siqen @ faAr ugifergy @ wewavvr sk R qun 399 weerd
W gl | PR ey & e fen amom |

The licensed premises shall not without permission in writting from the Chief Controller, be used for any purpose
other than he storage and distribution of petroleum and purposes directly connected therewith.

2 I ferun Had HeRew St AR HeREHvor T w1E et F 71 3v wiIeE @ forv 39N Sung Tart A fafafie s
Hia srgAfed wrl W & @ | |

3 () % el feomgm 9t ol B TR safRa g sk ar ey A @ i gy T St @t | S St qan
Ugfde <R a7 qead | iR g1, 91 aftrs | st 2 dier 99 3l fied), W&a, awdie a1 8N farg Ty B, fes @
};T»&f%ﬁma%ﬁqaﬁf{&mgmmﬁﬁmeﬁahaﬁaﬁﬁfﬁfﬁ_aﬁéﬁﬁaﬂﬁmaﬁﬁaﬁwosﬂaﬁmﬁm
IR |

The tank or tanks shall be supporied on well-designed foundations and shall be either buried underground or
installed in the open and surrounded by wall or embankment not more than 2 metres high and made of earth, steel,
concrete or solid masonry capable of withstanding fully hydrostatic load. Earth wall of over 1m. high shall have not less
than 0. 8m wide flat section on top.

tm;i'e’rﬁraﬁmwaﬁmmmaﬂmmﬁmmﬂmmﬁﬁ?w&#ﬁmqﬁﬁm?ﬁm
3% T A O gl H I T A |

Provided that a wall or embankment higher than 2m may be allowed by the licensing authonty where
there are special circumstances which, in his opinion warrant such increase.

(i) 3reTa & e 1 44 reTd R @) 43 F e aa arefl 78 @9 ok ST 2am™ 39 YER A T A 5 9w &

¥ ATl 9T 98 AR e Wi | &H A 8

The ground within the enclosure shall not be lower than the level of the ground outside the enclosure and shall be
fimished to form a slope of not less than half a percent frorn the tank towards the drain or sump.

TYR] 3, WUS &1 B¢ A1 W ET B 29§ ALAE gnft ot It g A T st Frere gl @ gl 1
T D SR qafe a7 9Tl €8T O AP | ST §IN T .

Provide that nothing in this clause shall apply in the case of an enxlosure which is connected to and efficient ol
interceptar of ample capacity through an underground drainage system having proper slope.

(i) srerd A Fyaral @1 Frasvn ue ared | fan S O T o A B evn A g, g AR 3R @ 4R A @ wefea
Y ST UG g0 | 3ETY § | YS9 M Afgl Ue S8 U ITRME ¥ 16 o] Ffey |
The drainage from the enclosure shall be controlled by a vaive which shall be accessible under fire conditions

and be capable of being operated from outside the enclosure. All surface water drainage from the enclosure shall be
passed through an efficient oil interceptor.

(iv) el U arerd A &1 a1 S ot 1 v T 2, 7wt wETd A S A et &7 uvrRTT RReR B E 79 H o 000
fraTees & e 781 B AR 3R AT B 251 BT RN 3ATga a1t ST @ @I A 1,20,000 fe sliex | Afers &
e | QR SR 1 A TR —dters @ faeTg f6e v It e wegadt ARt § ot w9 [ 39 06 Hiex 9 @1 wifky
frfra e Som a1f% U 3% &1 oada | I e H fF¥E o 3% & waw ugEd | et 9 |
FIEYHRY] : 5 YU P YA @ A0 Bie-B1e ST 31 (1 WHE fore wlid & o1 a1 4 § ey | A 9 ) afiv e
A #e foreraR 5000 frerrefie & ofer®s 9 &, us & Jre S |

Where two or more tanks are installed in one enclosure the total capacity of the tanks in the enclosure shall not
exceed 60,000 kilolitres in the case of conventional fixed-roof tank and 1,20,000 kilolitres i n the case of floating roof
tank or those of special design (where there is a combinations of fixed and floating roof tanks in the same enclosure
then the total capacity of fixed-roof tanks and floating roof tanks shall not exceed 60,000 kilolitres). Such an enclosure
shall be sub-divided by masonry channels of ample dimentions or by intermediate wall of not less than 0 6m in height
1o prevent spills from one tank endangering any other tank in the same encliosure,

Explanation : For the purpose of this clause, a group of small tanks each not exceeding 8 min diameter and in all not
exceeding 5,000 kilolitres in capacity shall be treated as one tank.



683 |

V) (@) orersiErd A @ an 4l v o G @ seevl s e & Ay ar o & gt St & @ at @ & gef
3§ 1 ST Rt ST £ A8 HETC @) &N, SIETT § & Ha 98 3 1 e T I Wi SHHRTA A D W
q= 2ot & AT B U @ YT ETE @1 GaR o) surd o, v ufred @ wifey

) Al sieTd A et it 1 GTR B WERERYT AT AT ¢ qR argTar TR JEE OO Hiey 9 aH 48 grf1 |

a) Wnere petroleum Class A or petroleum Class B is stored in the enclosure or petroleumn Class C is stored
along with petroleum Class A or Class B, the capacity of the enclosure shall be hundred perdent of capacity
of the largest tank in the enclosure after deducting the volume up to the height of the enclosure wall, of all other
tanks in the same enclosure.

by Where petroleum Class C is only stored in the enclosure the height of the enclosure wall shall be not less than
one metre
W) ST @ TR 1 R O F A ST A S B R, T e urd it areat auy seieifes R g & Riam wd
B MY T T ST
Except for necessary pipes and valves and approved electric lights, the space within and enclosure and not
occupiad by tank of tanks shall be kept entirely clear and unoccupied.
4 it 2t A G qizy /U R WY @A agHed a@ A gifey i I g?ﬂ g1 FORT e @1 31 3ot urg
T AR aﬁmﬁﬁixe’rwﬂ@tmgwﬁ—ﬂﬂigqﬁﬁaﬁrﬁﬂmﬁaﬂﬁéémﬂxw FH 11 79T &, 3 T W &S A7 &A1
ST TR MAT 2 B FARITET AIa dTed AT WOATD IS 4T T8 Ta1d fFrarvr o forg o SrRIfaT |REAT a7 837
Tfen ) TP T A de g3y SR 7TTR ared fE o 8% A A gigy I ATE AT B SrHRer] €l § 9ifey |

All tanks shall be fitted with vent pipes leading into the open air, the cpen end being covered with twolayers of
fine copper or other non corrodible metal wir2 a hood or the tank shall be fitted with an approved relief valve or other
approved means of preveling dangerous internal or external pressures. The vent pipe and the relief valve of one tanks
shall not be interconnected with those of any other tank.

5 e O A T AR @ Qe e e & A §engd H & el gredl R el §9 6 ared 6t Wier R a7
5 Ay wredyr IuefiE aRA e O A sifda fse A anfeg

Cast-iron valves are not permitted on any tank and ail valves in an installation must be permanently marked in
a manner clearly indicating the direction of opening and shutting the valve.

5 TR T THR @ BN o e Tl Reifdy o o et S gw e e A R e @ a1 fawr g @ 3 9 e
@ wft waers ok R 3w waw ¥ Fifda gt ok T v o aifd agferam W R A 1 6E |

Pumps shall be of a type and placed only in the positicn shown on the plan attached threto and they shall
together with all connections and fittings be so constructed and maintained as to prevent leakage ofpetroleum.
7 FRT @ MY U1 TS 9 ST SwaerTyier Wt ¥ Fifefa g1 | dhe sl dawi w e g i g
T W TF UBR Tl W @ g dran on aea g ooy Rrere 5 0.25 HIeR | oA A HIew W 3fe e 33 A
ST AR F] U | ) WHW ¥ 971 B8 T HERN ORGSR T T g Aoy i R # vy A e B
T T T WA 2. SHE ST AT B S A HH U NE I (@] 2T B I 61 A /D | B8 3R STt Y
T SN ST Al @ deET | QO el S 9y |

Storage of filling sheds for containers shall be constructed of suitabie uninflammable material. The shed shall
rest foundation walls and shall besurrounded by a wall or embankment ofsubstantial construciion so as o form a sump
of enclosure nol less than 0.25 m not more than 1m deep. The sump or enclosure thus formed shall be ofsufficient
capacity to contain without leakage not less than one-fourth of the masimum quantity of petroleurn likely to be present

Inthe shed at any one time. The sumps and enclosures must be kept clean and free from any accumuiation ofinflammable
liquids.

8 aif @ &l T W ) WO P A 3 WERERe 41 WX @ I YRl AETeR 9 gifedd & we @ faRe
2 firo g77¢ 7 A @ fie 9w REd ® free ok ow & ) e adw Su @ HEEE a1 9iie )
Every enclosed shed for the soreage or filling of petroleum Class A and Class B otherwise then in bulk shall be

adeuately ventilated nearthe ground ievel immediately above the walls constiucted to prevent leakage of petroleum and
also near orin the roof.

9 (i} % gt ast e, el v G un e @l i W T YE @ forg IR g0 SuEg 49 A fRarg
T2 Dl 3 3ER & €T ARy | Fraw 62 9 86 Td @ e T vy =T iR fEE aur gl 4, velks O Rerht
e S i T, ST S TR

(i DIEEVE G| TG 3 T | 4 & Eal CHCIGE| ; e

s P HrR FEE W IONTs A8 @) AT A1 I Wel e fEr A |

(a) Tank vehicles shall be filled, discharged or stabled only in the positions approved for the purpose and shown
on the plan attached hereto. An extract of rules 62 to 86 printed in bold letters in the local language and in
Hindi and English shall be prominently displayed at each such position.

(b) A tank vehicle which does not fully comply with the requirement laid down in Part-1V of chapter Il of these rules
shall not be loaded, unloaded or stabled within the licensed premises.

10, Ui @ V@IV, FETE, WANTE A R TR B FAT wen gfmi iR R o gfeen, wa, e are an wRi,
swd % d weE /T 12 3N 3 A fafafde @ g @ o weal o) <ol wiRkw
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Every facility for the storage, loading, unloading crpumping of petroleum shall at all times maintain from any
other facility, binding, boundary fencing or prolected works the distances specified inthe Tables 1,2and 3

(a) Table 1 and Table 2 in the case of installation where the total quantity of petroleum Class A and petroleum
Class B stored above ground in buld exceeds 5000 kilofitres or where the diameter of any tank for the stoage
of such petroleum exceeds 9meters, or

{b) Table 3 in the case of installation where only petroleum Class C is stored or where the tolal quantily of
petroleurn Class A and petroleum Class B stored above ground in the buld does not exceed 5000 kilolitres and
the diameter of any tank for storing petroleum Class A or petro[eum Class B does not exceed 9 metres.

T (54 wTad a1d & &1 &2 ol e fhdl a, w9 R, 991w s 9a3 a1 aReRemaTar w3 3w e
Pl TR A W SR ITATH & AR T 2 981 SUTag WRYI 2 3 21 7 RAe gRA1 An A 21 ok I AeREReT
e Faws) snd] 250 fhefTdlier | 3ftras B, 3R SIS Igforam WeRaww a1 waiE ¥18 / &8 el aer, w2 ar aifty & go #ey
3 e 78 @ wifeny @mﬁwﬂ%%ﬁwmﬁﬁuﬁmam( wF & v @ el (@) ve @
sfafes =ngg“mft‘n§vmﬁ?aﬁmath ) UH YT W WET HIg W 7 BB

The layoulis of all new g r ass rool refineries@installations approved subsequent to the publication of this rule,
shall conform to the oil Industry Safety Director's Standard 118, as amended from time to time. This shall not apply to
refineries/ installations existing and/or uner construction before the publication of the original OISD standard-118. Not
withstanding anything herein to the contrary when petro-chemical plants or refineries, the concessional distances
givenin the attached Table 2 shall not apply and no storage tank, the capacity of which exceeds 250kilolitres and no
petro leum storage of filling sheds/area shall be placed nearer then 90 metres to any boiler, furnace of fire. In such an
installation all tanks shall be situated in a compact area (a) under a single control, (b) enclosed or capable of being
enciosed by one continuous fence and (c) which there shall be no protected works.

1. it 10 4 Rfafde mm%ﬁmmmﬁﬁmﬁmmﬁ?mﬁﬂqaﬁuﬁmaﬁﬂéw
e w13 U faety ofRufin @ R, owal v A, gftat 1 ew ver ¥ wern e st 2

The distances specified in condition 10 may be reduced by the licensing authority in cases where special
precaulions are laken and wherethere are special circumstances which, in his opinion, warrant such reduction.

12 wvarTE A 213 4Rada aeea witer @ fafed 9f o @ A ad frm som ) woR e T of ivgdai o
o9 sl & S mﬁfﬂa H?H’t 1 fazaran A |

No alteration shall be carnied out in the installation without the previous sanction in writing of the licensing
autnority. Such alterations so sanctioned shall be shown on an amended plan to be attached to this licence.
13, afe sz wiiter) @1 fafed A iy 2 aqere Rt @ &g Ul 7owa sve 31 9 9w H it @
el 9 fery snava® €, SafTa] < orden o @ A 77 vl 3rafy & Hiax Sl @ wEen 3 frad 3 9 den o v waen
I B 61 THRT W TS A W BN AL @, AR BRI | :

Ifthe licensing autharity calls upon the holder of a licence, by a notice in writing to execute any repairs to the
storage shed, which are, in the opinion of such authority necessary for the safety of the premises, the holder of the

cence shall execute the repairs within such period not being less than one months from the date of receipt of the
nolice, as may be fixed by the nofice.

14, fymm 118 A Pfde Iarardt afeat T wflers 5 zfe 551 0 5 4, Rred 39y ) Wy o3 @ qaos
¥ A T oe 9% 6
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yae1 @ fore fee 2 den)
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The responsible agent or supervisor referred to in rule 118 shall not allow any person ta enter a tank, which has
contained petroleum unless -

(a) Such person wearan approved breathing ap paratus of a description approved by the Chief Controller, or

(b) () Theresponsible agent or supervisor has certified in writing in prescribed proforma given in OISD standard
105, asthe result of an examinalion of the tank by himself or by some other competent person that the
atmosphere in the tank is fit for the person to enter and

(1) Atleast one person wear an approved breathing apparatus of a pattern approved by the Chief Controller
shall have beéen ready for instant use at the manhole of the tank which is being cleaned or repaired.
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The certificate referred to in sub-clause (i) of cl. (b) ofthis condition shall be preserved in the licenced premises
for a penod on three maonths.

15, e 8% ¥ @1 59 W AT U1 2 o e e an died 3 e vl o el JRie 38 @ Ao 18w ard (o
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No work involving the use of fire, welding or hot reveting, shail be performed in or on any tank or within the
safety distance required to be observed from such tanks by building and boundary until the tank has been certified in
pre scribed proforma givenin OISD Standard 105 in the manner laid down in clause (b) of condition 14to be free from
petroleumn vapour. When any water is pumped into or withdrawn from the tank no further work of above description shall
be done until the tank has been retested and a fresh certificate issued. When a tank is opened for cleaning and repairs,
no lamp of any description either ordinary or electric, electric torches, electric cables orfans other than of a flameproof
orintrinsicallysafe type approved by the Chief Controller shall be rought near tank.

16. I3 w@fde, afe S SEeRT ¥ 39w A g tgiferas @ 1y v war 2, (R o B ed 98 T@ T8 S0 A
HRI0 e 0 5 99 ae gifa v @ foe o qgtqentrgt = a7l 81 1 a8 I 1 9y U A ok e
A 9T H Ha e 1 gt @

No persor shall repair or cause to be repaired any reeceptacle or pipe in which to his knowledge, any petroleum
is or has been kept until he has taken all reasonable precautions to ensure that the receptacles or pipe has been
rendered free from petroleum and any inflammable vapour.

17 O R e R @t @ e dgferan v ran B, Riara 9w @ we 9= A% pY @ i arsi |
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All empty receptacles which have contained petroleum Class A shall except when they are opened for the
purpose of cleaning them and rendering them free from petroleun vapour, be kept securely closed unless they have
been thoroughly cleaned and freed from petroleum and inflammable vapur.
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(a) Adequateprecautions shall be taken at all times for the prevention of accident by fire or explosion.

(b) Wherever so specified by the Chief Controller, storage tanks shall be fitted with approved fire foam and/or
water sprinkler attachments which shall be maintained in proper order at all times. 4

19 et o1 ugiferam & el =redt, Wiae, avexomre, =), wra oot a1 e 9% W 8 e @ frare @ fag
e arayrl vt aeh sk srETat ar Bt I fFE A 3 W $ 9T Rl B9 A A et S wifeg |

Every care shall be taken to prevent any petroleum escaping into any drain, sewer, harbuor, river, water course
or a public road and enclosures or surmps must not be permanently connected with any drain or sew er.

20 e giferm 1wl giitat oflv Frfsl & afe arffted 3R o2 O 9oY 3 Y@ WY 31 SFESTI SR
g wEn - wEn g faiee e Gl ok s e @) i aifat @) e ar e @4 e st Y W R S )
feaT |

The licencee shall keep daily records and accounts of all receipts and issues of petroleumn in such form as the

licensing authority may from time to time prescribe and shall exhibit his stock and records to an inspector or sampling
officer on demand,

21 st uitaRt | fafifde o @ ez amy an fawpie A 213 ardfl fbed +f gefem o1 Raid e wre offes 91 aifa
gFém wfd a1 Wt 31 TRIR el g% 2, e aforge ®1 a1 Adead gﬁwuﬁ RS &1 B A 3R e faepies
Taa feea @1 4, afaea IR g1 A (AR &1 war “fiRwtes, ArqR’) €1 S |

Any accident, fire or explosion occurring in the licenced premises, which is attended with loss of human life or
serious injury to person or property shall be immediately reported to the nearest Magistrate or to the officer-in-charge
of the nearest police station and by telegram ta the Chief Controller (Telegraphic address "Explosives, Nagpur").

22 fordiers ﬁﬁmﬁaﬁwﬁaﬁwﬂgﬁwwmﬁwagmuﬁmﬁﬁﬁﬂumﬁmmﬁmwaﬂ?
r:ﬁazrﬁ:zﬁrfz?]ﬂ‘ugwﬁ vad YA B g @) AT ok 5§ sgafa B 6l &7 §9S 39 | AT 81 8T @ A1 7L, 8
Hfem yem @ @l |

Fees access to the licensed premises shall be given at all reasonable times to any inspector or sampling
officer and every facility shall be afforeded to such officer for ascertaining that rules and the conditions of this licence

are duly observed.
arfafRaa wrd
ADD!TIONAL CONDITION

orel Rreptes o1 P, SealT agr seReRe) fFa wr @ 0 gReR @ ofe @ amaura A @t
gelae 1 e Suavel U1 aF O HIdEE, I, TR S G P gurad T8 2

No electronic appliances or instruments like mobile phones, pagers shall be allowed in or near the
premises where explosives are manufactured handled, stored and used.

-
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HRd W/Government of India
IfoTey 3R IENT HAT/Ministry of Commerce & Industry

ﬂ@ﬁmw a1 faapies [qrE&n I3 (ﬁ;ﬁ) /Petroleum & Explosives Safety Organisation (PESO)
odt wforar

, ISR,

TSIERT- 390012
9th Floor, Park Paradise,
Vadsar,

Vadodara - 390012
é—ﬁﬁ:/E-mail :

jtcce.vadodara@explosives.gov.in
B / Ty F&R:/Phone/Fax No : 0265 - 2361035

3 H./No : S/HO/GJ/03/1823(S73090) f&id/Dated : 20/07/2024

Jqar ff/To,

fawd :/sub :

TEIGaISir(s),

M/s. M/s. Gujarat Fluorochemicals Ltd.,

12/A GIDC Dahej Industrial Estate,

Vagra,

Taluka: Vagra,

District: BHARUCH,

State: Gujarat

PIN: 392130

Plot No, 12/A (Installation -ll), GIDC Industrial Estate, GIDC Industrial Estate, Dahej Vagra, Vagra,
Taluka: Vagra, District: BHARUCH, State: Gujarat, PIN: 391230 f&d R 142b, 39 & Wdifed urx/ tns?’r |
YR & forg RR vd wfoxfia @ um (sreafer) fam, 2016 & ifia wipa sgfta T
S/HO/GJ/03/1823 & TdIHI®RUT Jae A IStorage of NR 142b gas in pressure vessels at Plot No, 12/A
(Installation -llI), GIDC Industrial Estate, GIDC Industrial Estate, Dahej Vagra, Vagra, Taluka: Vagra,
District: BHARUCH, State: Gujarat, PIN: 391230 - Licence No : S/HO/GJ/03/1823 grant in form LS-1A of
SMPV(U) Rules, 2016-Renewal of Licence Regarding

FUAT 3P fGHID : 04/07/2024 & UF TBT: OIN1665453 HT JaH UGU B I/Please refer to your application
No.OIN1665453 dated 04/07/2024 .

SR T : SIHOIGJ/03/1823 T AHRUT {3 30th RIdaR 2029 I HR 5P 1Y RNT HI M T |
Licence Number: S/HO/GJ/03/1823 is renewed and is valid upto 30th September 2029 is forwarded herwith.

faHi 30/09/2029 . F T I FAHIBRUN 5 IWRIGd T & T 55 & WaUM! &1 Ure b S¢ | fadia
Yo Y 9 o Yob D 1Y TA SRS TUT 37 Geardsl HfAHad i : 30 RydeaR, 2029 IF The Jt. Chief

Controller of Explosives, Vadodara Circle, Vadodara T oY U@’H S HT%Q |

The provisions of the Rule 55 of the above said rules shall be followed for further renewal of the licence
beyond 30/9/2029. The renewal application along with fees, Original licence and other documents shall reach
in the Office of The Jt. Chief Controller of Explosives, Vadodara Circle, Vadodara, latest by 30th
September,2029 to avoid late fee.

Caepl &Hﬁl'@ ISy &1 UTad ¢ I/Please acknowledge the receipt of the licence.
YaaTd/Yours faithfully,

(. 4tz
(K. P. SHARMA))
3T A i
Dy. Chief Controller of Explosives
’ farmies e
For Jt. Chief Controller of Explosives
gSige/Vadodara

(31T TSR SR 3HTde B1 fUF, Yeob quT 37 fJarur & oy §ART SIS : hitp://peso.gov.in T)
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(For more information regarding status,fees and other details please visit our website http://peso.gov.in)
Note:-This is system generated document does not require signature.

Digitally signed by K P SHARMA
Reason: Licence No. : S/HO/GJ/03/1823
Location:Vadodara [S73090]
Date:20-07-2024 14:20:13 PM



WAG3 TTE

YIRd FRPR/Government of India
aTforey 3R IENT HATHd/Ministry of Commerce & Industry
ﬂ@ﬁmw a1 faapies HRET IS (ﬁ;ﬁ) /Petroleum & Explosives Safety Organisation (PESO)
o wfera

, ASAY

TSIeT- 390012
9th Floor, Park Paradise,
Vadsar,

Vadodara - 390012

@F‘T/E-mail :

jtcce.vadodara@explosives.gov.in
B / Ty F&R:/Phone/Fax No : 0265 - 2361035
HWT/No : SIHO/GJ/03/2528(S104643) fa-i®/Dated : 01/04/2024

To,

M/s. Gujarat Fluorochmicals Limited,
12/A, GIDC Dahej Industrial Estate, Taluka Vagra,,
12/A, GIDC Dahej Industrial Estate, Taluka Vagra,,
Ambheta,
Bharuch,
Taluka: Vagra,
District: BHARUCH,
State: Gujarat
PIN: 392130

fawa/sub: Plot No, 12/A, GIDC Dahej Industrial Estate,, Ambheta, Vagra, Taluka: Vagra, District: BHARUCH,
State: Gujarat, PIN: 392130 f®d R-125, 19 & Tdifsd U / Ul # WsRUr & fae fRR v nfasfia @
uTH (3rsaterd) W, 2016 & i Wipd I JW-AT S/HO/GJ/03/2528 TG ARI&0T T4 URiH— &
TR 'l?f/Storage of R-125 gas in pressure vessels at Plot No, 12/A, GIDC Dahej Industrial Estate,,
Ambheta, Vagra, Taluka: Vagra, District: BHARUCH, State: Gujarat, PIN: 392130 - Licence No :
S/HO/GJ/03/2528 grant in form LS-1A of SMPV(U) Rules, 2016-Endorsement of Licence Regarding

HEIGU/Sir(s),
Ul Chief Controller of Explosives Nagpur's & F99 ¥ S/IHO/GJ/03/2528 (S104643) el 14/07/2023

Bl Feu 3R _3rigwmedd/ Hrafad & HUBRT GRI IWIad URIRT & {6 Y Fiter i 19/09/2023 &1
HE{'J-f‘JIB'UT P/ Please refer to the Chief Controller of Explosives Nagpur's Memo No. S/HO/GJ/03/2528
(S104643) Dated 14/07/2023 and inspection of the above premises by an officer of this Department on
19/09/2023 .

Y v Arsdg & Y 3 YNiHA fHar AT 81 aredy &t Wil $Uar WeR FR A l/The subject licence is
forwarded herewith duly endorsed. The receipt of the licence may please be acknowledged.

= Y S o oy wquAdidt (@) e, 2016 & Ham 55 % Sfarid SiRIfel & Y: TR0l 8¢ 3Mda, 59
Hﬂﬁﬁsﬁ SRS B dedl THT 811 & Yd (feHie 30 Rrawak 2028 &1 a1 3TQ Yd) SHT FR < |/ Please

note that your application for further renewal shall reach this office on or before 30th September, 2028 along
with all the documents required under Rule 55 of the SMPV(U) Rules, 2016 to avoid late fee.

YaaTd/Yours faithfully,

((3MTR.JURTTE)

(Dr. R.\.lenu opal))

Jt. Chief Controller of Explosives
gSIee/Vadodara

(For more information regarding status,fees and other details please visit our website http://peso.gov.in)

Note:-This is system generated document does not require physical signature.

Digitally signed by DR R VENUGOPAL
Reason: Licence No. : S/HO/GJ/03/2528
Location:Vadodara [S104643]
Date:01-04-2024 13:25:07 PM



HRT §i&R/Government of India
arfersy 3 3UWT #areg/Ministry of Commerce & Industry
e qur faewies FRam Fored (3 /Petroleum & Explosives Safety Organisation (PESO)
Fwradt #faer, g Fae Redhr, warsh 1=
gsIEA - 390020
8th Floor, Yash Kamal Building, Sayajigunj,
Vadodara - 390020
£-aYt/E-mail - dyccebaroda@explosives.gov.in
®le / e Hav:/Phone/Fax No : 0265 - 2225159

3e[#AT® ¥.INo : S/HOIGJ/03/1778(573093) feeiteh/Dated © 25/09/2020
@ar Ao,

M/s. Gujarat Fluorochemicals Ltd.,

GIDC Dahej Industrial Estate,

01 0CT200

Bharuch, 1 0 C T

Taluka: Vagra,

District: BHARUCH,

State: Gujarat

PIN: 392130

fasg :/Sub: Plot No, 12/A, GIDC INDUSTRIAL ESTATE, DAHEJ, VAGRA, District: BHARUCH, State: Gujarat, PIN: 392130 f&ra VINYLIDENE

FLUORIDE (VDF), 3 & gdifgq ura / yat & $izRor & fov feuxy va sifasher g uw (w=afora) f@ws, 2016 & wtfer wdtga aagata
HEAT SIHOIGJI03/1778 & widleftatur Way # /Storage of NVINYLIDENE FLUORIDE'(VDF) gas in pressure vessels at Plot No, 12/A,

GIDC INDUSTRIAL ESTATE, DAHEJ, VAGRA, District: BHARUCH, State: Gujarat, PIN: 392130 - Licence No : S/HO/GJ/03/1778 grant
in form LS-1A of SMPV(U) Rules, 2016-Renewal of Licence Regarding

Haeyu!Sir

(s),
U 3y felias @ 03/09/2020 & UF HEAT OINS58063 @1 Hedl 4gy &l |/Please refer to your application No.OIN558063 dated
03/09/2020
318 GEAT - SIHOIGJI03/1778 &1 adlavr feaias 30th fAcaR 2025 o &< suid Ay IS & o W@ & |
Licence Number: SIHO/GJ/03/1778 is renewed and is valid upto 30th September 2025 is forwarded herwith,
factier 30/09/2025 . @ 3 IffB adefiaor &g 3uld f3aw & rga 55 & uraurdl & ardd f6ar Sl | fade Yo @ gdd &g
Yo & Y I AT TN 3T qEddS et Berias - 30 ciay, 2025 i The Dy. Chief Controller of Explosives, Vadodara 4!
o6y ugd Sifed wifew |
The provisions of the Rule 55 of the above said rules shall be followed for further renewal of the licence beyond 30/9/2025. The renewal

application along with fees, Original licence and other documents shall reach in the Office of The Dy. Chief Controller of Explosives,
Vadodara, |atest by 30th September,2025 to avoid late fee.

giuar 3gafd wfd Ay urach & (/Please acknowledge the receipt of the licence
Hadra/Yours faithfully,

M ﬂ,ﬁ/{/\

{Mohanlal Jana))

—

Dy. Controller of Explosives
Fd 39 ey farwes fagas
For Dy. Chief Controller of Explosives

ase/Vadodara

(For more information regarding status,fees and other detai's please visit our websie http://peso.gov.in)
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(
FORM LS- 1Amsw Ul UH-1H
(See Rules 50, 51, 54 and 55)/(fa# 50, §1, -BifI 55&15}
Licence to Store Com_pressed as in pressure \qess;;s ar. véssels
ara ard ar gl F w3 sugER o Fifaw
e[l 18 4i/Licence No. : S/HOIGJI03/1778(573093) 5 e i -mf -&uwrcc s. 50000/~ per year/ufl o
Licence is hereby granted to M/s. Gujarat Fluorochemicals Ltd., 12/A GIDC Dahej Industrial Estate \.r' ra,aharuth TaJuka‘ \fagra Dlstrlct. BHA’RUCH State: Gujarat PIN:
392130 valid only for the storage of compressed gas in 1 Number(s) of pressure vessels as indicate hﬂlcw in the licensed premises describied below and shown in the
plan No.S/HOIGJ/03/1778(573093) dated 25/09/2020 subject to the provisions of the Indian Explosives ASL 1&84 (6 bf 1384) and the rules madethereunder and to the further
conditions of this licence.
i - : N i a A aft
#ff M/s. Gujarat Fluorochemicals Ltd., 12/A GIDC Dahej Industrial Estate Vagra,Bharuch, Taluka: Vagra, stmpg BHARUCH Stgte* ujarat PIN: 392130 i

ssjere uftad A st vwiwer wear S/HOIGJ/03/1778(S73093) dated 25/09/2020 # sty faewies sfdfaws, 1884

#ﬂﬁﬁﬂ1mmfﬂﬁ#mﬁ%ﬂﬂwtmtﬁmmﬁwﬁaﬁﬁ%l
ag At 30 fcdud 2026 deb uga 18
The Licence shall remain in force till the 30th September2025.

\Water C ity i [M L E Quantity Granted in
ater Capacity in ax. working Pre. kgs{Liquified
Vessel No.[@®d A&t :raqme of Gasriar F1 %tﬂmﬁ of Gas/te #t cubic meterfae &TaT ((kglom? )3 e gas)/fatads & sl
W.?ﬁ.l iafdar darg brar [W :WnTQL" m}
MINYLIDENE oo i =
10116220031 FLUORIDE (VOF) Liguified 35.00[12.24 36680
Total Water capacity 39.00]

Margh 22,2017 & ! For Chief Controller of Explosives

HQ, Nagpur
) et TAwlea faam
«ll-ut_]’{

DESCRIPTION AND LOCATION OF THE LICENSED PREMISES/+1H WY @1 faaror aity srafeudt
The licensed premises. the layout boundaries and other particulars of which are shown in the attached approved pian No. S/HO/GJ/03/1778 dated 25/09/2020 are situated at DAHE
VAGRA dﬂd consists of 1 Number(s) vessel(s) for storage of !31:!#1!4 uftery, ugflla Whar 3t ana Rawr o danr sgafa WA o S/HOIGI03/1778 futie 25/08/2020 4
A aw f DAHEJ, VAGRA W ffua & 3t sadt 1 dud afdafaa &
a) Flammable/Corrosive/Toxic Gases foddifilel /2 | fada fat VINYLIDENE FLUORIDE (VDF) F
&) Non-Toxic Gases /3ifattd At
and is situated at PlotNo : 12/A Village/Town :DAHEJ, VAGRA Police Station : DAHEJ District : BHARUCH, State: Gujarat , Pin : 39.
felie gixan PlotNo * 12/A alid 41«18 -DAHE, VAGRA Yot &l DAHEJ flel BHARUCH 153 Gujarat , Pin - 39 91 102t 21

SPACE FOR ENDORSEMENT OF RENEWALS/adla{ur & yaraa & fare wma
Date of Rerl_ewal.fsicﬂq-{'-ﬁ & Date of E'xpirya’ain‘gelm i fﬁ::::;?;;:::afmtzg::; !:E;j:?&u i
RIMED) waid & andia aticial B aigr

This licence shall be renewable
without any concession in fee for
three years in the absence of
contravention of the provision of the

Indian Explosives Act, 1884, or the MM

Static and Mobile Pressure Vessles M o~
(Unfired) Rules, 2016, framed 5
thereunder or of the conditions of the|

licence (31 ]1T8, 3y fRemled MnhagtI:aEfJana

sifRfeTasr, 1884 ar 3y Ieha Zaba0 2y 30/09¢2025 For Dy. Chief Controller of Explosives

ateler aifiv st T wd o id"d?@-tem v
. v o ud e "fmﬁi‘ﬁ“ﬁ G T
Ald urd (Hedicdd) aar, 2016 ur losives, Vadodafa
44l 3HefolTE B 21l bl Secitnr o Dy. Chief Controfier of Exp ]
T g 9 e 3 faar fad
¢ & et af den cddipd i
otz
This licence Is Jiabie to be cancelled if the licenced premises are not found conforming to the description and conditions attached hereto and contravention of any of the rules and
conditions under which this licence is granted and the holder of this licence is also punishable with imprisonment for the term which may extend to two years or with fine which may
extend to three thousand rupees or with both fafe fadeiur & wera arcfein uRer gud surag Ragur st wal & ngeu adl wrar srar & 3i 3 @Aael ate wdt & 3o ae
it ot & 0d B 3 A Al @ Secidat @ar & b 30 qur F wg gAY W A o v B AN gD @1 una want A, FEH 39 @ af qa & @ el @
ST, ot et gy $Ud eh el @) aidbary, a1 &hdt § avachar o o




Hd @{&/Government of India
aiffrsy 3N IURT A=A/ Ministry of Commerce & Industry
Yofergs qur fawwles §Ram @wew () /Petroleum & Explosives Safety Crganisation (PESO)
Iradt O HHA faesian, A T
gE1gYr - 390020
8th Floor, Yash Kamal Building, Sayajigunj,
Vadodara - 390020
&-Aol:/E-mail : dyccebaroda@explosives.gov.in
Wi /ey dat:/Phone/Fax No : 0265 - 2225159

FAH H.INo : SIHOIGJI03/953(S31114) faelia/Dated : 25/09/202¢

a1 #HiTo,

M/S. GUJARAT FLUOROCHEMICALS LIMITED,,
12/X~ GIDC DAHEJ INDUSTRIAL AREA,,

AHEFTAL VAGRA 01 aCT 'ZUZU

Taluka: Bharuch,

District: BHARUCH,

State: Gujarat

PIN: 392130

fawa :/Sub: Plot No, Plot No. 12A, GIDC Estate Area,, DAHEJ TAL VAGRA, District: ‘BHARUCH, State: Gujarat, PIN: 392130 Feure

Hexafluoropropylene (HFP),R-125,R-22(Chlorodifluoromethane), & @difae urr /9raf & sierer & fov fBwx ve afashe g@ 9=
(srsafoa) fmw, 2016 & s wiga #gaf@ @& S/HOIGJI03/953 & Fdi=fiwyor ®aw # /Storage of NHexafluoropropylene
(HFP} R-125,R-22(Chlorodifivoremethane) gas in pressure vesseis at Plar Mo, Plot No. 12A, GIDC Estate Area,, DAHEJ TAL
VAGRA, Uistrict: BHARUCH, State: Gujarat, PIN: 392130 - Licence No : 3/HQK3J/03/953 grant in form LS-1A of SMPV(U) Rules,
2016-Renewal of Licence Regarding

HRGEISir

(s), .
pydr 3ud fEdid - 04/09/2020 & ud TEAT: OIN554597 & sl aigur &t |/Please refer to your application No.OIN554597 datec
04/09/2020
eIt EAT - SIHOIGJI03/953 @i wxdienyur faarian 30th Fdey 2025 ciar & gud W 3afua & on @& & |
Licence Number: SIHO/GJ/03/953 is renewed and is valid upto 30th September 2025 is forwarded herwith.
feetih 30/09/2025 . & 3l IAfA Afelienror o 3uAeh fAgar & Dgar 55 & urauredl &1 urerd fhar ot | fade Yo & gdd &
e & WY A AT AU e gFadat 3fQaaer RRaie - 30 iR, 2025 (% The Dy. Chief Controller of Explosives, Vadodara &
SEY ugd S ARy |
The provisions of the Rule 55 of the above said rules shall be followed for further renewal of the licence beyond 30/9/2025 The renewal
application along with fees, Original licence and other documents shall reach in the Office of The Dy. Chief Controller of Explosives.
Vadodara, latest by 30th September,2025 to avoid late fee.

@uyl At wifd & uradhh & 1/Please acknowledge the receipt of the licence.
Fiadia/Yours faitnfully,

MUrgAM oy

(Mohanial Jana))

Dy. Controller of Explosives
Fd 39
For Dy. Chief Controller of Explosives

aglexT/Vadodara

(For more information regarding status, fees and cther details please visit our website http://peso.gov.in)



[OLET:
FORM LS-1A/N3Y - Teludi—1d .
(See Rules 50, 51, 54 and 55)/(fa# 50 , 51, 54 3% 55 3d)

Licence to Store Compressed gas in pressure vessel or vessels
ard ure ar gt # affda da swesmsr & e we

KB L & 4i/Licence No. - SIHOIGJ/03/953(S31114) \‘9!{ bugﬁfeé Rs. 50000!— per ycarfu Rl
Licence is hereby granted to M/S. GUJARAT FLUOROCHEMICALS LIMITED,, 12/A~ GIDC DAHEJ INDUSTRIAL AREQ,’,‘UAHEJ TAL AGRA ,Vagra,Bharuch, Taluka:
Bharuch, District: BHARUCH , State: Gujarat PIN: 392130 valid only for the storage of compressed gas in 4 Number( uj{,p‘ressure vessels as'indicated below in the
licensed premises described belaw and shown in the plan No.S/HO/GJ/03/953(531114) dated 02/06/2017 subject to the pr ﬁfm‘rs of thl‘: I.r\dlan Explosives Act, 1884 (4 of
1884) and the rules made thereunder and to the further conditions of this licence. <

# M/S. GUJARAT FLUOROCHEMICALS LIMITED,, 12/A~ GIDC DAHEJ INDUSTRIAL AREA, DAHEJ TAL VAGRA \Vagra, Bhafqnﬁ ‘[aluka Bharuch, District: BHARUCH

State: Gujarat PIN: 392130 1 i aftfa argwrer oRwRl & 3t V@i W& S/HOIGU/03/953(S31114) dated 02/06/2017 3F s E&mﬁm wfafaas, 1884 (1884 &1 4) 3k

3% 3 gae e At aur 5@ wgefd A wew et W a g o ot A @i A F swvenur F e s weg e #
4g 31ejelid 30 Weiad 2025 deb uger 18l
The Licence shall remain in force till the 30th September2025.

MWater Capacity " o |Quantity Granted in
ater Capacity in ax. working Pre. lkgs{Liquified
Nesael Nosw g [Name of Gasrls a ﬁsmﬁe of Gas/lty i cqu;i; meterfdd &1t (kg!cm;::?m lgas)faiar oF st
(31 bt (Farfawrés )
-1 (V 632 A) {R{;ﬁﬁmdiﬁummemane Liquified 80.0012 B0400)
R-22 Sne
-2 (V 632 B) (Chlorodifiuoromethane Liguified BO.0012 80400
632 :Lﬁ;‘g;‘“"m"mpy'e"" Liguified 80.00111 1 . 86488
UF-497 (V-6847) R-125 [iquified 20.00121.0 36100
Total Water capacity 280.00,

For Chief Controller of Explosives
HQ, Nagpur
el e [Awled (04

BIEL

May 25, 2007

1). Amendment dated - 13/07/2011
2). Amendment dated - 12/10/2012
3). Amendment dated - 02/06/2017

DESCRIPTION AND LOCATION OF THE LICENSED PREMISES/3rswier wftat @1 Rater 3t srafewdh
The licensed premises, the layout boundaries and other particulars of which are shown in the attached approved plan No. S/HO/GJ/03/953 dated 02/06/2017 are situated at DAHE
TAL VAGRA and consists of 4 Number(s) vessel(s) for storage of /31 ‘IGIH ufta, vaffia e Ay 3y Raqr off dieser 3refRa Wafas & S/HO/GL03/953 Ratid 02/06/2017 4
cuiu e ¥ DAHEJ TAL VAGRA U TT21d & 3N 2t 4 duol aiFafaa &
a) Flammable/Corrosive/Toxic Gases fadcl Mol /3iamis / faddh b
o) Non-Toxic Gases J/3ifadlell Ml - R-22(Chlorodiflucromethane), R-125, Hexafluoropro

and is situated at PlotNo © Plot No. 12A Village/Town :DAHEJ TAL VAGRA Police Station : Vagra District : BHARUCH, State: Gujarat, Pin : 39.
ficile {iisdil PlotNo : Plot No. 12A v1id &1 eidR -DAHEJ TAL VAGRA Yellii &lleil Vagra ftll BHARUCH 1wl Gujarat, Pin : 38 &t 1221t &1

SPACE FOR ENDORSEMENT OF RENEWALS/dI43uT & yarhsr & fare #ma

|Signature and stamp of the licensing
lauthority/ 3Tt Wil & gediaie 3
kit i agar

Date of Renewalfcidiehiur & Date of Expiryﬁhj.elm i
BIRLEES wanf@ o

This licence shall be renewable
without any concession in fee for
three years in the absence of
centravention of the provision of the
Indian Explosives Act, 1884, or the

Static and Mobile Pressure Vessles N JL\‘__M

{Unfired) Rules,2016, framed =
thereunder or of the conditions of the| ~
licence /31 1e1T8. BN [aemed MOhaS(I:aéJa“

ST, 1884 41 S 3 28/09/2030 30/09/2025

Freilet detre o UL v afdelior

i Yid (3teaiid) frdar, 2016 U1 v e § _‘mﬁ;—ﬁ&ﬁﬂa
$ i
48, YARO0H

For Dy. Chief Controller of Explosives
Vadodara

A1 Iepelll Y et bt Seciter o
et B g of, B ar faar fanel
¢ & (N ad gen aadtgpa H
il |

This licence is liable to be cancelled if the licenced premises are not found conforming to the description and conditions attached hereto and contravention of any of the rules ana
conditions under which this licence is granted and the hoider of this licence is also punishable with imprisonment for the term which may extend to two years or with fine which may
extend to three thousand rupees or with both./afe Td&mT & wad Aefad uflaR 08 3wag fQaiur 3 a1l & segeu of war siar & 3t B @aal st adl & 3eda ae
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Dy. Chief Controiier of Expivgives, {8




11/18/2020

HRd IXPR /Government of India
aTforey 3R I HAT™/Ministry of Commerce & Industry
ﬂgﬁﬁnm adT fapie® YR&T TS /Petroleum & Explosives Safety Organisation (PESO)
TSIGRT - 390020

8th Floor, Yash Kamal Building, Sayajigunj, Vadodara - 390020

Ad /E-mail : dyccebaroda@explosives.gov.in
&YHIY /Phone/Fax No : 0265 - 2225159
J/No : G/HO/GJ/05/688 & G/HO/GJ/06/678(G27680) fd/Dated : 12/11/2020

Jar d [To,

M/s Gujarat Fluorochemicals Ltd,
12/A, G 1 D C Dehaj Bharuch,,
BHARUCH

Bharuch,

Taluka: Vagra,

District: BHARUCH

State: Gujarat

Pin : 392130

fawaisub : Plot No, 12A, GIDC Estate, BHARUCH, , District: BHARUCH, State: Gujarat, Pin : 999999H RIUs A Hexafluropropene(R-1216) g &1 Q-R'UT-@

YUST5IUT MST3H- T Riavs, o fraw, 2016 & siaifa wrf 37 td T d 9 3% . G/HO/GJ/05/688 & G/HO/GJ/06/678(G27680) TAIHRUT & TR H /
Filling of Hexafluropropene(R-1216) and Storage of Hexafluropropene(R-1216) at Plot No, 12A, GIDC Estate, BHARUCH, , District: BHARUCH, State:
Gujarat, Pin : 999999 Licence No. G/HO/GJ/05/688 & G/HO/GJ/06/678(G27680) granted in Form E & F of Gas Cylinders Rules, 2016 - Renewal regarding

HEIGa/Sir(s),
FHUAT 31U 1S, 19/10/2020 & U ¥. nil BT TGH TG B/ Please refer to your application No.nil dated 19/10/2020 .
&Iﬂﬂﬁf =T G/HO/GJ/05/688 & G/HO/GJ/06/678 301 Septemebr, 2030 ddh :ﬁﬁ:ﬂﬁ HR ol off @ § / Licence Number: G/HO/GJ/05/688 &
G/HO/GJ/06/678 is renewed and valid upto 3oth Septemebr, 2030 is forwarded herewith.
ST A X fob 1 RAvs 1w, 2016 & g7 55(5) B AR, SR &b Y: TdIDRU 8¢ e The Dy. Chief Controller of Explosives, Vadodara 39
BT DI T4 SIFIGI 1 qUd] FHE G- & G4 (feies 30 Rici#e2030 1 T1 58 ) HI bR | f&Tieh 30 RyeeR 2030 & T W fai 30 fyawR 2031 4
Jd TG FA-1eR0T 3iTde, 1 Rieivs 5, 2016 & 90 55(7) & SRIUR foeis Yeeb b 1Y g1 fr=Riei= g | i 30 RiciwaR 2031 Teb b1g TR0l M
Wqﬁéﬁ ot fyfa o qg Grlﬂilﬁ?[ wd: e @ STE | /Please note that application for renewal of the licence should be submitted so as to reach the The Dy.
Chief Controller of Explosives, Vadodara before the licence expires (i.e. on or before 30" Septemebr, 2030) as required under Rule 55(5) of Gas Cylinders
Rules, 2016. Application for renewal of licence received after 3oth Septemebr, 2030 but not later than 3oth September, 2031 shall be considered only with late
fee applicable vide Rule 55(7) (a)(b) of said Rules. The licence will automatically expire if no application is received upto 3oth Septemebr, 2031 .

U Y U P UTfet BT UTaclt ¢/ Please acknowledge the receipt of the same.

1/2



11/18/2020
7 0 0 HIET /Yours faithfully,

(0)
(Mohanlal Jana))

Dy. Controller of Explosives
Fd SUGEA
For Dy. Chief Controller of Explosives
/Vadodara
[3TIF TSR S 3fTae &1 UM, Yot TUT 3e IaR01 & fRIT FHom gHIRY ISTZE hitp://peso.gov.in T 1]

(For more information regarding status,fees and other details please visit our website http:/peso.gov.in)

Disclaimer : This page gives the latest action taken by this organization on your application. This page is made available for the information of concerned
applicant/licensee only. All efforts have been made to secure this information. However, PESO will not be responsible for any misuse of the information by
unauthorized persons including the hackers.
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s wan /[Government of India
arfersa #iw sz sarera/Ministry of Commerce & Industry
wgtferan war farwes g #res [Petroleum & Explosives Safety Organisation (PESQO)
vt ufae, oo e faeEm, g v
azEn- 390020
8th Floor, Yash Kamal Building, Sayajigunj, Vadodara - 390020

s [E-mail | dyccebaroda@explosives.gov.in
= /Phone/Fax No @ 0265 - 2225159
1GJ/05/586 & G/HO/GJ/06/575(G22172) fz/Dated - 18/10/2019

M/S GUJARAT FLUOROCHEMICALS LIMITED,

12/A~ GIDC DAHEJ INDUSTRIAL ESTATE~,, 21 NPT 4 N
TAL.VAGRA & . 72M9
BHARUCH,

District: BHARUCH
State: Gujarat
Pin : 392130

fama/Sub : Plot No, 12A, GIDC Dahej Industrial Estate Ta Vagra, Dahej, , District: BHARUCH, State: Gujarat, Pin : 392130% Remeri 7
HYDROGEN #r o st~ wuzrSom frzrsm T fosres, @ Fiam, €016 & oimde it '8 7 ‘o’ & st semfa o, GiHDIGUI05/586 & GIHOIGJI06/575
(G22172) s & = 4 / Filling of HYDROGEN and Storage of HYDROGEN at Plot No, 12A, GIDC Dahej Industrial Estate Ta
Vagra, Dahej, , District: BHARUCH, State: Gujarat, Pin : 392130 Licence No. G/HOI/GJI05/586 & G/HOIGJ/06/5TS
(G22172) granted in Form E & F of Gas Cylinders Rules, 2016 - Renewal regarding

arrem/Sir

(s),
o s 2. 30/08/2019 =« nil = axi 2en i/ Please refer to your application No.nil dated 30/08/2019 ,

st ae GIHO/GJ/05/586 & G/HO/GJ/06/575 3oth Septemebr, 2029 = =rFr s = &/ Licence Number: G/HO/GJ/05/586 &
G/HOIGJI06/575 is renewed and valid upto 30" Septemebr, 2029 is forwarded herewith

e vz i i g friret B, 2016 5 57w 55(5) ¥ smm, smsfn ¥ . = &g 3ma= The Dy. Chief Controller of Explosives, Vadodara =
Frilea g6 3 A S an o (P 30 farn2029 Frmesei ) wma d) R 30 fomew 2029 F vy vig faw 30 feran 2030 @ ud ww iR
s, o freve fr, 2016 % Fon 55(7) ¥ s fae v 5 o o fommmdt € | famfer 30 e 2030 v v s setest wow it w1y ot iy  or ovegafit e
fae 21wl | /Please note that application for renewal of the licence shouid be submitted so as to reach the The Dy. Chief
Controller of Explosives, Vadodara before the licence expires (i.e. on or before 30'" Septemebr, 2029) as required under Rule

55(5) of Gas Cylinders Rules, 2016. Application for renewal of licence received after 30" Septemebr, 2029 but not later than 30t"
September, 2030 shall be considered only with late fee applicable vide Rule 55(7) (a)(b) of said Rules. The licence will

automatically expire if no application is received upto 30" Septemebr, 2030 .
s v = il o 2/ Please acknowledge the receipt of the same.,

w=rr [Yours faithfully,

[A Wu_hj._,,{ﬁﬁr a

(0
(Mohanlal Jana))

Dy. Controller of Explosives
For Dy. Chief Controller of Explosives
=sn/Vadodara
[fierss st S v o fiafer, wpesf o @ Fimam & for v wnt mmngz hittp://peso.gov.in 34 ]
(For more information regarding status,fees and other details please visit our website http://peso.gov.in)

http://10.0.50.28/pesoGCR/licence/Customizel etterPrint.aspx 10/18/2019
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FORM E %A ot
(See Rules 50, 51 and 54) ‘\ﬂ,, 2> 9_54; ¥
Licence to fill compressed gas in cylinders 9*3?;/,:-7?5."?5
Licence No  G/HO/GJ/05/586(G22172) s Rs9500/- per year

Licence is hereby granted to M/S GUJARAT FLUOROCHEMICALS LIMITED, 12/A~ GIDC DAHEJ INDUSTRIAL
ESTATE~, TAL.VAGRA, City: BHARUCH, District: BHARUCH, State: Gujarat, Pin: 3921 valid only for the
filing of cylinders with compressed gas in the licensed premises described below and in the plan No
G/HO/GJ/I05/586(G22172) dated 30/04/2007 subject 10 the provisions of the Explosives Act\1 of 18?4) and the
rules made thereunder and to the further conditions of this licence.
I'he Licence shall remain in force till the 30th September 2019.

For Crief Controller of Explosives

April 30, 2007 Nagpur

1JAmendment dated - 29/01/2008
2)Amendment dated - 17/05/2016
3)Amendment dated - 03/08/2016

DESCRIPTION AND LOCATION OF THE LICENSED PREMISES
The licensed premises, the layout boundaries and other part.culars of wWhich are shown in the attached approved plan
No G/HO/GJ/05/586 dated April 30, 2007 are situated at Dahej and consists of HYDROGEN - 38 Nos.(1x4
2x16) filling points with connected other fecilities for filling of the gas(es) in cylinders as described here under

L Type of Gas
a) [Toxic --NIL--
b) Non-Toxic and Non Flammable --NIL--
¢) [Non-Toxic and Flammable HYDROGEN
d) [Dissolved Acetylene Gas --NIL--
e) Non-Toxic & Flammable liquefiable ~NIL--
| |lgas other than LPG
f) [Liquefied Pertoleum Gas --NIL--

and is siuated at PlotNo 12A Name of Street GIDC Dahej Industrial Estate Ta Vagra Village/Town ‘Dahej Police
Station = District  BHARUCH, State: Gujarat.

SPACE FOR ENDORSEMENT OF RENEWALS

Signature and stamp of the
Date of Renewal Date of Expiry icensing authority
This licence shall be
renewable without any
lconcession in fee for
ten years Iin the
absence of
contravention of the
provision of the 04/09/2009 30/09/2019 Rajnish Piplani

Explosives Act, 1884

lor Gas Cylinders Ofg_a
Rules, 2004, framed 9?,

1 e d
thereunder or of the ﬂdh“@‘a '0";/""
conditions of the

licence

Fhis licence s liable to be cancelled if the licenced pepasgcBram=mds orming to the description and
conditions attached hereto and contravention of any of The®ules and conditions under which this licence is granted
and the holder of this licence is also punishable with imprisonment for the term which may extend to two years or with
fine which may extend to three thousand rupees or with both
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FORM F
(See Rules 50 51 and 54)

Licence to store compressed gas in cylinders A Rt
Licence No - G/IHO/GJ/06/575(G22172) Fee RS T00B/# Per year
Licence 1s hereby granted to M/S GUJARAT FLUOROCHEMICALS LIMITED, 12/A~ GIDC DAHEJ INDUSTRIAL
ESTATE~ TALVAGRA, City: BHARUCH, District: BHARUCH, State: Gujarat, Pin: 392130 valid only for the
possession of cylinders filled with compressed gas in the licensed premises described belo d shown in the plan
No G/HOIGJI06/575(G22172) aated 30/04/2007 subject to the provisions of the Explosiv 1884 ( 4 of 1884)
and the Rules made thereunder and to the further conditions of this licence
The Licence shall remain in force till the 30th September 2019.

April 30, 2007 For Chef Controller of Explosives
Nagpur
1)Amendment dated - 29/01/2008
2)Amendment dated - 17/05/2016
3)Amendment dated - 03/08/2016
DESCRIPTION AND LOCATION OF THE LICENSED PREMISES

Ihe licensed premises, the layout boundaries and other particulars of which are shown in the attachad approved
plan No G/HOI/GJI06/575 dated April 30, 2007 are si'uated at Dahej and consists of a storage shed for
possession of the gas contained in cylinders as desgribed iefe under

Rl Type of Gas Quantity sl
a) [Toxic --NIL--

b) INon-Toxic and Non Flammable --NIL--

€) Non-Toxic and Flammable HYDROGEN - 315 Nos.

d) Dissclved Acetylene Gas -NIL--

8 Non-Toxic & Flammabié --NIL--

liquefiable gas other than LPG
f) [Liquefied Pertoleum Gas --NIL--

and is situated at PlotNo ‘12A Name of Street = GIDC Uahej Industrial Estate Ta Vagra Village/Town Dahej
Police Station : District BHARUCH, State Gujarat.

SPACE FOR ENDORSEMENT OF RENEWALS

Signature and stamp of the}

’ Date of Renewal Date of Expiry licensing authority

[This licence shall be
renewable without any
‘cur!cessmn in fee for
en years in the
absence of
contravention of the
provision of the 04/09/2009 30/09/2019 Rajnish Piplani
[Explosives Act, 1864,

ior Gas Cylinders 20022‘:
Rules. 2004, framed ’-‘TE?L“{II‘*W:?Y”

thereunder or of the
= jconditions of the

- licence Lm e o T

This licence is liable to be cancelied if the licenced preflises é\!":e'"ﬁb'f’fb’i.i'ﬁh"'f:"éh"’f[orming to the description and
conditions attached hereto and contravention of any of the rules and conditions under which this licence is granted
and the holder of this licence is also punishable with imprisonment for the term which may extend to two years or
with fine which may extend to three thousand rupees or with both

A
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HITd TP IGovernment of India
arforey Gﬁ?mw {Ministry of Commerce & Industry
ﬁ@ﬁm'ﬂ%ﬂ urie® IRHT ATSAT (ﬁ?ﬁ} [Petroleum & Explosives Safety Organisation (PESC).
EﬁfﬂE—maiI . explosives@explosives.gov.in
GYHIY /Phone/Fax No : 0712 -2510248, Fax-

2510577
HiNo : GIHO/GJ/05/586 & GIHO/GJI06/575(G22172) f2/Dated : 24/09/2024
Trar #
To,

M/s. M/S GUJARAT FLUOROCHEMICALS LIMITED,
12/A~ GIDC DAHEJ INDUSTRIAL ESTATE~,,
TAL VAGRA
Ambheta,
Bharuch,
Taluka: Vagra,
District: BHARUCH
State: Gujarat
Pin : 392130
fdwg; Plot No, 12A, GIDC Dahej Industrial Estate Ta Vagra, Dahej, Vagra, Taluka: Vagra, District: BHARUCH,
Sub: State: Gujarat, Pin : 392130. & Riquswi f  HYDROGEN TRI &1 HRULUG HUSTSTUN TSI, 719 RrRvs Y
5, 2016 % 3farid TR HTT . G/HOIGII05/586 & GIHOIGII06/575(G22172) — SR TIfd $X &
G 13[;‘1’F4Itmg of HYDROGEN and Storage of HYDROGEN gas in cylinders at Plot No, 12A, GIDC Dahej
Industriai Estate Ta Vagra, Dahej, Vagra, Taluka: Vagra, District: BHARUCH, Stats: Gujarat, Pin :
392130. Licence No. G/HO/GJID5/586 & G/HOIGJI06/8T5{G22172) granted in Form E&F of Gas Cylinders
Rules, 2016 - Amendment of Licence regarding.

wgtea/

Sir(s),

L

PG P 1. 06/09/2024 F U . OIN1150746 H1 Ig USW HY Please refer to your application
No.OIN1150746 dated 06/09/2024 for Change in Layout ,.

WA 3 Ud U & Sidiid 9l sFFI 9. G/HO/GJI05/586 & GIHOIGJ/06/575 $Hd AT TRAE BT WSl W L6l
&/ The licence number in Form-E&F G/HO/GJ/05/586 & G/HO/GJIID6/575 is sent herewith duly amended -

{The amendment is due to Change in Layout , Change in Capacity Details , Change in Layout )

iR W B gaeid gan & 3R HUSR®Iv ¥ R0 W %, 4000/- Ufe 3¢ got 1R01 & fow wra v 5000/- Ufe o
% a8 &Iﬂﬁﬁ[ﬁ?ﬁ 30 RymaT 2020 WQ@HQ%TTT | The licence fee is changed. Storage fee is Rs. 4000/-
per year and Filling fee is Rs.5000/- per year and the licence is valid upto 30th Sep, 2029,

AT ] ¢ SR Uit TR o 59 SRt Hew @1 we €. TaMERu & ey i Rifder Fod 2016 @ A

55 % SR Ulshdl BT U 4 | / Please acknowledge the receipt of the same and quote this licence
number in future correspondence.Please follow a procedure under Rule 55 of Gas Cylinders Rules, 201 6 for

Renewal of License.

Hacid/Yours faithfully,

(Dr D Jeevarathinam))

Dy. Controller of Explo_sives

For Chief Controller of Explosives
Nagpur

Copy forwarded to :-

1. The Jt. Chief Controlier of Explosives, Vadodara. A Copy of the
licence along with approved plan is enclosed.
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HRd W/Government of India
IfoTey 3R IENT HAT/Ministry of Commerce & Industry

ﬂ@ﬁmw a1 faapies [qrE&n I3 (ﬁ;ﬁ) /Petroleum & Explosives Safety Organisation (PESO)
odt wforar

TSI- 390012

9th Floor, Park Paradise,
Vadsar,

Vadodara - 390012
é—ﬁﬁ:/E-mail :

jtcce.vadodara@explosives.gov.in
B / Ty F&R:/Phone/Fax No : 0265 - 2361035

3% H./No : S/HO/GJ/03/1165(S35006) f&Aid/Dated : 22/07/2024

Jqar ff/To,

fawa :/sub :

HEIgU/Sir(s),

M/s. Gujrat Fluorochemicals Limited,
12/A ,GIDC Industrial Estate,

Dahej,

Bharuch,

Bharuch,

Taluka: Vagra,

District: BHARUCH,

State: Gujarat

PIN: 392130

Plot No, Plot No. 12A ,GIDC, Bharuch-Dahej Road to Ambetta Vill. Road, Dahej (Taluka Vagra), Vagra
Taluka: Vagra, District: BHARUCH, State: Gujarat, PIN: 391230 f&Id LIQUID NITROGEN,
uﬁ/uﬁrﬁwﬂ?m@?@nﬁ?ﬂamm(m)ﬁw 2016%?3{%%\3@3%@@1

S/HO/GJ/03/1165 & AAI-IHIUT HaY H /Storage of NLIQUID NITROGEN gas in pressure vessels at Plot
No, Plot No. 12A ,GIDC, Bharuch-Dahej Road to Ambetta Vill. Road, Dahej (Taluka Vagra), Vagra,
Taluka: Vagra, District: BHARUCH, State: Gujarat, PIN: 391230 - Licence No : S/HO/GJ/03/1165 grant in
form LS-1A of SMPV(U) Rules, 2016-Renewal of Licence Regarding

el 3 feid : 04/07/2024 F TS TBTT: OIN1665448 HT TgH T80T X |/Please refer to your application
No.OIN1665448 dated 04/07/2024 .

IR T - SIHOIGJ/03/1165 T TAIHRUT faTdh 30th RIdeR 2029 A% FHR TTH WY AT B M@ & |
Licence Number: S/HO/GJ/03/1165 is renewed and is valid upto 30th September 2029 is forwarded herwith.

fai® 30/09/2029 . T ST G FAHIHRUT 8g SWRIGd F99 & 8 55 & YIGU™I &1 Urer foar 9¢ | fadid
Yoob T B Yoob b WY HTT I TUT 31 G 3ifeieper f&-ieh : 30 RycisR, 2029 T The Jt. Chief

Controller of Explosives, Vadodara Circle, Vadodara ff\_rR?{ \_rl'lefilT%'Q I

The provisions of the Rule 55 of the above said rules shall be followed for further renewal of the licence
beyond 30/9/2029. The renewal application along with fees, Original licence and other documents shall reach
in the Office of The Jt. Chief Controller of Explosives, Vadodara Circle, Vadodara, latest by 30th
September,2029 to avoid late fee.

el G@f@f TG &1 Uradt ¢ I/Please acknowledge the receipt of the licence.
Yacrd/Yours faithfully,

((P.dt.zrf)
(K. P. SHARMA))

ST 81
Dy. Ch_ief Controller of Explo_sives

For Jt. Chief Controller of Explosives
ISIeR0/Vadodara
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(3P BRI Y 3T D YT, Yeob dUT 3 [daR0 & 1old ART dFHISC : http:/peso.gov.in GH)

(For more information regarding status,fees and other details please visit our website http://peso.gov.in)
Note:-This is system generated document does not require signature.

Digitally signed by K P SHARMA
Reason: Licence No. : S/HO/GJ/03/1165
Location:Vadodara [S35006]
Date:22-07-2024 19:37:21 PM



HRd WRIGovernment of India
aTforsy Gﬁ?_BEﬁ‘TWIMinistry of Commerce & Industry
Uglferaw T favpics e wa; (ﬁ;ﬁ) IPetroleum & Explosives Safety Organisation (PESO)
o ufora

’ ’ a 3 EI z
TSIGIT- 390012
9th Floor, Park Paradise, Vadsar,
Vadodara - 390012
'ac-fl?f:/E-mail :
jtcce.vadodara@explosives.gov.in

T / Thag al:/Phone/Fax No : 0265 -
2361035

ST 3./No : SIHO/GJ/03/2408(S103799) feqi®/Dated : 04/09/2023
a1 H/To,

M/s. Gujarat Fluorochemicals Limited,
12/A, GIDC Industrial area , Dahej,
12/A, GIDC Industrial area , Dahej,
Bharuch,
Taluka: Vagra,
District: BHARUCH,
State: Gujarat
PIN: 392130

fawg :/sub : Plot No, 12/A, 12/A , Dahej industrial Estate Taluka -Vagra Dist-Bharuch PIn-392130, Dahej,
Bharuch, Taluka: Vagra, District: BHARUCH, State: Gujarat, PIN: 392130 f&@ ANHYDROUS
HYDROFLUORIC ACID (AHF), T & Wif$d urr / urt & vsRur & fore fRR v nfexfie g@
(reafera) fraw, 2016 & St Wigpd QAT JVM S/HO/GJ/03/2408 F TAI®HRUT HIY A
/Storage of NANHYDROUS HYDROFLUORIC ACID (AHF) gas in pressure vessels at Plot No,
12/A, 12/A , Dahej industrial Estate Taluka -Vagra Dist-Bharuch PIn-392130, Dahej, Bharuch,
Taluka: Vagra, District: BHARUCH, State: Gujarat, PIN: 392130 - Licence No
S/HO/GJ/03/2408 grant in form LS-1A of SMPV(U) Rules, 2016-Renewal of Licence Regarding

HBIGUISir(s),
HUAT UG fGAIP : 03/09/2023 & U TBAT: OIN1386639 BT TG UG FX |/Please refer to your
application No.OIN1386639 dated 03/09/2023 .

glasn‘% TR : SIHO/GJ/03/2408 HT TR fidh 30th RIdeR 2028 T HR §d WY UMW BT o BT
&

Licence Number: S/HO/GJ/03/2408 is renewed and is valid upto 30th September 2028 is forwarded
herwith.

fadi 30/09/2028 . ¥ 3T ST AHIDHRUT 3 IWRIGd 99 & 490 55 & WG] &1 Ureid foar Sy |
facie Yoob O 9 B Yob D AT T ST T S &xrael SMieehad faisb : 30 RideR, 2028 T The
Jt. Chief Controller of Explosives, Vadodara Circle, Vadodara T TR EIET*«T CIC] ElT%E |

The provisions of the Rule 55 of the above said rules shall be followed for further renewal of the licence
beyond 30/9/2028. The renewal application along with fees, Original licence and other documents shall
reach in the Office of The Jt. Chief Controller of Explosives, Vadodara Circle, Vadodara, latest by
30th September,2028 to avoid late fee.

Pl GEJ,ST@[ I &1 U1aeht & I/Please acknowledge the receipt of the licence.
Y/ Yours faithfully,

((SMR.AUTUT)

(Dr. R.Venugopal))

Jt. Chief Controller of Explosives
gSIeN/Vadodara



(WW@@[ mﬁ@lﬁ W?‘Rﬂmm %Wmm . http://peso.gov.in aﬁ)

(For more information regarding status,fees and other details please visit our website http://peso.gov.in)
Note:-This is system generated document does not require signature.

Disclaimer : This page gives the latest action taken by this organization on your application. This page is
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u.gr.:
®TH B /FORM F
foraw 50,51 3T 54 & /(See Rules 50, 51 and 54)
Licence to store compressed gas in cylinders

SR W@ Licence No. : GIWB/GJ/06/205(G47478) 1Y% el F/Fee Rs. 2000/- per year
M/s. M/s. GUJARAT FLUOROCHEMICALS LIMITED, 12/A, GIDC DAHEJ INDUSTRIAL ESTATE, TAL- VAGRA, Village/Town: VAGRA, City: Vagra, Taluka:
Vagra, District: BHARUCH, State: Gujarat, Pin: 392130 @1 =<l af0lq $fik Ydieh AT G/IWB/GJ/06/205(G47478) dated 26/04/2018 H TfRId febq 71T RIS
YRS fawpiess i am, 1884 (1884 1 4) IR IUS = ST MU Fawl & IJuael quT 31 S BT 37 Xl & 31efH g U, haa Iuifed T ¥ R Rcvet &t
@A % o & Rt s e 31/
Licence is hereby granted to M/s. M/s. GUJARAT FLUOROCHEMICALS LIMITED, 12/A, GIDC DAHEJ INDUSTRIAL ESTATE, TAL- VAGRA, Village/Town:
VAGRA, City: Vagra, Taluka: Vagra, District: BHARUCH, State: Gujarat, Pin: 392130 valid only for the possession of cylinders filled with compressed gas in the
licensed premises described below and shown in the plan No G/WB/GJ/06/205(G47478) dated 26/04/2018 subject to the provisions of the Explosives Act, 1884(4 of
1884) and the Rules made thereunder and to the further conditions of this licence.
g 3G 30 RIawR 2027 A% Uaw X6t | / The Licence shall remain in force till the 30t" September 2027.

For Jt. Chief Controller of Explosives

Vadodara

April 26, 2018 Fd GgF T fawhies Faa®

1)Amendment dated - 26/11/2024
ST URER 71 faawor 3R 3rafRufed / DESCRIPTION AND LOCATION OF THE LICENSED PREMISES

fofared Ao & SR RIauet # 1 i e & o sre ufeR, forret St mreht ofk s fafRifdal & e srgmifed YWis T G/WB/GJ/06/205 dated
April 26, 2018 | ﬁETQTTI'QT% =i Gﬁl‘@lﬁ% 3R o8 e YTSRU Y8 %I / The licensed premises, the layout boundaries and other particulars of which are shown in
the attached approved plan No. G/WBJ/GJ/06/205 dated April 26, 2018 are situated at AMBHETHA and consists of a storage shed for possession of the gas
contained in cylinders as described here under:

T &1 PR [Type of Gas HTAT /Quantity

a) [/ Toxic IAMMONIA - 50 Nos.

b) TR faSd 3R TR SIa-I=d /Non-Toxic and Non —NIL--
Flammable

c) TR fa¥e! 3IR SaaT2id /Non-Toxic and Flammable --NIL--

d) [gferd uRifeei| T /Dissolved Acetylene Gas --NIL--
TeTdtSht & SferTaT TR fave ok Sae-=id siad 19

e) |/Non-Toxic & Flammable liquefiable gas other than --NIL--
LPG

f) [T@USl/ Liquefied Pertoleum Gas --NIL--

3R e YFAT PlotNo : 12/A, T T -ITH 7Tid : AMBHETHA T1 TR TR 41T : DAHEJ 7 : BHARUCH IS4 : Gujarat.
/ and is situated at PlotNo : 12/A, Village/Town :AMBHETHA Police Station : DAHEJ District : BHARUCH, State: Gujarat.

IR0 & YBiH P fore T / SPACE FOR ENDORSEMENT OF RENEWALS
PR B ARIG/Date of | THIG BT TRIG/Date of [T UMIBRI P GXAI&R/Signature

Renewal Expiry land stamp of the licensing authority

SR &Y, faepled

ST, 1884 A1 3d 37efA

MY 7Y RaveR aW, 2016
& Suaet a1 3q Eaki
T GG A g DI G- H, B
& #1E ge o fam v af aw
Hdlgrd fohaT SITE 1/This licence
shall be renewable without any
concession in fee for ten years in
the absence of contravention of
the provision of the Explosives
IAct, 1884 or Gas Cylinders
Rules, 2016, framed thereunder
or of the conditions of the licence

e S URER 3U JUIeS: faaRor 3R 2raf & TEY T ST & STR o e ofik =it % oref e srgwfta ff S B, 3 ¥ et o1 e giar @ o U srwft
TE B O Yovdl 3 3R ST PT YRS PRI I, 3fafy 3 I8 a B 81 GBI, T FAW F, S A §OIR IUY T BT & b, T a1 9, gus-ig ff 8T 1/ This
licence is liable to be cancelled if the licenced premises are not found conforming to the description and conditions attached hereto and contravention of any of the
rules and conditions under which this licence is granted and the holder of this licence is also punishable with imprisonment for the term which may extend to two years
or with fine which may extend to three thousand rupees or with both.

1 Rrdez fFam, 2016 ¥ arehi= faured A9 HeR) / Rds & W01 vd WeRU & fore sifaf¥ed Wai/ADDITIONAL CONDITIONS FOR FILLING AND OR
STORAGE OF TOXIC GASES CONTAINERS/CYLINDERS UNDER GAS CYLINDEDRS RULES, 2016.

IRR § uRame fa & 1Y T UHTIRITE ST YUlTelt &) saa=iT ot Seeht | 3murd fRufa &, ofveR 7 &g sifike o R o ser &

1. &ranfrﬁmwmvm efficient alarm system with operating switch in the premises shall be provided. In case of emergency, the
alarm can be heard in the control room by operating the switch in the premises.

foomaa T & fearg o simurd FRUfS & o T SiTueT Usie AT daR @& et | aierr gRT Sefid Sifier) @ frauer) o ot s,
o Torgt e ) Rl & fawrer 19 Suebull &1 Herferd B o faftie dggsii & sR & URifard faa1 SITe /A Disaster Management Plan

for operation in case of emergency of leakage of toxic gas shall be prepared. The plan shall fix responsibility on the concerned
officers who shall be trained in the different aspects of handling toxic gas equipments in case of leakage.

4, ST TRUfA & ST o fere uiveR # a1 35 U U 1 3ifeieh Uit GelTd & BTage Uiscd Iucist BRI e 1/One or more hydrant

point(s) with adequate pressure shall be provided in or near the premises for use in emergency.

IRIR H HH J HH o 3T R 419 o ([ HES ST 3 W) 3R &l KR YPR & 19 IS ool JaH I H TG o 1/At
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least two numbers self contained breathihg apparatus and two Canister type Gas Masks shall be kept in the premises in a readily
accessible location.

IRER & 91 S0 U fawTe 719 & RTa 7 ga1 T 3 T dicad Juahur Juasd SN ST /Portable devices for detection of toxic
gas leakage shall be made available in or near the premises.
ga1 ot fomn Fufid A & forg Suged ®iF R e araferesie-gif Iucsy dHrmm sme R fasmed T & feamg o fRufa & siftres ot
Bdl & foeg fozn o wAaRa foar s ?I%VA weathercock shall be provided at a suitable location for determining wind direction so
that in case of leakage of toxic gas, the workers can move against wind direction.
SRSt & Uy fAfeT IusRur 3R SR, S RydisR 3R @RI & AT arean g3, Ridsk e R & Rl ad U iR e R F Al &
e & fore =4 SiR O Sriafer Ifigd Ul I e s+t 3MuTdeTei fobe Iuesd 81t 91ieT I/Emergency kit consisting of various
appliances and tools including valve hood assembly for cylinders and tonners, clamp for cylinder valve leaks and chain and yoke
assembly for tonner valve leaks shall be available with the licensee.
T & & g/ AlD-30 & A H, TRER & Pl fauTed 1 gad fRAcieR gt 3T ST /In case of closure/cock-up of the filling plant,
no cylinder containing toxic gas shall be retained in the premises.
g9 & ama § faured 79 & AgudieRn & 1%112 i ﬁfa?ﬂﬁ UeH &I o QT1/Adequate facilities for neutralization of toxic gas shall
be provided in case of leakage.
fooraa g ofR # Ifd Rider dem (@ Em)ymme IaRTs (SFTITET) 3R FUTTS (SSIIRT) BT SHGRIT B ST I/Proper cylinder

" loading/unloading and handling arrangements shall be made in the toxic gas premises.

for Jt. Chief Controller of Explosives
Vadodara

Fd IgTd g fawwies s
TSIRT

Note:-This is system generated document does not require physical signature.

Digitally signed by K P SHARMA
Reason: Licence No. : GWB/GJ/06/205
Location:Vadodara [G47478]
Date:26-11-2024 16:39:40 PM
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Government of India
Ministry of Commerce & Industry
Petroleum & Explosives Safety Organisation (PESO)
9th Floor, Park Paradise,
Vadsar,
Vadodara - 390012

E-mail : jtcce.vadodara@explosives.gov.in
Phone/Fax No : 0265 - 2361035

No : A/IG/WB/GJ/GCT/101(G128288) Dated : 29/05/2024

To,

Sub :

Sir(s),

M/s. GUJARAT FLUOROCHEMICALS LIMITED,

12/A, GIDC, DAHEJ, INDUSTRIAL ESTATE, TALUKA VAGRA, DISTT. BHARUCH-392130 12/A, GIDC, DAHEJ,
INDUSTRIAL ESTATE, TALUKA VAGR,

DAHEJ,

Vagra,

Taluka: Vagra,

District: BHARUCH

State: Gujarat

Pin : 392130

Periodical Examination and testing of CHLORINE , Seamless,Welded,Seamless,Seamless cylinders at Plot No,
12-A, Dahej Industrial area, AMBHTA, Vagra, Taluka: Vagra, District: BHARUCH, State: Gujarat, Pin :
392130.Amendment under Gas Cylinders Rules, 2016 regarding.

Please refer to the inspection of your works by an office of the office of the on .

There is no objection to your -carrying out periodic examination and testing of CHLORINE ,
Seamless,Welded,Seamless,Seamless cyliners in your above mentioned container testing station subject to the
obsevance of the following conditions:

1.The degassing of the contents shall be done at the place approved by this office.The cylinders shall be fully
degassed till they show zero reading for the absence of the flammable gas when tested with Explosives meter
before subjecting the cylinders for testing.

2.Not more than five cylinders shall be degassed at a time.

3.The degassing and testing of cylinders shall be carried out only during daylight hours.

4.The examination and testing of cylinders shall be carried out only under continuous supervision of qualified and
experinaced pesonnel.

5.The Cylinders,which are approved for filling in writing by CCE office ,shall only be undertaken for periodic
examination/Testing.

6.All provisions of the relevant Indian standard code of practice for cylinders inclusive visual inspection shall ebe
observed.

7.CNG-ONB cylinders shall be subjected to Ultrasonic flaw detection test as per Annex D to 1S:15490:2004.

8.The cylinders passed in the periodical examination and testing shall be marked with the code mark of the testing
station and other relevant information as required under rule 6 of the Gas cylinders Rules,2016.The due date for
next test or the the date of expiry of service life of the cylinder, as the case may be,shall be clerly marked on the
stainless steel ring inserted between the valve and the neck of the cylinders.

9.The quality management system of the testing station shall be covered under ISO:9001 certification from BIS or
any other internationally reputed certifying agency with the accrediation with NABCB(Indian Acrediation Body)with in
six months.

10.The requirements of Provisions of Rule 35 of the said rules shall be followed and records of test and examination
of Cylinders shall be maintained for the service life of the Cylinders.The data record maintainanace system shall be
fully computerised .

11.The cylinders found unserviceable (Service life expired and failed in tests) shall be condemned as required under
rule 36 of the said rules,and records there of shall be furnished to this office on the 1st of January,April,July and
October every year.

12.No change in the organisational set up and machinery of testing station shall be effected without obtaining
approval of this office.

13.The other relevant provisions of the said rules are complied with.

The approval may be reviewed,ammended or withdrawn at any time.if considered necessary in the intrest of safety
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or if any of the conditions mentioned above is violated or not complied with.

This permission is valid for the period upto 30/09/2034 date which may be extended further on submission of
performance report, Renewal fee and ISO Certificate on or before the expiry of this approval.

The approval Accorded under rule 35 of the gas Cylinders Rule,2016 does not absolve you from obtaining necessary
permission/clearance under other statutes/local Regulations,if any applicable for setting up and operation of a
cylinder testing Station,which please be noted.

A Copy of Lay out drawing is returned here with duly endorsed in token of approval
Amendment Details
1). Amendment dated - 29/05/2024

Yours faithfully,

(Dr. R.Venugopal)
Jt. Chief Controller of Explosives
Vadodara

Copy together with a copy of approved drawing is forwarded to .With
referance to his Memo Number:

Note:-This is system generated document does not require physical signature.

Digitally signed by DR R VENUGOPAL
Reason: Licence No. : A/IGIWB/GJ/GCT/101
Location:Vadodara [G128288]
Date:29-05-2024 14:03:45 PM



YR WlGovernment of India
qrforeg 37 I HATTA/Ministry of Commerce & Industry

Ueiferay auT fashies JRa ma; (&) /Petroleum & Explosives Safety Organisation (PESO)
odl Hfora

, IS,

TEIERT- 390012
9th Floor, Park Paradise,
Vadsar,

Vadodara - 390012
3 AT:/E-mail :

jtcce.vadodara@explosives.gov.in
B / ey H&R:/Phone/Fax No : 0265 -

2361035
GEﬁIﬁ W./No : SIHO/GJ/03/915(S30612) faAi/Dated : 27/09/2024
|aT HiTo,
M/S. GUJARAT FLUOROCHEMICALS LTD,,
GUJARAT FLUOROCHEMICALS LIMITED,
12/A, DAHEJ GIDC INDUSTRIAL AREA,
AMBHETA,
Vagra,
Taluka: Vagra,
District: BHARUCH,
State: Gujarat
PIN: 391230
fawg :/sub : Plot No, Plot No. 12A, GIDC EState Area, Tal. Vagra, DAHEJ, \{agra, Taluka: B'hqu!ch, District:
BHARUCH, State: Gujarat, PIN: 391230 f®Id CHLORINE, % & ¥if$d ursr / il & Hsror & forg
fRR wd wfasite qra ur (3rvafer) fram, 2016 & el Wipd gafer WBIT S/HO/GUI03/915 &
Ad-i®ur HY | /Storage of NCHLORINE gas in pressure vessels at Plot No, Plot No. 12A,
GIDC EState Area, Tal. Vagra, DAHEJ, Vagra, Taluka: Bharuch, District: BHARUCH, State:
Gujarat, PIN: 391230 - Licence No : S/HO/GJ/03/915 grant in form LS-1A of SMPV(U) Rules, 2016-
Renewal of Licence Regarding
HBIGa/Sir(s),

FTAT UG fAI® : 27/09/2024 & T T&T: OIN1779271 FT T TGU &Y I/Please refer to your
application No.OIN1779271 dated 27/09/2024 .

SR T - SIHO/GJ/03/915 T TAIHRUT feHIdh 30th RIdaR 2029 TH HR THH 1Y AT Bt o1 I8! §
|

Licence Number: S/HO/GJ/03/915 is renewed and is valid upto 30th September 2029 is forwarded
herwith.

faHi® 30/09/2029 . F M ST TdHIBRUI 5 SWIdd (W & [UH 55 & UGl &7 Urer fbar oimd |
facid Yoo T o9 o Yob o 1Y T SR TUT 37 Gxdrael 31y faie : 30 RidsR, 2029 % The
Jt. Chief Controller of Explosives, Vadodara Circle, Vadodara T SRex Ugd S dIfgU |

The provisions of the Rule 55 of the above said rules shall be followed for further renewal of the licence
beyond 30/9/2029. The renewal application along with fees, Original licence and other documents shall
reach in the Office of The Jt. Chief Controller of Explosives, Vadodara Circle, Vadodara, latest by
30th September,2029 to avoid late fee.

Pl &Iﬂﬁﬁ? TG &1 UTadl € I/Please acknowledge the receipt of the licence.
Haed/Yours faithfully,

CRRE )

(K. P. SHARMA))
SU BT
Dy. Ch'ief Controller of Eprqsives

For Jt. Chief Controller of Explosives
gSIeR/Vadodara
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(31 SIFHRY SR 3T @1 FRUR, Yoo quT 3= faavur & forg g 9eTSe : hitp://peso.gov.in 3)

(For more information regarding status,fees and other details please visit our website http://peso.gov.in)
Note:-This is system generated document does not require signature.

Disclaimer : This page gives the latest action taken by this organization on your application. This page is made
available for the information of concerned applicant/licensee only. All efforts have been made to secure this
information. However, PESO will not be responsible for any misuse of the information by unauthorized
persons including the hackers.



el ATE
HId HTP N {Government of India
arfiren W SN HATEMinistry of Commerce & Industry
Tetfrem aur faepic® WA WG Potroleum & Explosives Safely Organisation (PESO)
Biad} wfvre, W e ek, T ta
TG - 390020

8th Floor, Yash Kamal Bullding, Sayajigunj, Vadodara - 390020

399 (E-mail ; dyccebaroda@explosives.govin
QUUTS /Phone/Fax No : 0265 - 2225158
TiNo : GHOIGJINS/501 8. GIHOMGI0B/580{G22655) feDated : 10/1012022
AT o,
M!S GUJARAT FLUOROCHEMICALS LIMITED,
12/A GIBC DAHEJ INDUSTRIAL ESTATE,,
TALVAGRA
Ambetha,
Bharuch,
Taluka: Vagra,
District: BHARUCH
Stata: Gujarat
Pin : 392130
fiWaiSub:  Piot Ne, 12/A, GIDC Estate Taluka Vagra, Dahej, Vagra, Taluka: Vagrs, District: BHARUCH, State: Gujarat, Pin : 302130% Rews<dl
CHLORINE 8 7 ARUI-gd YIS0 MeTed. 19 faavs,d fram, 2016 ¥ stnfa wrf g wd oo & sfl agei W, G/HO/GU/05/591 &

GIHOIGJ/DB/5R0(G22655) THIHUN & & B/ Filling of CHLORINE and Siorage of CHLORINE at Plot No, 12/A, GIDC Estate Taluka Vagra, Dahe},
Vagra, Taluka; Vagra, District: BHARUGH, State: Gujaral, Pin : 392130 Licence No. GIHO/GJ/0A/581 & G/HOIGJIC6I580{G22655) granted In Form

E & F of Gas Cylinders Ruies, 2016 - Renewal regarding

TEIGE/Sir(s),
FUGF 3u {2, 3010042022 ¥ T T. OIN1172633 T HSH TGV BY/ Please refer lo your application No.OINT172633 dated 30/09/2022 .
ST GBI GIHO/GJI05/501 & GIHO/GJI0EE80 30" Seplemebs, 2027 A6 Wi B Hlt o W6 B / Licence Number: G/HO{GJI05/581 &
GIHOIGJIOEI586 Is renewed and valid upto 301 Seplemebr, 2027 is farwarded hetawith. :

P e ¥ f iy Rk fam, 2016 & Fram 55(5) & SR, SFRIG & U Tdewl 8 91957 The Jt. Chisf Controller of Explosives, Vadodara
Circle, Vadodara 59 SRIH $) 5 SEFe @) el @i giA 3 qd (e 30 Rraravzo27 &1 a1 598 d) ol & ¢ | feetim 30 2027 % U4

W A so foamaw 2028 ¥ od wra g Rreus? W, 2016 & FEH 65(7) ¥ S9R fodd Yew & Wiy § =R grm 1 feiw 30
fyras 2028 % B TG H1AET WG 8 817 B Rl F 7 3@ W fAvee @) STl | /Piease note that application for renewat of the licence

should be submitted &0 as to reach the The Jt. Chief Coniroller of Explosives, Vadadara Circle, Vadodara before the licence expires (i.e. on or
before 301 Septemebr, 2027) as required under Rule 56(5) of Gas Cylinders Rules, 2018, Application for renewal of llcence received after 30t
Septemebr, 2027 hut not later than 30% Saptember, 2028 shall be considered only with late fae applicable vide Rule §5(7) (a}b) of seid Rules. The
isence will automatically expire if no application is recaived upto 30V Septemebr, 2028 .

U1 54 U B 91 B Il & Please acknowledge the recelpt of the same.
AT fYours faithfully,

(J{Tﬁwi )

. r. RVenugopal))

Jt, Chief Controller of Explosives
adodara

(313 ST O o @t RS, SIeens T e R & T o S A hitp:/fpeso.gov.in < (]

{For mora informallon regarding status,fees and other details please visit our wahbsite hitp:#peso.gov.in)

Note:-This is system generated document does not require physical signature.




. T § IFORM E
s . faw 58,51 31T 54 &4 H{See Rules 50, 51 and 54)

. - ﬁiﬂ?ﬂ’fﬁ'mﬂ L5 mﬁiﬁk ﬁ’l‘E Glﬂilﬁﬁf Licence to fill compressed gas in cylinders
RN TR Lisence No. : GIHOIG 05159 4{G22655) i g1 &/ Fee Rs.5000/- per year
/S GUJARAT FLUOROCHEMICALS LIMITED, 42/A GIDG DAHEJ INDUSTRIAL ESTATE, TALVAGRA, Village/Town: Ambstha, Clty: Bharuch, Taluka: Vagra,
District: BHARUGH, State: Gujarat, Pin: 392130 , %l 3R Y@ YEN G/HOIGJI05/591(622655) dated 031082007 W Bf LY f

_ | 1884 1884 BT 4) 3R SFF AT g 7y Framl I Qudl dur 5T ST @1 oF dl arei Tgd gu, crae Hritfee T & Y Rravsy ® W &
R & vy segita & Il 81 / Licence is kersby granted to M/ GUJARAT FLUOROCHEMICALS LIMITED, 12/A GIDC DAHEJ INDUSTRIAL ESTATE,

TAL.VAGRA, Village/Town: Ambetha, Gity: Bharuch, Taluka: Vagra, District: BHARUGH, State: Gujarat, Pin: 392130 valid only far the filling of cylinders wilh
compressed gas In tha licensed premises described below and shown in the plan No. GFHOIGJ/D5/591(G22655) dated 03/08/2007 subjsct to the provisions of he

Explosives Act, 1884(4 of 1884} and the rufes made thereunder and to the further conditions of this licence.

og AR 30 RRTER 2027 A% UgT Y@ |/ The Lisence shall remain in force il the 30" Sepiember 2027,
For Chief Controller of Exploslves

August3, 2000 - R P‘g‘g;;;

1}Amendment dated - 17/04/2008 . _'
argaa wieErR w1 fedr iR 3@fRufd ) DESCRIPTION AND LOCATION OF THE LICENSED PREMISES
Rrafafed oo ¥ smqar Rewsd # i e F R smga ofe, Res) st et aiv 3y TP o Ta SFMET YEIP 9, G/HO/GJ06/591 dated

August 3, 2007 7 ST 7 2| Dahej 7 SRR & AR 1oral o gRIgrel § @I T8 CHLORINE - 6 Nos.{(1x6) fBfeiT 6isa § 1 / The licensed premises, the
jayout boundaries and olher parliculars of which are showit in ihe attached approved plan No G/HOIGJRS591 dated August 3, 2007 are situated at Dahej and

conslats of CHLORINE - 6 Nos.{1x8) filling points with connected other fecilities for filling of the gas(as) in cylinders as described here under:

T 9T TTR Type of Gas Tl (Guantily
a) [ Toxic CHLORINE
by [T N IR TR saE-Riid MNon-Toxic and Non i
ammabls

<) I o 30 GaerTRIIe /Mon-Toxic and Flammable —NIL—

d) [ieri Oraie i IR /Dissaived Acetylene Gas ~NIL--
fraidiol 3 il TR 1a0a 1R saa-TRire sad 1

e} yNon-Toxic & Flammable liquefiable gas other than -NHL --
LPG _

f) laerdal Liquefied Perloleumn Gas . YT

3R Wi FET PlotNo :12/A TEll T =1 : GIDC Estate Taluka Vagra 7Iid : Dahsj GRRA 4741 ; 378N :BHARUCGH TR Gujarat. Jand is sltuated at PlotNo :12/A
Name of Stresf :GIDC Estate Taluka Vagra Viilage/Town :Dahej Police Statlon : District : BHARUGH, State: Gujaral.

wdimvor & qEie= ¥ {0 W/ SPACE FOR ENDORSEMENT OF RENEWALS

‘ Tl B ARNEDate of | WK &1 aRiG/Date of Eﬁﬁm F gedeRR/Signature
Renswal Expiry nd stamp of the licensing authorlty
TR B, faeETe®
AT, 1884 1 TG S
frg Redev P, 2016
et o ot
1 GRITH, Dr. R.Venuguopal
B %{?ﬂ! fer o s o JC[:Eg P
oI | fThis ilcence 101072022 30/08/2027 For Jt. Chief Controller of
halt be renewable without any Exploslves
nncassion in fae for ten years in Vadodara
he absence of contravention of
he provislon of the Explosives
ct, 1884, or Gas Cylindars
ules, 2016, framed thereundar
of the canditions of he fcence

ofE o iR 6 SUIEE faaRer ol vl & qﬁwm%ahiﬁﬁﬁﬂiﬁéhﬁﬁfﬂfﬂ%ﬂﬂ@ﬁﬁﬂ%%,ﬁﬁ%ﬁrwm%aﬁwwﬁ
T8 WY o Wt & AR SRl 1 YR® SR b, o &) 3¢ oo 1 1 WAL, W qER Y, = O 9 U 66 1 & Wb, 1 A ¥, JUSA T 81 b/ This
licence s liable to be cancelled ¥ the licenced premises are nod found conforming to the descriplion and conditions aftached hereto and contravention of any of the
nites.and conditions under which this ficence is granted and the helder of this licence is also punishable with imprisonment for the term which may extend to twa years

oF with fine which may extend lo three thousand rupees or with boih,

M.MMMMMMDH IONAL CONDITIONS FOR FILLING AND OR
STORAGE OF TOXIC GASES CONTAINERS/CYLINDERS UNDER GAS CYLINDEDRS RULES, 2016.

e 2 R e 3 el e TSt e waeh ot cmeer oft sy s Rufd &, ik 3 e aifuve e o e e |

1. o ﬂﬂTﬁTWIfAn afficient alarm systemn with operating switch in the premises shall be pravided, In case of smergency, the
alarm can be heard in the control room by operating the switch in the premises.

farrerar vg & foama ot Wﬁ@ﬁ%iﬁqw&mnﬁmﬁwﬁwaﬁmimmma@maﬁﬁﬂﬁwﬁmaﬂml
for R ) Uy 9 e fi Suaon &) daferg @37 o faftr ugget & N ® wifRifEe fosar SEm /A Disaster Management Plan

2.
for operation in case of emergency of leakage of toxic gas shall be prepared. The ptan shall fix responsibility on the concernad
officers who shall be trained in the different aspects of handling toxic gas equipments in case of leakage.

i FRufe T Iud & fore ofker & o1 39 UIG U a1 ¥ Uaiet aed & g T UGS HAY S 1/One or more hydrant

3. ) L . :
poin(s) with adequate pressure shall be provided in or near the premises for use in emergency.

i T ¥ oH 4 e iR W oF (@er s i omed) AN ) PR TR F I HTES AES Y RIFT T T VAL

4. teast two numbers self contained breathing apparatus and two Canister iype Gas Masks shall be kept in the premises in a readily
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A W W JFORM F
- P 50,51 91T 54 3 /(See Rules 50, 51 and 54)
S . o ‘ . Licenca to stare compressed gas in cylinders

373§ Licence No. : GIHO/GJ/06/580{G22655). : Fifife q[e F/Fee Rs. 4000/- por year
. MI8 GUJARAT FLUDROCHEMICALS LIMITED, 12/A GIDC DAHEJ INDUSTRIAL ESTATE, TAL.VAGRA, Village/Town: Amhbeiha, City: Bharuch, Taluka: Vagra,
" District BHARUCH, State: Gujarat, Pfo: 392130 @1 - YEtes U GIHOIG/06/580(G22655) dated D3/08/2007 # gffq foru g GE‘H bR , yedi

sfAfm, 1884 {1684 @1 4) ST 30, e FA T TG 3 SUdel e T gl B o <t 197 g U, b GOfE iRy ¥ oY ewsd Sl e &

fawpics ;
R @ Rt g fasig e : _ :
Licence is hereby granted to MS GUJARAT FLUOROCHEMICALS LIMITED, 12/A GIDC DAHE INDUSTRIAL ESTATE, TAL.VAGRA, ViliagefTown: Ambetha,

. City: Bharuch, Taluka: Vagra, District: BHARUCH, State: Gujarat, Pin; 302130 valid only for the possession of cylinders filed with compressed gas in the licensed
premises described below and shown in the plan No GIHO/GJIB/5B0(G22655) dated 03/08/2007 subject to the provisions of the Explosives Act, 1884(4 of 1884) and

ihe Rules made thereunder and 1o lhe further condlions of this licence.

71 3T 30 R 2027 7% WG W |/ The Licence shall remain In foree 1k the 30t September 2027.
For Chief Controller of Explos|ves

August 3, 2007 _ T?I - Nagpur

: ' I uRAR w1 fawo 3T arafufY / DESCRIETION AND LOCATION OF THE LICENSED PREMISES
. ProfifEa fAwu ¥ srer Riavsd # 8 79 e & o g v, fret aftrar Wil iR st Raffindt @ g srgaifda i § GIHOIG 6580 dated

‘August 3, 2007 H R T &, W orafla § 3R oW b 1SRl WE 21/ The licensed premises, the layout boundaries and other particulars of which are shown in
the gftachad approved pian No. G/IHO/GMOE/58C dated August 3, 2607 are situated at Dahe] and consisis of a storage shed for possession of the gas contained in

oylinders as described here undar: :

| 91 &1 XBH fTyps of Gos WEN /Quanilty
# Toxic ) ] CHLORINE - 136 Nos,
n) fafa 2% 71T saereie /Non-Toxic and Non —NIL--
lammablée

&) 31 vaaTE /Non-Toxie and Flammable «-NL--

d) Hifesd URtilcel 1 /Dissolved Acetylene Gas <NIL--
et 3 SclTdl TR 12 iR GarehTRiTe: sidd 18

8} ¥Non-Toxic & Flammable liquefiable gas other than ~-NIL--
1 PG

T faerde Liquefied Partoleur Gas NI~

ST T TS PlotNo  12/A Teft 1 75 T8 : Dahej T1 R QR 4 : fSFel : BHARUCH I : Gujarat.
7 and Is siluated at PlolNo : 12/A Villagef Town :Dahej Police Station District : BHARUGH, Siate: Gujarat.

T ¥ ygie & fg TUTH / SPACE FOR ENDORSEMENT OF RENEWALS

BT 6 ATEDate of | AT 91 Al Dale of  [wicd MG & gXaieR/Signature
Renewal Expiry and starap of the licensing authoxity

[ g &1, [aupice .

aftfrm, 1884 o Iud SfEfiT
S I Y RTEUS A, 2016

S|
i I, Dr. R.Venugopat

¥ v e R fyen g o o GCE
Tefferd [T ST 1iThis license f0r10/2022 30/09/2027 For Jt. Ghief Controlisr of
shall be renewable without any Explosives
concession in fee for len years in Vadodara
the absence of contravention of

he provision of the Explosives

ct, 1884 or Gas Cylnders
Rules, 2016, framed lhereunder

¢ of ihe condillons of the licence

Tf R TRER TUQ I R ofR el & 8 Hﬁfwm%G?Rﬁﬂﬁ‘ﬂm&?ﬁ?ﬁff$&Nﬁq%aﬂaﬁliﬂﬂiﬁ,WﬂWWWﬁm%aﬁqﬁ&ﬂﬁﬁi
% B9GB! § Y SR Y YR PIER 3, r d) aY o a9 & e, TR O, of o GRSl de Bl 51 Wb, 1 & 3, g ot G | 4 Fhis
licence is liable to be cancelled If ine licenced pramises are not found conforming to the description and conditions atlached herete and contravention of any of the
tules and conditions under which this ficence Is granted and the holder of thls Heence Is also punishable with imprisonment for the lerm which may extend to two yeats

or with fine which may extend 1o three thousand rupees or wilh both.

i fordtae R, 2016 3 3= farram fiy 2wl s Rielee & sRur o sigRY § fory ofafiga =ElADDITIONAL CONDITIONS FOR FILLING AND OR
STORAGE OF TOXIC GASES CONTAIHEBS[Q!L]NQERS UNDER GAS CYLINDEDRS RULES, 2016,

fvere  GRETeRT R b G uTaiTeR st sroTet @) s oY sl s Rufe #, ofteR o e 3{RE B R e el §
1. &Iﬂﬁw o YHT1/AN efficient alarm system with aperating switch in the premises shall be provided. in case of emergency, the
alarm can be heard in the control room by operating the switch in the premises.

gt et 3 Py ) it R 3 o e o walery ST TR 1 s e g i aifepr 9t et & 1 s,
2 forgt i =) TRy 7 ferrar Trer S oae o o Hefeid B ﬁfﬁﬁlﬁﬂﬂﬂ&ﬁ & o o wifarg faon e /A Disaster Management Plan
" for operation in case of emergency of leakage of toxic gas shall be prepared. The plan shall fix rasponsibility on the concerned
officers who shall be trained in the different aspects of handling toxic gas equlpments i case of leakage.
WWﬁW%WWﬂWWWWWWWW%WWWWG@ 1/One or more hydrant
paint{s) with adequate pressure shall be provided in or near the premises for use in emergency.
ofveR T &0 A oH & oireT FIfRd 41 o (@@ Hes Afd siwed) 37 €] I WP & 1G WP gl oM W H 1@ wgh /AL

4. |east two numbers self contained breathing apparatus and two Canisier type Gas Masks shalt be kept in the premises in a readily
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LD OYALS)

Directorate thtﬁ'ﬁ'mw&S&fetp & BHealth

Guiatittare
License g otk atastory

Registration No. 562/24111/k0gense to work a factory License No- 15074
FIN. S06015074A D.A. 30-Jan-2007

ROGTL

26)

License is hereby granted to
Mr. SANATH KUMAR MUPPIRALA +11 DIRECTORES
Fc;r the premises known as
GUJARAT FLUOROCHEMICALS LIMITED

situated at

PLOT NO.12/A GIDC DAHEJ TAL-VAGRA DIST-BHARUCH
fa.: Vagra Dist.: Bharuch

L <CO2L <

for use as a factory within the limits specified in the plan approved by the

Joint Director Industrial Safety and Health, Surat Region

vide No. 15 Date 15-Jan-2007 subject to provisions of the

e

Factories Act, 1948 and the Rules made thereunder.

The license is issued for:

XL C

Maximum Number of workers to be employed on any day during the Year :**5,000**
Maximum installed power in B.H.P. on any day during the year **Above 5000**

The license is valid up to 31st December 2025,

Fees paid Rs. 330,350.00
Fees due Rs. 330,000.00

1 & _ SF IS s ey -‘m‘—?‘ “m

D Excess Rs. 350.00 — '
" Place:  Bharuch 1??? udrfv\:? % e
Date : 01-Feb-2021 DRAIAL > %
Date: 2021.02.01 +05:30

‘ Reason: Approva

o Location: Bharuch

)

. Deputy Directer

Industrial Safety and Health

aﬁ € Bharuch
" 2 oueu S —a — o _-_..‘_;__ e P -

|
[

111918

X4




Annexure-7 7 zho
(This certificate must be hung up in the boiler house)

No.: CA032023-20240043482
GUJARAT BOILER INSPECTION DEPARTMENT
CERTIFICATE FOR USE OF A BOILER
( regulation 389 )

Registry No. of Boiler : GT-6041 Type of Boiler :Water Tube - Power Boiler

Boiler Rating :3,518.00 m? Place & Year of Manufacture :YAMUNANAGAR -2008

Maximum Continuous Evaporation : 90,000.00 kg/hr

Name of Owner : GUJARAT FLUOROCHEMICALS LTD

Situation of Boiler :  12/A GIDC DAHEJ INDUSTRIAL ESTATE, TAL:VAGRA, DIST:BHARUCH- Bharuch

Repairs : 2013:TYPE-I & 11 158 no. each total 316 no. inbed studed type coils replaced. Feed line control valve replaced.
Bottom header LHS & RHS both side end plate cut & rewelded for header flushing & cleaning purpose. 2014 : 3
no. 1” Size vent valve changed 2015:158 no.type | & 158 no.type-Il inbed coil changed, 5 no. 1” valves at drum level
changed.2019: 316 nos. inbed tubes(158 each type | & II) replaced. 2021:- 316 nos. inbed tubes(158 each type | &
1) replaced. RLA carried out. 2023: All inbed tubes are replaced.

Remarks : 2023: RLA action plan to be followed.

Hydraulically tested on 06-05-2024 to 102.00 kg/cm?(g)

I hereby certify that the above described boiler is permitted by Shri J G Bhatt /Deputy
Director of Boilers under the provisions of Section 7/8 of the Boilers Act, No. V (Amended
2007) of 1923, to be worked at a Maximum Pressure of 81.00 kg/cm?*(g) for the period from
07/05/2024 to 06/05/2025.

The loading of the each of dia. 45.72 mm FLSPSL safety valve is not to exceed 81.00
kg/cm?(g) Cws Drum:- LH-12 mm, RH- 14 mm & SH:- 11 mm thk.

I hereby further certify that the main steam pipe was tested hydraulically to a pressure of
110.00 kg/cm? last on 25/05/2009

Fees Rs.20,500.00 paid on - 26/03/2024 V.No. - 2494814

Dated at Vadodara this 06 day of May 2024

Digitally
JIGNESHKUMAR
GIRDHARILAL §
Date: 2024.0506
Reason: Ap pl
Location: GarfMinagar

ATT
12:24:40 IST

Counter Signed

hri Bhatt
5 (S SJ G :;3 ).1 Director of Boilers
eputy Director of Boilers Gujarat State,
Vadodara

Ahmedabad

see reverse for "conditions"
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Conditions
(Reverse of Form VI)
1.No structural alteration, addition or renewal shall be made to the boiler otherwise than in accordance with section 12 of
the Act.

2.Under the provisions of Section 8 of the Act, this certificate shall cease to be in force:

(a) on the expiry of the period for which it was granted; or

(b) when any accident occurs to the boiler; or

(c) when the boiler is moved the boiler not being vertical boiler the heating surface of which is less than 18.58 sq.

meters or a portable vehicular boiler; or

(d) save as provided in section 12 of the Act, when any structural alteration, addition or renewal is made in or to the

=

boiler; or
(e) if the competent authority in any particular case so directs when any structural alteration, addition or renewal is
made in or to any steam- pipe attached to the boiler; or
(f) on the communication to the owner of the boiler of an order of the competent authority or competent person
prohibiting its use on the ground that it or any boiler component attached thereto is in a dangerous condition.

Under section 10 of the Act, when the period of a certificate relating to a bolier has expired, the owner shall, provided
that he has applied before the expiry of that period for a renewal of the certificate be entitled to use the boiler at the
maximum pressure entered in the former certificate, pending the issue of orders on the application but this shall not be
deemed to authorize the use of a boiler in any of the cases referred to in clauses (b),(c),(d),(e) and (f) of sub-section (1) of
section 8 occuring after the expiry of the period of the certificate.

3.The bolier shall not be used at a pressure greater than the pressure entered in the certificate as the maximum pressure
nor with the safety valve set to a pressure exceeding such maximum pressure.

4.The boiler shall not be used otherwise than in a condition which the owner reasonably believes to be compatible with safe
working.

NB :- Detail regarding this boiler are record in Registration Book No. of which is copy may be obtained of
payment on application to the Director



(This certificate must ghung up in the boiler house)

No.: CA032024-20250044402
GUJARAT BOILER INSPECTION DEPARTMENT
CERTIFICATE FOR USE OF A BOILER
( regulation 389 )

Registry No. of Boiler : GT-8091 Type of Boiler :Water Tube - Power Boiler

Boiler Rating :4,324.00 m? Place & Year of Manufacture :YAMUNANAGAR -2014

Maximum Continuous Evaporation : 90,000.00 kg/hr
Name of Owner : GUJARAT FLUOROCHEMICALS LTD

Situation of Boiler :  12/A GIDC DAHEJ INDUSTRIAL ESTATE, TAL:VAGRA, DIST:BHARUCH- Bharuch

Repairs :  2016:- H.P. Heater installed. 2018:- 158 + 158 Bed Coil tubes replaced. 2020:- 158 + 158 Bed Coil tubes replaced.
2022: All Inbed tubes are replaced.2024:- All Bed Coil & Minor Vales (01 NOS ) replaced.

Remarks : Pending Approval of steam test.

Hydraulically tested on 24-05-2024 to 101.50 kg/cm?(g)

I hereby certify that the above described boiler is permitted by Shri P K Patel /Assistant
Director of Boilers under the provisions of Section 7/8 of the Boilers Act, No. V (Amended
2007) of 1923, to be worked at a Maximum Pressure of 81.00 kg/cm?*(g) for the period from
25/05/2024 to 24/05/2025.

The loading of the each & dia 45.72 mm SPSL safety valve is not to exceed 81.00
kg/cm?(g) Cws .

I hereby further certify that the main steam pipe was tested hydraulically to a pressure of
121.50 kg/cm? last on 28/07/2014

Fees Rs.22,500.00 paid on - 26/03/2024 V.No. - 2494807

Dated at Bharuch3 this 27 day of June 2024

Digitally ed by JATEL
PRAKASH K Al
Date: 2024.07.Qf 12:04:45
IST

Reason: ApI
Location: Gandhinagar

Counter Signed

. (Shri P K Patel) . Director of Boilers
Assistant Director of Boilers .
Gujarat State,
Bharuch3

Ahmedabad

see reverse for "conditions"
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Conditions
(Reverse of Form VI)
1.No structural alteration, addition or renewal shall be made to the boiler otherwise than in accordance with section 12 of
the Act.

2.Under the provisions of Section 8 of the Act, this certificate shall cease to be in force:

(a) on the expiry of the period for which it was granted; or

(b) when any accident occurs to the boiler; or

(c) when the boiler is moved the boiler not being vertical boiler the heating surface of which is less than 18.58 sq.

meters or a portable vehicular boiler; or

(d) save as provided in section 12 of the Act, when any structural alteration, addition or renewal is made in or to the

=

boiler; or
(e) if the competent authority in any particular case so directs when any structural alteration, addition or renewal is
made in or to any steam- pipe attached to the boiler; or
(f) on the communication to the owner of the boiler of an order of the competent authority or competent person
prohibiting its use on the ground that it or any boiler component attached thereto is in a dangerous condition.

Under section 10 of the Act, when the period of a certificate relating to a bolier has expired, the owner shall, provided
that he has applied before the expiry of that period for a renewal of the certificate be entitled to use the boiler at the
maximum pressure entered in the former certificate, pending the issue of orders on the application but this shall not be
deemed to authorize the use of a boiler in any of the cases referred to in clauses (b),(c),(d),(e) and (f) of sub-section (1) of
section 8 occuring after the expiry of the period of the certificate.

3.The bolier shall not be used at a pressure greater than the pressure entered in the certificate as the maximum pressure
nor with the safety valve set to a pressure exceeding such maximum pressure.

4.The boiler shall not be used otherwise than in a condition which the owner reasonably believes to be compatible with safe
working.

NB :- Detail regarding this boiler are record in Registration Book No. of which is copy may be obtained of
payment on application to the Director



(This certificate must ghung up in the boiler house)

Hegsg J5d

FORM VI

GUJARAT BOILER INSPECTION DEPARTMENT
CERTIFICATE FOR USE OF A BOILER
( regulation 389 )

No.: CA032024-20250047127

Registry No. of Boiler : GT-7237 Type of Boiler :Water Tube - Process Boiler

Boiler Rating :413.00 m? Place & Year of Manufacture :China -2011

Maximum Continuous Evaporation : 10,000.00 kg/hr
Name of Owner : GUJARAT FLUOROCHEMICALS LTD

Situation of Boiler :  12/A GIDC DAHEJ INDUSTRIAL ESTATE, TAL:VAGRA, DIST:BHARUCH- Bharuch

Repairs : 2024: Steam Drum Replaced.

Remarks : 2023:Pending approval of WP & Steam Test.

Hydraulically tested on 16-10-2024 to 19.11 kg/cm?(g)

I hereby certify that the above described boiler is permitted by Shri C V Dungarani
/Assistant Director of Boilers under the provisions of Section 7/8 of the Boilers Act, No. V
(Amended 2007) of 1923, to be worked at a Maximum Pressure of 12.74 kg/cm?*(g) for the
period from 17/10/2024 to 16/10/2025.

The loading of the each 41.5 mm dia FLSV safety valve is not to exceed  12.74 kg/cm?(g)
Cws .

I hereby further certify that the main steam pipe was tested hydraulically to a pressure of

19.89 kg/cm? last on 27/09/2012

Fees Rs.5,800.00 paid on - 26/09/2024 V.No. - 2668639

Dated at Bharuch this 23 day of October 2024

Date: 2024.10.2f 15:30:03 IST
Reason: Approval
Location: Ga nagar

Counter Signed

hri Dungarani
(S ¢ V ung . ) Director of Boilers
Assistant Director of Boilers .
Gujarat State,
Bharuch

Ahmedabad

see reverse for "conditions"
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Conditions
(Reverse of Form VI)
1.No structural alteration, addition or renewal shall be made to the boiler otherwise than in accordance with section 12 of
the Act.

2.Under the provisions of Section 8 of the Act, this certificate shall cease to be in force:

(a) on the expiry of the period for which it was granted; or

(b) when any accident occurs to the boiler; or

(c) when the boiler is moved the boiler not being vertical boiler the heating surface of which is less than 18.58 sq.

meters or a portable vehicular boiler; or

(d) save as provided in section 12 of the Act, when any structural alteration, addition or renewal is made in or to the

=

boiler; or
(e) if the competent authority in any particular case so directs when any structural alteration, addition or renewal is
made in or to any steam- pipe attached to the boiler; or
(f) on the communication to the owner of the boiler of an order of the competent authority or competent person
prohibiting its use on the ground that it or any boiler component attached thereto is in a dangerous condition.

Under section 10 of the Act, when the period of a certificate relating to a bolier has expired, the owner shall, provided
that he has applied before the expiry of that period for a renewal of the certificate be entitled to use the boiler at the
maximum pressure entered in the former certificate, pending the issue of orders on the application but this shall not be
deemed to authorize the use of a boiler in any of the cases referred to in clauses (b),(c),(d),(e) and (f) of sub-section (1) of
section 8 occuring after the expiry of the period of the certificate.

3.The bolier shall not be used at a pressure greater than the pressure entered in the certificate as the maximum pressure
nor with the safety valve set to a pressure exceeding such maximum pressure.

4.The boiler shall not be used otherwise than in a condition which the owner reasonably believes to be compatible with safe
working.

NB :- Detail regarding this boiler are record in Registration Book No. of which is copy may be obtained of
payment on application to the Director



(This certificate must ghung up in the boiler house)

Hegsg J5d

FORM VI

GUJARAT BOILER INSPECTION DEPARTMENT
CERTIFICATE FOR USE OF A BOILER
( regulation 389 )

No.: CA032023-20240043054

Registry No. of Boiler : GT-6472 Type of Boiler :Waste Heat Recovery Steam Generator

Boiler Rating :7,958.00 m? Place & Year of Manufacture :PUNE -2010

Maximum Continuous Evaporation : 20,250.00 kg/hr

Name of Owner : GUJARAT FLUOROCHEMICALS LTD

Situation of Boiler :  12/A GIDC DAHEJ INDUSTRIAL ESTATE, TAL:VAGRA, DIST:BHARUCH- Bharuch

Repairs : - NIL -

Remarks : Boiler is t be offered for steam test at the earliest.

Hydraulically tested on 12-04-2024 to 66.00 kg/cm?(g)

I hereby certify that the above described boiler is permitted by Shri J G Bhatt /Deputy
Director of Boilers under the provisions of Section 7/8 of the Boilers Act, No. V (Amended
2007) of 1923, to be worked at a Maximum Pressure of 44.00 kg/cm?*(g) for the period from

13/04/2024 to 12/04/2025.
The loading of the each of dia. 23 mm FLSPSL safety valve is not to exceed 44.00

kg/cm?(g) Cws to be ascertain..

I hereby further certify that the main steam pipe was tested hydraulically to a pressure of
66.00 kg/cm? last on 26/07/2010
Fees Rs.20,500.00 paid on - 26/03/2024 V.No. - 2494782

Dated at Vadodara this 12 day of April 2024

Signature-Net Verified

Digitally sfgred
JIGNESHKUMAR
GIRDHARILAL §
Date: 2024.04T2
Reason: Ap pl
Location: GarfMinagar

ATT
15:54:37 IST

Counter Signed

hri Bhatt
5 (S SJ G :;3 ).1 Director of Boilers
eputy Director of Boilers Gujarat State,
Vadodara

Ahmedabad

see reverse for "conditions"
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Conditions
(Reverse of Form VI)
1.No structural alteration, addition or renewal shall be made to the boiler otherwise than in accordance with section 12 of
the Act.

2.Under the provisions of Section 8 of the Act, this certificate shall cease to be in force:

(a) on the expiry of the period for which it was granted; or

(b) when any accident occurs to the boiler; or

(c) when the boiler is moved the boiler not being vertical boiler the heating surface of which is less than 18.58 sq.

meters or a portable vehicular boiler; or

(d) save as provided in section 12 of the Act, when any structural alteration, addition or renewal is made in or to the

=

boiler; or
(e) if the competent authority in any particular case so directs when any structural alteration, addition or renewal is
made in or to any steam- pipe attached to the boiler; or
(f) on the communication to the owner of the boiler of an order of the competent authority or competent person
prohibiting its use on the ground that it or any boiler component attached thereto is in a dangerous condition.

Under section 10 of the Act, when the period of a certificate relating to a bolier has expired, the owner shall, provided
that he has applied before the expiry of that period for a renewal of the certificate be entitled to use the boiler at the
maximum pressure entered in the former certificate, pending the issue of orders on the application but this shall not be
deemed to authorize the use of a boiler in any of the cases referred to in clauses (b),(c),(d),(e) and (f) of sub-section (1) of
section 8 occuring after the expiry of the period of the certificate.

3.The bolier shall not be used at a pressure greater than the pressure entered in the certificate as the maximum pressure
nor with the safety valve set to a pressure exceeding such maximum pressure.

4.The boiler shall not be used otherwise than in a condition which the owner reasonably believes to be compatible with safe
working.

NB :- Detail regarding this boiler are record in Registration Book No. of which is copy may be obtained of
payment on application to the Director



(This certificate must ghung up in the boiler house)

Hegsg J5d

FORM VI

GUJARAT BOILER INSPECTION DEPARTMENT
CERTIFICATE FOR USE OF A BOILER
( regulation 389 )

No.: CA032023-20240043117

Registry No. of Boiler : GT-6488 Type of Boiler :Waste Heat Recovery Steam Generator

Boiler Rating :7,958.00 m? Place & Year of Manufacture :Pune -2010

Maximum Continuous Evaporation : 20,250.00 kg/hr
Name of Owner : GUJARAT FLUOROCHEMICALS LTD

Situation of Boiler :  12/A GIDC DAHEJ INDUSTRIAL ESTATE, TAL:VAGRA, DIST:BHARUCH- Bharuch

Repairs: —— Nil ----

Remarks : Pending approval of steam test.

Hydraulically tested on 18-04-2024 to 66.00 kg/cm?(g)

I hereby certify that the above described boiler is permitted by Shri J G Bhatt /Deputy
Director of Boilers under the provisions of Section 7/8 of the Boilers Act, No. V (Amended
2007) of 1923, to be worked at a Maximum Pressure of 44.00 kg/cm?*(g) for the period from

19/04/2024 to 18/04/2025.
The loading of the each of dia. 23.0 mm FLSPSL safety valve is not to exceed 44.00

kg/cm?(g) Cws to be ascertain.

I hereby further certify that the main steam pipe was tested hydraulically to a pressure of
75.00 kg/cm? last on 26/07/2010
Fees Rs.20,500.00 paid on - 26/03/2024 V.No. - 2494798

Dated at Vadodara this 19 day of April 2024

Signature-Net Verified

Digitally sfgred
JIGNESHKUMAR
GIRDHARILAL BHATT

Date: 2024.047T9 11:43:40 IST
Reason: Ap pl
Location: GarfMinagar

Counter Signed

hri Bhatt
5 (S SJ G :;3 ).1 Director of Boilers
eputy Director of Boilers Gujarat State,
Vadodara

Ahmedabad

see reverse for "conditions"
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Conditions
(Reverse of Form VI)
1.No structural alteration, addition or renewal shall be made to the boiler otherwise than in accordance with section 12 of
the Act.

2.Under the provisions of Section 8 of the Act, this certificate shall cease to be in force:

(a) on the expiry of the period for which it was granted; or

(b) when any accident occurs to the boiler; or

(c) when the boiler is moved the boiler not being vertical boiler the heating surface of which is less than 18.58 sq.

meters or a portable vehicular boiler; or

(d) save as provided in section 12 of the Act, when any structural alteration, addition or renewal is made in or to the

=

boiler; or
(e) if the competent authority in any particular case so directs when any structural alteration, addition or renewal is
made in or to any steam- pipe attached to the boiler; or
(f) on the communication to the owner of the boiler of an order of the competent authority or competent person
prohibiting its use on the ground that it or any boiler component attached thereto is in a dangerous condition.

Under section 10 of the Act, when the period of a certificate relating to a bolier has expired, the owner shall, provided
that he has applied before the expiry of that period for a renewal of the certificate be entitled to use the boiler at the
maximum pressure entered in the former certificate, pending the issue of orders on the application but this shall not be
deemed to authorize the use of a boiler in any of the cases referred to in clauses (b),(c),(d),(e) and (f) of sub-section (1) of
section 8 occuring after the expiry of the period of the certificate.

3.The bolier shall not be used at a pressure greater than the pressure entered in the certificate as the maximum pressure
nor with the safety valve set to a pressure exceeding such maximum pressure.

4.The boiler shall not be used otherwise than in a condition which the owner reasonably believes to be compatible with safe
working.

NB :- Detail regarding this boiler are record in Registration Book No. of which is copy may be obtained of
payment on application to the Director



,QQ:-\-':'H% ANALYSIS REPORT FOR AIR Gujarat Pollution Control Board

g" e — '% Annexure-8 TYPE : StaCk-V()%O Bharuch

C-1/119/3, GIDC Phase-2
% Sample 1D:479204 - Analysis Completion:17/03/2025 | Narmadanagar

Chlor Alkali / LAB Tnward : 59756 Bharuch-392015
or Alkall fward - Tele:(0264)2246333

1. Name & : Gujarat Fluorochemicals Limited - 15136
2. Address of the Unit : Plot No. 12 / A,E-50/1 Dahej GIDC Industrial Estate,,
-Dahej - -392130,Taluka : Vagra, District : Bharuch, GIDC : Dahej
3. Nature of Sample : REP-Representative/Grab , (Insp Type : OTH-Others/Higher Authority)
4. Sample Collected By : K.N. Vaghamshi, EE
5. Date & Time of Collection & Receipt : 05/03/2025, (1705 to 1720)
6. Date of Start & Completion of Analysis : 06/03/2025 & 17/03/2025
7. Sampling Point : Stack attach to ... Any Other ~ Vent attached with HCL/waste gas scrubber of CMS-1 Plan
8. Fuel e
9. APCM : Two stage water scrubber followed by caustic scrubber
10. Thimble & Weight (gm) IS
11. Temperature on Collection : & Volume-Absord Media : 50 ml
12. Volume-Gas Passed : 301ts
13. Parameters : 1 & Oper Time(Min) : 15
Sr Parameter Unit Test Method Range of Testing Result
1| HCL-Stack MG/NM3 Argentometric - 3.4

Laboratory Remarks : Approved By:558-r.0_558 Dt.: 17/03/2025 -
- 55—

Riddhi N.Kiri, SSO

Field Observation :

Note :
. The results relate only to the items sampled and tested.
. Samples will be destroyed after 10 days from the date of issue of test report unless otherwise specified.
. The report shall not be reproduced except in full or part without approval of the laboratory.
. The Board is not responsible for the authenticity for the samples not collected by the Board’s officials.
. Total liability of our laboratory is limited to the invoiced amount. Any dispute arising out of this report is subject to
Guijarat Jurisdiction only.
. Permissible Limits: as per Schedule VI of EPA Rules, 1986 as ammended by Second and Third ammendment 1993 for Effluents
. Physicochemical and microbiological parameters, Std.Methods for Water and Waste Water- 23nd Edition by APHA.
8. Bioassay test (for toxicity) -1S:6582:Part-2:2001; Reaffirmed 2007.

a b WON =

~N o

*** END OF TEST REPORT ***

28/05/2025 19:11:01 BE84DABF-BC9F-4C7B-832B-06D4CECB6419 Page 1 of 1
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Annexure-9

DCS Trend with parametez31

Feed-rate (m3/hr) to recycle column, T2202
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Bottom rate (m3/hr) to recycle column, T2202
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Top-cut rate (m3/hr) to recycle column, T2202
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T2202 top pressure (kg/cm2g)
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T2202 bottom pressure (kg/cm2g)
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T2202 Top temp °C
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T2202 Level %
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Normal operating Process Parameters of Recycle column (T2202)

Parameters Units Values

Feed rate (m3/hr) 16- 20
Bottom rate (Kg/hr) 7000 - 8000
Top Feed rate (Nm3/hr) 4000 - 4500
Top Pressure (Kg/cm2g) 9-95
Bottom Pressure (Kg/cm2g) 10-Sep
Top Temperature (Deg Q) 82 -87
Bottom Temperature |[(Deg C) 132-140
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Annexure-10

ORDER Order
START Order Equipment Equipment Functional Functional loc. System Order Plant Planner Main finish ABC Created Actual Actual
DATE Order Plant Type Order Description Tag No Description loc. Description status status section group WorkCtr Notification date indic. on start Finish
TECO CNF 28- 18- 17-
22-04- PM OF ON/OFF ON-OFF VALVE ON V- NMAT PRC Order DINS- 04- 16-03- 04- 09-
2024 20000143268 2001 PM02 VALVE ID04XCV2201 1D04XCV2201 2206 TO R2201 D-04-200 200 SECTION SETC C CcM1 INSTRUMENT CMS 3000155014 2024 A 2024 2024 2024
TECO CNF 28- 21- 17-
22-04- PM OF ON/OFF ON-OFF VALVE ON V- NMAT PRC Order DINS- 04- 16-03- 04- 09-
2024 20000143271 2001 PM02 VALVE ID04XCV2205 ID04XCV2205 2202 D-04-200 200 SECTION SETC C CcM1 INSTRUMENT CMS 3000155017 2024 A 2024 2024 2024
TECO CNF 07- 01- 16-
01-04- PM OF CONTROL CV ONV-2833 NMAT PRC Order DINS- 04- 23-03- 04- 09-
2024 20000143955 2001 PM02 VALVE ID04LV2831 1D04LV2831 OUTLET TO V-2831 D-04-830 830 SECTION SETC C CcM1 INSTRUMENT CMS 3000155781 2024 C 2024 2024 2024
TECO CNF 07- 01- 16-
01-04- PM OF CONTROL CV ON P-2831A/BTO NMAT PRC Order DINS- 04- 23-03- 04- 09-
2024 20000143956 2001 PM02 VALVE ID04LV2832 1D04LV2832 CU D-04-830 830 SECTION SETC C M1 INSTRUMENT CMS 3000155782 2024 C 2024 2024 2024
CV ON FW HEADER TECO CNF 07- 01- 17-
01-04- PM OF CONTROL TO CT SUMP COMP - NMAT PRC Order DINS- 04- 23-03- 04- 09-
2024 20000143960 2001 PM02 VALVE ID04LV2901A ID04LV2901A 1 D-04-600 600 SECTION SETC C M1 INSTRUMENT CMS 3000155786 2024 C 2024 2024 2024
ON-OFF VALVE ON TECO CNF 14- 08- 16-
08-04- PM OF ON/OFF CH2CL2 TANKER NMAT PRC Order DINS- 04- 30-03- 04- 09-
2024 20000144454 2001 PM02 VALVE ID04XCV2801 1D04XCV2801 UNLD O/L D-04-800 800 SECTION SETC C M1 INSTRUMENT CMS 3000156309 2024 C 2024 2024 2024
ON-OFF VALVE ON TECO CNF 14- 08- 17-
08-04- PM OF ON/OFF CHCL3 TANKER NMAT PRC Order DINS- 04- 30-03- 04- 09-
2024 20000144455 2001 PMO02 VALVE ID04XCV2802 1D04XCV2802 UNLDING O/L D-04-800 800 SECTION SETC C cM1 INSTRUMENT CMS 3000156310 2024 C 2024 2024 2024
TECO CNF 21- 13- 16-
15-04- PM OF CONTROL NMAT PRC Order DINS- 04- 06-04- 04- 09-
2024 20000144992 2001 PMO02 VALVE ID04FV2356 ID04FV2356 CV ON T-2306-3 D-04-300 300 SECTION SETC C cM1 INSTRUMENT CMS 3000156876 2024 C 2024 2024 2024
TECO CNF 21- 13- 16-
15-04- PM OF CONTROL NMAT PRC Order DINS- 04- 06-04- 04- 09-
2024 20000144993 2001 PMO02 VALVE ID04FV2357 ID04FV2357 CV ON T-2306-1 D-04-300 300 SECTION SETC Ce cM1 INSTRUMENT CMS 3000156877 2024 C 2024 2024 2024
TECO CNF 28- 19- 17-
22-04- PM OF CONTROL NMAT PRC Order DINS- 04- 13-04- 04- 09-
2024 20000145670 2001 PMO02 VALVE ID04LV2356 1D04LV2356 CV ON T-2306-1 D-04-300 300 SECTION SETC C cM1 INSTRUMENT CMS 3000157606 2024 C 2024 2024 2024
TECO CNF 28- 19- 17-
22-04- PM OF CONTROL CV ON FROM NMAT PRC Order DINS- 04- 13-04- 04- 09-
2024 20000145685 2001 PMO02 VALVE ID04FV2218 ID04FV2218 P2203A/B TO T-2202 D-04-200 200 SECTION SETC Completed cM1 INSTRUMENT CMS 3000157621 2024 C 2024 2024 2024
TECO CNF 28- 22- 17-
22-04- PM OF CONTROL CV ON P-2307A/BTO NMAT PRC Order DINS- 04- 13-04- 04- 09-
2024 20000145688 2001 PMO02 VALVE ID04FV2309 ID04FV2309 T-2303-2 D-04-300 300 SECTION SETC Completed cM1 INSTRUMENT CMS 3000157624 2024 C 2024 2024 2024
TECO CNF 28- 21- 16-
22-04- PM OF ON/OFF ON-OFF VALVE ON V- NMAT PRC Order DINS- 04- 13-04- 04- 09-
2024 20000145706 2001 PMO02 VALVE ID04XCV2204 ID04XCV2204 2202 D-04-200 200 SECTION SETC C cM1 INSTRUMENT CMS 3000157642 2024 A 2024 2024 2024
TECO CNF 28- 21- 17-
22-04- PM OF ON/OFF ON-OFF VALVE ON V- NMAT PRC Order DINS- 04- 13-04- 04- 09-
2024 20000145707 2001 PMO02 VALVE ID04XCV2208 ID04XCV2208 2204 D-04-200 200 SECTION SETC Completed CcM1 INSTRUMENT CMS 3000157643 2024 A 2024 2024 2024
CV ON FILTER TECO CNF 28- 22- 17-
22-04- PM OF CONTROL WATER SUPPLY TOV NMAT PRC Order DINS- 04- 13-04- 04- 09-
2024 20000145713 2001 PMO02 VALVE ID04LV2902 1D04LV2902 -2904 D-04-600 600 SECTION SETC C cM1 INSTRUMENT CMS 3000157649 2024 C 2024 2024 2024
TECO CNF 28- 22- 16-
22-04- PM OF ON/OFF ON-OFF VALVE ON V- NMAT PRC Order DINS- 04- 13-04- 04- 09-
2024 20000145720 2001 PMO02 VALVE ID04XCV2210 ID04XCV2210 2204 O/L D-04-200 200 SECTION SETC Ce cM1 INSTRUMENT CMS 3000157656 2024 A 2024 2024 2024
TECO CNF 28- 22- 17-
22-04- PM OF CONTROL CV ON E-2308 COND NMAT PRC Order DINS- 04- 13-04- 04- 09-
2024 20000145734 2001 PMO02 VALVE ID04TV2318 ID04TV2318 o/L D-04-300 300 SECTION SETC Completed CcM1 INSTRUMENT CMS 3000157670 2024 C 2024 2024 2024
TECO CNF 28- 22- 17-
22-04- PM OF CONTROL CV ON ST3 HEADER NMAT PRC Order DINS- 04- 13-04- 04- 09-
2024 20000145740 2001 PMO02 VALVE ID04PV2204 ID04PV2204 TO E-2201 D-04-200 200 SECTION SETC Completed cM1 INSTRUMENT CMS 3000157676 2024 A 2024 2024 2024
CV ON P-2204A/B TECO CNF 28- 22- 17-
22-04- PM OF CONTROL DISCHARGE TO T- NMAT PRC Order DINS- 04- 13-04- 04- 09-
2024 20000145751 2001 PMO02 VALVE ID04FV2219 ID04FV2219 2202 D-04-200 200 SECTION SETC Completed CcM1 INSTRUMENT CMS 3000157687 2024 C 2024 2024 2024
ON-OFF VALVE ON TECO CNF 28- 22- 17-
22-04- PM OF ON/OFF CONDE& HEADER TO NMAT PRC Order DINS- 04- 13-04- 04- 09-
2024 20000145755 2001 PMO02 VALVE ID04XCV2103 1D04XCV2103 T-2101 D-04-100 100 SECTION SETC Completed CcM1 INSTRUMENT CMS 3000157691 2024 A 2024 2024 2024
TECO CNF 28- 22- 17-
22-04- PM OF CONTROL CV ON P-2302A/B TO NMAT PRC Order DINS- 04- 13-04- 04- 09-
2024 20000145766 2001 PMO02 VALVE ID04FV2303 ID04FV2303 T-2301-2 D-04-300 300 SECTION SETC Completed cM1 INSTRUMENT CMS 3000157702 2024 C 2024 2024 2024
TECO CNF 28- 22- 16-
22-04- PM OF CONTROL CV ON T-2302 I/L NMAT PRC Order DINS- 04- 13-04- 04- 09-
2024 20000145767 2001 PMO02 VALVE ID04FV2306 ID04FV2306 TOP D-04-300 300 SECTION SETC Completed cM1 INSTRUMENT CMS 3000157703 2024 C 2024 2024 2024
22-04- PM OF CONTROL CV ON E-2320 COND TECO CNF Order DINS- 28- 13-04- 22- 17-
2024 20000145794 2001 PMO02 VALVE ID04TV2337 1D04TV2337 RETURN... D-04-300 300 SECTION NMAT PRC Completed cM1 INSTRUMENT CMS 3000157730 04- C 2024 04- 09-



Bhumika
Typewritten text
Annexure-10


SETC 2024 2024 2024
ON-OFF VALVE ON TECO CNF 28- 22- 17-
22-04- PM OF ON/OFF COMP O/LTO VG4 NMAT PRC Order DINS- 04- 13-04- 04- 09-
2024 20000145812 2001 PM02 VALVE ID04XCV2102 1D04XCV2102 HEADER D-04-100 100 SECTION SETC C CcM1 INSTRUMENT CMS 3000157748 2024 2024 2024 2024
ON-OFF VALVE ON TECO CNF 28- 22- 16-
22-04- PM OF ON/OFF ST3 HEADER TO E- NMAT PRC Order DINS- 04- 13-04- 04- 09-
2024 20000145844 2001 PM02 VALVE ID04XCV2202 ID04XCV2202 2201 D-04-200 200 SECTION SETC C CcM1 INSTRUMENT CMS 3000157780 2024 2024 2024 2024
TECO CNF 28- 22- 17-
22-04- PM OF ON/OFF ON-OFF VALVE ON V- NMAT PRC Order DINS- 04- 13-04- 04- 09-
2024 20000145863 2001 PM02 VALVE ID04XCV2206 ID04XCV2206 2203 D-04-200 200 SECTION SETC C CcM1 INSTRUMENT CMS 3000157799 2024 2024 2024 2024
TECO CNF 28- 22- 27-
22-04- PM OF ON/OFF ON-OFF VALVE ON V- NMAT PRC Order DINS- 04- 13-04- 04- 04-
2024 20000145864 2001 PM02 VALVE ID04XCV2207 1D04XCV2207 2203 D-04-200 200 SECTION SETC C cM1 INSTRUMENT CMS 3000157800 2024 2024 2024 2024
TECO CNF 28- 22- 16-
22-04- PM OF CONTROL CV ON OUTLET OF E- NMAT PRC Order DINS- 04- 13-04- 04- 09-
2024 20000145868 2001 PM02 VALVE ID04LV2823A ID04LV2823A 2821-3 TO E-2821-1 D-04-821 821 SECTION SETC C cM1 INSTRUMENT CMS 3000157804 2024 2024 2024 2024
TECO CNF 28- 22- 17-
22-04- PM OF CONTROL NMAT PRC Order DINS- 04- 13-04- 04- 09-
2024 20000145869 2001 PM02 VALVE ID04PV2381B 1D04PV2381B CV ONS-2311 D-04-300 300 SECTION SETC C M1 INSTRUMENT CMS 3000157805 2024 2024 2024 2024
CV ON FROM CPP TO TECO CNF 28- 22- 16-
22-04- PM OF CONTROL CFM COLUMN T- NMAT PRC Order DINS- 04- 13-04- 04- 09-
2024 20000145870 2001 PM02 VALVE ID04PV2393 1D04PV2393 2303-1 D-04-300 300 SECTION SETC C CcM1 INSTRUMENT CMS 3000157806 2024 2024 2024 2024
PM OF CONTROL TECO CNF 28- 22- 17-
22-04- VALVE NMAT PRC Order DINS- 04- 13-04- 04- 09-
2024 20000145892 2001 PM02 ID04PV2381A ID04PV2381A CV ON S-2311 D-04-300 300 SECTION SETC C CM1 INSTRUMENT CMS 3000157828 2024 2024 2024 2024
TECO CNF 28- 22- 17-
22-04- PM OF ON/OFF ON-OFF VALVE ON V- NMAT PRC Order DINS- 04- 13-04- 04- 09-
2024 20000145896 2001 PM02 VALVE ID04XCV2209 1D04XCV2209 2204 D-04-200 200 SECTION SETC C CM1 INSTRUMENT CMS 3000157832 2024 2024 2024 2024
ON-OFF VALVE ON TECO CNF 28- 22- 16-
22-04- PM OF ON/OFF WS HEADER TO T- NMAT PRC Order DINS- 04- 13-04- 04- 09-
2024 20000145897 2001 PM02 VALVE ID04XCV2401 1D04XCV2401 2404 D-04-400 400 SECTION SETC C CcM1 INSTRUMENT CcMS 3000157833 2024 2024 2024 2024
TECO CNF 05- 29- 17-
29-04- PM OF CONTROL NMAT PRC Order DINS- 05- 20-04- 04- 09-
2024 20000146558 2001 PM02 VALVE ID04PV2106B 1D04PV2106B CV ON 5-2101 D-04-100 100 SECTION SETC Completed CM1 INSTRUMENT CMS 3000158524 2024 2024 2024 2024
PM OF CONTROL TECO CNF 05- 29- 17-
29-04- VALVE NMAT PRC Order DINS- 05- 20-04- 04- 09-
2024 20000146573 2001 PM02 ID04PV2106A ID04PV2106A CV ON N2 HEADER D-04-100 100 SECTION SETC C CcM1 INSTRUMENT CcMS 3000158539 2024 2024 2024 2024
TECO CNF 09- 03- 16-
03-06- PM OF CONTROL NMAT PRC Order DINS- 06- 25-05- 06- 09-
2024 20000150247 2001 PM02 VALVE ID04PV2101B ID04PV2101B CV ON E-2101 D-04-100 100 SECTION SETC C CcM1 INSTRUMENT CcMS 3000162497 2024 2024 2024 2024
PM OF CONTROL TECO CNF 09- 03- 16-
03-06- VALVE NMAT PRC Order DINS- 06- 25-05- 06- 09-
2024 20000150267 2001 PM02 ID04PV2101A ID04PV2101A CV ON E-2101 D-04-100 100 SECTION SETC Completed CM1 INSTRUMENT CMS 3000162517 2024 2024 2024 2024
PM OF CONTROL TECO CNF 07- 01- 16-
01-07- VALVE CV ON E-2305 TO NMAT PRC Order DINS- 07- 22-06- 07- 09-
2024 20000152657 2001 PM02 ID04PV2303A ID04PV2303A VG4 HEADER D-04-300 300 SECTION SETC C CcM1 INSTRUMENT CcMS 3000165091 2024 2024 2024 2024
CV ON N3 HEADER TECO PCNF 07- 01-
01-07- PM OF CONTROL TO E-2305 AND NMAT PRC Order DINS- 07- 22-06- 07-
2024 20000152658 2001 PM02 VALVE ID04PV2303B 1D04PV2303B V2301 D-04-300 300 SECTION SETC Completed CM1 INSTRUMENT CMS 3000165092 2024 2024 2024
PM OF CONTROL CV ON N3 HEADER TECO CNF 14- 08- 17-
08-07- VALVE TO E-2318 AND V- NMAT PRC Order DINS- 07- 29-06- 07- 09-
2024 20000153277 2001 PM02 ID04PV2308A ID04PV2308A 2304 D-04-300 300 SECTION SETC Completed CM1 INSTRUMENT CMS 3000165772 2024 2024 2024 2024
TECO CNF 14- 08- 16-
08-07- PM OF CONTROL CV ON E-2322 O/L NMAT PRC Order DINS- 07- 29-06- 07- 09-
2024 20000153278 2001 PM02 VALVE ID04PV2310 ID04PV2310 TO VG4 HEADER D-04-300 300 SECTION SETC Completed CcMm1 INSTRUMENT CcMS 3000165773 2024 2024 2024 2024
TECO CNF 14- 08- 16-
08-07- PM OF CONTROL CV ON E-2311 TO NMAT PRC Order DINS- 07- 29-06- 07- 09-
2024 20000153286 2001 PM02 VALVE ID04PV2305 1D04PV2305 VG4 HEADER D-04-300 300 SECTION SETC Completed CM1 INSTRUMENT CMS 3000165781 2024 2024 2024 2024
TECO CNF 14- 08- 16-
08-07- PM OF CONTROL CV ON E-2318 TO NMAT PRC Order DINS- 07- 29-06- 07- 09-
2024 20000153287 2001 PM02 VALVE ID04PV2308B 1D04PV2308B VG4 HEADER D-04-300 300 SECTION SETC Completed CcMm1 INSTRUMENT CcMS 3000165782 2024 2024 2024 2024
PM OF CONTROL TECO CNF 14- 08- 16-
08-07- VALVE CV ON N2 HEADER NMAT PRC Order DINS- 07- 29-06- 07- 09-
2024 20000153290 2001 PM02 ID04PV2311A ID04PV2311A TO E-2310 D-04-300 300 SECTION SETC Completed CcM1 INSTRUMENT CcMS 3000165785 2024 2024 2024 2024
PM OF CONTROL TECO CNF 04- 27- 17-
29-07- VALVE CV ON E-2323 N2 NMAT PRC Order DINS- 08- 20-07- 07- 09-
2024 20000155479 2001 PM02 ID04PV2312A ID04PV2312A HEADER D-04-300 300 SECTION SETC Completed CM1 INSTRUMENT CMS 3000168280 2024 2024 2024 2024
TECO CNF 04- 27- 17-
29-07- PM OF CONTROL NMAT PRC Order DINS- 08- 20-07- 07- 09-
2024 20000155482 2001 PM02 VALVE ID04PV2312B ID04PV2312B CV ON E-2323 VENT D-04-300 300 SECTION SETC Completed CcM1 INSTRUMENT CcMS 3000168283 2024 2024 2024 2024




PM OF CONTROL TECO CNF 04- 27- 17-

29-07- VALVE NMAT PRC Order DINS- 08- 20-07- 07- 09-
2024 20000155486 2001 PM02 ID04PV2317A ID04PV2317A CV ON N2 TO S-2305 D-04-300 300 SECTION SETC C M1 INSTRUMENT CMS 3000168287 2024 2024 2024 2024
TECO CNF 04- 27- 17-

29-07- PM OF CONTROL NMAT PRC Order DINS- 08- 20-07- 07- 09-
2024 20000155499 2001 PM02 VALVE ID04PV2311B ID04PV2311B CV ON E-2310 VENT D-04-300 300 SECTION SETC C CcM1 INSTRUMENT CMS 3000168300 2024 2024 2024 2024
TEST,OH,CAL OF 23- 13- 09-

23-05- SFTY VALVE SAFETY VALVE ON REL CNF Order DMEC- 05- 13-08- 08- 09-
2024 20000158086 2001 PM02 MDPSV2351A MDPSV2351A TOP OF V-2312 D-04-300 300 SECTION NMAT PRC C CcM1 MECHANICAL CMS 3000171139 2024 2024 2024 2024
TEST,OH,CAL OF TECO CNF 21- 13- 19-

21-05- SFTY VALVE SAFETY VALVEON T- NMAT PRC Order DMEC- 05- 13-08- 08- 09-
2024 20000158087 2001 PM02 MDPSV2352A MDPSV2352A 2306-3 D-04-300 300 SECTION SETC C CcM1 MECHANICAL CMS 3000171140 2024 2024 2024 2024
TEST,OH,CAL OF TECO CNF 21- 13- 19-

21-05- SFTY VALVE SAFETY VALVEON T- NMAT PRC Order DMEC- 05- 13-08- 08- 09-
2024 20000158088 2001 PM02 MDPSV2352B MDPSV2352B 2306-3 D-04-300 300 SECTION SETC C M1 MECHANICAL CMS 3000171141 2024 2024 2024 2024
TEST,OH,CAL OF TECO CNF 20- 13- 19-

20-05- SFTY VALVE SAFETY VALVEON T- NMAT PRC Order DMEC- 05- 13-08- 08- 09-
2024 20000158089 2001 PM02 MDPSV2354B MDPSV2354B 2306-1 TOP D-04-300 300 SECTION SETC C cM1 MECHANICAL CMS 3000171142 2024 2024 2024 2024
TEST,OH,CAL OF TECO CNF 18- 18- 19-

18-09- SFTY VALVE SAFETY VALVE ON E- NMAT PRC Order DMEC- 09- 13-08- 09- 09-
2024 20000158095 2001 PM02 MDRV2102 MDRV2102 2103 TUBESIDE EXIT D-04-100 100 SECTION SETC C M1 MECHANICAL CMS 3000171148 2024 2024 2024 2024
TEST,0H,CAL OF TECO CNF 17- 13- 19-

17-05- SFTY VALVE SAFETY VALVE ON NMAT PRC Order DMEC- 05- 13-08- 08- 09-
2024 20000158096 2001 PM02 MDRV2106 MDRV2106 TOP OF T-2104 D-04-100 100 SECTION SETC C CcM1 MECHANICAL CcMS 3000171149 2024 2024 2024 2024
TEST,OH,CAL OF SAFETY VALVE ON TECO CNF 17- 13- 19-

17-05- SFTY VALVE V2107 TO VG4 NMAT PRC Order DMEC- 05- 13-08- 08- 09-
2024 20000158098 2001 PM02 MDRV2108B MDRV2108B HEADER D-04-100 100 SECTION SETC C CcM1 MECHANICAL CcMS 3000171151 2024 2024 2024 2024
TEST,OH,CAL OF TECO CNF 17- 17- 19-

17-09- SFTY VALVE SAFETY VALVE ON NMAT PRC Order DMEC- 09- 13-08- 09- 09-
2024 20000158099 2001 PM02 MDRV2109A MDRV2109A TOP OF V-2106A D-04-100 100 SECTION SETC C CM1 MECHANICAL CcMS 3000171152 2024 2024 2024 2024
TEST,OH,CAL OF TECO CNF 17- 17- 19-

17-09- SFTY VALVE SAFETY VALVE ON NMAT PRC Order DMEC- 09- 13-08- 09- 09-
2024 20000158100 2001 PM02 MDRV2109B MDRV2109B TOP OF V-2106B D-04-100 100 SECTION SETC C CcM1 MECHANICAL CcMS 3000171153 2024 2024 2024 2024
TEST,OH,CAL OF SAFETY VALVE ON 17- 13- 09-

17-05- SFTY VALVE CW1/2 to S-2103+T- REL CNF Order DMEC- 05- 13-08- 08- 09-
2024 20000158101 2001 PM02 MDRV2112 MDRV2112 2101 D-04-100 100 SECTION NMAT PRC C CcM1 MECHANICAL CcMS 3000171154 2024 2024 2024 2024
TEST,OH,CAL OF TECO CNF 18- 18- 19-

18-09- SFTY VALVE SAFETY VALVE ON NMAT PRC Order DMEC- 09- 13-08- 09- 09-
2024 20000158107 2001 PM02 MDRV2209 MDRV2209 TOP OF V-2203 D-04-200 200 SECTION SETC Completed CM1 MECHANICAL CMS 3000171160 2024 2024 2024 2024
TEST,OH,CAL OF TECO CNF 17- 17- 19-

17-09- SFTY VALVE SAFETY VALVE ON NMAT PRC Order DMEC- 09- 13-08- 09- 09-
2024 20000158109 2001 PM02 MDRV2213 MDRV2213 TOP OF V-2206 D-04-200 200 SECTION SETC C CcM1 MECHANICAL CcMS 3000171162 2024 2024 2024 2024
TEST,OH,CAL OF SAFETY VALVE ON T- 21- 13- 09-

21-05- SFTY VALVE 2304 TO VG4 REL CNF Order DMEC- 05- 13-08- 08- 09-
2024 20000158220 2001 PM02 MDRV2306 MDRV2306 HEADER D-04-300 300 SECTION NMAT PRC Completed CM1 MECHANICAL CMS 3000171273 2024 2024 2024 2024
TEST,OH,CAL OF TECO CNF 17- 13- 19-

17-05- SFTY VALVE SAFETY VALVE ON NMAT PRC Order DMEC- 05- 13-08- 08- 09-
2024 20000158221 2001 PM02 MDRV2309B MDRV2309B TOP OF $-2309B D-04-300 300 SECTION SETC C CcM1 MECHANICAL CcMS 3000171274 2024 2024 2024 2024
TEST,OH,CAL OF SAFETY VALVE ON 04- 13- 16-

04-06- SFTY VALVE COLL. TANK-1 REF. REFRIGERATION REL CNF Order DMEC- 06- 13-08- 08- 09-
2024 20000158227 2001 PM02 MDSV104C MDSV104C COMP-C D-04-REF SECTION NMAT PRC C CcM1 MECHANICAL CcMS 3000171280 2024 2024 2024 2024
TEST,OH,CAL OF 23- 13- 09-

23-05- SFTY VALVE SAFETY VALVE ON REL CNF Order DMEC- 05- 13-08- 08- 09-
2024 20000158276 2001 PM02 MDRV2214B MDRV2214B TOP OF V-2205B D-04-200 200 SECTION NMAT PRC Completed CM1 MECHANICAL CMS 3000171329 2024 2024 2024 2024
TEST,OH,CAL OF TECO CNF 21- 13- 16-

21-05- SFTY VALVE SAFETY VALVE ON NMAT PRC Order DMEC- 05- 13-08- 08- 09-
2024 20000158277 2001 PM02 MDRV2301 MDRV2301 TOP OF V-2301 D-04-300 300 SECTION SETC Completed CcMm1 MECHANICAL CcMS 3000171330 2024 2024 2024 2024
TEST,OH,CAL OF 17- 13- 09-

17-05- SFTY VALVE SAFETY VALVE ON REL CNF Order DMEC- 05- 13-08- 08- 09-
2024 20000158278 2001 PM02 MDRV2302 MDRV2302 T2301-2 TO E2301 D-04-300 300 SECTION NMAT PRC Completed CcMm1 MECHANICAL CcMS 3000171331 2024 2024 2024 2024
TEST,OH,CAL OF 21- 13- 09-

21-05- SFTY VALVE SAFETY VALVE ON REL CNF Order DMEC- 05- 13-08- 08- 09-
2024 20000158279 2001 PM02 MDRV2304A MDRV2304A TOP OF V-2304 D-04-300 300 SECTION NMAT PRC Completed CM1 MECHANICAL CMS 3000171332 2024 2024 2024 2024
TEST,OH,CAL OF SAFETY VALVE ON 23- 13- 09-

23-05- SFTY VALVE V2302B TO REL CNF Order DMEC- 05- 13-08- 08- 09-
2024 20000158281 2001 PM02 MDRV2307B MDRV2307B COMMON HEADER D-04-300 300 SECTION NMAT PRC Completed CcM1 MECHANICAL CcMS 3000171334 2024 2024 2024 2024
TEST,OH,CAL OF SAFETY VALVE ON 21- 13- 09-

21-05- SFTY VALVE V2310B TO VG4 REL CNF Order DMEC- 05- 13-08- 08- 09-
2024 20000158615 2001 PM02 MDRV2308B MDRV2308B HEADER D-04-300 300 SECTION NMAT PRC Completed CM1 MECHANICAL CMS 3000171668 2024 2024 2024 2024
17-05- TEST,OH,CAL OF SAFETY VALVE ON REL CNF Order DMEC- 17- 13-08- 13- 09-
2024 20000158616 2001 PM02 SFTY VALVE MDRV2309A TOP OF S-2309A D-04-300 300 SECTION NMAT PRC Completed CcM1 MECHANICAL CcMS 3000171669 05- 2024 08- 09-




MDRV2309A 2024 2024 2024
TEST,OH,CAL OF TECO CNF 23- 13- 19-
23-05- SFTY VALVE SAFETY VALVE ON NMAT PRC Order DMEC- 05- 13-08- 08- 09-
2024 20000158934 2001 PM02 MDPSV2351B MDPSV2351B TOP OF V-2312 D-04-300 300 SECTION SETC C CcM1 MECHANICAL CMS 3000171987 2024 2024 2024 2024
TEST,OH,CAL OF TECO CNF 20- 13- 19-
20-05- SFTY VALVE SAFETY VALVEON T- NMAT PRC Order DMEC- 05- 13-08- 08- 09-
2024 20000158935 2001 PM02 MDPSV2354A MDPSV2354A 2306-1 TOP D-04-300 300 SECTION SETC C CcM1 MECHANICAL CMS 3000171988 2024 2024 2024 2024
TEST,OH,CAL OF TECO CNF 17- 13- 19-
17-05- SFTY VALVE SAFETY VALVE ON NMAT PRC Order DMEC- 05- 13-08- 08- 09-
2024 20000158938 2001 PM02 MDRV2103 MDRV2103 TOP OF 5-2101 D-04-100 100 SECTION SETC C CcM1 MECHANICAL CMS 3000171991 2024 2024 2024 2024
TEST,OH,CAL OF SAFETY VALVE ON TECO CNF 17- 13- 16-
17-05- SFTY VALVE V2105 TO VG4 NMAT PRC Order DMEC- 05- 13-08- 08- 09-
2024 20000158939 2001 PM02 MDRV2108A MDRV2108A HEADER D-04-100 100 SECTION SETC C cM1 MECHANICAL CMS 3000171992 2024 2024 2024 2024
TEST,0H,CAL OF TECO CNF 17- 17- 19-
17-09- SFTY VALVE SAFETY VALVE ON NMAT PRC Order DMEC- 09- 13-08- 09- 09-
2024 20000158942 2001 PM02 MDRV2212 MDRV2212 TOP OF V-2204 D-04-200 200 SECTION SETC C cM1 MECHANICAL CMS 3000171995 2024 2024 2024 2024
TEST,0H,CAL OF TECO CNF 17- 13- 19-
17-05- SFTY VALVE SAFETY VALVE ON NMAT PRC Order DMEC- 05- 13-08- 08- 09-
2024 20000158943 2001 PM02 MDRV2214A MDRV2214A TOP OF V-2205A D-04-200 200 SECTION SETC C M1 MECHANICAL CMS 3000171996 2024 2024 2024 2024
TEST,OH,CAL OF SAFETY VALVE ON TECO CNF 21- 13- 16-
21-05- SFTY VALVE T2302 TO VG4 NMAT PRC Order DMEC- 05- 13-08- 08- 09-
2024 20000158944 2001 PM02 MDRV2303 MDRV2303 HEADER D-04-300 300 SECTION SETC C CcM1 MECHANICAL CMS 3000171997 2024 2024 2024 2024
TEST,OH,CAL OF SAFETY VALVE ON TECO CNF 23- 13- 16-
23-05- SFTY VALVE V2302ATO NMAT PRC Order DMEC- 05- 13-08- 08- 09-
2024 20000158945 2001 PM02 MDRV2307A MDRV2307A COMMON HEADER D-04-300 300 SECTION SETC C CM1 MECHANICAL CMS 3000171998 2024 2024 2024 2024
TEST,OH,CAL OF SAFETY VALVE ON TECO CNF 21- 13- 19-
21-05- SFTY VALVE V2310A TO VG4 NMAT PRC Order DMEC- 05- 13-08- 08- 09-
2024 20000158980 2001 PM02 MDRV2308A MDRV2308A HEADER D-04-300 300 SECTION SETC C CM1 MECHANICAL CMS 3000172033 2024 2024 2024 2024
TEST,OH,CAL OF SAFETY VALVE ON TECO CNF 21- 13- 19-
21-05- SFTY VALVE E2314ATOP TOVGA NMAT PRC Order DMEC- 05- 13-08- 08- 09-
2024 20000158982 2001 PM02 MDRV2314A MDRV2314A HEADER D-04-300 300 SECTION SETC C CcM1 MECHANICAL CcMS 3000172035 2024 2024 2024 2024
TEST,OH,CAL OF TECO CNF 22- 13- 19-
22-05- SFTY VALVE SAFETY VALVE ON NMAT PRC Order DMEC- 05- 13-08- 08- 09-
2024 20000158983 2001 PM02 MDRV2502A MDRV2502A TOP OF $-2503A D-04-500 500 SECTION SETC Completed CM1 MECHANICAL CMS 3000172036 2024 2024 2024 2024
TEST,OH,CAL OF SAFETY VALVE ON 04- 13- 19-
04-06- SFTY VALVE TOP OF V-2821( New REFRIGERATION REL CNF Order DMEC- 06- 13-08- 08- 09-
2024 20000158984 2001 PM02 MDRV2821A MDRV2821A KOD) D-04-REF SECTION NMAT PRC C CcM1 MECHANICAL CcMS 3000172037 2024 2024 2024 2024
TEST,OH,CAL OF TECO CNF 21- 13- 19-
21-05- SFTY VALVE SAFETY VALVE ON NMAT PRC Order DMEC- 05- 13-08- 08- 09-
2024 20000158986 2001 PM02 MDRV2825 MDRV2825 TOP OF V-2822 D-04-821 821 SECTION SETC C CcM1 MECHANICAL CcMS 3000172039 2024 2024 2024 2024
TEST,OH,CAL OF SAFETY VALVE ON V- TECO CNF 28- 13- 19-
28-05- SFTY VALVE 2903 N2 BUFFER NMAT PRC Order DMEC- 05- 13-08- 08- 09-
2024 20000158988 2001 PM02 MDRV2903 MDRV2903 TANK D-04-600 600 SECTION SETC Completed CM1 MECHANICAL CMS 3000172041 2024 2024 2024 2024
TEST,OH,CAL OF SAFETY VALVE ON 04- 13- 19-
04-06- SFTY VALVE COLL. TANK-2 REF. REFRIGERATION REL CNF Order DMEC- 06- 13-08- 08- 09-
2024 20000158990 2001 PM02 MDSV105C MDSV105C COMP-C D-04-REF SECTION NMAT PRC C CcM1 MECHANICAL CcMS 3000172043 2024 2024 2024 2024
TEST,OH, CAL OF SAFETY VALVE ON TECO CNF 23- 13- 19-
10-04- SAFETY VALVE V2105 TO VG4 NMAT PRC Order DMEC- 04- 13-08- 08- 09-
2024 20000159043 2001 PM02 MDRV2108A MDRV2108A HEADER D-04-100 100 SECTION SETC Completed CM1 MECHANICAL CMS 3000172096 2024 2024 2024 2024
TEST,OH, CAL OF SAFETY VALVE ON TECO CNF 23- 13- 19-
10-04- SAFETY VALVE E2314B TOP TO VGA NMAT PRC Order DMEC- 04- 13-08- 08- 09-
2024 20000159044 2001 PM02 MDRV2314B MDRV2314B HEADER D-04-300 300 SECTION SETC Completed CM1 MECHANICAL CMS 3000172097 2024 2024 2024 2024
TEST,OH, CAL OF SAFETY VALVE ON 23- 13- 09-
10-04- SAFETY VALVE V2107 TO VG4 REL CNF Order DMEC- 04- 13-08- 08- 09-
2024 20000159079 2001 PM02 MDRV2108B MDRV2108B HEADER D-04-100 100 SECTION NMAT PRC Completed CcMm1 MECHANICAL CcMS 3000172132 2024 2024 2024 2024
TEST,OH, CAL OF TECO CNF 23- 13- 19-
10-04- SAFETY VALVE SAFETY VALVE ON E- NMAT PRC Order DMEC- 04- 13-08- 08- 09-
2024 20000159138 2001 PM02 MDRV2102 MDRV2102 2103 TUBESIDE EXIT D-04-100 100 SECTION SETC Completed CM1 MECHANICAL CMS 3000172191 2024 2024 2024 2024
TEST,OH, CAL OF 23- 13- 09-
10-04- SAFETY VALVE SAFETY VALVE ON REL CNF Order DMEC- 04- 13-08- 08- 09-
2024 20000159139 2001 PM02 MDRV2106 MDRV2106 TOP OF T-2104 D-04-100 100 SECTION NMAT PRC Completed CcMm1 MECHANICAL CcMS 3000172192 2024 2024 2024 2024
TEST,OH, CAL OF 23- 13- 09-
10-04- SAFETY VALVE SAFETY VALVE ON REL CNF Order DMEC- 04- 13-08- 08- 09-
2024 20000159140 2001 PM02 MDRV2302 MDRV2302 T2301-2 TO E2301 D-04-300 300 SECTION NMAT PRC Completed CcM1 MECHANICAL CcMS 3000172193 2024 2024 2024 2024
TEST,OH, CAL OF SAFETY VALVE ON 23- 13- 09-
10-04- SAFETY VALVE E2314A TOP TOVGA REL CNF Order DMEC- 04- 13-08- 08- 09-
2024 20000159141 2001 PM02 MDRV2314A MDRV2314A HEADER D-04-300 300 SECTION NMAT PRC Completed CM1 MECHANICAL CMS 3000172194 2024 2024 2024 2024
PM OF CONTROL TECO CNF 01- 22- 16-
26-08- VALVE CV ON N2 HEADER NMAT PRC Order DINS- 09- 17-08- 08- 09-
2024 20000160676 2001 PM02 ID04PV2501A ID04PV2501A TO V-2502 D-04-500 500 SECTION SETC Completed CcM1 INSTRUMENT CcMS 3000173740 2024 2024 2024 2024




TECO CNF 01- 22- 16-
26-08- PM OF CONTROL CV ONN2TO S-2305 NMAT PRC Order DINS- 09- 17-08- 08- 09-
2024 20000160708 2001 PM02 VALVE ID04PV2317B ID04PV2317B VENT D-04-300 300 SECTION SETC C M1 INSTRUMENT CMS 3000173772 2024 2024 2024 2024
TECO CNF 01- 22- 16-
26-08- PM OF CONTROL CV ON N2 NMAT PRC Order DINS- 09- 17-08- 08- 09-
2024 20000160714 2001 PM02 VALVE ID04PV2801 1D04PV2801 BLANKETING LINE D-04-800 800 SECTION SETC C CcM1 INSTRUMENT CMS 3000173778 2024 2024 2024 2024
TECO CNF 01- 22- 16-
26-08- PM OF CONTROL CV ON N2 NMAT PRC Order DINS- 09- 17-08- 08- 09-
2024 20000160715 2001 PM02 VALVE ID04PV2802 1D04PV2802 BLANKETING LINE D-04-800 800 SECTION SETC C CcM1 INSTRUMENT CMS 3000173779 2024 2024 2024 2024
PM OF CONTROL TECO PCNF 01- 22-
26-08- VALVE CV ON N2 HEADER NMAT PRC Order DINS- 09- 17-08- 08-
2024 20000160754 2001 PM02 ID04PV2319A ID04PV2319A TO E-2332 D-04-300 300 SECTION SETC C CcM1 INSTRUMENT CMS 3000173818 2024 2024 2024
TECO CNF 01- 22- 16-
26-08- PM OF CONTROL CV ON E-2332 O/L NMAT PRC Order DINS- 09- 17-08- 08- 09-
2024 20000160755 2001 PM02 VALVE ID04PV2319B 1D04PV2319B VENT D-04-300 300 SECTION SETC C M1 INSTRUMENT CMS 3000173819 2024 2024 2024 2024
TECO CNF 01- 22- 16-
26-08- PM OF CONTROL NMAT PRC Order DINS- 09- 17-08- 08- 09-
2024 20000160757 2001 PM02 VALVE ID04PV2501B ID04PV2501B CV ON V-2502 VENT D-04-500 500 SECTION SETC C cM1 INSTRUMENT CMS 3000173821 2024 2024 2024 2024
PM OF CONTROL TECO CNF 08- 02- 16-
02-09- VALVE NMAT PRC Order DINS- 09- 24-08- 09- 09-
2024 20000161346 2001 PM02 ID04PV2824A ID04PV2824A CV ON V-2822 D-04-821 821 SECTION SETC C M1 INSTRUMENT CMS 3000174571 2024 2024 2024 2024
TECO CNF 08- 02- 16-
02-09- PM OF CONTROL NMAT PRC Order DINS- 09- 24-08- 09- 09-
2024 20000161372 | 2001 | PM02 | VALVEIDO4PV2824B | IDO4PV2824B | CVONV-2822 D-04-821 | 821SECTION SETC c cm1 INSTRUMENT | CMs 3000174597 | 2024 2024 | 2024 | 2024
TECO CNF 08- 02- 16-
02-09- PM OF CONTROL NMAT PRC Order DINS- 09- 24-08- 09- 09-
2024 20000161376 | 2001 | PM02 | VALVEIDO4PV2107 | ID04PV2107 CV ON 5-2102 D-04-100 | 100 SECTION SETC c cm1 INSTRUMENT | CMs 3000174601 | 2024 2024 | 2024 | 2024
TECO CNF 15 08- T6-
09-09- PM OF CONTROL NMAT PRC Order DINS- 09- 31-08- 09- 09-
2024 20000161966 | 2001 | PM02 | VALVEIDO4PV2114 | ID04PV2114 CV ON 5-2104 D-04-100 | 100 SECTION SETC c cm1 INSTRUMENT | CMs 3000175281 | 2024 2024 | 2024 | 2024
TECO CNF 29- 20- 03-
23-09- PM OF CONTROL CV ON OUTLET OF V- NMAT PRC Order DINS- 09- 14-09- 09- 10-
2024 20000163219 | 2001 | PM02 | VALVEIDO4PV2836 | ID04PV2836 2832 D-04-830 | 830SECTION SETC c cm1 INSTRUMENT | CMs 3000176698 | 2024 2024 | 2024 | 2024
TECO CNF 27- 15- 28-
21-10- PM OF CONTROL CV ON P-2302A/BTO NMAT PRC Order DINS- 10- 12-10- 10- 10-
2024 20000165550 | 2001 | PM02 | VALVE ID04LV2302 1D041V2302 T-2301-1 D-04-300 | 300SECTION SETC [ cm1 INSTRUMENT | CMS 3000179384 | 2024 2024 | 2024 | 2024
TECO CNF 03- 23- 28-
28-10- PM OF CONTROL CV ON ISBLTO CMS NMAT PRC Order DINS- 11- 19-10- 10- 10-
2024 20000166092 | 2001 | PMO02 | VALVE ID04PV2851 1D04PV2851 PLANT D-04-800 | 800SECTION SETC Completed | cM1 INSTRUMENT | CMS 3000179997 | 2024 2024 | 2024 | 2024
TECO CNF 03- 21- 28-
28-10- PM OF CONTROL NMAT PRC Order DINS- 11- 19-10- 10- 10-
2024 20000166098 | 2001 | PM02 | VALVE ID04LV2104 1D041V2104 CVONT-2104 D-04-100 | 100SECTION SETC C cm1 INSTRUMENT | CMS 3000180003 | 2024 2024 | 2024 | 2024
CV ON FROM CFM TECO CNF 03- 22- 28-
28-10- PM OF CONTROL AZEO BOTT TO V- NMAT PRC Order DINS- 11- 19-10- 10- 10-
2024 20000166099 | 2001 | PMO02 | VALVE ID04LV2312 1D04LV2312 2306A D-04-300 | 300SECTION SETC Completed | cm1 INSTRUMENT | CMs 3000180004 | 2024 2024 | 2024 | 2024
TECO CNF 03- 23- 28-
28-10- PM OF CONTROL NMAT PRC Order DINS- 11- 19-10- 10- 10-
2024 20000166116 | 2001 | PM02 | VALVE ID04PV2402 1D04PV2402 CVON E-2401 D-04-400 | 400SECTION SETC e cm1 INSTRUMENT | CMS 3000180021 | 2024 2024 | 2024 | 2024
CVON CHCL3 TECO CNF 10- 04- 06-
04-11- PM OF CONTROL RECYCLE FEED TO T- NMAT PRC Order DINS- 11- 26-10- 11- 11-
2024 20000166750 | 2001 | PM02 | VALVE ID04LV2309 1D041V2309 2303-1 D-04-300 | 300SECTION SETC e cm1 INSTRUMENT | CMS 3000180709 | 2024 2024 | 2024 | 2024
TECO CNF 10- 04- 06-
04-11- PM OF CONTROL NMAT PRC Order DINS- 11- 26-10- 11- 11-
2024 20000166760 | 2001 | PMO02 | VALVEID04TV2109 | 1D04TV2109 CV ON E-2107 D-04-100 | 100SECTION SETC Completed | cMm1 INSTRUMENT | CMs 3000180710 | 2024 2024 | 2024 | 2024
TECO CNF 01- 19- 01-
25-11- PM OF CONTROL CV ON E-2832 NMAT PRC Order DINS- 12- 16-11- 11- 12-
2024 20000168482 | 2001 | PM02 | VALVE ID04TV2833 1D04TV2833 OUTLET D-04-830 | 830SECTION SETC Completed | cm1 INSTRUMENT | CMS 3000182611 | 2024 2024 | 2024 | 2024
TECO CNF 29- 17- 09-
23-12- PM OF CONTROL NMAT PRC Order DINS- 12- 14-12- 12- 02-
2024 20000171055 | 2001 | PMO02 | VALVEIDO4PV2351B | IDO4PV2351B | CVONE-2329 D-04-300 | 300SECTION SETC Completed | cm1 INSTRUMENT | CMS 3000185533 | 2024 2024 | 2024 | 2025
TECO CNF 29- 18- 09-
23-12- PM OF CONTROL NMAT PRC Order DINS- 12- 14-12- 12- 02-
2024 20000171066 | 2001 | PMO02 | VALVE ID04LV2352 1D04LV2352 CV ON T-2306-3 D-04-300 | 300SECTION SETC Completed | cMm1 INSTRUMENT | CMs 3000185544 | 2024 2024 | 2024 | 2025
PM OF CONTROL TECO CNF 29- 17- 09-
23-12- VALVE NMAT PRC Order DINS- 12- 14-12- 12- 02-
2024 20000171074 | 2001 | PM02 | IDO4PV2351A IDO4PV2351A | CVON E-2329 D-04-300 | 300SECTION SETC Completed | cm1 INSTRUMENT | CMS 3000185552 | 2024 2024 | 2024 | 2025
TECO CNF 29- 17- 09-
23-12- PM OF CONTROL NMAT PRC Order DINS- 12- 14-12- 12- 02-
2024 20000171075 | 2001 | PMO02 | VALVE ID04LV2353 1D04LV2353 CV ON T-2306-2 D-04-300 | 300SECTION SETC Completed | cM1 INSTRUMENT | CMs 3000185553 | 2024 2024 | 2024 | 2025
30-12- PM OF CONTROL CV ON E-2304 TOP- TECO CNF Order DINS- 05- 21-12- 26- 09-
2024 20000171782 | 2001 | PM02 | VALVE ID04FV2304 ID04FV2304 2303A/8 D-04-300 | 300SECTION NMAT PRC Completed | cm1 INSTRUMENT | CMS 3000186369 01- 2024 12- 02-




SETC 2025 2024 2025

TECO CNF 05- 26- 09-

30-12- PM OF CONTROL CV ON T-2303 CHCL3 NMAT PRC Order DINS- 01- 21-12- 12- 02-
2024 20000171789 2001 PM02 VALVE ID04FV2308 ID04FV2308 FEED D-04-300 300 SECTION SETC C CcM1 INSTRUMENT CMS 3000186376 2025 2024 2024 2025
TECO CNF 26- 19- 09-

20-01- PM OF ON/OFF ON-OFF VALVE ON NMAT PRC Order DINS- 01- 11-01- 01- 02-
2025 20000173847 2001 PM02 VALVE ID04XCV2101 ID04XCV2101 52102 N2 BLANKET D-04-100 100 SECTION SETC C CcM1 INSTRUMENT CMS 3000188755 2025 2025 2025 2025
TECO CNF 02- 19- 09-

27-01- PM OF CONTROL CV ON E-2316 O/L NMAT PRC Order DINS- 02- 18-01- 01- 02-
2025 20000174482 2001 PM02 VALVE ID04FV2310 ID04FV2310 TO P2308A/B D-04-300 300 SECTION SETC C CcM1 INSTRUMENT CMS 3000189466 2025 2025 2025 2025
TECO CNF 02- 19- 09-

27-01- PM OF CONTROL CV ON P-2314A/BTO NMAT PRC Order DINS- 02- 18-01- 01- 02-
2025 20000174490 2001 PM02 VALVE ID04FV2321 ID04FV2321 T-2305 D-04-300 300 SECTION SETC C cM1 INSTRUMENT CMS 3000189474 2025 2025 2025 2025
TECO CNF 02- 19- 09-

27-01- PM OF CONTROL CV ON E-2328 TO P- NMAT PRC Order DINS- 02- 18-01- 01- 02-
2025 20000174492 2001 PM02 VALVE ID04FV2322 ID04FV2322 2318A/B D-04-300 300 SECTION SETC C cM1 INSTRUMENT CMS 3000189476 2025 2025 2025 2025
TECO CNF 02- 19- 09-

27-01- PM OF CONTROL CV ON P-2309A/B TO NMAT PRC Order DINS- 02- 18-01- 01- 02-
2025 20000174504 2001 PM02 VALVE ID04FV2312 ID04FV2312 T-2304 D-04-300 300 SECTION SETC C M1 INSTRUMENT CMS 3000189488 2025 2025 2025 2025
TECO CNF 02- 19- 09-

27-01- PM OF CONTROL CV ON P-2311A/BTO NMAT PRC Order DINS- 02- 18-01- 01- 02-
2025 20000174506 2001 PM02 VALVE ID04FV2320 ID04FV2320 T-2305 D-04-300 300 SECTION SETC C CcM1 INSTRUMENT CMS 3000189490 2025 2025 2025 2025
TECO CNF 09- 03- 11-

03-03- PM OF CONTROL CVONS-2102TO T- NMAT PRC Order DINS- 03- 22-02- 03- 03-
2025 20000177900 2001 PM02 VALVE ID04LV2105 1D04LV2105 2101 D-04-100 100 SECTION SETC C CM1 INSTRUMENT CMS 3000193189 2025 2025 2025 2025
TECO CNF 09- 03- 11-

03-03- PM OF CONTROL CV ON OUTLET OF T- NMAT PRC Order DINS- 03- 22-02- 03- 03-
2025 20000177922 2001 PM02 VALVE ID04LV2107 1D04LV2107 2102 D-04-100 100 SECTION SETC C CM1 INSTRUMENT CMS 3000193211 2025 2025 2025 2025
TECO CNF 16- 05- 11-

10-03- PM OF CONTROL CV ON E-2309 O/L NMAT PRC Order DINS- 03- 01-03- 03- 03-
2025 20000178472 2001 PM02 VALVE ID04LV2306 1D04LV2306 TO V2302A/B D-04-300 300 SECTION SETC C CcM1 INSTRUMENT CcMS 3000193803 2025 2025 2025 2025
TECO CNF 16- 05- 11-

10-03- PM OF CONTROL NMAT PRC Order DINS- 03- 01-03- 03- 03-
2025 20000178473 2001 PM02 VALVE ID04LV2308 1D04LV2308 CV ON T-2303-1 D-04-300 300 SECTION SETC Completed CM1 INSTRUMENT CMS 3000193804 2025 2025 2025 2025
TECO CNF 16- 05- 11-

10-03- PM OF CONTROL CV ON E-2209 TO V- NMAT PRC Order DINS- 03- 01-03- 03- 03-
2025 20000178476 2001 PM02 VALVE ID04LV2212 1D04LV2212 2301 D-04-200 200 SECTION SETC C CcM1 INSTRUMENT CcMS 3000193807 2025 2025 2025 2025
TECO CNF 16- 05- 11-

10-03- PM OF CONTROL CV ON E-2204 TO V- NMAT PRC Order DINS- 03- 01-03- 03- 03-
2025 20000178495 2001 PM02 VALVE ID04LV2204 1D04LV2204 2202 D-04-200 200 SECTION SETC C CcM1 INSTRUMENT CcMS 3000193826 2025 2025 2025 2025
TECO CNF 16- 07- 11-

10-03- PM OF CONTROL CV ON E-2303 NMAT PRC Order DINS- 03- 01-03- 03- 03-
2025 20000178497 2001 PM02 VALVE ID04LV2301 1D04LV2301 OUTLET D-04-300 300 SECTION SETC Completed CM1 INSTRUMENT CMS 3000193828 2025 2025 2025 2025
ON-OFF VALVE ON HYDRO TECO CNF 30- 19- 26-

24-03- PM OF ON/OFF NV-2101C BOTTOM CHLORIANTION NMAT PRC Order DINS- 03- 01-03- 03- 03-
2025 20000178537 2001 PM02 VALVE 1D04XCVC ID04XCVC LINE D-15-100 SECTION SETC C CcM1 INSTRUMENT CcMS 3000193868 2025 2025 2025 2025
PM OF ON/OFF ON-OFF VALVE ON TECO CNF 30- 20- 26-

24-03- VALVE MEOH LINE T/F TO NMAT PRC Order DINS- 03- 01-03- 03- 03-
2025 20000178538 2001 PM02 ID04XCV2101A IDO4XCV2101A DPTFE D-04-100 100 SECTION SETC Completed CM1 INSTRUMENT CMS 3000193869 2025 2025 2025 2025
TECO CNF 30- 19- 26-

24-03- PM OF ON/OFF ON-OFF VALVE ON V- NMAT PRC Order DINS- 03- 01-03- 03- 03-
2025 20000178544 2001 PM02 VALVE IDO4XCVA IDO4XCVA 2101A BOTTOM LINE D-04-100 100 SECTION SETC Completed CM1 INSTRUMENT CMS 3000193875 2025 2025 2025 2025
TECO CNF 30- 19- 26-

24-03- PM OF ON/OFF ON-OFF VALVE ON V- NMAT PRC Order DINS- 03- 01-03- 03- 03-
2025 20000178545 2001 PM02 VALVE ID04XCVB ID04XCVB 2101B BOTTOM LINE D-04-100 100 SECTION SETC Completed CcMm1 INSTRUMENT CcMS 3000193876 2025 2025 2025 2025
TECO CNF 23- 13- 19-

17-03- PM OF CONTROL NMAT PRC Order DINS- 03- 08-03- 03- 03-
2025 20000179213 2001 PM02 VALVE ID04FV2351 ID04FV2351 CV ON T-2306-2 D-04-300 300 SECTION SETC Completed CM1 INSTRUMENT CMS 3000194582 2025 2025 2025 2025
TECO CNF 23- 16- 19-

17-03- PM OF CONTROL CV ON P-2301A/B TO NMAT PRC Order DINS- 03- 08-03- 03- 03-
2025 20000179229 2001 PM02 VALVE ID04FV2301 ID04FV2301 T-2301-1 D-04-300 300 SECTION SETC Completed CcMm1 INSTRUMENT CcMS 3000194598 2025 2025 2025 2025
TECO CNF 23- 17- 19-

17-03- PM OF CONTROL CV ON FROM CPP TO NMAT PRC Order DINS- 03- 08-03- 03- 03-
2025 20000179241 2001 PM02 VALVE ID04PV2831 1D04PV2831 V-2832 D-04-830 830 SECTION SETC Completed CcM1 INSTRUMENT CcMS 3000194610 2025 2025 2025 2025
TECO CNF 30- 20- 26-

24-03- PM OF CONTROL CV ON P-2319A/BTO NMAT PRC Order DINS- 03- 15-03- 03- 03-
2025 20000180120 2001 PM02 VALVE ID04LV2320A 1D04LV2320A $-2309A D-04-300 300 SECTION SETC Completed CM1 INSTRUMENT CMS 3000195504 2025 2025 2025 2025
TECO CNF 30- 20- 26-

24-03- PM OF CONTROL CV ON P-2401A/B TO NMAT PRC Order DINS- 03- 15-03- 03- 03-
2025 20000180121 2001 PM02 VALVE 1D04LV2401 1D04LV2401 T-2403 D-04-400 400 SECTION SETC Completed CcM1 INSTRUMENT CcMS 3000195505 2025 2025 2025 2025




TECO CNF 06- 31- 04-

31-03- PM OF CONTROL CV ONV-2833 NMAT PRC Order DINS- 04- 22-03- 03- 04-
2025 20000180842 2001 PM02 VALVE ID04LV2831 1D04LV2831 OUTLET TO V-2831 D-04-830 830 SECTION SETC C M1 INSTRUMENT CMS 3000196377 2025 2025 2025 2025
06- 31- 01-

31-03- PM OF CONTROL CV ON P-2831A/BTO REL CNF Order DINS- 04- 22-03- 03- 04-
2025 20000180843 2001 PM02 VALVE ID04LV2832 1D04LV2832 CU D-04-830 830 SECTION NMAT PRC C CcM1 INSTRUMENT CMS 3000196378 2025 2025 2025 2025
CV ON FW HEADER 06- 31- 01-

31-03- PM OF CONTROL TO CT SUMP COMP - REL CNF Order DINS- 04- 22-03- 03- 04-
2025 20000180847 2001 PM02 VALVE ID04LV2901A ID04LV2901A 1 D-04-600 600 SECTION NMAT PRC C CcM1 INSTRUMENT CMS 3000196382 2025 2025 2025 2025




Annexure-11

Gujarat Pollutifd@ntrol Board PCB Id: 15136 |

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

1 Industry Details Gujarat Fluorochemicals Limited | Outward No: 32424-30/12/2024 |
Email : Plot No. 12/ A,E-50/1 Dahgj GIDC Industrial Estate,
samir.parikh@gfl.co.in .y
Teleohone - -Dahg - -392130
ephone . DIST : Bharuch, TAL : Vagra , SIDC : Dahej
02641618090
Inspection Id : 831640 ( Routine Visit) RoName: Bharuch
2 |Type/ Scale/ Sector / Status: RED / LARGE / Chlor Alkali / In Operation
3 | Inspection Dt & Time: 29/12/2024 11:30/ Air Person Contacted : Maulik Shah - Chief Manager
HSEF
4 |Env Audit Detail : Sch: 1, Birla Vishvakarma M ahavidyalaya Engineering College, , Year : 2017, On Dt :
Commissioned Dt :  10/09/2009 Production Start Dt : 12/10/2009 Applicability of CRZ Rules: No
_5|Water Consumption inKiloLtsPer Day _ _ Ind: 16216000 _ Dom: 57500 _ | Borewells 0 _ _
6 | Waste Water generation / Discharge (klpd) :  Ind: 5966.220 Dom: 49.000 Tubewells: 0
_7|Consumer No(ElectricMeter): Sourceof Water Supply: SIDC___________ ____
8| Disposal Modeof [ndustrial / Domestic: Underground Drainage System / Irrigation
9 | Discharge Pt / Final Receiving Body (Ultimate):  Own pipeline conveyed into the sea/ Sea
10 | Status of water consent Under the Water Act,1974:  AWH-129478-15/02/2027 Last Inward:318346-26/09/2024[ PRO]

11

12

Effluent Treatement plant (ETP) : Units, if provided and status:
ETP Details : P-Chemica Dousing Tank,P-Collection Cum Equalization,P-Collection Tank,P-Decanter,P-Equalization
Tank,P-Flash Mixer,P-Holding Tank,S-Aeration Tank,S-Settling Tank,S-Sludge Dry Beds,S-Sludge Holding Tank

Whether Industry isa member of CETP ? No

13

Boilers=11, DG Sets=6, Flue Gas=31, Process =56, ETP Cap = 8494 , Capacity of All =0

APCM Details : Alkali Scrubber,Bag Filter,Cyclone ,Dust Collector,E.S.P,Heater/Furnace-Low Sulphur Fuel,Hood
Cover,Low Nox Burner ,Scrubber,Water Scrubber

Fuel Used : Coal,L.N. Gas,|do,Natural Gas
Stack Attached to : .... Any Other,Boiler,D.G. Sets,Furnace

14

15
16

17

TSDF Name:: Safe Enviro Private Limited

LabChargesPending: NIL__ Water CessChargesPending: NIL
Last Env. Form V : 2023-2024 Water CessReturn : 2017-2018 HW Monthly Return : 2024-99
Last 3Legal Action:

Insp Dt Act Leg Dt For Insp ID IR-Leg Type Out No
14/12/2022 SCN 07/02/2023 697088 SCN APP 702935
26/10/2021 DIR 05/03/2022 33A,0TH, 625457 DIR OTH 624731
17/09/2021 SCN 21/10/2021 620458 SCN AlA 604056

Monthly Patrak Data: Last Return: 202411 HAZD Waste Disposal : 563.770 (294 Trucks)
Electricity Units Consumed in month Water Consumed in month Effluent Discharged in month

Production - 53631837, ETP - 269122, APCM - 0 Meter Reading - 14803010, Kilo Litre -  [Meter Reading - 2446267, Kilo Litre -

363785 76653
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Gujarat PollutigdGontrol Board PCB |d: 15136

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

One Time Updations

k |- | Recycler Registration Valid ?? N.A

General Observation

a | - | Isthe Industry in Operation ?? Yes Visited wrt Gas L eakage Incident

a |- | ROFileNo ID-15136

b |- | Industry Operating without CCA No.

c |- | HasProduction exceeded (last 3MTHs) than CCA-Qty | No.

dl- Any products-NOT in CCA, manufactured-Last 3 No.

MTHs

e |- | Foul Odour/Fugitive Emission/Bye Pass in Premises ?? | No. Visited wrt Gas Leakage Incident

f |- | Industry Name CHANGED in recent times ?? No.

g | - | HasRegn with CETP or TSDF expired ?? No.

h |- | Seperate Energy Meter for A.P.C.M ? No.

h |- | Provision of any STAND-BY Pump ?? No.

Air Related

a | - | Fuel Type confirmitivewith CCA ? Yes

b |- | Av. Fuel Consumption EXCEEDING CCA limits No.

c |- | APC Measures confirmitive with CCA conditions ?? Yes

d |- | ALL APCMsarein operation Yes

e |- | SMF availability Provided

f | - | Thick Smoke observed in Flue Gas/Processes ?? No.

g |- | ph of Scrubbing Media as per requirement ?? Yes

h |- | Ultimate Disposal of Scrubbing Media ETP

i |-|Nosof Samples: Stack & Ambient 0,0
Remarks

Note: EIA 2006 / SEIAA / E.C / MOEF Applicable : Yes

Site Observations during Inspection, PCB-ID: (15136)
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Gujarat Pollutipd@ntrol Board PCB Id: 15136

Sz (Inspection Report ) - Air,Water ,Hazardous

-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

| nspection Crux:

Water Observation:
Air Observation:
Hazard Observation:

General Observation:
Thisunit isvisited w.r.t. the gas leakage incident occurred at the CMS-1 Plant. The detailed IR of the gas |eakage
incident in format is attached herewith with photographs. [4756]-30/12/2024

~ RO Comments/Reply :Considering the gas lekaged incident as mentioned in the Inspection report stickt action
may be taken, DISH report is await-30/12/2024

| recommend : g. Recommend Strict Action

Point to point reason of recommendation for thisaction

Thisunit isvisited w.r.t. the gas |eakage incident occurred at the CMS-1 Plant. The gas |eakage incident
occurred in the CMS-1 Plant. As per primary information provided by the unit, leakage occurred from isolation
valve near auto valve XCV-2209 of CMS-1 plant leading to leakage of Crude CM S (Chloro Methane
Substance). The Crude CMS contains the mixture of Chloroform, Methylene Dichloride and Carbon
Tetrachloride. During visit, the isolation valve (near auto valve XCV2209) is found damaged and bonnet is
found displaced (Photograph attached). Actual reason of this valve leakage and the displacement of the valve
bonnet is yet not known. Crude CM S was emitted into atmoshere due to thisincident. Asinformed and as per
the CCTV footages gaseous cloud was seen for 15 Minutes Approx. between 07:40 PM to 07:55 PM on
28.12.2024. No leakage is observed during visit in the CMS-1 plant. Exact Areain which gas leak spread out is
not known. However as informed by the contacted person, the cloud of the gas was formed in the entire CMS-1
plant area, Control Room area and further dispersed in the plant area. It isinformed that the affected personsin
the plant area were taken into OHC of the unit and further referred to the hospital in Bharuch. As per the details
provided by the unit, total four persons were deceased due to thisincident:

W.C Notings:

Specific Instructions given to Industry at thetime of visit , for Pt to Pt Compliance

1. Submit Accident/Incident report with detail cause and details of the affected person with status.
3. Take all necessary corrective and preventive measures to avoid reoccurrence of such incident.
4. Submit CCTV footage of the CMS-1 plant covering the gas leakage incident.

5. During visit, the details of the incident at CMS-1 plant is observed mentioned in the logbook of CMS-2 Plant.
Clarify.
2. Submit action taken by DISH.
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Gujarat Pollutigd@pntrol Board

el (Inspection Report ) - Air,Water ,Hazardous

ot T el

PCB Id: 15136

-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Compliance Observed in this | nspections.

Instructions in Previous Visits and Reply

Insp Det

Instruction Status

1. AUl products oll Qty d@ 8 Ug Aoll A&{l by product «{l Qty cudl

Here, we have made groups of our finished products to address market
dynamism. It is to be noted that none of the byproducts will increase as per
proposed consent quantity of EC as the raw materials for finished products
will be a limiting factor. Moreover, we will be procuring fresh R-22 from the
market for manufacturing the additional quantum of products due to which the
existing by product quantities will not increase. (22/11/2024)

oAl 2uredl 5<ll; New application is done on based on EC & CTE received.

824286(22/10/24)

3. Last 3 months <ll production, wastewater generation & disposal, haz waste
generation & disposal ofl WA wudll.; Details of production, wastewater

generation & disposal, hazardous waste generation & disposal for the last 3
months has been uploaded in extra documents tag along with the reply letter.
(22/11/2024)

824286(22/10/24)

2. vlUsll gL spent silica gel A Haz waste Hi mentioned 53 otell. Ul
sd{l.; Please note that the quantum of spent silica gel has been considered

under Process Waste, Schedule-l and Category 36.1 due to which a separate
category of spent silica gel has not been considered. (22/11/2024)

824286(22/10/24)

Clarify regarding the CRZ permission for the proposed alternate treated
industrial w.w. conveyance pipeline up to deep sea.

767295(05/01/24)

Pending ' Reminded AGAIN

'You have started construction activity at the adjoining plot no. E-50/1. Clarify
regarding its EC & CTE permission.

767295(05/01/24)

Pending ' Reminded AGAIN
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Gujarat Pollutigig@pntrol Board [ PCB Id: 15136

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (15136)

A Sample Details

B Process Stacks

30/12/2024 5/15 ( Through XGN )




Gujarat Pollutigdyontrol Board

PCB Id: 15136

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
Sr |Stack attached to Mts Remark Details of APCM Prabable Pollutants.
1 |... Any Other 0 central scrubber system-2 | ASC HCL-35,HF-06,
2 |... Any Other 30 dust collec. sys. spar DUS PM-150,
3 |... Any Other 0 hcl wgs-ptfe plant SCR HCL-35,
4 |Driers 15 |ptfeinduced draft fan c-752 alb| CYC PM-150,
5 |Driers 0 ptfeid fan c-752 b CcYC PM-150,
6 |Driers 15 |ptfeinduced draft fan c-752 a/lb| CYC PM-150,
7 |Driers 0 ptfeid fan c-752d CYC PM-150,
8 |Driers 0 |ptfeinduced draft fan c-753 a/b| FIL PM-150,
9 |Driers 0 ptfeid fan c-753 b FIL PM-150,
10 |... Any Other 0 | emergency thermal oxidation | SCR PM-150,HCL-35,CO-150,
11 |... Any Other 0 absorbtion tower-ptfe N.A HF-06,
12 |... Any Other 0 id fan a/b CYC PM-150,
13 |... Any Other 15 back end scrubber-emerge | SCR PM-150,
14 |... Any Other 0 ptfe nitrogen purging reactor | N.A NOX-25,
15 |... Any Other 0 gypsum scrubber SCR PM-150,
16 |... Any Other 45 |absorption to""g (4f msu (tfe-) o HF-06,
17 |... Any Other 15 induced draft fanc-752ab | CYC PM-150,
18 |... Any Other 0 hcl scrubber system-tfe SCR HCL-35,CHI-15,
19 |Caustic Chlorine Plant 21 ccp-hypo unit SCR HCL-35,CHI-15,
20 |... Any Other 30 scrubber system central ASC HCL-35,HF-06,
21 |... Any Other 40 |dbsorption fows (4f msu) (tfe- A HF-06,
22 |... Any Other 34 |hcl waste gas scrubber (cms-2)| SCR HCL-35,
23 |... Any Other 15 induced draft fanc-752alb | CYC PM-150,
24 |Caustic Chlorine Plant 0 cap-hcl scruber system-1 SCR HCL-35,CHI-15,
25 |... Any Other 0 |hcl scrubber system-emergency| SCR HCL-35,CHI-15,
26 |... Any Other 0 induced draft fanc-753alb | FIL PM-150,
27 |... Any Other 0 tail gas scrubber h2sif6 ASC HF-06,
28 |... Any Other o | Scrubber Sy;g:ﬂ:"r central | gop wsc CHI-35,
dust collector attached to the

29 |... Any Other 0 spray dryer DUS PM-150,NOX-50,
30 |Reaction Vessels 0 hcl scrubber ptfe plant SCR HCL-35,CHI-15,
31 |... Any Other 0 no2 purging reactor-ptfe N.A NOX-25,HF-06,
32 |... Any Other 0 absorption tower-ptfe N.A HF-06,
33 |... Any Other 34 | hcl waste gas scrubber (cms)- | SCR HCL-35,
34 |... Any Other o | cahd Scrfl%t;e)r yem (2 | oo HCL-35,CHI-15,HF-06,
35 |... Any Other o1 [l scrubber %’Eﬂe{“ chior alkali] 5o HCL-35,CHI-15,

. . PM-150,NOX-25,HCL -
36 |Reaction Vessels 0 reaction vessel SCR 35,CHI-15,
37 |... Any Other 15 scrubber system-emergency | SCR PM-150,
38 |Spray Dyer 0 spray dryer DUS PM-150,NOX-25,
39 |... Any Other 15 |induced draft fan-4 nos (c,d,e,f)| CYC PM-150,
40 |... Any Other 30 emergency vent ASC HF-6,
41 |... Any Other 20 | ptfe reactor- nitrogen purging | N.A NOX-25,
42 |... Any Other 21 caustic chlor:J rrlﬁtplant +hypo SCR
43 |... Any Other 0 hcl scrubber - other plant | SCR
44 |... Any Other 0 hf control system-other plant | ASC
45 |... Any Other 30 central scrubber system ASC HCL-35,HF-06,
46 |... Any Other 0 hcl wgs-ptfe plant SCR HCL-35,
47 |... Any Other 30 dust collection spar silo DUS PM-150,
48 |... Any Other 0 gypsum scrubber SCR PM-150,
49 |... Any Other 30 tail gas scrubber-i ASC S02-40,HF-06,
50 |... Any Other 0 induced draft fan(x) CYC PM-150,HF-06,
51 |... Any Other 0 induced draft fan(y) CyC PM-150,HF-06,
52 |... Any Other 20 | ptfereactor- nitrogen purging | N.A NOX-25,
53 |... Any Other 20 | ptfereactor- nitrogen purging | N.A NOX-25,
54 |... Any Other 30 tail gas scrubber ASC,WSC S02-40,HF-06,
55 |... Any Other 0 induced draft fan(z) CcYC PM-150,HF-06,
56 |... Any Other 0 hcl scrubber system-ptfe SCR HCL-35,CHI-15,HF-00,
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Gujarat Pollutigdyntrol Board

(Inspection Report ) - Air,Water ,Hazardous

PCB Id: 15136

‘-‘G :;' (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
C Flue gases Stacks
Sr | Stack attached to Mts |Remark SMF APCM Fuel Consp-Unit Insp Remk
1 |.... Any Other 42 |Rotary Kiln-2 YES LNB L.N. Gas 500 Cubic meter
2 | Boiler 0 WasteHeat Boiler GT3 N.A LNB Natural Gas asper GT1
3 |D.G. Sets 0 |GasEngine GE-2 N.A LNB Natural Gas Asper GT 1
4 | .... Any Other 30 [Thermal Oxidiser NO ASC,WSC Not Used/N.A
5 | Boiler 0 WasteHeat Boiler GT2 N.A LNB Natural Gas Asper GT1
6 | Bailer 71 [Stack attached Boiler YES ESP Coal 21 Tones/hr
ESP
7 | Furnace 0 Steam Heater Furnace - N.A LNB Natural Gas 196800nm3/hr
1 PTFE-1
8 | Furnace 0 Steam Heater Furnace - N.A LNB Natural Gas 196800 m3/hr
2 PTFE-1
9 |Boiler 0 Bunker House Dust N.A FIL,HLS Not Used/N.A
Collector-Coal Boiler
10 | Boiler 0 Waste Heat Boiler GT N.A LNB Natural Gas Total for all 196800
1 NM3/Hr
11 | .... Any Other 0 GasEngine(GE-1) N.A LNB Natural Gas Asper GT1
12 |D.G. Sets 11 [1010KVA/on N.A N.A Ido
emergency
13 | Boiler 70 AFBC boiler-90 TPH YES ESP Cod 21 Tones/Hr
14 | D.G. Sets 11 [1010KVA/on N.A N.A Ido
emergency
15 |D.G. Sets 11 [1010KVA/on N.A N.A Ido
emergency
16 | D.G. Sets 11 500KVA/Only on N.A HDC Ido
emrgncy
17 |D.G. Sets 11 500KVA/Only on N.A HDC Ido
emrgncy
18 | Boiler 0 |Proposed stack of 60 YES ESP Codl 12.13 MT/Hour
[TPH boiler
19 | Boiler 140 (150 TPH Boiler YES ESP,SCR Coal 1279.34 MT/day
(Stand-By)
20 | .... Any Other 0 Crusher House Dust NO FIL Not Used/N.A
Collector
21 | Boiler 30 |Waste Heat Recovery YES LNB Natural Gas 480000smc total for
Boiler-A al GT
22 | Boiler 30 |Waste Heat Recovery YES LNB Natural Gas -—-
Boiler-B
23 | Furnace 30 [(Steam Heater Furnace YES LNB Natural Gas
-1 TFE-1
24 | .... Any Other 30 [(Caustic sodaflaker N.A N.A Not Used/N.A | ----
25 | Furnace 30 [Steam Heater Furnace- YES LNB Natural Gas ---
2 TFE-2
26 | .... Any Other 0 Bunker House Dust N.A FIL Not Used/N.A
Collector
27 | Boiler 30 [(Stack attached to boiler] YES LNB L.N. Gas 250 Cubic meter
28 | Furnace 0 [Steam heater Furnace YES LNB L.N. Gas 567 Cubic meter
A
29 | Furnace 0 [Steam heater furnace B YES LNB L.N. Gas 567 Cubic Meter
30 | .... Any Other 42 Rotary Kiln-1 YES LNB L.N. Gas 500 Cubic meter
31 |.... Any Other 0 |Diesel Generator(2 YES N.A Not Used/N.A
nos)

D Details about Hazardous Waste Management :
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W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
Sr Sour ce of Hazardous Waste Catg Qty/Y ear HW Disposal M anagement
1 | Used or Spent Oil | -5.1 235.400-M.T | COL,DEC,CYC,REU,STO,TRA
2 | Empty barrels/containers/liners contaminated with hazardous | -33.1 37.000-M.T| COL,DSS,CYC,STO,TRA
chemicals /wastes
3 |Chemica dudge from waste water treatment | -35.3 6312.000-M.T | COL ,DSS,DEC,STO,TRA,DST
4 | Residue or Sludges And Filter Cakes | -16.2 3.000-M.T | CIW,COL ,DSS,DEC,DSI,STO,TRA
5 | Organic Residues | -1.4 299.000-M.T | CIW,COL ,DSS,DEC,DSI,STO,TRA,DST
6 | Not Applicable. | -N.A 10734.000-M.T | COL ,DSS,0OTH,STO,TRA
7 | Not Applicable. | -N.A 150.000-M.T| COL,DSS,STO,TRA
8 | Not Applicable. | -N.A 23725.000-M.T | COL,OTH,CYC,STO,TRA
9 | Any process or distillation residue | -36.1 4859.420-M.T | CIW,COL,DSS,DEC,DSI,CYC,STO,TRA
10 | Not Applicable. | -N.A 0.000-M.T| COL,DSS
11 | Not Applicable. | -N.A 0.000-M.T| COL
12 | Spent ion exchange resin containing toxic metals | -35.2 32.000-M.T| CIW,COL ,DSS,DEC,DSI,STO, TRA
13 | Not Applicable. | -N.A 0.000-M.T| COL,0OTH
14 | Distillation Residues | -20.3 2.400-M.T | CIW,COL ,DSI,STO,TRA,DST
15 | Spent Catalyst | -17.2 1334.000-M.T | CIW,COL ,DSS,DEC,DSI,STO, TRA,DST
16 | Not Applicable. | -N.A 22834.100-M.T | COL,REU,STO
17 | Not Applicable. | -N.A 98.480-M.T | COL,STO,DST
18 | Not Applicable. | -N.A 0.000-M.T | COL,0OTH
19 | Not Applicable. | -N.A 0.000-M.T | COL,DSS,OTH
E Products:
Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
1 |1,1,3trichloro tetrafluoro propanol (hcfc224ca) 0.000 0.000- M.T 0.000
2 |1,1,3 trichlorotetrafluoropropane (hchc 224ca) 0.000 25.000- M.T 0.000|Applying for CCA Amendment
3 |1,1,3 trichlorotetrafluoropropane (hche 224ca) 0.000 0.000- M.T 0.000
4 |1,1,3-trichloro 2,3,3- trifluoropropene (cfo1213ya) (p- 0.000 0.000- M.T 0.000|Applying For CTE-Changein
200) product mix
5 |1,1,3trichlorotetrafluoropropane (hcfc 224ca) and/ or 3050.000 0.000- M.T 3050.000|Applying for CCA Amendment.
6 1,3dfb 0.000 0.000- M.T 0.000 |Applying For CTE-Changein
product mix
7 |1,6-divinylperfluorohexane (c6dv) 100.000 0.000-M.T 0.000
8 |2, 6- Dichloro-4-Trifluoro Methyl Aniline (DCTFMA) 0.000 65.000- M.T 0.000|Applying for CCA Amendment
9 |2,5-Dichloro-4-(1,1,2,3,3,3-hexa fluoropropoxy) 0.000 0.000- M.T 0.000
aniline (DHA)
10 |2,6-dichloro -4-trifluoro methyl aniline (dctfma) 0.000 0.000- M.T 0.000
11 |2,6-Dichloro-4-(trifluoromethyl) aniline (DCTFMA) 0.000 0.000-M.T 0.000
12 |2-Methyl-4-(1,1,1,2,3,3,3-hepta fluoro-2-propyl) 0.000 0.000- M.T 0.000
aniline (RFA)
13 |25% HBr solution 0.000 0.000- M.T 0.000
14 [25% HF solution 0.000 0.000- M.T 0.000
15 |3,5-Difluoroaniline (DFA) 0.000 0.000-M.T 0.000
16 |40 % dma solution 0.000 0.000- M.T 0.000
17 |anhydrous potassium fluoride (apf) 0.000 0.000- M.T 0.000|Applying For CTE-Changein
product mix
18 |br ethylene difluoraacetate 0.000 0.000- M.T 0.000
19 |Bromo Trifluoromethane 0.000 0.000- M.T 0.000
20 |C4 to C34 Surfactant (Non-fluorinated) 0.000 10.000- M.T 0.000|Applying for CCA Amendment
21 |c4 to ¢34 surfactant (non-fluorinated) 0.000 0.000- M.T 0.000
22 |Calcium Chloride 0.000 4750.000 - M. T 0.000|Applying for CCA Amendment
23 |calcium chloride 0.000 0.000- M.T 0.000
24 |carbon dioxide -food grade gas 0.000 0.000-M.T 0.000|Applying For CCA Amendment
25 |carbon dioxide-dry ice 0.000 0.000- M.T 0.000|Applying for CCA Amendment
26 |carbon tetra chloride (99.5 %) 0.000 0.000- M.T 0.000
27 |Carbon Tetrachloride (CTC) 0.000 1440.000 - M.T 0.000|Applying for CCA Amendment
28 |caustic soda ( dry basis) 0.000 15500.000 - M. T 0.000|Applying for CCA Amendment
29 |caustic soda ( dry basis) 0.000 15500.000 - M. T 0.000|Applying For CTE-Changein
product mix
30 |chlorine (dry basis) 0.000 13167.000 - M.T 0.000 |Applying for CCA Amendment
31 |chlorine (dry basis) 0.000 0.000- M.T 0.000
32 |chloroform 0.000 0.000- M.T 0.000
33 |chloroform 0.000 0.000-M.T 0.000|Applying for EC to CTE.
34 |chloroform 10090.000 10090.000 - M.T 0.000|Applying for CCA Amendment
35 |coal based plant cogen 26.000 130.000 - MWH 26.000
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36 |coal based proces steam boiler 0.000 0.000- M. T 0.000

37 |cpp coal based and gas based 0.000 0.000 - MWH 0.000|--

38 |di chloro tetra fluoroethoxy aniline 0.000 0.000-M.T 0.000|Applying for CCA Amendment

39 |di chloro tetra fluoroethoxy aniline and/ or 3050.000 0.000- M.T 3050.000|Applying for CCA Amendment

40 |di chlorofluoromethane 0.000 0.000- M.T 0.000

41 Di-fluoro acetic acid (DFAA) 0.000 0.000- M.T 0.000

42 |dichioropentafluoro propane (hfc-225) 0.000 0.000- M.T 0.000

43 |dichloro fluoro chloromethane (hcfc-21) 0.000 0.000-M.T 0.000

44 |DichloroFluoromethane (HCFC-21/R-21) 0.000 230.000- M.T 0.000|Applying for CCA Amendment

45 |dichloropentafluoro propane (hcfc-225) 0.000 410.000 - M.T 0.000|Applying for CCA Amendment

46 |dichloropentafluoro propane (hcfc-225) 3050.000 0.000-M.T 3050.000 |Applying for CCA Amendment

47 |difluoro methane sulfonyl chloride (dfmsc) 0.000 0.000- M.T 0.000 |Applying For CTE-Changein
product mix

48 |difluoromethane (hfc-32) 0.000 0.000- M.T 0.000

49 |Dilute HF (20 %) 0.000 1000.000- M.T 0.000|Applying for CCA Amendment

50 |dilute hf (20%) 0.000 0.000- M.T 0.000

51 |Ethanol 0.000 0.000- M.T 0.000

52 |Ethyl bromo difluoro acetate 0.000 0.000-M.T 0.000

53 |Ethyl difluoro aceto acetate (EDFAA) 0.000 0.000- M.T 0.000

54 |Ethyl difluro acetate (EDFA) 0.000 0.000- M.T 0.000

55 |ethyl tetrafluoro ethyl ether (etfee) 0.000 80.000 - M.T 0.000|Aplying for CTE-Changein
Product Mix.

56 |ethyl tetrafluoro ethyl ether (etfeg) 0.000 200.000- M.T 0.000|Applying For CCA Amendment

57 |ethyl tetrafluoro ethyl ether (etfee) and/ or 3050.000 0.000- M.T 3050.000|Applying for CCA Amendment

58 |fkm 26/246 0.000 0.000- M.T 0.000 |no product

59 |fluorinated ethylene propylene (fep) 0.000 0.000-M.T 0.000

60 |fluorinated ethylene propylene (fep) 0.000 175.000 - M.T 0.000|Applying for CCA Amendment

61 [fluorinated ethylene propylene (fep) and/ or 3050.000 0.000-M.T 3050.000|Applying for CCA Amendment

62 [fluoro elastomers (fkm) 0.000 0.000- M.T 0.000

63 [fluoro elastomers (fkm) 0.000 400.000 - M.T 0.000|Applying for CCA Amendment

64 |fluoro elastomers (fkm)/ ffkm and/ or 735.000 0.000- M. T 735.000|Applying for CCA Amendment

65 |gas based plant ccgt 37.000 185.000 - MWH 37.000

66 |gas based plant cogen 28.500 142.000 - MWH 28.500

67 |Gypsum 0.000 12768.000 - M. T 0.000|Applying for CCA Amendment

68 |gypsum 0.000 0.000- M.T 0.000

69 |hepta fluoro propane(hfpp) 0.000 0.000- M.T 0.000|Aplying for CTE-Changein
Product Mix.

70 |hexafluoro ethelene (hfe) 0.000 0.000-M.T 0.000|--

71 |hexafluoro propelene oxide (hfpo) 0.000 0.000- M.T 0.000|Applying For CTE-Changein
product mix

72 |hexafluoro propylene (hfp) 0.000 0.000-M.T 0.000

73 |hexafluoro propylene oxide (hfpo) and/ or 200.000 0.000- M.T 200.000|Applying for CCA Amendment

74 |HexaFluoro Propylene (HFP) 0.000 300.000- M.T 0.000|Applying for CCA Amendment

75 |hexafluoro propylene (hfp) and/ or 3050.000 0.000- M.T 3050.000|Applying for CCA Amendment

76 |hfc-32 (refrigerant gas) 0.000 0.000- M.T 0.000|--

77 |high boiler chloro methene 0.000 0.000-M.T 0.000|--

78 |high boiler of chloromethane 200.000 0.000- M.T 200.000

79 |hydro chloric acid (100 %) 0.000 0.000-M.T 0.000|-

80 |hydro chloric acid (100%) 0.000 0.000- M.T 0.000|-

81 |Hydrochloric Acid (31% + 1 %) CA 0.000 357.000- M.T 0.000|Applying for CCA Amendment

82 |hydrochloric acid (12 % + 1 %)-ptfe 0.000 0.000- M.T 0.000

83 |hydrochloric acid (31 % + 1 %) 0.000 37992.000- M.T 0.000 |Applying for CCA Amendment

84 |hydrochloric acid (31 % £ 1 %)-ptfe 0.000 0.000- M.T 0.000

85 |hydrochloric acid (31% + 1 %)-chlor alkali 0.000 0.000- M.T 0.000

86 |hydrofluorosilicic acid 0.000 0.000- M.T 0.000

87 |Hydrofluosilicic Acid (20%) 0.000 200.000 - M.T 0.000|Applying for CCA Amendment

88 |hydrofluosilicic acid (20%) 0.000 0.000- M.T 0.000

89 |Hydrogen 0.000 464.000 - M.T 0.000|Applying for CCA Amendment

90 |hydrogen bromide 0.000 0.000- M.T 0.000

91 |hydrogen(dry basis) 0.000 0.000- M.T 0.000

92 |I-SAN 0.000 20.000- M.T 0.000|Applying for CCA Amendment

93 |i-san 0.000 0.000- M.T 0.000

94 |Intermediate Vinylidene Fluoride (VDF) 0.000 84.000- M.T 0.000|Applying for CCA Amendment

95 |intermediate vinylidene fluoride (vdf) 0.000 0.000- M.T 0.000

96 |intermediate vinylidene fluoride (vdf) 735.000 0.000- M.T 735.000 | Applying for CCA Amendment

97 |lodurate 0.000 1.000- M.T 0.000|Applying for CCA Amendment
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98 |iodurate 0.000 0.000- M.T 0.000

99 |iodurate and/ or 3050.000 0.000- M.T 3050.000 |Applying for CCA Amendment

100 |lithium ferrous phosphate-lifepo4 (Ifp) 500.000 0.000-M.T 0.000|Applying for EC to CTE.

101 |methyl tetra fluoro ethyl ether (mtfeg) 0.000 0.000- M.T 0.000

102 methy! tetra fluoro ethyl ether (mtfee) 0.000 10.000 - M.T 0.000|Applying for CCA Amendment

103 |methyl tetrafluoro ethyl ether (mtfee) and/ or 3050.000 0.000- M. T 3050.000 |Applying for CCA Amendment

104 |methylene dichloride 10090.000 0.000- M.T 10090.000

105|mono chloro difluoro methane (hcfc - 22) 0.000 0.000-M.T 0.000

106 |monochloro difluoro methane (hcfc-22) 0.000 0.000- M.T 0.000

107 |monochlorodifluoro methane ( r22) 0.000 1100.000- M.T 0.000|Applying for CCA Amendment

108 |Other reaction by additives 0.000 0.000-M.T 0.000

109 |pctfe 0.000 0.000- M.T 0.000

110 |pentafluoroethane 0.000 0.000-M.T 0.000|0

111 |pentafluoroethane (hfc -125) 0.000 650.000 - M.T 0.000|Applying for CCA Amendment

112 |pentafluoroethane (hfc -125) and/ or 3050.000 0.000-M.T 3050.000|Applying for CCA Amendment

113 |perfluoro alkoxy (pfa) 0.000 0.000-M.T 0.000

114 perfluoro alkoxy (pfa) and/ or 3050.000 0.000- M.T 3050.000 |Applying for CCA Amendment

115 |perfluoro propyl vinyl ether (ppve) and/ or 200.000 0.000-M.T 0.000

116 |perfluoroalkoxy (pfa) 0.000 325.000- M.T 0.000|Applying for CCA Amendment

117 |Poly Chloro Tri Fluoro Ethylene (PCTFE) 0.000 4.000- M.T 0.000|Applying for CCA Amendment

118 |poly tetrafluoro ethelene (ptfe) 0.000 0.000-M.T 0.000

119 polytetra fluoro ethylene (ptfe) 0.000 1800.000 - M.T 0.000|Applying For CCA Amendment

120 |polytetra fluoro ethylene (ptfe) and/ or 3050.000 0.000-M.T 3050.000|Applying for CCA Amendment

121 |polyvenylene fluoride (pvdf) 0.000 0.000- M.T 0.000

122 |polyvenylidene fluoride (pvdf) 0.000 0.000- M.T 0.000

123 |polyvenylidene fluoride (pvdf) 0.000 150.000 - M.T 0.000|Applying for CCA Amendment

124 |polyvenylidene fluoride (pvdf) and/ or 735.000 0.000- M.T 735.000 | Applying for CCA Amendment

125 |Potassium Bromide 0.000 0.000- M.T 0.000

126 |Potassium Fluoride 0.000 0.000- M.T 0.000

127 |potassium fluoride 872.000 0.000- M.T 0.000

128 |potassium iodide 150.000 0.000- M.T 0.000

129 |proton exchange membrane incl monomer 0.000 10.000 - M.T 0.000|Applying for CCA Amendment

130 |proton exchange membrane incl monomer and/ or 3050.000 0.000-M.T 3050.000|Applying for CCA Amendment

131|R& D Products 0.000 10.000 - M.T 0.000|Applying for CCA Amendment

132 r&d products 0.000 0.000- M.T 0.000

133 r-410 blends 0.000 0.000- M.T 0.000

134 |Sodium hypochlarite (10% chlorine) 0.000 132.000- M.T 0.000 |Applying for CCA Amendment

135|sodium hypochloritein terms of 10% chlorine) 0.000 0.000-M.T 0.000

136 |sulphuric acid (88 %) 0.000 0.000- M.T 0.000

137 |sulphuric acid 70% to 88 % 0.000 713.000- M.T 0.000|Applying for CCA Amendment

138 |sulphuric acid 70% to 88 % 0.000 0.000- M.T 0.000

139 telome &l cohol 0.000 0.000- M.T 0.000 |Applying For CTE-Changein
product mix

140 telomer iodide 0.000 0.000- M.T 0.000|Applying For CTE-Changein
product mix

141 |tetra fluoro beta sulfone 0.000 0.000-M.T 0.000|Applying for CCA Amendment

142 |tetra fluoro beta sulfone and/ or 3050.000 0.000- M.T 3050.000|Applying for CCA Amendment

143 |tetra fluoro dimethyle amine 0.000 0.000-M.T 0.000

144 |tetra fluoro ethelene (tfe) 0.000 0.000- M.T 0.000|Applying For CTE-Changein
product mix

145 |tetra fluoro ethyl ether ( propyl, butyl, tf propyl) 0.000 25.000- M.T 0.000|Applying for CCA Amendment

146 tetra fluoro ethyl ether ( propyl, butyl, tf propyl) and/ o 3050.000 0.000- M.T 3050.000 |Applying for CCA Amendment

147 |tetra fluoro propanol 0.000 0.000-M.T 0.000|--

148 |tetrafluoro benzyl acohol (tfba) 0.000 0.000- M.T 0.000|Applying For CTE-Changein
product mix

149 [tetrafluoro dimethyl amine (tfe dma) 0.000 0.000- M. T 0.000/0

150 |tetrafluoro dimethyl amine (tfe dma) 0.000 45.000- M.T 0.000|Applying for CCA Amendment

151 |tetrafluoro dimethyl amine (tfe dma) and/ or 3050.000 0.000-M.T 3050.000|Applying for CCA Amendment

152 |tetrafluoro ethylene tetramer 0.000 0.000- M.T 0.000|Applying For CTE-Changein
product mix

153 tfma 0.000 0.000- M.T 0.000

154 |tfma 0.000 1.000- M.T 0.000|Applying for CCA Amendment

155|Tri fluoromethane 0.000 21.000- M.T 0.000|Applying for CCA Amendment

156 |trifluoro methane 0.000 0.000- M.T 0.000

F Raw material :
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Sr Raw Material Name Capacity - Unit / Month
1 10.5% naoch 0.000-M.T
2 11,2,3tcb 0.000-M.T
3 [1,2-dibromo-1,1,2,3, 3,3-hexafluoropropane 0.000 - KGS
4 |1,2-dichloroethane (chloroform) 1363.100 - M.T
5 |1,2-dimethoxyethane 0.000 - KGS
6 |1,3,5-trichlorobenzene 0.000 - KGS
7 |1,6-diiodoperfluorohexane 250.000- M.T
8 |10 % NaOH Solution For Hypo 0.000-M.T
9 |10% naoh solution for hypo 11.510- M.T
10 |10% sulfuric acid 1.000- M.T
11 |118% naoh 0.000-KLT
12 |2,22,73,73-?Tetrafluoro-?1-?propanol 0.000- M.T
13 |2,2,3,3-tetrafluoro-1-propanol 5075.170 - M.T
14 |2,5-dichloro-4-aminophenol 0.000 - KGS
15 |2,5-dichloronitrobenzene 0.000 - KGS
16 |2,6-dichlorophenol 1857.620 - M.T
17 |30% hcl 0.000- KLT
18 |31% hcl 356.500 - M.T
19 |32% hcl for caustic soda 0.000- M.T
20 |32% naoh for caustic soda 325.500- M.T
21 |32% naoh solution 22.050- M.T
22 |4-amino-2,6-dichlorophenol (stage-ii) 2028.800 - M.T
23 |4-chloro benzotrifluoride 0.000-M.T
24 |4-nitro2,6-dichlorophenol (stage-1) 2371.160 - M.T
25 |50 wt% naoh 0.000 - KGS
26 |70% hno3 1027.080 - M.T
27 198% fuming hno3 0.000- M.T
28 |acetone 2426 -M.T
29 |acetonitrile 292.000 - M.T
30 Jacn 10144.000 - M.T
31 |ahf for ptfe 0.000- M.T
32 |air for dhf 396.250 - M.T
33 |acl3 0.000- M.T
34 |aphacellulose for caustic soda 387.500- M.T
35 Jammonia 60.900 - M.T
36 |ammonia 0.000 - KGS
37 |ammonia solution 10.017 - M.T
38 |anhydrous hydrogen fluoride (ahf) 551.580 - M.T
39 |aps 0.130- M.T
40 |aps-initiator for fep 2.013-M.T
41 |aq ptfe(20%) 50.000 - M.T
42 |ag. koh 6.340- M. T
43 |baco3 solution for caustic soda 0.000-M.T
44 |barium carbonate solution 1.550- M.T
45 |benzyl chloride 0.000- M.T
46 |bromine 0.000- M.T
47 |buffer for ptfe 0.000- M.T
48 |buffer for pvdf 0.000-M.T
49 |butanol 1775.200- M.T
50 |carbon dioxide ( gas) co2 (g) 2800.000 - M.T
51 |catalyst 2500-M.T
52 |catalyst 0.000- M.T
53 |catalyst aluminium chloride 253.600 - M. T
54 |catalyst for hefc-225 0.000- M.T
55 |caustic (32% naoh) 0.000- M.T
56 |caustic for hfc-32 0.000- M.T
57 |caustic for ptfe 0.000- M.T
58 |caustic solution 31.700- M.T
59 |chlorine 43245.410- M.T
60 |chlorine 0.000 - KGS
61 |chlorine for catalyst activation 0.000- M.T
62 |chlorine for dfimsc 0.000- M.T
63 |chlorine for hfc-32 0.000- M. T
64 |chlorine for ptfe 0.000- M.T
65 |chlorine gas for chloroform 0.000-M.T
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66 |chlorine gas for mdc 0.000-M.T
67 |chloro acetic acid 3550-M.T
68 |chlorodifluoromethane 0.000- M.T
69 |chloroform 23232.690 - M.T
70 |chloroform for hcfc-224ca 0.000- M.T
71 |chloroform for hfc-32 0.000- M. T
72 |chloroform for ptfe 0.000- M.T
73 |cl2 42.120- M.T
74 |coa 0.000- M.T
75 |coa 0.000- M.T
76 |conc. h2so4 43.240- M.T
77 |conc. hel 0.000- M.T
78 |conc. hel 0.000 - KGS
79 |conc. hcl for tfba 0.000- M.T
80 |copper acetate 15.340- M.T
81 |copper powder 3.650- M. T
82 |ctfe 4.000- M.T
83 |ctfefor Br EDFA 0.000- M.T
84 |cu2o 0.000-M.T
85 |CuO for Br EDFA 0.000- M.T
86 |Cyclofluorobutane 0.000- M.T
87 |cyclofluorobutane for hfp 2114.390 - M.T
88 |d.m. water 0.000-KLT
89 |DI Water 0.000- M.T
90 |DI Water fep 0.000- M.T
91 DI Water for pfa 0.000-M.T
92 |di water pvdf 0.000- M.T
93 |dichloromethane 0.000 - KGS
94 |diethyl glycol dimethyl ether 554.800 - M.T
95 |dimer 277.400- M.T
96 |dimethyl amine (dma) 2190.470- M.T
97 |dispersant 0.000- M.T
98 |dispersant for fep 0.000- M.T
99 |dispersant for pfa 0.000- M.T
100|dmf 0.000- M.T
101 |dvp solvent 24.320- M.T
102 |ethane gas for fep 1.744-M.T
103 |ethane gas for pfa 0.000- M.T
104 |ethanoal 1204.740 - M.T
105|Ethanol for Br EDFA 0.000- M.T
106 |ethanal for etfee 0.000-M.T
107 |ethyl acetate 0.000 - KGS
108 ethyl difluoroacetate 0.000 - KGS
109 ethylene gas 25.300- M.T
110/fatty alcohol 6.990 - M.T
111 ferric oxide 0.000 - KGS
112|flocculant for caustic soda 0.000- M.T
113|flocculants 0.000- M.T
114 fluorine 0.180- M.T
115|fluorspar 9513.170- M.T
116 fluorspar for hfc-32 0.000-M.T
117|fuming sulfuric acid 0.000 - KGS
118|gnx-surfactant 56.521 - M.T
119/h2(hydrogen) 69.740 - M.T
120|h2s04 for 1 3 dfb 0.000- M.T
121|h2s04 for hfc-32 0.000- M.T
122|h2s04 for ptfe 0.000- M.T
123|h2s04 for tfba 0.000- M.T
124|hcfc224ca 0.000- M.T
125/hcl 3123.840 - M.T
126 | hexafluoro propylene oxide 292.000 - M.T
127 hexafluoropropylene 180.600 - M.T
128 |hexafluoropropylene 0.000 - KGS
129 |hfc 22 for ptfe 0.000- M.T
130|hfc 22 for tfe 0.000- M.T
131|hfp 908.700 - M.T
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132|hfp for fep 0.000-M.T
133|hfp for fkm 0.000- M.T
134 |hfpo 9.510- M.T
135/|hno3-coagul ant 158.500 - M.T
136/hno3-coagulant for fep 0.000- M.T
137 hydrochloric acid 0.000 - KGS
138 hydrochloric acid 0.000- M.T
139 hydrogen 0.000 - KGS
140 hydrogen chloride for mdc 0.000- M.T
141 hydrogen fluoride 4320.710- M.T
142 hydrogen gas 0.000- M.T
143|initiator 1 for fkm 0.000- M.T
144 initiator 1 for ptfe 0.000-M.T
145|initiator 1 for pvdf 0.000- M.T
146|initiator 2 for fkm 0.000- M.T
147 initiator 2 for ptfe 0.000- M.T
148|initiator 2 for pvdf 0.000- M.T
149initiator 3 for ptfe 0.000-M.T
150 initiator 3 for pvdf 0.000- M.T
151 jinitiator for pfa 0.000- M.T
152/iodine 3547.230- M.T
153|ipa 16.000- M.T
154 iron phosphate — fepo4 480.000 - M.T
155 kf 0.000- M.T
156|KOH 0.000- M.T
157 koh (30% aqueous) 0.000-M.T
158|koh (50 % ag. solution) 1775.200- M.T
159 koh for etfee 0.000- M.T
160 koh for mtfee 0.000- M.T
161 kps-initiator 0.000- M.T
162|limestone (caco3) 4279.280 - M.T
163|lithium carbonte 120.000 - M.T
164/mcb 140.730 - M.T
165/mdc 50.000 - M.T
166|/mdc for 1 3 dfb 0.000- M.T
167|methanal 24285.920 - M.T
168|methanal 0.000- M.T
169|methanal 0.000- M.T
170|methanoal for 1 3 dfb 0.000- M.T
171methanal for hfp 0.000- M.T
172 methanol for mdc 0.000- M.T
173|methanol for mtfee 0.000- M.T
174/methanal for tfba 0.000- M.T
175/methyl chloride for chloroform 0.000- M.T
176|methylene chloride 0.000 - KGS
177 methylene chloride for hfc-32 0.000-M.T
178 methylene dichloride for tfba 0.000- M.T
179|molecular sieve 0.000- M.T
180|molecular sieves 0.000- M.T
181|mono sodium o-phosphate 0.000 - KGS
182 monochl orobenzene 0.000 - KGS
183|n, n-dimethyl imidazolidinone 0.000 - KGS
184|na2co3 solution for caustic soda 0.000- M.T
185|nano2 0.000- M.T
186|naocl 89.200- M.T
187|nach 0.000 - KGS
188|naoh flakes 3.020- M.T
189|NaOH Solution for Br EDFA 0.000- M.T
190|nitric acid for pfa 0.000- M.T
191|o-toludine 0.000 - KGS
192|oleum 0.000- M.T
193|Oleum as 65% 0.000- M.T
194 |organic solvent 0.000- M.T
195 |p-chloro benzo trifluoride 0.000- M.T
196 |p-chlorobenzotrifluoride 73450-M.T
197|p-chlorobenzotrifluoride for layer separation 102.120- M.T

30/12/2024
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198|p-trifluoromethylaniline (70%) 0.000 - KGS
199|pd/c 0.000- M.T
200 |pentachlorobenzonitrile 0.000- M.T
201 |polyvinylidene fluoride (pvdf) & other 5.000- M.T
202|potassium fluoride 0.000 - KGS
203|potassium fluoride 0.000- M. T
204 |potassium hydroxide 84.400- M.T
205|potassium hydroxide catalyst 621.320- M.T
206 |potassium hydroxide (85%) 0.000 - KGS
207 |potassium nitrate 0.030-M.T
208|potassium nitrite 0.000- M.T
209 |potassium nitrite for tfba 0.000- M.T
210|ppve for pfa 244.090- M.T
211|process water 0.000- KLT
212|propanol 5087.850 - M.T
213|pt/charcoa 0.000 - KGS
214|r-125 for r-410 blends 0.000- M.T
215|r-142b 1294.335- M.T
216|r-22 7918.660 - M.T
217|r-22 for ptfe 0.000- M.T
218|r-32 for r-410 blends 0.000- M.T
219|r142b for intermediate vdf 0.000- M.T
220[r21 1787.880- M.T
221|r225 for catalyst preparation 22190-M.T
222/ racni 196.540 - M.T
223|raney nickel 0.000-M.T
224 raw sdlt for caustic soda 26133.000 - M.T
225|return brine 0.000- M.T
226|salt for ctc 0.000- M.T
227|san 0.000- M.T
228|silicagel 0.000- M.T
229|silicagel f 0.000- M.T
230|sio2 for ptfe 66.570 - M.T
231|s03 1410.650 - M.T
232|soda ash 155.000 - M.T
233|sodium acetate 0.000- M.T
234|sodium bicarbonate 3570-M.T
235|sodium carbonate 0.000- M.T
236|sodium dithionite 0.000 - KGS
237|sodium ethoxide 59.173- M.T
238|sodium hydroxide 0.000-M.T
239|sodium hydroxide 0.000 - KGS
240 |sodium metabisul phite 0.070-M.T
241 |soldium sulphite 43.400- M.T
242|solid spent silica gel for pvdf 0.000- M.T
243|solvent 0.000 - KGS
244 |specia aumina 0.000- M.T
245|¢t-1 intermediate 240.000- M.T
246|sucrose- c6h1206 60.000 - M.T
247 |sulfolane 146.940 - M.T
248|Sulfur Trioxide 0.000- M.T
249 |sulphuric acid 0.000- M.T
250|sulphuric acid (h2s04) 0.000- M.T
251 |Surfactant for fep 0.000- M.T
252 |surfactant for pvdf 0.000- M.T
253|TBA Catalyst for HFC-125 0.000- M.T
254 tetra fluoroethylene 0.000- M.T
255 |tetrafluoroethylene 0.000- M.T
256 |tetrafluoroethylene 0.000 - KGS
257 [tetrahydrofuran 0.000- M.T
258|tetrakis(diethylamino) phosphonium bromide 0.000- M. T
259|tfe 3744.950 - M.T
260|tfe for etfee 0.000- M.T
261 tfefor fep 0.000- M.T
262|tfe for fkm 0.000- M.T
263|tfe for hcfc-224ca 0.000- M.T
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264 tfe for hcfc-225 0.000- M.T
265(tfe for hfc-125 0.000- M.T
266(tfe for hfp 0.000- M.T
267 |tfe for mtfee 0.000- M.T
268|tfe for pfa 0.000- M.T
269|tfe for ptfe 0.000- M. T
270]tfma 45570- M.T
271|thiourea 0.000- M.T
272|toluene 0.000 - KGS
273|tributyl amine 107.780- M.T
274 trifluoromethane 0.000 - KGS
275|vdf 859.950 - M.T
276|vdf for fkm 0.000- M.T
277 |vdf for pvdf 0.000- M.T
278|vinylidene fluoride 0.000- M.T
279|water 0.000-KLT
280|water 0.000-KLT
281 |zinc powder 0.000-M.T
G Water Consumption & Generation Break up
Sr | Water Code (Qty in Klpd - Kilo Ltr per Day) WC : 16273.500 WWG: Water Source Remark
6015.220
1 | Agriculture 149.000 0.000 SIDC Applying for ECto CTE
2 | Boiler Feed 1889.000 357.000 SIDC Applying for CCA
Amendment
3 | Cooling Water 5807.000 987.000 SIDC Applying for CCA
Amendment
4 | Domestic Purpose 57.500 49.000 SIDC Applying for CCA
Amendment
5 | Mnfg Process 7773.000 4497.220 SIDC Applying for CCA
Amendment
6 | Others..... 8.000 0.000 SIDC Evaporation loss from
storage tank, applying for
CCA Amd
7 |Wash Water 590.000 125.000 SIDC Applying for CCA
Amendment
H Solid Waste
Sr Solid Waste Name Qty-Unit Coll Mode Disp Mode
1 |Insulation Waste 25.000- M.T OTH OTH
2 |STP Sludge 0.250- M.T OTH OTH
3 |Brine Sludge 894.500 - M.T OTH LAN
4 |Ash 1965.000 - M.T OTH OTH

Inspection Team :

| hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.

MR. RAJENDRASINH RAJABHAU GAEKWAD - MR. RAVINDRA HITENDRA

MASTER

Signature By(MR. RAJENDRASINH RAJABHAU GAEKWAD

)
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Gas leak AccidZﬁlﬂpection Report

PCB ID: 15136

Name of Industry: M/s. Gujarat Fluorochemicals Limited
Address of Industry: Plot No 12 /A, E-50/1, GIDC Dahej, Bharuch
Scale of Industry: Large

Sector / Nature of R41 - Chlor Alkali

Industry:

Latest CCA details: CCA no. AWH - 129478 valid up to 15/02/2027
Date & Time of Date:29/12/2024

Inspection: Time:11:30 am

Date & Time of Accident: | Date:28/12/2024

Time:07:40 pm

Observation of Gas Leak Accident

1. Details of area in which
gas leak occurred:

a. Location of gas leak accident occurred: CMS-1 Plant
b. Approximate total area in which gas leak spread out
in sq.mtr.
Exact Area Not Known. However as informed by the
contacted person, the cloud of the gas was formed in
the entire CMS-1 plant area, Control Room area and
further dispersed in the plant area.

2. Gas spread out in area:

No any person is affected and Gas leakage
remained within the plant boundary

No any person is affected and Gas leakage
spreading to outside plant boundary

Any of the person is affected and Gas leakage
remained within the plant boundary

Any of the person is affected and Gas leakage
spreading to outside plant boundary

3. Name of gas leaked:

CMS (Chloro Methane Substance)

4. Approx. time taken to
control gas leak
(maximum time
reported for gas leak)
in minutes/hrs:

15 Minutes Approx. [07:40 PM to 07:55 PM (28.12.2024)]

5. Whether offsite No
emergency declared
due to gas leak
accident?
6. Whether DISH / any Yes
other regulatory 1. DISH Office.
authority has carried 2. SDM, Bharuch
out inspection? 3. Mamlatdar Office, Vagra
4. Marine Police Station, Dahej
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Gas leak AccidZﬁﬁoection Report

7. Whether DISH / any
other regulatory
authority has issued
any prohibitory
direction?

Unit is instructed to submit action taken by DISH.

8. Causalities details

Nos. of death (fatality) occurred: 4 (Four)
Nos of person injured: 2 (Two) - Under Observation

9. Reason of Gas leak
Accident:

As per primary information, leakage occurred from
isolation valve near Auto valve XCV-2209 of CMS-1 plant
leading to leakage of Crude CMS (Chloro Methane
Substance). Actual reason of valve leakage is yet not
known.

10. Detailed observations
(Inspection crux):

This unit is visited w.r.t. the gas leakage incident occurred
at the CMS-1 Plant. The gas leakage incident occurred in
the CMS-1 Plant. During visit, the CMS-1 Plant is not found
in operation and taken under shutdown. Other plant
including CMS-2 plant is found in operation.

As per primary information provided by the unit, leakage
occurred from isolation valve near auto valve XCV-2209
of CMS-1 plant leading to leakage of Crude CMS (Chloro
Methane Substance). This isolation valve (near auto valve
XCV-2209) is installed in the pipeline carrying Crude CMS
(Gaseous form) from the Recycle Column (T2202) to
Crude CMS Tank (V2204) at Approx. 9 kg/cm2 pressure.
The Crude CMS contains the mixture of Chloroform,
Methylene Dichloride and Carbon Tetrachloride.

During visit, the isolation valve (near auto valve XCV-
2209) is found damaged and bonnet is found displaced
(Photograph attached). Actual reason of this valve
leakage and the displacement of the valve bonnet is yet
not known. Crude CMS was emitted into atmoshere due
to this incident.

As informed and as per the CCTV footages gaseous cloud
was seen for 15 Minutes Approx. between 07:40 PM to
07:55 PM on 28.12.2024. No leakage is observed during
visit in the CMS-1 plant.

Exact Area in which gas leak spread out is not known.
However as informed by the contacted person, the cloud
of the gas was formed in the entire CMS-1 plant area,
Control Room area and further dispersed in the plant
area.
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Gas leak AccidZﬁ&aection Report

It is informed that the affected persons in the plant area
were taken into OHC of the unit and further referred to
the hospital in Bharuch. As per the details provided by the
unit, following four persons were deceased due to this
incident: 1. Shri Mundrika Yadav (Contract Worker), 2.
Shri Mahesh (Contract Worker), 3. Shri Suchit Kumar
(Contract Worker), & 4. Rajesh Magnadia (Company
Employee) and two persons are still kept under
observation.

Unit is instructed to submit Accident/Incident report
with detail cause and details of the affected person with
status. Unit is also instructed to take all necessary
corrective and preventive measures to avoid
reoccurrence of such incident. Unit is instructed to submit
CCTV footage of the CMS-1 plant covering the gas leakage
incident. During visit, the details of the incident at CMS-1
plant is observed mentioned in the logbook of CMS-2
Plant. Unit is instructed to clarify regarding the same.

11. Details of Air Pollution
Monitoring:

a. Whether air monitoring carried out during / after gas
leak accident: No
If yes, submit details of air pollution level: NA

12. Other documents:

a. Photographs of gas leak incident in sequence (From
CCTV camera) and during inspection are attached
herewith.

b. Logbook details of CMS-2 plant mentioning the
incident details.

| R H Master - SSA R R Gaekwad - AEE

Date: 29/12/2024

Written Instructions Given During Visit:

1. Submit Accident/Incident report with detail cause and details of the affected

person with status.

2. Submit action taken by DISH.
3. Take all necessary corrective and preventive measures to avoid reoccurrence of

such incident.

4. Submit CCTV footage of the CMS-1 plant covering the gas leakage incident.
5. During visit, the details of the incident at CMS-1 plant is observed mentioned in
the logbook of CMS-2 Plant. Clarify.
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Gas leak AccidZﬁApection Report

Photographs taken during visit:

R AN 9
.f:-un\:':lm

/)

During visit, the isolation valve (near auto valve XCV-2209) is found damaged and
bonnet is found displaced. Leakage occurred from isolation valve near auto valve
XCV-2209 of CMS-1 plant leading to leakage of Crude CMS (Chloro Methane
Substance).
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¥ " i

Photographs of CCTV camera located on Control Room of CMS plants infront of CMS-1

plant.
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GUJARAT FLUOROCHEMICALS

\Ml.llﬁ THROUGH EREEN CHEMISTRY

768°"

12/A, GIDC Dahej Industrial Estate, Taiuka Vagra,
Distt. Bharuch-392130, Gujarat, Indiz

Gujarat Fluorochemicals Limited

earlier known as inox Fluorochemicals Limited

Tel: +91-2641-618031 {Admin) / 618041-50 (Purchase) /
618086-87 (Security) | wwav.gft.cotin

nnnnnnnnn

CIN : L24304GJ2018PLC105479

1 January, 2025

GPCB ID: 15136

To,

The Regional Officer

Gujarat poliution Control Board
GIDC Phase-II,

Narmada Nagar,
Bharuch-392015

Kind Atto. Mr. — K. N. Vaghamshi, Regional Officer-Bharuch
Dear Sir,
Sub Reply for GPCB visit dated 29.12.2024

This has reference to the above stated subject matter. In this connection, please note the following,

Query

Reply

Submit Accident/Incident report with details
caused and details of the affected persons
with stafus.

L oetetich
aran PO

Q\Q..‘ &V\

On 28™ December 2024, around 20:00 hrs, there was a
gas leak from one section of CMS-1 plant, the section was
immediately 1solated. During the course of gas leak of
few persons m wind direction vicinty got affected when
they reported to our OHC, they were stable and
complaining about throat irritation, primary treatment
was administered and kept under observation. Four of
them complaining about nausea, hence they were referred
imitially to Dahe} hospital and later to Bharuch hospital
for further treatment. They succumbed to death due to
subsequent complications. Their details are as under:

(1) Mr, Rajesh S Magnadia (Company Emplovee)

(2) Mr. Suchit Kumar (Contract Employee)

(3) Mr. Mahesh (Contract Employee)

{4) Mr. Mundrika Yadav (Contract Employee)
Two other persons who also got gas exposure were treated
at Bharuch hospital & discharged after recovery. Both
these cases has been considered in LWC as per Factories
Act. .
Their details are as under:

{1} Mr. Surya Lal Sahu (Contract Employes)

(2) Mr. Chhelbihari Sahu (Contract Employee)

2. | Submit action taken by DISH,

DISH letter dated. 29/12/2024 attached as Annexure — A.

Regd. Office: Survey No. 16/3, 26, 27, Village Ranjitnagar, Taluka Ghoghamba, Distt. Panchmahat - 389380, Gujarat, India.
Tek +91-2678-248152/153/107 | Fax: +91-2678-248153
Vadodara Office: ABS Towers, 2 floor, Old Padra road, Vadodara-390007, Gujarat, India | Tel: +91-265-6198111/2330057 | Fax:+91-265-2310312
InspectigipeiRICHfide IMOR Tovdpd PRI X5 BerfoPA6A/ MBI 205302, futar Pritesh] thdlfad Téh +91-120-6149600 | Fax: +91-120-6149610

'f machme is captured by the browser of client machine.IP is depends upon the Internet Service Provider.




769 Gujarat Fluorochemicals Limited

earlier known as Inox Fluorochemicals Limited

Tel: +91-2641-618031 (Admin) / 618041-50 (Purchase) /
~618086-87 (Security) | www.gfl.co.in

12/A, GIDC Dahej Industrial Estate, Taluka Vagra,
GUJARAT FLUOROCHEMICALS Distt. Bharach-392130, Gujarat, India

..............

CIN : L24304GJ2013PLC105479

All mechanical components including pipelines, valves,

including instrumentations will be thoroughly checked &
replaced if any deviation found i its mtegrity for entire
Take all comrective and preventive measures | plant. Implementation of MIQA program will be done as

3, to avoid occurrence of such incident. preventive measure to avoid any such incident in future.
This will be done under guidance & inspection of
Competent Person & all the test reports will be submitted
|' - - | to DISH authorities as per their directives.
4 Submit CCTV footage of CMS-1 plant | Same provided.

covering the gas leaking incident.
Duning visit the details of the mcident at | Incident details were noted down in logbook of CMS-1
5. | CMS-1 plant i1s observed mentioned in the | and for information of other operators.

logbook of CMS-2 Plant, Clarify it.

If any further clarification required then request o please let us know.

Thanking You,

Sincerely,
For, Gujarat Fluorochemicais Ltd.

Regd. Office: Survey No. 16/3, 26, 27, Village Ranjitnagar, Taluka Ghoghamba, Distt. Panchmahal - 389380, Gujarat, India.
Tel: £91-2678-248152/153/107 | Fax: +91-2678-248153
Vadodara Office; ABS Towers, 2™ floor, Old Padra road, Vadodara-390007, Gujarat, India | Tel: +91-265-6198111/2330057 | Fax:+91-265-2310312

- G'specmfp%@d Bfide: BAORPIBWERD PERNG. X B NEAN2{ G 235142288 3110t Prigedh Ardia3LTED. +91-120-6149600 | Fax: +91-120-6149610
[0}

-N i machine is captured by the browser of client machine.IP is depends upon the Internet Service Provider.
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ufd, Al:iRE/AR/R0
/8@5[28&/&&%&1\138&
Y oaad sdl2zRscy @RS,
123, 9.8l edvy,
dl:ellotL, %9P: MY

@ua: stevuet wuAAN-1escoll s6U-¥0(2) 3500 SIRWItAL CMS-1 Welloeui
Geweet ulbaue Heud g5u Auud.

(1) SRvletil dl: 2¢/A2/202% ol Ao {loll AR 20:00  sAE CMS-1 Welleeui CMS- 5l A
YRRa2 3Nscef dasel 52l WHUUEA oil QA2 (Ao2yulel dicel) Wit cms 3RAsasll Aur wulets
CMS-1 tilo2ell WA clteltelAul A &l Poll U WHWHML 814 52l sl il 4)
sl YRagH Yolluuwe 2) sl nda odecua 3) sl yRat sldlzusle e ¥) sl ABAFUR Yrris
WluR e R 2dd gl Bell 512Q EWsct 0¥ AHANRAA 3y AR Sl cdan et 02 stHllO(lRAL
) 3 yaret wg ) st Bt Qadl g A Auell uu2 AAat scll. Foll i 2T cl. 2e€/ARAR0RF «ll
Ao o(lA Ul seoUR sl A A snalta, Hegoly Rauns, 2NAEls WAl HA e, 6zu WA
Yelsd e,

(2) HE$ sLAviolMi 5 R YRRA CMS-1 relloril Rae WA, sclRe, SRS a uewyRs
ARs aRy 3RscuAl A -udflacu afly Guaia sdlad MRl siscads, selARd, sola
sclass dI? 3Aset oetteteoll Gangs uBan scuni w2 B,

(3) stautlolledl AU o -1u0dy AMAN-w000 M &l wd-uo00 2l dy w2 av-02u YHl ey
A B.

(%) olelidell Qdc: SR cll: ¢/12/202% ol A%y Aol WA 20:00 s cMS (5l RA«
YRGB -1 ictezHl cMs- sA3 RAA YRR IRsel o dsat s2dl WBUAS ol A2 (Plogglel
aleq) uizll cMs (5ld MaAo YARAR) 3R sctoll AU UGS CMS-1 Wellozell BUAWA cAlcllaRBLHL
3alda ocll. 2t cMS- sA0A MA YARAz IAse of dget sacdl wsUcusaul 50 Mot YRR
3Msete] wid 9.1 Kglem? B2 a2 23d Ao D, oleital UMA U6 WucuSeiuiel cMS (5AAA A
YRR 3Msetell Aur otalz vodl oapsil s st suAllel Aubul duadal g uR
guadlfall 1) sl YRdaguz yiuluuue 2) sl uda decud -3) sl yBat adleyme waea ¥) sl
ARAFUR YRUA% HORUE AL ol WAt AR sl dal A Al 1) sl yActa wg 2) s Bt
Qs g SAd AAE &b, SlAMl CMS (5l Raat YRRAR) elleeHl ololtdl oGl A CMS-1

N s_rs.t Pagelof2
r" ,‘4,/

- GPCB Inspection dated 29.12.24 reply Uploaded in XGN on 02/01/2025 12:36:19 from IP No: 172.16.31.15.
- Note: IP of machine is captured by the browser of client machine.IP is depends upon the Internet Service Provider.
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Wltozett MMtaAdl e Mslelt s2uilAl 33 Guallol srail A Al Hoplell afleall e aeundla
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carazussl A oA wuad Ueurdlol AAasule Welst saHl A WA @&l Yl sIRuAMl CMS-1
WAloTHi Beutget U(Baul s2al M2 Helld §5H SR ¥

acundled wletsd @Qad -

a. SlRuilettMl sj59itel WIRE WBUEIS dal 3ol A o1t Brlldad 3 g2 sectiell s [Awglict /
wogadl calfilsall WA ctzdlz WA Ywoldt WYRElal WA UBdA s2uadl dau
weycuSanl 518 usizal & Al el & (el wictdl sal cue 2 sl s sRuctel,

b. SlRvllelisll CMS-1 \ellegell HalleAdl WA Nt dlott ool ¥ ® [wson s Al 53158 Gell s a3
unat sdedldl AR Qoll 5A aF A A el Wtoll uA Hellaadad uBan %3 s2cll udal
e Al WAl udlemy sadl A crural W acudd B A cllotds] uEER2 2% 524,

c. MERE WlleeHl Act Yotz Aucd I rettozd e caBA 12l ABARRsEl amadl A o sl
uRRA@M 9 well Wl sONRae ot Ala eud ueR YR Aud 3 wllesd sl8FlRscl 2ea
ABH o 222 s S0l o - 9% 29 524,

d. slRvitell tiRl-ve¥coll SEd-111- R yaa aHALAMAA ctel wdl Aol ¥AS wumR YAl vy
sl

W Gudsd Rusd duz ¥ Mi galAat udtell @8 doll Yadl ARd ARlAHE M 2Rl sAAA s2dl dal
Al Uyl Anca Qe A s12vieUA CMS-1 telloeil Blee UBaL sla URell «d]
Bulsct AcuHdlol uotalg Wwetd 58 Retuis udla Aulld wdaud 29 sal die Auvlld
ol Nachlal o sIulLetiett CMS-1 Wlloall Ballea wBaua Gua 524l

siautell Alats wa
sl [Rauus,
AlBls veun waA e,
a3y
ASE 2oll;

1. Ramssl, WDDbls watudl wa waeea, oA A¥eL, UNELALE.
2. st [auussl, AlBs wenntddl wa e, Yzd B, Y.

Page 20f 2

- GPCB Inspection dated 29.12.24 reply Uploaded in XGN on 02/01/2025 12:36:19 from IP No: 172.16.31.15.
- Note: IP of machine is captured by the browser of client machine.IP is depends upon the Internet Service Provider.
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T GUJARAT Pgl‘?zJTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

o W S

N Ny

wih el GANDHINAGAR - 382010,
GPCB (T) 079-23232152

BY R.P.A.D.
DIRECTION UNDER SECTION-31(A) OF THE AIR (PREVENTION AND CONTROL OF
POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS THE “AIR ACT") AS
AMENDED FROM TIME TO TIME

WHEREAS you M/s. Gujarat Fluorochemicals Limited having an industrial plant at
Plot No.: 12-A, E-50/1, Dahej GIDC Estate, Tal.:Vagra, Dist.: Bharuch.

AND WHEREAS you are having CCA No. AWH-129478 valid up to 15/02/2027 for
manufacturing activity/operation of industrial plant subject to compliance of conditions
mentioned in order of said CCA.

AND WHEREAS during the inspection of your industrial plant on 29/12/2024 by the
authorized officer of the Board, it has been observed that:

(1) On 28/12/2024, gas leakage accident occurred in CMS- 1 plant of unit.

(2) Leakage occurred from isolation valve near auto valve XCV-2209 of CMS-1 plant
leading to leakage of Crude CMS (Chloro Methane Substance). Crude CMS contains
mixture of Chloroform, Methylene Dichloride and Carbon Tetrachloride.

(3) Crude CMS was emitted into atmosphere due to this accident and as per the CCTV
footages gaseous cloud was seen for approximately 15 minutes.

(4) The cloud of the gas was formed in the entire CMS-1 plant area, Control Room area
and further dispersed in the plant area as informed.

(5) Due to this Gas leakage accident, 04 persons were died and 02 persons were injured
(under observation). (As per latest information).

(6) At the time of inspection the isolation valve (near auto valve XCV2209) found
damaged and bonnet found displaced.

(7) Unit has not adopted adequate safety measures.

AND WHEREAS the non-compliances found during the inspection seems severe and
may damage environment adversely.

AND WHEREAS Director Industrial Safety and Health (DISH), Bharuch office has
issued prohibitory order for manufacturing activity inCMS-1 plant of the unit. :

UNDER THE CIRCUMSTANCES, as directed, I M. R. Macwana, Unit Head-Bharuch,
Gujarat Pollution Control Board issue the directions under Section 31-A of the Air Act -
1981 as under:

(1) Unit shall>not use/operate CMS-1 plant before obtaining revocation the

Board.

(2) To take all necessary measures to safely remove all remaining in-process material/
intermediate materials considering requisite process safety aspects.

(3) To ensure safe collection of residues of chemicals / hazardous & other wastes
generated from accident and dispose the same as per provisions of the HOWM

Rules-2016 under intimation to the Board.

Page 1 0of 2

Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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(4) To take all necessary measures to ensure safety of all reactors, equipment etc. to
prevent further mishappening and environmental damage.

(5} To carry out safety audit/ HAZOP study and root cause analysis for accident that
shall include environment aspects at the earliest and submit the same to the Board.

{6) To submit compliance report of the instructions/directions issued by DISH w.r.t.
accident, if any.

(7) Unit shall pay Rs. 1 Crore (Rupees One Crore only) as Interim Environment
Damage Compensation (EDC)immediately through XGN portal.

(8) To submit Bank guarantee of Rs. 10 Lac (Rupees ten laconly) for compliance
assurance at the time of revocation.

Non-compliance or violation of the aforementioned direction/order will constrain
this Board to initiate action as per provision of Section- 37 of the Air (Prevention and
Control of Pollution) Act-1981 and amendment thereof.

If you are aggrieved by the aforesaid direction, you may file an appeal under Section
31 of the Air (Prevention and Control of Pollution) Act, 1981 before Appellate Authority
(Forests & Environment Department, Government of Gujarat) within thirty days from the
date of this order.

This order is issued with the approval of competent authority of the Board.

FOR AND ON BEHALF OF

GUJARAT POLLUTION CON bBOARD

( M. R. MACWANA)
UNIT HEAD
P -108 - : 025
Issued to:

M/sGujarat Fluorochemicals Limited
ot No.: 12-A, E-50/1, Dahej GIDC Estate,
Tal.:Vagra, Dist.: Bharuch

Copy To:
¢ Regional Officer,

Gujarat Pollutioft-Control Board,
Regional Office, Bharuch..... for monitoring & verification.

Page 2 of 2
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NET Payment Receipt

2=
&)

PCB | D: 15136-Gujarat Fluorochemicals Limited

Address: Plot No. 12/ A,E-50/1 Dahej GIDC Industria Estate, ,, -Dahej, Bharuch Pin: -392130
Application: 1911930(1 EC)-dd/M M /yyyy

Payment Id 592194

Payment Date  06/01/2025

Paid Amount 10000000

Bank Details [CO-***

Transaction No ZICOCM X0A4GQE5

Status Success

Remarks Transaction Successful
Referance No 1800883-1911930
Type IEC

MIS Date 07/01/2025

Date: 13/03/2025
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T GUJARAT POLLYUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

==
T GANDHINAGAR - 382010,
GPCB (T) 079-23232152
BY R.P.AD.

REVOCATION OF UNDER SECTION - 31(A) OF THE AIR (PREVENTION AND CONTROL
OF POLLUTION}) ACT-1981

WHEREAS you M/s. Gujarat Fluorochemicals Limited are having an industrial
plant situated at Plot No. 12/A, E-50/1, Dahej GIDC Industrial Estate, Tal. Vagra, Dist.
Bharuch.

AND WHEREAS Gujarat Pollution Control Board has granted CCA valid up to
15/02/2027 for manufacturing activity subject to compliance of conditions mentioned
therein.

AND WHEREAS GPCB has issued directicn under section-31(A) of the Air Act-1981
for the closure of CMS Plant-1 of your industrial plant vide letter no. GPCB/BRCH/CCA-
1080(25)/ID-15136/850291 dated 03/01/2025.

AND WHEREAS you have submitted notarized undertaking dated 10/01/2025
ensuring that you have complied directions issued to you by the Board and also will comply
CCA conditions.

AND WHERES you have submitted bank guarantee worth Rs. 10,00,000/- of ICICI
Bank valid up to 31/03/2026 for compliance assurance.

AND WHEREAS authorized officer of the board has inspected your industry on

16/01/2025 and observed that:
1) During visit, CMS-1 Plant of the unit is not in operation as issued closure direction.

No any gas leakages are observed from the plant.

2) Unit has replaced the insolation valve near auto valve XCV-2209 of the CMS-1 Plant,
where earlier gas leakage incident was occurred.

3) During visit, no any gas leakages & gaseous cloud are cbserved from the entire CMS-

1 plant area & control room area.
4) Unit has removed the damaged valve and replaced the new insolation valve near

auto valve XCV-2209 of the CMS-1 Plant.
5) Unit has submitted HAZOP study carried out by M/s. HSE Risk Management Services
Pvt. Ltd As per notarized undertaking dated 10.01.2025, they will be implemented

recommendations of HAZOP study for adequate safety measures.

AND WHEREAS DISH has Lifted Direction vide letter Dated: 13/01/2025,

AND WHEREAS you have paid interim Environment Damage Compensation
(EDC) of Rs. 1 Crore to the Board.

Under the circumstances, | M.R. Macwana, Unit Head - Bharuch, Gujarat Pollution

. | Board is di ] ke the direction issued to CMS_Plant-1 of industrial
> Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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plant vide letter no. GPCB/BRCH/CCA-1080(25)/10-15136/850291 dated 03/01/2025
FOR 3 MONTHS with following condition:
1) Unit shall comply conditions of CCA.
This order is issued after obtaining approval from competent authority of the Board.

FOR AND ON BEHALF OF
GUJARAT POLLUTION CONT B(\)A)&RD,

-
(MR. MACWANA)
UNIT HEAD
NO: GPCB/BRCH/CCA-1080(25)/ID: 15136/ Date:  /01/2025

Issued to:

M/s. Gujarat Fluorochemicals Limited
Plot No. 12-A, E-50/1, Dahej GIiDC Estate,
Tal. Vagra, Dist. Bharuch.

Copy to:

The Regional Officer,

Regional Office,

Gujarat pollution Control Board,

Bharuch....... to follow up for compliance of this direction & send IR/AR.
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Annexure-14

oot fas dliEifBs vamdl vid rairedl A
" ofient Hiv, sl elaq, splofladnl, aean Al s 2,

ARl AL slsyHl, ¢33 - 3001

s/ -l (02e¥R)Rvovr1  Email ID :-dydishbh@gmail.com

@, / dl:2¢/12/202%
sogel 2sll/caarenussl,

e sAlRBMsc @AM2s,
17, .28, €3,
dLAtA, P: MY

Ayl stvitetl wRRAAH-1e¢ sl seH-¥0(?) 860 5lRullelloll CMS-1 WledHi

Geulgol UBauell Holleh 853 Lol

(1) SRt dl: 2¢/12/202% «l A AAlell WD 20:00  5CUE CMS-1 LelledMl CMS- AR A
YR IMseio] asa sl wBUAUS oll WlAz (Rouid aleel) Hidl cMs 3Rsco(l Aurz AUs
CMS-1 Wllooll WY Aletia20Ml 3cAd ocll. Boll w2 WHWHHL 514 sl (00 AR 1)
3l YRagHR yolluuwe 2) sl udal secua 3) sll yRst sLSlRUAE ateed ¥) 3l ABAFHR YRAAs
o o #dd gl Fot S1RQA GUllsel 0y sMARAAL Yoy AAG §cll AU oA 02 SHAR(RA
1) sl ycua 2ug ?) 3l Bt sl g A Aol wuR AA scll. Beoll A wUT dl. 267227202 <l
Ay A uél 52002 30 LA snala, Heeolla Rauns, wlltlBls naHdl wad denreal, ezu W
yeusd claa,

(2) UERG SlUlell SR AAA YARAR CMS-1 Wl Hl Radel iesldlel, sclRa, SlERs au wewyRs
ARls ad? 3scuall A -HAlacu 3 Gualal sdla BEA siasclads, sAlAs, sela 231
sclAss add ¥Msel slollactall Gauest uBal seaui wd ®.

(3) StRuilollell CULAYUA ol -1U00¥ 3MAN-U000 ud Sl wa-wooo ol ay w2 ay-202u Yl ey
2Ad B,

(¥) olettetol [@oct: sIRUILAUML dl: 2¢/22/202% ol A¥ Al w2A? 20:00 563 CMS (SALRL MA
YRBA) -1 ellezul CMS- A3 RAA YARB22 IRset of asa s2cll UBUMESA olt o2 (Reyrlet
alea) Mgl cMs (sAld R YARAR) 3R sctoll AU BAAS CMS-1 llogoll WHWH AlcAlaRRHL
3cdd sl sl cms- sAA MAe YABR2AR 35 of dgel sl WsUABAUl s NAA YRRAR
3Rscio] WA 0.1 Kgiom?* F2d 22 23q A D. ottt AMA AeR WSUASAUI CMs (sl R R
YRRazy dRsctoll - Aur—olste et ot sustR 53t sualofledleott udul wadt e —WR
sallo(lall 1) ll YRdaguwr yolluyae @) sl udu decua 3) sll YRst slslzume aea ¥) sl
AFAFHIR YU HAguR AL ol Al AAA Bl dal A s ) s yaleua wg 2) sl Bt
A&l g T AAA sel. sleml cms (sellRl Aot YARA) 1ot HL Glolld e Ued] CMS-1

B
(;/ LV/ Page 1 of 2
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Wltozell Ullatdl dat Hsloal SlRulloll Zﬂ?@g-l.aﬂal sl WA Al Hegruot Afleall dat Al
cltestells wn el daial YRy deta B, el § 5 R.8.20ew, ottad Baums, A6 s deuud wa
RARYUA, B3 sl HRL1e¥Call sau-c A Adlas afly Quda . 1A slRueuuR1 e3¢ ol
seM-¢ 260 HRG adllell 3 A VAU CsColl SAMFO(R) 360k § SRVl 56RELR3
cacrenssll A oA wuda el FNotauslly Wetel saMl o 21 &AL Yl SstRulteMl CMS-1
Wdlog Ml Geuleot UlBa sell W2 Holts §5M 5UIG ©.

A Hlotl Uanctell @Qadl -

a. SIRWIstML o152l WAE WHSUGISel daul a2t Al oll BAUA ¥ 2 scllell 5M(F] Awiid /
sogidl calbuadrall WA clldla wpAMgl Ywoldl WY@l el UddA spAadl da
Wuausasi 6 usizell 3 A otell A il viadl sal oite vt ustell sto0dl s2Aa.

b, SRullelloll CMS-1 Wllezell Mol A Hellaflott ouall 3 ¥ Qs s Al 5Asdt Gell 54l a3
el 52lsdloll RAMQ Gell 59l 23 A UM Y, el AR Hllaful ulan 23 s2dl wdai
e cals wdall udlawg sAdl @ arural M2 R & A dldde ABE32 2% 524,

c. MUERY wlteeul AR YA AU § Welloz A UM B sl sBflRRsell dundl Au ot sl
YRRAAUE o well wd stARre 1 Al cu? UeR QIR AUA ¥ Wl slsRRscll 2wea
UM o2 222 sl 51 o - 14 29 524,

d. sRullell tHR-te¥eoll ser-191-3 Yo el dielln sudl Aot 288 wuti Ylan 2y
sl

M) GuAscd Ruusal sz ¥ Ml €A wolalt @B doll YRacl Adc AMdHl gl vAAl sAAN 52l dau
ARl Uyl Aocall [@Aell UERS BlRMLeAloll CMS-1 Welloz Ml Geuleot Ulsa sla ucll A8l .
GuAsd Ut cllal wolalle] Uieat 531 RAMS Ufld Avlld wBaldt 2% 52t ste Av{ld

Ny Al Aadla o s12utellell CMS-1 Wellodoll GAdleot Uldaui Guallat 524l
% ¥
2 )

. % % daiey
siuitadl [Adlas wua
slau [Rarus,
WAPs v ua wire,
M3A
AASE Relloll;

1. Raussll, AA6ls veunedl ua wrer, I A%, UHELLE.
2. dyset Raunussl, 2alGls Acindl ua e, Yol RByad, Y.
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Annexure-15

GFL Internal: Not to be shared outside of the organization.
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ADVANCED

OPTIMIZING ASSET INTEGRITY | A Service Partner of TCR Engineeing lwww.tcradvanced.com

TCR Advanced Engineering Pvt. Ltd.
Consulting HQ: 250-252/9, GIDC Estate,
Makarpura, Vadodara-390010, Gujarat, India

T: +91-7574805594-96 | E: testing@tcradvanced.com

SUMMARY

To, Gujarat Fluorochemicals Limited

Report No. Tests
Visual examination
DP test
Macrostructural examination
W53904 Microstructural examination

SEM after metallography

Hardness measurement

Microhardness measurement

Tensile test

""""i"""" O R LS I R B IS SO B I A I
BHR! | ) LA RS BB IR B R R

The details of sample are as under:

Sample identification: Stud

Condition of the sample Intact

Material of construction (MOC) ASTM A 193 B8 CL 1
Customer's Reference Mail

Sample received on: 31-12-2024

Date of completion of test: 07-01-2025

My/s Gujarat Fluorochemicals Limited
Test report of stud

TEST REPORT
W53904
07-01-2025

1/8
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TCR Advanced Engineering Pvt. Ltd.

0 [2P)) Consulting HQ: 250-252/9, GIDC Estate,
O Makarpura, Vadodara-390010, Gujarat, India

ADVANCED T: +91-7574805594-96 | E: testing@tcradvanced.com

OPTIMIZING ASSET INTEGRITY | A Service Partner of TCR Engineeing lwww.tcradvanced.com

A.1 Visual examination
va\lt\l\«\!mn \m“é‘g ||-l_2 éléllllrll”llbl?'m,,”
| il
I L HLARTRRRAN

RERE H (REE \*m{.m...w.&:. .xm‘

Figure: 1 Show stud sample in as-received condition. No significant damage is seen. Brownish
deposits are seen on the nut and nearby thread region.

A 1 1

i

Figure: 2 Show sample after removing the nut. Brownish deposits are seen on the thread region. No
significant damage is seen.

A.2 Dye penetration test (DPT)

Technique used : Solvent Removable Visible Dye Penetration Examination

Test Method : ASTM E-165

Penetrant | SP 10 Make: MR. Batch No. | 2402085 Dwell 15 min

Type: CHEMIE Time:

Developer | SP 30 Make: MR. Batch No. | 2402080 Dwell 10 min

Type: CHEMIE Time:

Remover | SC 20 Make: MR. Batch No. | 2402070 Cleaner Spray

Type: CHEMIE Type:
M/s Gujarat Fluorochemicals Limited TEST REPORT 2/8
Test report of stud W53904

07-01-2025



TCR Advanced Engineering Pvt. Ltd.
O [2P)) Consulting HQ: 250-252/9, GIDC Estate,
O Makarpura, Vadodara-390010, Gujarat, India

ADVANCED T: +91-7574805594-96 | E: testing@tcradvanced.com

OPTIMIZING ASSET INTEGRITY | A Service Partner of TCR Engineeing lwww.tcradvanced.com

Figure: 3 Shows stud sample in DP tested condlition. No significant indlication is seen.

A.3: Macrostructural examination

Test Method : ASTM E-340

Etchant : 10% ammonium persulphate solution

y.»mi-a;&l‘l‘t}hi»%l It

Figure: 4  Longitudinal cross-section macro etched view. Normal grain flow is seen.

A.4: Microstructural examination

Instrument Utilized : Optical Microscope, TCRADV/E-56

Test Method : ASTM E-407-07 (2015)
M/s Gujarat Fluorochemicals Limited TEST REPORT 3/8
Test report of stud W53904

07-01-2025



TCR Advanced Engineering Pvt. Ltd.
O [2P)) Consulting HQ: 250-252/9, GIDC Estate,
O Makarpura, Vadodara-390010, Gujarat, India

ADVANCED T: +91-7574805594-96 | E: testing@tcradvanced.com
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Longitudinal cross section

Figure: 1 Sample in as-mounted condition. Figure: 2  Root as-polished view showing

no 5/gn/f/cant damage

e

"\’AW@L M"'

100X

Figure: 3 Root' ' o - - 700)( Figure: 4  Core o ‘ 200X

Figures 3 & 4 are shows root and core microstructures of worked grains of austenite with scattered twins.
Transverse cross section

Vbbb il 4 14

Figure: 5 Samp/er-l as-mounted condition. Figure: 6  Edge as-polished view

showing micro-cracks. 20X
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Figure: 7 Edge 1700)( Figure: 8  Edge

Figures 7 & 8 are edge microstructure of worked grains of austenite with scattered twins. Transgranular
cracks, having uneven contours are seen.

A.5: SEM After Metallography

Instrument Utilized : JEOL JCM 6000 PLUS

Test Method : ASTM E415 - 2017/ 1S 8811

Figure: 9 Core 100X
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High*vac: BED-S
Figure: 10 Core

500X
g
Figure: 11 Core 1000X
Inference: SEM after metallography view shows microstructure of worked grains of austenite with scattered
twins.
A.6: Hardness measurement
Instrument Utilized : Rockwell Hardness Tester, TCRADV/E-03
Test Method : ASTM E18:2019
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Table 1 Hardness test result

Mw

Hardness in "HRB" at 100 kg load.
Locati i
ocations 1 5 3 Average Required
value
Core 93 94 94 94 96 HRB max
Inference: Results show that the material meets with the requirements as per the specification of ASTM A
193 B8 CL 1.

A.7: Microhardness measurement

Instrument Utilized : Vicker Hardness Tester, TCRADV/TM-11

Test Method : ASTM E - 384 (2005)

Table 2 Microhardness test result

Hardness in "HV" at 100 gm load.

Locati
ccations 1 2 3 Average

Core 230 234 228 230

Inference: Exact requirement is not available for the comparison of the test result.

A.8: Tensile test

Instrument Utilized : 0-40T, TCRADV/E-331

Test Method : EN ISO 6892-1: 2019

Table 3 Tensile test result

MAMM \FL&M+M#MAMHM1 il

Parameters Measured Required Values (min)
Diameter (mm) 2.54 -
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Area (mm?) 5.06 -
Gauge Length (mm) 10.00 -
Final Length (mm) 16.07 -
Final diameter (mm) 1.38

0.2% proof Load (N) 2346 -
Ultimate Load (N) 4006 -
0.2% proof Stress (N/mm?) 464 205 Min
U.T.S. (N/mm? 791 515 Min
% Reduction in area 70.48 50 Min
% Elongation 60.70 30 Min
Fracture Within gauge length -

Inference: Results show that the material meets with the tensile requirements as per the specification of

ASTM A 193 B8 CL 1.

Inference: Based on the tests carried out on the stud, as per the requirement mentioned

by the client, no significant evidences of hydrogen embrittlement were observed.

For, TCR Advanced Engineering Pvt. Ltd.,

Authorized signatory

1.The results relate only to the sample tested. 2. Test certificate shall not be re-produced except in full without the written approval of
laboratory. 3, TCR ADVANCED has made their best endeavors to provide accurate and reliable information, TCRADVANCED is not
responsible for any financial liability due to any act of omission or error made. 4. Samples are preserved for 15 days; any ambiguity in

test results should be brought forward to the lab management within this period. 5.* Information provided by customer.

My/s Gujarat Fluorochemicals Limited

Test report of stud

TEST REPORT
W53904
07-01-2025
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OLLS COAXINDIA PRIVATE LIMITED

ﬁs)z (Formally known as ROLLSCOAX)

ROLLS COAX INDIA PVT LTD OFFICE NO: 301 & 209, J-9 CENTER, OPPOSITE INCOME TAX OFFICE,
fi DR ADAJAN, SURAT, GUJARAT, 395009, TEL: 0261-4053706,
TEL: 0261-3594053, email: hr@rcipl.co

09.01.2025
Ref no: RCIPL/GFL/DHJ/TPI-002
To,

Occupier / factory manger
Gujarat Fluorochemical Limited,
12/A, GIDC, Dahej

Ta: Vagra, Dist: Bharuch

This is declare that we, ROLLSCOAX INDIA PVT LTD, has carried out through inspection and test
of various equipment under specific of the factories act -1948 and rules made there under for
the start of Gujarat for M/S Gujarat Fluorochemical Limited, at their Dahej unit-A, location:
12/A, GIDC, Dahej, Ta: Vagra, Dist: Bharuch.

During our inspection we have validated equipment strength as per suggested tests in The
Gujarat Factories Rule 1963 for CMS-1 plant, Process piping and Pressure Vessel. Based on our
best knowledge, we have issued inspection reports in prescribed formats for all equipment,
which we found safe to use during inspection.

We are occupying competency certificate to carry out such inspection authorized by
department of Director Industrial Safety and Health, Gujarat and we satisfactorily declare that
all issued reports are in-line with various requirements identified by laws and without any
prejudice. All certified equipment are safe to use as per our best knowledge.

\lﬂ%’ /=
//?' b ‘ac\
Mr. DipakKKeyaski,

Director, Authorised signatory, ROLLSCOAX INDIA PVT LTD,
Competent person under factory Act U/S:28, 29, 31 & 21
Competent person under SMPV rule-18

Certified welding inspector CSWIP 3.1

Certified pressure vessel inspector, API-510

NDT level- I, UT, DPT, MPT and RT.


mailto:hr@rcipl.co
Bhumika
Typewritten text
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INTRODUCTION
This report presents the findings and observations of the CMS-1 Plant Integrity Audit

conducted at Gujarat Fluorochemical Ltd., Dahej, Bharuch. The audit was initiated as
a proactive measure to assess the overall integrity of critical systems and components
within the facility, with particular focus on ensuring safety, reliability, and compliance
with the relevant industrial standards.

The audit was carried out to assess any potential weaknesses in the plant's assets that
may have contributed to the accident or pose future risks. A key objective of the audit
was to verify the quality and condition of plant equipment, identifying areas for
improvement to prevent the recurrence of such an incident. Additionally, the audit
aligns with Gujarat Fluorochemical Ltd., commitment to maintaining stringent safety
standards and regulatory compliance, ensuring that all systems function optimally

under operational conditions.

The findings from this audit are expected to provide valuable insights into the current
state of plant integrity, highlighting areas where corrective actions may be necessary.
Additionally, the audit will serve as a foundation for developing a roadmap to prevent
similar incidents in the future and enhance the overall safety culture at Gujarat

Fluorochemical Ltd.

Scope of Work:

Scope of work includes all inspection, testing and certification work for chemical

process pressure vessel and piping system as below.
1. Work permit procedures reviewed and verified work permits issued during work.

2. Depute competent person and associated team are for inspection, testing and

certification of equipment which may cause emergency or an emergency situation.

3. Visual inspection of Pressure vessel, piping, valve and fasteners for integrity and

intact of use.

4. Supervision for fabrication activity of fabrication activity of new piping spool for

replacement of identified corroded piping system.

5. Thickness testing, Hardness testing and in-suit metallography testing of piping

material.




6. Function test / operation test of valve.
7. Witness Hydrostatic test for pressure vessel and piping and issue form-11
8. Witness leak test for piping system after erection and hook up.

9. Safety Training as per section 111-A of the Factories Act, 1948 is carried out and list

of participants who attended the training is attached.

3 Visual inspection report of piping.

Old Corroded Piping replaced with newly replaced piping at identified location, Sample photograph
attached as below.










4 FABRICATION ACTIVITIES FOR PIPING SPOOL
Review WPS/PQR and WPQ records for welding and welder.

Random witness for weld visual of piping spool.
Review of RT reports for weld joint of piping spool

Witness Hydro test of piping spool before erection.




5 THICKNESS TESTING, HARDNESS TESTING OF PIPING

- Thickness testing was carried out for residual thickness of piping system and
assessment of corrosion in piping system.
Hardness testing was carried out to know current brittleness of material due to process
and environment effect on piping system.
Detail data of thickness and hardness is provided for different piping system in

Annexure-1.

6 IN-SUIT METALLOGRAPHY TESTING

- In-suit metallography testing was carried out at identified carbon steel piping to know
current metallic structure of steel and results are as with Annexure-2.

7 FUNCTION TEST / OPRATION TEST OF VALVE.

- Function test / Operation test of valves was carried out to know smooth operation / function
of valve, detail report is attached with Annexure-3.

8 HYDROSTATIC TEST FOR PRESSURE VESSEL AND
PIPING SYSTEM

- Witness Hydrostatic test for pressure vessel and piping system and issue foam-11
Annexure-4.

9 LEAK TEST FOR PIPING SYSTEM

- Witness leak test for piping system after erection and hook up at nitrogen pressure of 6
kg/cm? to confirm there is no leakage in fastener joint and weld joint with shop bubble test.
Annexure-5.

10 SAFETY TRAINING AS PER 111-A OF FACTORIES ACT

- Safety training was conducted at Gujarat fluorochemical limited Dahej plant-A for safety
awareness of workman, list of participance is attached with
Annexure-6.




lg.l)ISIUA-LAWQOZcU
Office of the Director Industrial Safety &
Heath, 3™ Floor , Shram Bhavan,

Nr. Gun House, Khanpur,
Ahmedabad-380 001.

Date :- 5“/8440 Lb’

To, _

Shri Dipak K.Vashi

C/o. ROLLSCOX India Private Limited,

Office No.210, j9 Centra, Adajan-Hajira Road,
Opp. Income Tax Office, Adajan Gam,
Surat=395009

Sub: - CERTIFICATE AS A COMPETENT PERSON.
Date:- 04/09/2024 to 03/09/2025.

With reference to your letter received on  08/07/2024 on the subject cited
above. You are informed that you are recognized as Competent Person under
Section-, 21, 28, 29 & 31 of Factories Act, 1948. Related Certificate No.
GUJ/DISH/CPT/A/0619/2016 & 0738/2018 is enclosed herewith in original.

o= -
o wg\na! S;‘?"/N‘,

Enel.:As above.

.M.SHAH)
Director.
ndustrial Safety & Health
Gujarat State, Ahmedabad.



GOVERNMENT ()l- GUJARAT
COMPETENT PERSON CERTIFICATE
(Prescribed under Rule 2-A)

CERTIFICATE NO. GUJ/DISH/CPT/A/0619/2016&0738/208

CERTIFICATE OF COMPETENCY ISSUED TO A PERSON OR AN INSTITUTION IN
PURSUANCE TO RULE 2(A) MADE UNDER SECTION 2(ca) OF THE FACTORIES ACT, 1948.

1, P.M.SHALL, Director, Industrial Safety and Health, Gujarat State in exercise of the powers
conferred on me under Section 2 (ca) of the Factories Act and the rules made thercunder hereby
recognize Shri Dipak K.Vashi employed in - C/o. ROLLSCOX India Private Limited,
Office No.210, j9 Central, Adajan-Hajira Road, Opp. Income Tax Office, Adajan Gam,
Surat-595009 to be a competent person for the purpose of carrying out tests. examinations,
inspeetions and certifications under following section/s and the rules made thereunder in a
factory located in Gujarat State.
3

1 Section : 28 : Hoists and Lifts

2. Section : 29 : Lifting machines, Chains, Topes and Lifting Tackles.

3. Section : 31 : Pressure Plant.

4 Section : 21 : Rule-54 : Centrifugal Machines / Power Press

The Certificate is Valid from Date:- 04/09/2024 to 03/09/2025

This certificate is issued subject to the conditions stipulated hereunder:-

1) Tests, examinations and inspections shall be carried out in accordance with the provisions of the
Act and the rules made there under.

2) Tests, examinations and inspections shall be carried out under the direct supervision of the
competent person or by a person so authorized by an institution recognised to be a competent
person.

3) The certificate of competency issued in favour of a person shall stand cancelled if the persor
declared competent leaves the organization mentioned in his application.

4) The institution recognised as a competent person shall keep the Director, Industrial Sofety &
Health informed of the names, designations and qualifications of the persons authorized by it to
carry out tests, examinations and inspections.

5) The copies of certificates of examinations / tests issued by you after due examinations / tests are
to be marked to the Inspector of Factories concerned within seven days in all cases where defects
are noticed and repairs or alternations are suggested on its use.

6) The record of the work done by the competent person should be maintained in the Log
Book, incorporating therein the details regarding work done, observations made,
directives given ete.

7) Certificate No. and validity period should invariably recorded by you in all the copies of
certificates of examinations / tests signed and issued by you.

8) Every examination / test shall conform to the relevant standard, if it is not specified in the Act or
rules made there under.

g) Facilities and equipments to be used by you should be maintained and kept in a good and

efficient working conditions at all times and calibrated from time to time.

10)  Application for renewal of Competent Person Certificate shall be made at least two
months hefore the date of expiry of the certificate to the Director, Industrial Safety &
Health with Log book for the period of previous nine months in case of first renewal and

twelve months in case of second and subsequent renewal.
Wﬁ;

11) Save as provided in Rule 61(9)(a) of section 3;_11419{15‘ e conditional certificate
gt

Sdfa
\
.SHAH)

f

Dnrel:tor
: ’ Industrial Safety & Health,
_,‘_/ Gujarat State, Ahmedabad.

Station: Ahmedabad.

Date : 3“(3”,100’)

i
.

iJ
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Annexure-18 Gujarat Fluorochemicals Limite

earlier known as Inox Fluorochermicals Limit

12/A, GIDC Dahej industrial Estate, Taluka Vagra, Tel; +91-2641-618031 (Admin} / 618041-50 (Purchase
B i Distt BRATGch-3921 it india | 61808687 {Securi ‘
VALUE THROUSH BREEN CHEMISTRY istt. Bharuch-392130, Gujarat, 87 tSecurityHHwwwgfkeadi————

An ;NO&EL Group Company

CIN : £24304GJ2018PLC105479

To, 10™ January 2025
The Dy., Director Industrial Safety & Health,

2" Floor, Multi-Storied Building, Part-l,

Nr. New Court, Kanabivaga,

Bharuch-392 001

Sub]ecii Submission of “Documents” as desired by your good office.

Dear Madam,

Please find attached herewith “Docu&\ents" as desired by your good office vide visited our facility on
Dtd., 7 & 8™ January 2025.

Below list of “Documents” to be submitted to your good office with continuance to our earlier
submission Dtd., 9" January 2025.

List of “Documents” are:

1. Colour Photograph of Incident Location.

2. Copy of CMS Logbook.

3. Copy of DCS trend with Parameters.

4. Colour Photograph of damage Valve.

5. Preventive Maintenance Schedule & maintenance report of XCV-2209 Valve,
6. Investigation Report of incident.

7. Shutdown list of Year 2019 (showing Valve Replacement).

8. HAZOP report of CMS Plant.

This is for your information & record please.

Thanking you, @: J

For, Gyjarat Fiuorochemicals Ll te &x 2R Scis
=l N - <‘a iy ?*'#H‘K m
o~ W A AN 15 dand
5 _/ S G 34

Agmbrized Signature

Encl., Listed Documents as above

Regd. Office: Survey No. 16/3, 26, 27, Village Ranjitnagar, Taluka Ghoghamba, Distt. Panchmahal - 389380, Gujarat, [ndia.
Tel: +91-2678-248152/153/107 | Fax: +91-2678-248153
Vadodara Office: ABS Towers, 2 floor, Qld Padra road, Yadodara-390007, Gujarat, India | Tel: +91-265-6198111/2330057 | Fax;+91-265-23]
Corporate Office: INOX Towers, Plot No. 17, Sector-16A, Noida-201301, Uttar Pradesh, Indis | Tel: +91-120-6349600 | Fax: +91-120-6149¢
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VALUE THROUGH GREEN CHEMISTAY

An ’NO}‘QEL Group Company

CIN : L243045GJ2018PLG105479

Date: 20/01/2025
To,
Factory Inspector and Deputy Director,
Industrial Safety and Health,
Second Floor, Bahumali Bhavan,
Jilla Seva Sadan, Besides Gayatri Nagar,

Bharuch - 392001

SUBJECT: Response/Reply to your letter/order dated 10/01/2025 received by us on
13/01/2025.

Respected Madam,

t. We Gujarat Fluorochemicals Limited (“GFL*/"Company”) are addressing the
present letter as response/reply to your letter/order dated 10/01/2025.

2. Atthe outset, it is stated that we respectfully disagree with the observations and
findings in your letter/order dated 10/01 /2025 and hence, the same are denied in
toto. Nothing shall be construed and interpreted as accepted on the part of the
company unless explicitly stated.

3. Before dealing with the observations and findings arrived at by you, we would like
to bring on record the correct facts about the unfortunate incident in question
which are as follows:

) The factory of the company situated at Dahej houses a facility for
production being CMS-1 plant which is dividad into different sections. One
of the sections in CMS-1 plant is G section which recycles intermediate .
methyl chloride and MDC to recycle column. The functioning of the CMS 1
plant was being monitored from the DCS room and all the parameters on
the day of the said incident were normal.
e On 28/12/2024 at 19:30 hours, the shiftin-charge Mr. Siddhant Trivedi was
on the routine plant round. At around 18:50 hours, Mr. Siddhant Trivedi as
well as Mr. Sanjiv Makasana who was stationed in the DCS room, heard
some unusual noise from the CMS-1 Plant which turned out to be gas

eakge. I IR ETEA
1R SIS

MelBis namdl w1 2ar

i3

Regd. Office: Survey No. 16/3, 26, 27, Village Ranjitnagar, Taluka Ghoghamba, Distt. Panchmahas - 389380, Gujarat, Ingia,
Tel: +91-2678-248152/153/107 { Fax: +81-2678-248153

Vadodara Office: ABS Towers, 2™ fioor, Oid Padra road, Vadodara-390007, Gujarat, India | Tet: +91-265-6198111/2330057 | Fax:+91-265-2310312
I Cerporate Office: INOX Towers, Plot No, 17, Sector-16A, Noida-201301, Uttar Pradesh, India | Tel: +91-120-6149600 j Fax: +91-120-6149610
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. Mr. Siddhant Trivedi immediately asked all the workers t leave the -
premises. He wentto DCS room for any other precautionary measures. By
thetime Mr. Siddhant Trivedi had reached the DCS room,; the DCS Engineer
Mr. Sanjiv Makasana had already initiated the action for plant safe
shutdown, subsequently plant managers were informed about the same.

* One operator was shifted to the OHC at 20:00}: hours and three 'contraét'-_'-

workers who were working on scaffolding at the Thermal B section out of -

which, two workers were brought to the OHG by ambulance at20:20 hours
and the third worker came on his own to the GHC, accompanied by his
supervisor, ' S
¢ Ataround 19:52 hours, the DCS engineer monitored the system and found .-
that there was a drop in the pressure of recycle column. The dropin the -
pressure started at around 19:50 hours and upon noticing the same,
immediate corrective measures were taken by closing the related valves.
The plant shut down was initiated immediately at 19:53 ‘hours, All the
nearby plants and places were also duly informed about the said gas
leakage and necessary evacuations were undertaken. _— N
* Thefourworkers who were affected and taken to the OHC where they were
given primary treatment. The workers were in stable condition.and under
continuous observation. However, at around 00:00 hours [28/12/2024),
the workers started fesling uneasiness and hence, on the advice of the

medical professionals, they were shifted to Wardwizard Amex Hospital, =

Dahej and then to 7X Multispecialty Hospital at Bharuch. _

* Unfortunately, despite the best efforts from. the doctors, Mr.. Rajesh
Magnadia and Mr, Suchit Kumar passed away at 01:54 and 01:56 hours
respectively. Mr. Mahesh Nandlal and Mr, Mundrika Yadav passed away at
02:21 and 06:01 hours respectively.

4. Parawise reply: Without prejudice to the above contention of the companythat all
the observations and findings in the letter dated 10/01/2025 are denied in its
entirety, the company would like to deal with the contentions of the letter para
wise as follows.

(a}) With respect to paragraph 1, it is submitted that the incident in question
took place at around 19:50 hours [07:50 pm). With regard to other aspects:
of paragraph 1, all the statements are with respect to the investigation
undertaken by you on different dates and hence, are not commented-on at
‘this moment by the company. However, the company reserves the right to
dispute the same in the future if need arises.

(b} With regards to paragraph 2, it is submitted that the raw materials
mentioned are used in the whole facility and not in CMS 1 plant where the
incident in question took place. Further, as mentioned. by you, the
company has acquired all requisite licenses under the Factories Act, 1948
as well as relevant permissions to approve the structure of the plant to be
approved by the authorities including Issuance of the stabitity certificate,
The company is ready and willing to submit the said. certificates and
approvals as and when required by your good offices.
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(c) With regards tn_paragraph..3r-it—iHﬂbnﬁtte&thaﬁhﬁntid‘éntfin- guestion :

took place at around 19:50 hours [07:50 pm). Further, the bonnet which
dislodged was of the valve that had malfunctioned and net of the pipstine
as-mentioned in the captioned letter.

(d) With regards to paragraph 4, at the outset,.itis submitted that the company

has not been provided with the opinion given by Mr. AU Vekarlya, Assistant
Regulator (chemical) which has been relied upon extensively in the said =~
letter. The opinion provided by Mr. Vekariya has been made the basis t6 =~
come to the conclusion that the company is guilty of violation of provisions

of The Factories Act, 1948. If any document or opinion.has been.relied _

Upon to come to an adverse inference against the comp'any,_the-comp'a_ny; - _
oughtto have been given the copy of the same beforehand and granted an Ll T

opportunity to dispute the findings of the same. | I
Further, it has been mentioned by you in the captioned letter that Acetone.

is being used for the manufacturing process in the CMS-1 plant, whichis'

also factually incorrect. The manufacturing process. at CMS 1.plant does
notinclude acetone as raw material. It is further stated that the Sulphuric
Acid being generated in the CMS-1 plant Is at a concentration level of 88%
and not at 98% as mentioned in your letter dated 10/01/2025,

The letter further mentions in paragraph 4 that the ‘combination of
Chloromethane, Dichloromethane, HCL and Chioroform is extremely toxic
which is factually and scientifically not tenable; On the ‘contrary,

Chloromethane and Dichloromethane which are the majority components o

of the gas mixture are designated as category 3 and category 4 type gases
which translates into slightly toxic and non-toxic gases respectfully. Hence,
observation/finding that the gas mixture is extremely toxic is incorreéct and
doesn’t have any technical support, _ o
Further, the letter has recorded a finding that the said accident of opening
of the bonnet of the valve is because of corrosion of the bolts which is
factually untrue as well. The bonnet of the valve has. broken due to
mechanical malfunction of the valve and not dus to corrosion on the bolts
of the valve. On the contrary, the instructions manual provided by the
manufacturer of the said valve clearly states that there is no requirement
of regular maintenance work of such valves and there was no unusual
behavior of the valve before the incident as all the process parameters
were stable. Hence, the finding that the bonnet had opened due to - _
corrosion of the bolts resulting in its strength getting deteriorated Is also -
without any technical basis. N

(e} With regards to paragraph 5, it is submitted that there s a typographical
errorin the letter which mentions that the incident in question-happened
on 21/12/2024. The incident took place in the ‘evening of 28/12/2024 at
around 19:50 hours. S
Further, the diaphragm/liner of the valve is made of PFA material and not
PTFE as mentioned in your ietter, _ _
The company further states that the subject incident has ‘happeried
because of mechanicatl malfunction of the valve in question. The sarmie has
nothing to do with the corrosion of the bolts of the valve,
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Further, as mentioned-earlierand-in-our reportand analysis submitted to

your office, the manual provided by the manufacturer of vatve itself states
that the valve does not require regular maintenance. e
Further, the company is in the practice of doing periodic maintenance of -
plants through requisite shutdowns and necessary safety checks & repairs - )

are carried out. Subsequently the plants are re-started at end of

maintenance. The present case was an unfortunate accident invdlvin'g no
safety negligence and it was purely accidental without any kind- of human

‘8rror,

Henge, itis not a case of oversight on part of the company in maintalning

the valve which will attract the provision of Section. 7A(2)(a) of The -
Factories Act, 1948, Thus, with respect, the authority has committed grave
errorin holding the company guilty of the said provision. = -
With respect to paragraph 6 of the letter, it Is stated that the company has
made all necessary efforts to make sure that there is no re-occurrénce of
suchincidents in the future. The company has always been compliantwith_.
the safety standards and operating procedures in the strictest possibie -
manner and the workers have been regularly sensitized about the same,
On an immediate basis, the company has replaced the-da'm-ag'e'd valve
from the system following_a rigorous decontamination proc_ess-; Thl"s
activity was carried out by qualified and experienced personnel the
process was also supervised-and inspected by DISH-certified competent _
agency. Prior to the commencement of any work, extensive checks were
conducted to verify that there were no residual gases or hazardous
substances presentin the system,

All equipment and components which are vital in the safe operation of the
plant have also beenhinspected to safeguard the operationsand ensure the
safety of critical equipment. _ S
Further, hydrostatic testing and gamma scanning of the pressure vessels
and associated plant equipment have been carried 'o_ut. The testing
process, conducted by qualified personnel from the DiSH-approved
agency, verified that the equipment met all required safety standards. The -
results of the tests were carefully documented and certified, confirming-
the safety and operational readiness of the equipment.

In addition to the technical, training and development of Gur workforce has
been undertaken. Comprehensive safety training for all relevant personne!
underthe statutory requirement of Section 11 1-Aofthe FactoryActof 1948
is being provided by an approved institute.

Continuous in-house assessments and stricter ‘supervision * for
compliance of Safety Standard Operating Procedures is being assured by
the shift supervisors and the workers are being continuously sensitized in
this regard. _ o
Further, to ensure financial security of the deceased wbrkm-eh,.__thefami[ies
of the workmen have been provided with an ex-gratia compensation of
Rupees 40 lakhs each and all their pending wages and other dues such as
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insurance will also be ¢ leared by the company-as-perthe applicable laws;

5.

7.

Further, the company has decided to bear the-expens‘eé.Of-ﬂ'i-j_rther's'tudy'of .
the ward of one of the deceasad (who was the employee of the company} -
and assured him of employment in the company. _ .

(8) With respectto paragraph 7, itis submitted that the company will preserve -

the attendance record of the deceased workmenwithnames forthemonth =~

of December 2024 in accordance with form no. 28 and'is ready and willing -~
to present the same as and when required andcalledfor.. -~ -
(h) With respectto paragraph 8, itis submitted that the company will preserve

the accident report in accordance with Forrnno. 29andis re_ady'and'wi!{ihg B

to present the same as and when required and called for,

(i) With respect to paragraph 9, it is submitted that .the;comp‘ahy;.wi[l_.3pféservé'?_i_ R
the salary slips of the deceased workmen for the month of 'De_c_éembér'zo"z?{ o

and is ready and willing to present the same as and when.required and
called for. =
i} With respect to paragraph 10, it is submitted that the company will -
preserve Form no. 29, Form no. 21, photographs, CCTV footage, DCS room -
records and stability certificate and submit the same as and when required
and called for, e
(k) With respect to paragraph 11, it Is submitted that it is true that Form no, 21
was submitted to the authority on 30/12/2024. ' o
(F With respect to paragraph 12 and 13, it is submitted that as m'e_nti'ohed _
above, the workmen have been paid ex gratia compensation of Rupees 40
lakhs each. Further the company is in process of clearing all their legal
dues in accordance with law, B
(m) With respect to paragraphs 14 and 15, it is submitted that Mr. Sunil Bhatt is o
the factory manager and the occupier of the factory is Mr. Sanathkumar
Muppirala. There is no change in the same. Further, please treat this as the
reply of the company and the same shall be submitted to the authority as
asked for.

Without prejudice to the ahove, the company would like to putit on record thatthe
unfortunate incident in question can in no way be attributed to any lapse on the
part of the company. lt was only a resuit of an unfortunate incident that took place
because of the mechanical malfunction of the valve which could not have been

foreseen. The company has been using such valves since 2007, ‘howaver, there
have been no such incidents of similar nature where the valve has malfunctioned =
which cements the fact that it was an accident. ' A o

Further, the manufacturer of the valve in the manual provided ha_é_élsb' madse it o
amply ctear that such type of valves da not require regular maintenance. There is

no substantial proof on record to show that the valve had malfunctioned bacause -

of lack of maintenance of the same. Hence, holding the'company guilty of Section
7A{2)(a) of the Act is erroneous and without any basis to the same. .

The report of the incident and also as noted by you in your letter, alt the rea‘dings
tn the DCS room on the day of the incident were under control and within.the
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normal Daramﬂmaﬂanm-me;&wa&noeuaphwa'rtyﬁMlure of

the valve in question which could have been noticed and avoided. Thus, in no-
circurnstances can it be concluded that the company was guilty of negligence or
oversight which has resulted in the said incident. On the contrary, the company
was in compliance of all the safety protocols and laws and have ‘been doing -
proactive actions all along and post the incident as well we have efisured that
such incidents do not occur again in the premises of the company.

8. Further, the observation by you in your letter that the gases released were
“extremely toxic” is also scientifically incorrect and the same canbe corroborated
from the safety data sheets of Methyl Chloride and Methylene Dichloride which
Clearly designated the said gases as category 3 and category 4 gases which

translates into slightly toxic and non-toxic gases. Hence, the reliance on‘the - i
observation:that the said gases are extremely toxic to hold th'e-cornpa'n_y_ guilty of

the provisions of the Act is misconceived.

9. Further, the company has not been granted an opportunity of hearing before
holding us guilty of the provisions of the Act. No opportunity of an in-person .
hearing was granted to us norwas a reply called for by the authority toputforward .
our explanation which can be considered by you while holding us guilty or not-
guilty. Further, the company had also submitted a report and analysis of the
incident in question, however, the same has also not been considered while
holding the company guilty of the provisions of the Act.

10.  Thus, we kindly request you to withdraw your letter/order dated 10/01/202'5-and_
hold that the company is not guilty of Section 7A{2)(a) of The Factories Act, 1948
or any other provision of the said Act taking into consideration. the above-
mentioned aspects. The company reserves the rightto file further reply if required. -
We are also available for any further information that you may require.

11.  Please note that the present reply is made without prejudice to-any other rights or
claims our company may have under equity or applicable laws.

Thanking you
Yours sincerely,

Seernal b

Authorised Signatory.

cc Director, indu ty & Health, Ahmedabad -Foryourk:ind

information
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o

#

To, Date : 15" January-2025
Mrs. Sejalben Rajeshkumar Magnadia

B-21, Dhanish Park,

Near Trimuti Hall

Shaktinath

Bharuch

Sub : Written assurance for mutually agreed decisions taken on 28" December-2024
Dear Mrs. Sejalben,

Wilh reference to the discussions held with you and other family members on 28/12/2024 for the
assurance to provide job to your son Kush Rajeshkumar Magnadia, we are herewith giving following
in writing;

1. KushMaganadia has enrolled him self in BF — Chemical course with Parul university, Vadodara,
so after successlul completion ol his BE, we will offer him suilable jub based vn company's
criteria.

?  As we understond from discussion that, Kush Magnadia has already completed Diploma in
Chemical and pursuing BE- Chemical as of now, In such conditions, we leave decision on you
that whether Kush Magnadia wants to accept the offer for the job based on Diploma Chemical
OR after completion of BE- Chemical.

3. As committed by the GFL management, We will reimburse remaining college fees to Kush
Rajeshkumar Magandia for which we request you to give us advance intimation for fees OR
receipt of fees paid to college from time to time for its reimbursement.

4. Apart from college fees, GFL management will also reimburse transportation charges towards
commuting to Parul University, Vadodara for remaining years of college. For the 4" year it
could be Rs. 4200/- per month and 5% Year it would be Rs 4500/- per month Maximum.

With this letter GFL Parivar wanted to assure you that, the GFL management is committed for above
mutually agreed decisions.
For Gujarat Fluorochemical Ltd.

O

Sanath kumar Muppirala
Executive President (O)

| read and understood the above and give our acceptance.

5 R mmaoh‘c{
Sejalben Rajeshkumar Magnadia
W/O Late Shri Rajeshkumar Magnadia

Regd. Office: Survey No. 16/3, 26, 27, Village Ranjitnagar, Taluka Ghoghamba, Distt. Panchmahal - 389380, Gujarat, India.
Tel: +91-2678-248152/153/107 | Fax; +91-2678-248153

Vadodara Office: ABS Towers, 27 floor, Old Padra road, Vadodara-390007, Gujarat, India | Tel: +91-265-6198111/2330057 | Fax:+91-265-2310312
Corporate Office: INOX Towers, Plot No. 17, Sector-16A, Noida-201301, Uttar Pradesh, India | Tel: +91-120-6149600 | Fax: +91-120-6149610
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Gujarat Fluorochemicals Limited
earlier known as Inox Fluorochemicals Limited

12/A, GIDC Dahej Industrial Estate, Taluka Vagra, Tel: +91-2641-618031 (Admin) / 618041-50 (Purchase) /
Distt. Bharuch-392130, Gujarat, India 618086-87 (Security) | www.gfl.co.in

GUJARAT FLUOROCHEMICALS

VALUE THROUGH GREEN CHEMISTRY

An iwn Group Company

CIN : L24304GJ2018PLC105479

Date: 14/02/2025
T,
The Commissioner for Workmen compensation
Labour court,
Bharuch

SUB: - Depositing of claim amount in respect of Late Shri Magnadia Rajeshkumar
Sureshchandra

Enclosed herewith please find the following documents i.r.o. depositing of claim amount
of out deceased employee Late Magnadia Rajeshkumar Sureshchandra

1. Form A (in two copies)

2. Demand Draft no. 533131, Dated 14/02/2025, amounting to Rs. 12,28,025/-
Twelve lakh twenty-eight thousand and twenty-five rupees only, (drawn in favour
of “The Judge Labour Court, Bharuch”.

Computation of Claim Amount

Details of name & address of family members of deceased employee.

Copy of Death certificate

Proof of Date of Birth

No Objection Certificate

Inquest Panchnama and PM report

g0 =l ol L g e

Kindly receive the above in order & do the needful.

Thanking you,
Yours truly,
Gujarat Fluorochemicals Limited.,

Authorised Signatory. . -
o JUpeETMtdent ™
&\* abour Court, Bharuch

Regd. Office: Survey No. 16/3, 26, 27, Village Ranjitnagar, Taluka Ghoghamba, Distt. Panchmahal - 389380, Gujarat, India.
Tel: +91-2678-248152/153/107 | Fax: +91-2678-248153
Vadodara Office: ABS Towers, 2" floor, Qld Padra road, Vadodara-390007, Gujarat, India | Tel: +91-265-6198111/2330057 | Fax:+91-265-2310312
. Corporate Office: INOX Towers, Plot No. 17, Sector-16A, Noida-201301, Uttar Pradesh, India | Tel: +91-120-6149600 | Fax: +91-120-6149610
13
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8 0 9 Gujarat Fluorochemicals Limited

earlier known as Inox Fluorochemicals Limited

12/A, GIDC Dahej Industrial Estate, Taluka Vagra, Tel: +91-2641-618031 (Admin) / 618041-50 (Purchase) /

y GUIARAT FLUOROCHEMICALS

——= Distt. Bharuch-392130, Gujarat, India 618086-87 (Security) | www.gfl.co.in
VALUE THROUGH GREEN CHEMISTRY
An ’NO“GFI. Group Company
CIN : L24304GJ2018PLC105479 FORM A

(See rule 6 (1)]
DEPOSIT OF COMPENSATION FOR FATAL ACCIDENT
(Section 8(1) of the Workmen’s Compensation Act, 1923)

Compensation amounting to Rs, 12,28,025=00 is hereby presented for deposit in respect of
injuries resulting in the death of the workman, whose particulars are given below, which occurred
on

Name of Employee: Magnadia Rajeshkumar Sureshchandra

b Father’'s Name: Magnadia Sureshchandra
= (Husband’s name in case of married woman and widow.)
Cast: Hindu
Local address: B/21, Dhanish Park Society, Nr. Trimurti Hall, Shaktinath, Bharuch.

Permanent address: - As above

His / Her monthly wages are estimated at Rs 15000/~ He was over the age of 47 years at the time
of his death.

2. The said workman had, prior to the date of his death, received the following payments,
namely:

The said workman joined on 01% August,2019 and accident happened on 28th December, 2024.
’ His daily wage is calculated at Rs. 577/-. Amounting to average monthly salary of Rs. 15,000/-.
AL 3 An advance of Rs. NIL has been made on account of compensation to being his / her dependant.
4, *I do not/desire to be made a party to the proceedings for distribution of the aforesaid
compensation.

Dated — 14/02/2025 /

e

Employer
* An employer desiring to be made a party to the proceedings should strike out the words “do

"

not™.

Regd. Office: Survey No. 16/3, 26, 27, Village Ranjitnagar, Taluka Ghoghamba, Distt. Panchmahal - 389380, Gujarat, India.
Tel: +91-2678-248152/153/107 | Fax: +91-2678-248153
Vadodara Office: ABS Towers, 2" floor, Old Padra road, Vadodara-390007, Gujarat, India | Tel: +91-265-6198111/2330057 | Fax:+91-265-2310312
I Corporate Office: INOX Towers, Plot No. 17, Sector-16A, Noida-201301, Uttar Pradesh, India | Tel: +91-120-6149600 | Fax: +91-120-6149610
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Gujarat Fluorochemicals Limited
earlier known as Inox Fluorochemicals Limited

12/A, GIDC Dahej Industrial Estate, Taluka Vagra, i Tel: +91-2641-618031 (Admin) / 618041-50 (Purchase) /

JEEAT FUDROCHEMICALS Distt. Bharuch-392130, Gujarat, India 618086-87 (Security) | www.gfl.co.in

PALNE THROUGH GREENM CHE“IS.T-I_f

An |NO$F‘L Group Company

CIN : L24304GJ2018PLC105479

COMPUTATION OF CLAIM AMOUNT |
Name of the deceased person: Late Magnadia Rajeshkumar Sureshchandra
Age as on date of Death: - 47 years

) Relevant Factor: - 163.07

Average Salary: - Rs. 15,000/-
Compensation Amount: - Fifty percent of Average salary * Relevant factor
Funereal Charges — 5000/-

l.e., 15,000/2* 163.07 = 12,23,025 + 5,000 (Funeral Expense) = RS. 12,28,025/- (Twelve lakhs twenty-
eight thousand & twenty-five rupees only).

O

Regd. Office: Survey No. 16/3, 26, 27, Village Ranjitnagar, Taluka Ghoghamba, Distt. Panchmahal - 389380, Gujarat, India.
Tel: +91-2678-248152/153/107 | Fax: +91-2678-248153
Vadodara Office: ABS Towers, 2™ floor, Old Padra road, Vadodara-390007, Gujarat, India | Tel: +91-265-6198111/2330057 | Fax:+91-265-2310312
Corporate Office: INOX Towers, Plot No. 17, Sector-16A, Noida-201301, Uttar Pradesh, India | Tel: +91-120-6149600 | Fax; +91-120-6149610
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Gujarat Fluorochemicals Limited
earlier known as Inox Fluorochemicals Limited

12/A, GIDC Dahej Industrial Estate, Taluka Vagra, Tel: +91-2641-618031 (Admin) / 618041-50 (Purchase) /
Distt. Bharuch-392130, Gujarat, India 618086-87 (Security) | www.gfl.co.in

GUJARAT FLUOROCHEMICALS

WALUE THROUGH GREEN CHEMISTRY

An ‘NOﬁ.F.L Group Company

CIN : L24304GJ2018PLC105479

Date: 14/02/2025

Details of name & address of family members of deceased employee.
1. Sejalben Rajeshkumar Magnadia — Age :46 (Deceased Wife)
2. Kush Rajeshkumar Magnadia — Age :21 (Deceased Son)
o 3. Isha Rajeshkumar Magnadia — Age :14 (Deceased Daughter)
4. Sureshchandra Keshav Lal Magnadia — Age :78 (Deceased Father)

5. Bhartiben Sureshchandra Magnadia - Age :76 (Deceased Mother)

Regd. Office: Survey No. 16/3, 26, 27, Village Ranjitnagar, Taluka Ghoghamba, Distt. Panchmahal - 389380, Gujarat, India.
Tel: +91-2678-248152/153/107 | Fax: +91-2678-248153
Vadodara Office: ABS Towers, 2™ floor, Old Padra road, Vadodara-390007, Gujarat, India | Tel: +91-265-6198111/2330057 | Fax:+91-265-2310312
Corporate Office: INOX Towers, Plot No. 17, Sector-16A, Noida-201301, Uttar Pradesh, India | Tel: +91-120-6149600 | Fax: +91-120-6149610
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Gujarat Fluorochemicals Limited

earlier known as Inox Fluorochemicals Limited

12/A, GIDC Dahej Industrial Estate, Taluka Vagra, Tel: +91-2641-618031 (Admin) / 618041-50 (Purchase) /

BUJARAT FLUOROCHEMICALS Distt. Bharuch-392130, Gujarat, India 618086-87 (Security) | www.gfl.co.in

YALVE THROUGH GREEN CHEMISTRY

An fmﬁ. Group Company

CIN : L24304GJ2018PLC105479

Date: 14/02/2025

NO OBJECTION CERTIFICATE

) This is to certify that Late Shri Magnadia Rajeshkumar Sureshchandra met with an accident on
28/12/2024, resulting in his death.

This accident took place in course of his employment while discharging his duties. Claim amount of Rs.
12,28,025/- (Twelve lakhs twenty-eight thousand & twenty-five rupees) is due & payable to him & the
same has been deposited by us in the Labour court at Bharuch.

We have NO OBJECTION if the claim amount is paid by the court to the deceased’s legal heirs & we do
not want to be a party to the claim distribution.

In case of claim amount likely to increased or decreased, we humbly request you to intimate us for the
necessary action from our end.

Regd. Office: Survey No. 16/3, 26, 27, Village Ranjitnagar, Taluka Ghoghamba, Distt. Panchmahal - 389380, Gujarat, India.
Tel: +91-2678-248152/153/107 | Fax: +91-2678-248153
Vadodara Office: ABS Towers, 2™ floor, Old Padra road, Vadodara-390007, Gujarat, India | Tel: +91-265-6198111/2330057 | Fax:+91-265-2310312
Corporate Office: INOX Towers, Plot No. 17, Sector-16A, Noida-201301, Uttar Pradesh, India | Tel: +91-120-6149600 | Fax: +91-120-6149610
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Gujarat Fluorochemicals Limited
earlier known as Inox Fluorochemicals Limited

12/A, GIDC Dahej Industrial Estate, Taluka Vagra, Tel: +91-2641-618031 (Admin) / 618041-50 (Purchase) /
Distt. Bharuch-392130, Gujarat, India 618086-87 (Security) | www.gfl.co.in

GUJARAT FLUOROCHEMICALS

VALUE THROUGH GREEN CHEMISTRY

An NO,‘GFL Group Company
CIN : L24304GJ2018PLC 105479
Date: 14/02/2025
To,
The Commissioner for Workmen compensation
Labour court,
Bharuch

SUB: - Depositing of claim amount in respect of Late Shri Mundrika Yadav S/O Thakur
Prasad Yadav

Enclosed herewith please find the following documents i.r.o. depositing of claim amount
b of out deceased employee Late Shri Mundrika Yadav S/O Thakur Prasad Yadav working
under contract of M/S. Leo Coats (India) Pvt. Ltd.

1. Form A (in two copies)

2. Demand Draft no. 533133, Dated 14/02/2025, amou nting to Rs. 12,50,000/-
(Twelve Lakhs Fifty thousand only), drawn in favour of “The Judge Labour Court,
Bharuch”.

Computation of Claim Amount

Details of name & address of family members of deceased employee.

Copy of Death certificate

Proof of Date of Birth

No Objection Certificate

Inquest Panchnama and PM report

@ N@ 0Nk

Kindly receive the above in order & do the needful.
Thanking you,

Yours truly,
Gujarat Fluorpchemicals Limited.,

@l %
& perintdert

|abour Court, Bharuch

Regd. Office: Survey No. 16/3, 26, 27, Village Ranjitnagar, Taluka Ghoghamba, Distt. Panchmahal - 389380, Gujarat, India.
Tel: +91-2678-248152/153/107 | Fax: +91-2678-248153
Vadodara Office: ABS Towers, 2" floor, Old Padra road, Vadodara-390007, Gujarat, India | Tel: +91-265-6198111/2330057 | Fax:+91-265-2310312
. Corporate Office: INOX Towers, Plot No. 17, Sector-16A, Noida-201301, Uttar Pradesh, India | Tel: +91-120-6149600 | Fax; +91-120-6149610
B
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Gujarat Fluorochemicals Limited
earlier known as Inox Fluorochemicals Limited

12/A, GIDC Dahej Industrial Estate, Taluka Vagra, i Tel: +91-2641-618031 (Admin) / 618041-50 (Purchase) /
GUIARAT FUOROCHEMICALS Distt. Bharuch-392130, Gujarat, India 618086-87 (Security) | www.gfl.co.in

VALUE THROUGH GREEN CHEMISTRY

An | MGFL Group Company
CIN : L24304GJ2018PLC105479 FOR M A

[See rule 6 (1)]
DEPOSIT OF COMPENSATION FOR FATAL ACCIDENT
(Section 8(1) of the Workmen’s Compensation Act, 1923)

Compensation amounting to Rs, 13,58,984=00 is hereby presented for deposit in respect of
injuries resulting in the death of the workman, whose particulars are given below, which occurred
on

Name of Employee: Mundrika Yadav S/O Thakur Prasad Yadav

F) Father’'s Name: Thakur Prasad Yadav
; (Husband’s name in case of married woman and widow.)
Cast: Hindu
Local address: Gram: Baitari, Post: Amrora, Kharundhi, Garhwa, Jharkhand - 822112

Permanent address: - As above
His / Her monthly wages are estimated at Rs 12,900 /- He was over the age of 29 years at the
time of his death.

y ! The said workman had, prior to the date of his death, received the following payments,
namely:

The said workman joined on 24" December,2024 under contract of M/S. Leo Coats (India) Pvt.
Ltd. and accident happened on 28" December, 2024. His daily wage is calculated at Rs. 497/-.

D Amounting to average monthly salary of Rs. 12,900/-.
3. An advance of Rs. NIL has been made on account of compensation to being his / her dependant.
4. *| do not/desire to be made a party to the proceedings for distribution of the aforesaid

compensation.

Dated —14/02/2025

%mployer
* An employer desiring to be made a party to the proceedings should strike out the words “do
not”.

Regd. Office: Survey No. 16/3, 26, 27, Village Ranjitnagar, Taluka Ghoghamba, Distt. Panchmahal - 389380, Gujarat, India.
Tel: +91-2678-248152/153/107 | Fax: +91-2678-248153
Vadodara Office: ABS Towers, 2% floor, Old Padra road, Vadodara-390007, Gujarat, India | Tel: +91-265-6198111/2330057 | Fax:+91-265-2310312

l Corporate Office: INOX Towers, Plot No. 17, Sector-16A, Noida-201301, Uttar Pradesh, India | Tel: +91-120-6149600 | Fax: +91-120-6149610




GUJARAT FLUOROCHEMICALS Distt. Bharuch-392130, Gujarat, India

VALUE THROUGH GREEM CHEMISTRY

An ]NO#FL Group Company

821

f
1 ® Gujarat Fluorochemicals Limited
i earlier known as Inox Fluorochemicals Limited
12/A, GIDC Dahej Industrial Estate, Taluka Vagra, I Tel: +91-2641-618031 (Admin) / 618041-50 (Purchase) /

618086-87 (Security) | www.gfl.co.in

CIN : L24304GJ2018PLC 105479

COMPUTATION OF CLAIM AMOUNT
Name of the deceased person: Late Mundrika Yadav S/O Thakur Prasad yadav
Age as on date of Death: - 29 years
Relevant Factor: - 209.92
Average Salary: - Rs. 12,900/-
Compensation Amount: - Fifty percent of Average salary * Relevant factor
Funereal Charges — 5000/-

i.e., 12,900/2* 209.92 = 13,53,984 + 5,000 (Funeral Expense) = RS. 13,58,984/- (Thirteen lakhs fifty-eight
thousand nine hundred & eighty-four rupees only)

Regd. Office: Survey No. 16/3, 26, 27, Village Ranjitnagar, Taluka Ghoghamba, Distt. Panchmahal - 389380, Gujarat, India.

Tel: +91-2678-248152/153/107 | Fax: +91-2678-248153
Vadodara Office: ABS Towe rs, 2" floor, Old Padra road, Vadodara-390007, Gujarat, India | Tel: +91-265-6198 111/2330057 | Fax:+91-265-2310312
Corporate Office: INOX Towers, Plot No. 17, Sector-16A, Noida-201301, Uttar Pradesh, India | Tel: +91-120-6149600 | Fax: +91-120-6149610
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Guijarat Fluorochemicals Limited
earlier known as Inox Fluorochemicals Limited

12/A, GIDC Dahej Industrial Estate, Taluka Vagra, Tel: +91-2641-618031 (Admin) / 618041-50 (Purchase) /
Distt. Bharuch-392130, Gujarat, India 618086-87 (Security) | www.gfl.co.in

JAKAT FLUOROCHEMICALS

A0F IMRDUGN GREEN CHEMISTRY

M mn Group Company

N 1 1L24304GJ2018PLC 105479

Date: 14/02/2025

Details of name & address of family members of deceased employee.

1. Asha Devi W/O Late Shri Mundrika Yadav — Age :25 (Deceased Spouse)

Regd. Office: Survey No. 16/3, 26, 27, Village Ranjitnagar, Taluka Ghoghamba, Distt. Panchmahal - 389380, Gujarat, India.
Tel: +91-2678-248152/153/107 | Fax: +91-2678-248153
Vadodara Office: ABS Towers, 2™ floor, Old Padra road, Vadodara-390007, Gujarat, India | Tel: +91-265-6198111/2330057 | Fax:+91-265-2310312
Corporate Office: INOX Towers, Plot No. 17, Sector-16A, Noida-201301, Uttar Pradesh, India | Tel: +91-120-6149600 | Fax: +91-120-6149610




® 823

Gujarat Fluorochemicals Limited
earlier known as Inox Fluorochemicals Limited

Tel: +91-2641-618031 (Admin) / 618041-50 (Purchase) /
618086-87 (Security) | www.gfl.co.in

12/A, GIDC Dahej Industrial Estate, Taluka Vagra,
Distt. Bharuch-392130, Gujarat, India

OUJARAT FLUOROCHEMICALS

VALUE THROUGH GREEN CHEMISTRY

P Group Company
CIN : L24304G.J2018PLC105479

Date: 14/02/2025

NO OBJECTION CERTIFICATE

This is to certify that Late Shri Mundrika Yadav S/0 Thakur Prasad Yadav met with an accident on
28/12/2024, resulting in his death.

This accident took place in course of his employment while discharging his duties. Claim amount of Rs.
13,58,984/- (Thirteen lakhs fifty-eight thousand nine hundred & eighty-four rupees only) is due &
payable to him & the same has been deposited by us in the Labour court at Bharuch.

We have NO OBJECTION if the claim amount is paid by the court to the deceased’s legal heirs & we do
not want to be a party to the claim distribution.

We are herewith depositing amount of Rs. 12,50,000/- as a lumpsum compensation & remaining
compensation amount will be deposited as ordered by the Hon’ble court in due course of time.

Regd. Office; Survey No. 16/3, 26, 27, Village Ranjithagar, Taluka Ghoghamba, Distt. Panchmahal - 389380, Gujarat, India.
Tel: +91-2678-248152/153/107 | Fax: +91-2678-248153
Vadodara Office: ABS Towers, 2" floor, Old Padra road, Vadodara-390007, Gujarat, India | Tel: +91-265-6198111/2330057 | Fax:+91-265-2310312

I Corporate Office: INOX Towers, Plot No. 17, Sector-16A, Noida-201301, Uttar Pradesh, India | Tel: +91-120-6149600 | Fax: +91-120-6149610

I



FALGUNI P. BAROT
Advocate & Notary
803, Sal Heights,
ABC Cholli, Nr. Rohini Nagar,
Bhotlav, Tal, .E Dist. Uﬁmjwn 3913!5
Mob. 242757048048 -

Certificate No.
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Description
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First Party
Second Party
Stamp Duty Paid By

Stamp Duty Amount(Rs.)

Statutory Alert:
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Government of Gujarat.
- FALGUNi P, EAR@‘;‘

Certificate of Stamp Duty

21-Jan-2025 03:28 PM
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The contenis of this e-stamp certificate can be verified at
www.shcilestamp.com, Stock Holding mobile application

NOTICE /Z

"EStamping" or at Stock Holding Branch/ Centre (the details of which
are available at www.stockholding.com).

Any alteration to this certificate renders it invalid and would
constitute a criminal offence.

Kindly contact Stock Holding Branch / Centre in case of discrepancy.

For information related to e-Stamping you may write to us on
our email id estamp.ahmedabad@stockholding.com or visit our
Branch/Centre.
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. . ited
Gujarat Fluorochemicals Lm:mned
earlier known as Inox Fluerachemica!s
se) /
12/A, GIDC Dahej Industrial Estate, Taluka Vagra, Tel: +91-2641-618031 (Admin) / 618041-50 (purch?
GUJARAT FLUOROCHEMICALS . . . 2 4
S e Distt. Bharuch-392130, Gujarat, India 618086-87 (Security) | www.gfl.co.in
An 'NO“GFL Group Company
CIN : L24304GJ2018PLC105479
25
Date: 14/02/20

To,

The Commissioner for Workmen compensation
Labour court,

Bharuch

SUB: - Depositing of claim amount in respect of Late Shri Mahesh S/O Nandlal

nt
® Enclosed herewith please find the following documents i.r.o. depositing of claim amou
of out deceased employee Late Shri Mahesh S/O Nandlal working under contract of
M/S. Leo Coats (India) Pvt. Ltd.

1. Form A (in two copies)

Demand Draft no. 533132, Dated 14/02/2025, amounting to Rs. 12,
(Twelve lakhs fifty thousand rupees only), drawn in favour of “The Judge La
Court, Bharuch”.

Computation of Claim Amount

Details of name & address of family members of deceased employee.

Copy of Death certificate

Proof of Date of Birth

No Objection Certificate

Inquest Panchnama and PM report

50,000/
bour

I

o N o e e

Kindly receive the above in order & do the needful. |

Thanking you,
Yours truly,
Gujarat FluorocHemicals Limited.,

Superintdert =
Labour Court, Bharuch

Regd. Office: Survey No. 16/3, 26, 27, Village Ranjitnagar, Taluka Ghoghamba, Distt. Panchmahal - 389380, Gujarat, India-
Tel: +91-2678-248152/153/107 | Fax: +91-2678-248153
Vadodara Office: ABS Towers, 2" floor, Old Padra road, Vadodara-390007, Gujarat, India | Tel: +91-265-6198111/2330057 | Fax:+ 91'265
. Corporate Office: INOX Towers, Plot No. 17, Sector-16A, Noida-201301, Uttar Pradesh, India | Tel: +91-120-6149600 | Fax: +91—120'61
[KE-
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® Gujarat Fluorochemicals Limited
earlier known as Inox Fluorochemicals Limited

12/A, GIDC Dahej Industrial Estate, Taluka Vagra, Tel: +91-2641-618031 (Admin) / 618041-50 (Purchase) /
GUJARAT FLUOROCHEMICALS Distt. Bharuch-392130, Gujarat, India 618086-87 (Security) | www.gfl.co.in

VALUE THROUGH GREEN CHEMISTRY

An NO#FL Group Company
CIN : L24304GJ2018PLC105479 F O R M A

[See rule 6 (1)]

DEPOSIT OF COMPENSATION FOR FATAL ACCIDENT
(Section 8(1) of the Workmen’s Compensation Act, 1923)

Compensation amounting to Rs, 14,04,070=00 is hereby presented for deposit in respect of
injuries resulting in the death of the workman, whose particulars are given below, which occurred
on

Name of Employee: Mahesh

' Father's Name: Nandlal
(Husband’s name in case of married woman and widow.)
Cast: Hindu
Local address: Gram: Kone, Post: Kone, Thana: Kone, Ramgarh, Sonbhadra, Uttar Pradesh
- 231226

Permanent address: - As above

His / Her monthly wages are estimated at Rs 12,900 /- He was over the age of 25 years at the
time of his death.

2 The said workman had, prior to the date of his death, received the following payments,
namely:

' The said workman joined on 24" December,2024 under contract of M/S. Leo Coats (India) Pvt.

v Ltd. and accident happened on 28™ December, 2024. His daily wage is calculated at Rs. 497/-.

Amounting to average monthly salary of Rs. 12,900/-.

An advance of Rs. NIL has been made on account of compensation to being his / her dependant.

4, *| do not/desire to be made a party to the proceedings for distribution of the aforesaid
compensation.

Dated — 14/02/2025 é//

C,/ Employer

* An employer desiring to be made a party to the proceedings should strike out the words “do
not”.

W

Regd. Office: Survey No. 16/3, 26, 27, Village Ranjitnagar, Taluka Ghoghamba, Distt. Panchmahal - 389380, Gujarat, India,
Tel: +91-2678-248152/153/107 | Fax: +91-2678-248153
Vadodara Office: ABS Towers, 2 floor, Old Padra road, Vadodara-390007, Gujarat, India | Tel: +91-265-6198111/2330057 | Fax:+91-265-2310312
l Corporate Office: INOX Towers, Plot No. 17, Sector-16A, Noida-201301, Uttar Pradesh, India | Tel: +91-120-6149600 | Fax: +91-120-6149610
Je
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Gujarat Fluorochemicals Limited

earlier known as Inox Fluorochemicals Limited

12/A, GIDC Dahej Industrial Estate, Taluka Vagra,
GUJARAT FLUOROCHEMICALS Distt. Bharuch-392130, Gujarat, India

VALUE THROUGH GREEN CHEMISTRY

An NO#FL Group Company
CIN : L24304GJ2018PLC 105479

Tel: +91-2641-618031 (Admin) / 618041-50 (Purchase) /
618086-87 (Security) | www.gfl.co.in

COMPUTATION OF CLAIM AMOUNT
Name of the deceased person: Late Mahesh S/O Nandlal
Age as on date of Death: - 25 years
Relevant Factor: - 216.91
Average Salary: - Rs. 12,900/~
Compensation Amount: - Fifty percent of Average salary * Relevant factor
Funereal Charges — 5000/-

i.e., 12,900/2* 216.91 = 13,99,070 + 5,000 (Funeral Expense) = RS. 14,04,070/- (Fourteen lakhs four
thousand and seventy rupees only)

Regd. Office: Survey No. 16/3, 26, 27, Village Ranjitnagar, Taluka Ghoghamba, Distt. Panchmahal - 389380, Gujarat, India.
Tel: +91-2678-248152/153/107 | Fax: +91-2678-248153
Vadodara Office: ABS Towers, 2 floor, Old Padra road, Vadodara-390007, Gujarat, India | Tel: +01-265-6198111/2330057 | Fax:+91-265-2310312

I Corporate Office: INOX Towers, Plot No. 17, Sector-16A, Noida-201301, Uttar Pradesh, India | Tel: +91-120-6149600 | Fax: +91-120-6149610



834 Gujarat Fluorochemicals Limited

earlier known as Inox Fluorochemicals Limited

Tel: +91-2641-618031 (Admin) / 618041-50 (Purchase) /
618086-87 (Security) | www.gfl.co.in

12/A, GIDC Dahej Industrial Estate, Taluka Vagra,
Distt, Bharuch-392130, Gujarat, India

WUJARAT FLUOROCHEMICALS

§ALNI THROUGH GREEN CHEMISTRY

An lNOﬁFL Group Company

CIN : L24304GJ2018PLC105479

Date: 14/02/2025

Details of name & address of family members of deceased employee.

1. Nandlal S/O Late Ram Naresh— Age :70 (Deceased Father)

Regd. Office: Survey No. 16/3, 26, 27, Village Ranjitnagar, Taluka Ghoghamba, Distt. Panchmahal - 389380, Gujarat, India.
Tel: +91-2678-248152/153/107 | Fax: +91-2678-248153
Vadodara Office: ABS Towers, 2" floor, Old Padra road, Vadodara-390007, Gujarat, India | Tel: +91-265-6198111/2330057 | Fax:+91-265-2310312
Corporate Office: INOX Towers, Plot No. 17, Sector-16A, Noida-201301, Uttar Pradesh, India | Tel: +91-120-6149600 | Fax: +91-120-6149610




3 835

Guijarat Fluorochemicals Limited
earlier known as Inox Fluorochemicals Limited

12/A, GIDC Dahej Industrial Estate, Taluka Vagra, Tel: +91-2641-618031 (Admin) / 618041-50 (Purchase) /
Distt. Bharuch-392130, Gujarat, India 618086-87 (Security) | www.gfl.co.in

GUJARAT FLUOROCHEMICALS

VALUE THROUGH GREEN CHEMISTRY

An JNO“GFL Group Company

CIN : L24304GJ2018PLC105479

Date: 14/02/2025
NO OBJECTION CERTIFICATE

This is to certify that Late Shri Mahesh S/O Nandlal met with an accident on 28/12/2024, resulting in his
death. '

This accident took place in course of his employment while discharging his duties. Claim amount of Rs.
14,04,070/- (Fourteen lakhs four thousand and seventy rupees only) is due & payable to him & the same
has been deposited by us in the Labour court at Bharuch.

We have NO OBJECTION if the claim amount is paid by the court to the deceased’s legal heirs & we do
not want to be a party to the claim distribution.

We are herewith depositing amount of Rs. 12,50,000/- as a lumpsum compensation & remaining
compensation amount will be deposited as ordered by the Hon’ble court in due course of time.

Regd. Office: Survey No. 16/3, 26, 27, Village Ranjitnagar, Taluka Ghoghamba, Distt. Panchmahal - 389380, Gujarat, India.
Tel: +91-2678-248152/153/107 | Fax: +91-2678-248153
Vadodara Office: ABS Towers, 27 floor, Old Padra road, Vadodara-390007, Gujarat, India | Tel: +91-265-6198111/2330057 | Fax:+91-265-2310312
Corporate Office: INOX Towers, Plot No. 17, Sector-16A, Noida-201301, Uttar Pradesh, India | Tel: +91-120-6149600 | Fax: +91-120-6149610
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Government of Gularat &)
FALGUNI P. BAR»J
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Description of Document " Article 5(h) Agreement (not otherwise provided f'b'r) 7 —
Description " SAMJUTI KARAR
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Stamp Duty Paid By " GUJARAT FLUOROCHEMICAL“S_‘ LTD. e
Stamp Duty Amounit(Rs.) G R : :

(Three Hundred only)

7 0028114229

Statutory Alert: . e ’ -

1. The authenticity of this Stamp certificate should bz verified at'www.shcilestamp.com' or using e-Siamp Mobile App of Stock Holding.
2 Any discrepancy in the details on this Certificate and as avallabh on the website | Mebile App renders it imalid.

2.+The onus of checking the legiimacy is an the users of the c;rur cate. .

d.incass wf any srepancy piease inform the Competent Aulha’ly
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The contents of this e-stamp certificate can be verified
www.shcilestamp.com, Stock Holding mobile applicatio

“"EStamping" or at Stock Holding Branch/ Centre (the details of which
are available at www.stockholding.com).

Any alteration to this certificate renders it invalid and would
constitute a criminal offence.

Kindly contact Stock Holding Branch / Centre in case of discrepancy.
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our email id estamp.ahmedabad@stockholding.com or visit our
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® Gujarat Fluorochemicals Limited
earlier known as Inox Fluorochemicals Limited
12/A, GIDC Dahej Industrial Estate, Taluka Vagra, Tel: +91-2641-618031 (Admin) / 618041-50 (Purchase) /
GUJARAT FLUOROCHEMICALS p . A . .
\ T e Distt. Bharuch-392130, Gujarat, India 618086-87 (Security) | www.gfl.co.in

" An NO#FL Group Company

CIN : L24304GJ2018PLC105479

Date: 14/02/2025
To,
The Commissioner for Workmen compensation
Labour court,
Bharuch

SUB: - Depositing of claim amount in respect of Late Shri Suchit Kumar S/O Sugrim
Prasad

Enclosed herewith please find the following documents i.r.o. depositing of claim amount

of out deceased employee Late Shri Suchit Kumar S/O Sugrim Prasad working under

contract of M/S. Leo Coats (India) Pvt. Ltd.

1. Form A (in two copies)

2. Demand Draft no. 533134, Dated 14/02/2025, amounting to Rs. 12,50,000/-
(Twelve lakhs fifty thousand only), drawn in favour of “The Judge Labour Court,
Bharuch”.

Computation of Claim Amount

Details of name & address of family members of deceased employee.

Copy of Death certificate

Proof of Date of Birth

No Objection Certificate

Inquest Panchnama and PM report

o L

Kindly receive the above in order & do the needful.

Thanking you,
Yours truly,
Gujarat Floroche icals Limited.,

. .' NGy '.‘:-': vy ‘.‘
Signatory. .- upefinidert ™

1.l - .
abour Court, Bharuch

Regd. Office: Survey No. 16/3, 26, 27, Village Ranjitnagar, Taluka Ghoghamba, Distt. Panchmahal - 389380, Gujarat, India.
Tel: +91-2678-248152/153/107 | Fax: +91-2678-248153
Vadodara Office: ABS Towers, 2" floor, Old Padra road, Vadodara-390007, Gujarat, India | Tel: +91-265-6198111/2330057 | Fax:+91-265-2310312

I Corporate Office: INOX Towers, Plot No. 17, Sector-16A, Noida-201301, Uttar Pradesh, India | Tel: +91-120-6149600 | Fax: +91-120-6149610
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Gujarat Fluorochemicals Limited
earlier known as Inox Fluorochemicals Limited

12/A, GIDC Dahej Industrial Estate, Taluka Vagra,
Distt, Bharuch-392130, Gujarat, India

Tel +91-2641-618031 (Admin) / 618041-50 (Purchase} /
618086-87 (Security) | www.gfl.ca.in

§ HUOROCHEMICALS

BANUeN GREEN cnz-nlsnlv

L INOPGFL. Grouo Company

y
" U | 124304GJ2018PLC105479 FORM A

[See rule 6 (1)]

DEPOSIT OF COMPENSATION FOR FATAL ACCIDENT
(Section 8(1) of the Workmen’s Compensation Act, 1923)

Compensation amounting to Rs, 12,27,662=00 is hereby presented for deposit in respect of
injuries resulting in the death of the workman, whose particulars are given below, which occurred
on

Name of Employee:  Suchit Kumar S/O Sugrim Prasad

Father’s Name: Sugrim Prasad
® (Husband’s name in case of married woman and widow.)
Cast: Hindu
Local address: 178, Gram: Kone, Post: Kone, Thana: Kone, Ramgarh, Sonbhadra, Uttar
Pradesh
-231226

Permanent address: - As above

His / Her monthly wages are estimated at Rs 12,900 /- He was over the age of 25 years at the
time of his death.

2. The said workman had, prior to the date of his death, received the following payments,
namely:

O The said workman joined on 24 December,2024 under contract of M/S. Leo Coats (India) Pvt.
Ltd. and accident happened on 28 December, 2024. His daily wage is calculated at Rs. 497/-.
Amounting to average monthly salary of Rs. 12,900/-.
3. An advance of Rs. NIL has been made on account of compensation to being his / her dependant.
4. *| do not/desire to be made a party to the proceedings for distribution of the aforesaid
compensation.

Dated — 14/02/2025

L Employer
* An employer desiring to be made a party to the proceedings should strike out the words “do

1

not”.

Regd. Office: Survey No. 16/3, 26, 27, Village Ranjitnagar, Taluka Ghoghamba, Distt. Panchmahal - 389380, Gujarat, India.
Tel: +01-2678-248152/153/107 | Fax: +91-2678-248153
Viadodara Office: ABS Towers, 2™ floor, Old Padra road, Vadodara-390007, Gujarat, India | Tel: +91-265-6198111/2330057 | Fax: +91-265-2310312
I Corporate Office: INOX Towers, Plot No. 17, Sector-16A, Noida-201301, Uttar Pradesh, India | Tel: +91-120-6149600 | Fax: +91-120-6149610
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Guijarat Fluorochemicals Limited
earlier known as Inox Fluorochemicals Limited

Tel: +91-2641-618031 (Admin) / 618041-50 (Purchase) /
618086-87 (Security) | www.gfl.coin

12/A, GIDC Dahej Industrial Estate, Taluka Vagra,
ROCHEMICALS Distt. Bharuch-392130, Gujarat, India

N RANEN CHEMISTRY

WFL Group Company
| 4404(1J2018PLC105479

COMPUTATION OF CLAIM AMOUNT
Name of the deceased person: Late Suchit kumar S/O Sugrim Prasad
Age as on date of Death: - 38 years
Relevant Factor: - 189.56
Average Salary: - Rs. 12,900/-
Compensation Amount: - Fifty percent of Average salary * Relevant factor
Funereal Charges — 5000/-

i.e., 12,900/2* 189.56 = 12,22,662 + 5,000 (Funeral Expense) = RS. 12,27,662/- (Twelve lakhs twenty-
seven thousand six hundred and sixty-two rupees only)

Regd. Office: Survey No. 16/3, 26, 27, Village Ranjitnagar, Taluka Ghoghamba, Distt. Panchmahal - 389380, Gujarat, India.
Tel: +91-2678-248152/153/107 | Fax: +91-2678-248153
Vadodara Office: ABS Towers, 27 floor, Old Padra road, Vadodara-390007, Gujarat, India | Tel: +91-265-6198111/2330057 | Fax:+91-265-2310312
Corporate Office: INOX Towers, Plot No. 17, Sector-16A, Noida-201301, Uttar Pradesh, India | Tel: +91-120-6149600 | Fax: +91-120-6149610
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Gujarat Fluorochemicals Limited

earlier known as Inox Fluorochemicals Limited

12/A, GIDC Dahej Industrial Estate, Taluka Vagra, Tel: +91-2641-618031 (Admin) / 618041-50 (Purchase) /
= Distt. Bharuch-392130, Gujarat, India 618086-87 (Security) | www.gfl.co.in

WA WREEN CHEMISTRY

#FL Group Company
| 14304 GJ2018PLC 105479

Date: 14/02/2025

Details of name & address of family members of deceased employee.

1. Tara Devi W/O Late Shri Suchit Kumar — Age :29 (Deceased’s Spouse)

Regd. Office: Survey No. 16/3, 26, 27, Village Ranjitnagar, Taluka Ghoghamba, Distt. Panchmahal - 389380, Gujarat, India.
Tel: +91-2678-248152/153/107 | Fax: +91-2678-248153
Vadodara Office: ABS Towers, 2" floor, Old Padra road, Vadodara-390007, Gujarat, India | Tel: +91-265-6198111/2330057 | Fax:+91-265-2310312
Corporate Office: INOX Towers, Plot No. 17, Sector-16A, Noida-201301, Uttar Pradesh, India | Tel: +91-120-6149600 | Fax: +91-120-6149610
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Guijarat Fluorochemicals Limited
earlier known as Inox Fluorochemicals Limited

12/A, GIDC Dahej Industrial Estate, Taluka Vagra,
Distt. Bharuch-392130, Gujarat, India

Tel: +91-2641-618031 (Admin) / 618041-50 (Purchase) /

T FLUOROCHEMICALS 618086-87 (Security) | www.gfl.co.in

IHEOUGH GREEN CHEMISTRY

#FL Group Company
IN : L24304GJ2018PLC105479

Date: 14/02/2025

NO OBJECTION CERTIFICATE

This is to certify that Late Shri Suchit Kumar S/O Sugrim Prasad met with an accident on 28/12/2024,
resulting in his death.

This accident took place in course of his employment while discharging his duties. Claim amount of Rs.
12,27,662/- (Twelve lakhs twenty-seven thousand six hundred and sixty-two rupees only) is due &
payable to him & the same has been deposited by us in the Labour court at Bharuch.

We have NO OBJECTION if the claim amount is paid by the court to the deceased’s legal heirs & we do
not want to be a party to the claim distribution.

In case of claim amount likely to increased or decreased, we humbly request you to intimate us for the
necessary action from our end.

Regd. Office: Survey No. 16/3, 26, 27, Village Ranjitnagar, Taluka Ghoghamba, Distt. Panchmahal - 389380, Gujarat, India.
Tel: +91-2678-248152/153/107 | Fax: +91-2678-248153
Vadodara Office: ABS Towers, 2" floor, Old Padra road, Vadodara-390007, Gujarat, India | Tel: +91-265-6198111/2330057 | Fax:+91-265-2310312

I Corporate Office: INOX Towers, Plot No. 17, Sector-16A, Noida-201301, Uttar Pradesh, India | Tel: +91-120-6149600 | Fax: +91-120-6149610
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The contents of this e-stamp certificate can be verified
www.shcilestamp.com, Stock Holding mobile  application
"EStamping" or at Stock Holding Branch/ Centre (the details of which
are available at www.stockholding.com).

Any alteration to this certificate renders it invalid and would
constitute a criminal offence.

Kindly contact Stock Holding Branch / Centre in case of discrepancy.
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our email id estamp.ahmedabad@stockholding.com or visit our ()
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Wardwizard
Divine Hospital

MULTI SPECIALITY

DISCHARGE SUMMARY

| PATIEN NAME : MR SURYALAL SAHU

| IP NO:55

| AGE/SEX: 44 / M

| ADMISSION DATE : 29/12/24

DISCHARGE DATE:31/12/24

TREATING CONSULTANT: DR. MAHAMMADSOAEB A.

 WARD : ICCU-BED 2
DIAGNOSIS: 2ASPIRATION PNEUMONITIS (CHEMICAL GAS INHALATION)

A/H/O-CHEMICAL GAS INHALATION AT GFL-1 AROUND 8:00 PM (28/12/2024)

L1 OSE, WATERING
CHIEF COMPLAINT: SHORTNESS OF BREATH, BURNING SENSATION IN AIRWAY,COUGH,RUNNY N

OF EYES

COURSE IN HOSPITAL: PATIENT WAS ADMITTED IN \CCU WITH ABOVE MENTIONED COMPLAIN.

VITALS ON ADMISSION:G/C: FAIR, T:, SP02:86 %, PR:76 /MIN,BP: 120/70MMHG, RR: 18-NECESSAF:’E el
NVESTIGATION DONE.ECG, CBC(HB-13.6,WBC-14200,PLATELET-146000), RFT)UREA-42.6,CREATININE-2. , B
138,POTASSIUM-4.53),CRP-7.0,LFT(TOTAL PROTEIN-5.5,5GOT-26,SGPT-21,TOTAL BILIRUBIN-1.0)HCO3-26.5,RB5-

MG/DL HRCT CHEST

HRCT CHEST FINDING-MULTIPLE, ILL-DEFINED,AIR DENSITIES ARE SEEN INVOLVING BILATERAL LUNG LOBES,MORE
PROMINENTLY INVOLVING BOTH LOWER LOBES-ASPIRATION PNEUMONITIS LIKELY.

PATIENT WAS ON MEDICAL MANAGEMENT HIGH O2 SUPPORT, MEDICATION- BRONCHODILATOR, STEROID,
ANTIBIOTICS, OTHER SUPPORTIVE TREATMENT WAS GIVEN AND FULL DIET. PT CONTINUED ON MEDICAL

TREATMENT.
PT HAVING C/O- WATERING OF EYES, SO OPHTHALMOLOGY REFERENCE DONE.

OPHTHALMOLOGY REFERENCE -DR. MILAN G.PANCHAL-(ADVICE-CMC(0.5%) EYE DROP,GFLOTAS D EYE DROP)

PT DISCHARGED WITH STABLE HEMODYNAMIC. AT THE TIME OF DISCHAGE PATIENTS VITALS ARE SPO2: 94%, PR:
80/MIN BP: 120/80MMHG, RR-18/MIN, T: 97.4F.

INVESTIGATION: ALL REPORTS ARE ATTACHED WITH FILE

MEDICATION ON DISCHARGE:
NAME OF MEDICINE DOSE | TIMING | DURATION
INJ PIPTAZ 45 | TDS 5 DAYS
| INJ DERIPHYLIN DS | 5 DAYS
INJ PANTOP 40 BD 5 DAYS
INJ EMSET _ A 505 5 DAYS
INJ HYDROCORT ™ 100 BD | 5DAYS
INJ ELDERVIT 12 ' oD 5 DAYS
TAB ABPHYLINE i 18D | 5DAYS
TAB MUCINAC - | 600 DS | 5DAYS

(PT.0)

Address : 2"d Floor Daudi Shopping Center, Station Road Panch Batti, Bharuch, Guijarat 392001. Contact : +9178618 94361
Email id : drsantosh@wardwizardmed.org
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Wardwizard
Divine Hospital

MULTI SPECIALITY
TAB CLONOTRIL - ' 0.25 [ "Hs 5 DAYS
SYP ALEX_ _ JZUML [Tos | 5DAYS
SYP CREMAFFIN 30ML | Hs 5 DAYS
NEB DUOLINE | [Tos  [spays
NEB BUDECORT BD 5 DAYS
E/D TILFRESH TEAR * 2 | 5 DAYS
| HOURLY_! =
E/D GETIX | | aip 5 DAYS

CONDITION ON DISCHARGE: PT IS CONCIOUS AND HAEMODYNAMICALLY STABLE.

'ADVICE ON DISCHARGE: AVOIDE EXPOSURE TO IRRITANTS, SMOKE.TAKE MEDICINE REGUALRLY, PROPER DIET

IF ANY SYMPTOMS OF EMERGENCY OCCURS IMMEDEATELY VISIT TO HOSPITAL.

\_/ DISCHARGE CARD PREPARED BY: DISCHARGE CARD CHECKED BY:

DR TANUJ (RMO) DR. M.SOAEB SHEIKH (MBBS, DNB DFM)

riy

Address : 2"d Floor Daudi Shopping Center, Station Road Panch Batti, Bharuch, Gujarat 392001, Contact : +91 78618 94361
Emall id : drsantosh@wardwizardmed.org
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Wardwizard
Divine Hospital

MULTI SPECIALITY

3

DISCHARGE SUMMARY(DOR)

PATIEN NAME : CHHELBIHARI SAHU
IP NO:54

AGE/SEX: 31/ M
ADMISSION DATE : 29/12/24
DISCHARGE DATE:30/12/24

TREATING CONSULTANT: DR. MAHAMMADSOAEB A.
WARD : ICCU-BED 1
DIAGNOSIS: CHEMICAL GAS INHALATION

A/H/O-CHEMICAL GAS INHALATION AT GFL-1 AROUND 8:00 PM (28/12/2024)

CHIEF COMPLAINT: BURNING SENSATION IN AIRWAY , BREATHING DIFFICULTY , WATERING OF EYES

COURSE IN HOSPITAL: PATIENT WAS ADMITTED IN ICCU WITH ABOVE MENTIONED COMPLAIN.

VITALS ON ADMISSION:G/C: FAIR, T:, SPO2:98 %, PR:86 /MIN,BP: 110/70MMHG, RR: 18.NECESSARY
INVESTIGATION DONE.

PATIENT WAS ON MEDICAL MANAGEMENT 02 SUPPORT, MEDICATION- BRONCHODILATOR, ANTIBIOTICS, OTHER
SUPPORTIVE TREATMENT WAS GIVEN AND FULL DIET. PT CONTINUED ON MEDICAL TREATMENT.

PT DISCHARGED ON REQUEST WITH STABLE HEMODYNAMIC. AT THE TIME OF DISCHAGE PATIENTS VITALS ARE
SPO2: 98%, PR: 80/MIN BP: 120/80MMHG, RR-18/MIN, T: 97.4F.

INVESTIGATION: ALL REPORTS ARE ATTACHED WITH FILE

MEDICATION ON DISCHARGE:

NAME OF MEDICINE DOSE TIMING | DURATION

TAB ZIFI CV 200 1-0-1 5 DAYS

TAB PANTOP DSR 40 1-0-1 5 DAYS

TAB MONTAC LC 0-0-1 5 DAYS

TAB SUPRADYN 1-0-0 5 DAYS

EYE DROP CMC 2-2-2 5 DAYS
2-2-2

CONDITION ON DISCHARGE: PT IS CONCIOUS AND HAEMODYNAMICALLY STABLE.

ADVICE ON DISCHARGE: AVOIDE EXPOSURE TO IRRITANTS, SMOKE.TAKE MEDICINE REGUALRLY, PROPER DIET

IF ANY SYMPTOMS OF EMERGENCY OCCURS IMMEDEATELY VISIT TO HOSPITAL.

DISCHARGE CARD PREPARED BY:

DR TANUJ (RMO)

DISCHARGE CARD CHECKED BY:

DR. M.S%HEIKH

Address : 2"9 Floor Daudi Shopping Center, Station Road Panch Batti, Bharuch, Gujarat 392001, Contact ; +91 78618 94361

Emall id : drsantosh@wardwizardmed.org
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PEIT

Ref GFL-DJ/DISH/2024-25/12 315"December 2024

To,
The Dy.Director Industrial Safety and Health,

2" Floor, Multistoried Building, Part-ll,

Near New Court, Kanbivaga,
Bharuch-392001

Subject: Submission of Form No.21.

Dear Sir,

Please find enclosed here with Form No. 21 of 1) Mr. Surya Lal Sahu2) Mr.
Chhelbihari Sahuwho met with an accident on28.12.2024 at CMS-1Plant,

This is for your kind information and record please.

Thanking you,

For, Gujarat Fluorochemicals Limited

Dr. Su hatt
Factory Xanager

Encl: Form-21

o sas >
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FORM NO.21

(Prescribed under Rule 103}
Report of accident including, dangerous occurrence resulting in Death or bodily injury

ESIC Employer's Code Number . NA
Name and Address of Local ESIC office © NA
01 Neme and address of factory

02

a3

04

06

06

o7

08

‘Name, address, and telephone number

of the Cecupier

Nature of industry (as given in the
License)

Date, shift and hour of accident or
Dangerous occurrence

Department section and exact place

were the accident of dangerous

Occurrence took place.

(a) Describe briefly how the accident
or dangerous Occurrence took
place.

(b) Did it involve

Give the total number of persons

injured/Killed

Name and address of witnesses

License Number (As given in the license) @ 562/24111/2007
Registration Number 1 15074

Gujarat Fluorochemicals Limited
12-A GIDC Dabhej Industrial Estate,
Tal Vagra, Dist.: Bharuch,

PIN: 392 130, Gujarat.

Phone Number: 02641618005

Mr. Sanath Kumar Muppirala
Gujarat Fluorochemicals Limited
12-A GIDC Dahej industriai Estate,
Tal: Vagra, Dist.: Bharuch,

PIN: 392 130, Gujarat.

Phone Number: 02641618009

Chernicals & Polymers

Date : 28122024
Shift : Second (“B"}
Hours : 16:39 hrs.

G-Section of CMS-1 Plant

On 28" December, 2024, around 20.00 hrs there was a gas
leak from one section’ of CMS-1 plant, the section was
immediately isolated. During the course of gas leak of few
persons in the wind direction vicinity got affected when they
reported to our OHC, they were stable and complaining about
throat irritation, primary treatment was administered and kept
under observation. Four of them complaining about nausea,
hence they were referred  initially to Dahej Hospital and later
ta Bharuch hospital for further treatment. They succumbed to
death due to subsegquent complications.

Explosion ! ¥es / No
Fire Yes / No
Emission of toxic Substance (s) Yes / Neo
Substance(s} emitted Yes/ No
| Number of persons injured | Number of persons killed |
| Insidethe | *Outside | Inside the | "Outside the |
l_ _factory | thefactory | factory factory____‘
.02 | None | None None

Mr. Bhaval Gohil

Gujarat Fluorochemicals Limited
12-A GIDC Dahej Industrial Estate,
Tal: Vagra, Dist.: Bharuch,

PiN: 392 130, Gujarat.

Mr. Nehal Raval ﬂ/

Gujarat Fluorochemicals Limited
12-A GIDC Dahej industrial Estate,
Tal: Vagra, Dist- Bharuch,

PIN: 392 130. Gujarat.
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0% Cause of accident or dangerous Release of Gas and inhaled

occurrence
| certify that to the best of my knowledge ang befief the above particulars are correct in every respect.

Date:

Signatppd’ g Foztony Man
Gujara@zrochemicals Lu
12-A GIDE Dahej Industrial
Tal: Vagra, Dist.: Bharuc
PIN: 392 130, Gujarat.
Phone Number: 02641618005
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(To be completed by the Inspector of Factories)

Date of Receipt of the report
District

(a) Number allotted to accidentinvolving injury and /or fataiity

(b) Number allotted to dangerousQccurrence involving Reportable.
injury and for fatality

Date of investigation

Classification of accident

A. Cause wise {Give code)

B. industry wise (Give NIC-Code)

C. Dangerous operation wise (Give schedule number underSection 87)
D. Hazardous process wise Section 2 (cb)

E. Occupationat wise(NCO-Code Number)

Resuit of investigation

Remarks, if any

Signature of the Inspector
Name {In block letters)

+ National Industrial Classification (NIC)




01

02

03

04

05

06

861

ANNEXURE

Particulars of persons injured, killed.

Particulars of persons injured / kiltad person

(a)

b)

()

(d)

(e)

{f)

Name

Age

Sex

Serial No. in the register of adult workers Address

Precise occupation

Nature of job

Cause of injury

Particulars of injury

(a)

(b)

(c)

(d)

(a)

(b)

(a)

(b}

Fatal {time and date of death)

Non-fatal (if serious, give the extent injury such as loss of
limb /Sight and hearing, fracture, permanent Impairment,
severe burns)

State whether the injured personas disabled for more than

48 Hrs.
Location of injury (i.e., Part of body etc., injured)

State exactly what the injured person doing

Does this work fall in the category of Hazardous / dangerous
process/ of Operations {Please tick mark (¥) In the box).

Hour at which the injured person started Work in the day of
accident or dangerous Occurrence.

Whether wages in full or part are payable to him for the day
of accident or dangerous Occurrence.

In case the accident or dangerous occurrence took place while
travelling in the employer’s transport, state whether,

U

(i)

The injured person was travelling as a Passenger to and from
his place of work.

The injured person or implied permission of his employer

Mr. Chhelbihari Sahu

31 Years

Male

91636 (EC. No.)
12/A, GIDC Dahej Industrial Estate,
Dahej, Bharuch.

Contract Worker of M/s. Sky
Corporation

Rigger Work

Explosion - No

Emission of Toxic substance - Yes
Fire - No

Other - No

NA

NA

No

NA

He was engaged in routine activities in

TFE-1 Utility area.

Hazardous process (X)
Dangerous Process/operation (X)
07:00 in “"A+B” Shift

Full

NA

NA



o7

08

(iif)

(v)

The transport is heing operated by or on Behalf of the

employer or some other person by whom it is provided in
pursuance of Arrangements made with the employer.

The vehicle is being / not being operated in the ordinary
cause of public transport Service

In case the accident took place while meeting emergencies, state

(i)

(il

(a)

(0)

Its nature; and

Whether the injured person at the time of accident was
employed for the purpose of his employer’s trade or business
in or about the premises at which the accident took place.

Physicians, dispensary, or hospital from whom or in which
injured person received or is receiving treatment.

Name of dispensary / panel Doctor selected by the insured
person

NA

NA

NA

NA

7X Multispecialty Hospital - Bharuch
for further treatment

As Above
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ANNEXURE

Particulars of persons injured, killed.

- 01 _pParticulars of persens-injuredkilled persen- —

02

03

04

05

06

(a)

(b

(c)

(d)

(e)

(f)

Name

Age

Sex

Serial Ne. in the register of adult workers Address

Precise occupation

Nature of job

Cause of injury

Particulars of injury

(a)

®)

(c)

(d)

(a)

(b)

(a)

(b)

Fatal {time and date of death)

Non-fatal {if serious, give the extent injury such as loss of
limb /Sight and hearing, fracture, permanent Impairment,
severe burns)

State whether the injured personas disabled for more than

48 Hrs.
Location of injury (i.e., Part of body etc., injured)

State exactly what the injured person doing

Does this work fall in the category of Hazardous / dangerous
process/ of Operations (Please tick mark (V) In the box).

Hour at which the injured person started Work in the day of
accident or dangerous Occurrence.

Whether wages in full or part are payable to him for the day
of accident or dangerous Occurrence.

In case the accident or dangercus occurrence tcok place while
travelling in the employer’s transport, state whether,

(i

(i)

The injured person was travelling as a Passenger to and from
his place of work.

The injured person or implied permission of his employer

Mr. Surya Lal Sahu

44 Years
Male

92164 (EC. No.)
12/A, GIDC Dahej Industrial Estate,
Dahej, Bharuch.

Contract Worker of M/s. Sky
Corporation

Rigger work

Explosion --No

Emission of Toxic substance - Yes
Fire - No

Other - No

NA

NA

No

NA

He was engaged in routine activities in
TFE-1 Utility area.

Hazardous process (X)
Dangerous Process/operation (X)
07:00 in “A+B” Shift

Full

NA

NA



(iii)

07

08

(iv)
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The transport is being operated by or cn Behalf of the
employer or some other person by whom it is provided in
pursuance of Arrangements made with the employer.

The vehicle is being / not being operated in the ordinary
cause of public transport Service

In case the accident took place while meeting emergencies, state

(i}

(a)

(b)

Its nature; and

Whether the injured person at the time of accident was
employed for the purpose of his employer’s trade or business
in or about the premises at which the accident took place.

Physicians, dispensary, or hospital from whom or in which
injured person received or is receiving treatment.

Name of dispensary / panel Doctor selected by the insured
person

NA

NA

NA

NA

7X Multispecialty Hospital - Bharuch
for further treatment

As Above
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